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• 
Bel erence. 

The following motion was made by the Honourable Sir Ba!il Blaekett in the Legislative Assembly on the 19th January 1927 and adopted by the House :-
" The Assembly do 'proceed to elect eight members to ~ members of the Committee on Public Accounts." 

In pursuance of this the following members were elected by the House :-
Manlana A. H. Natique. 
Mr. H. G. Cocke. 
Maulvi Abdul Matin Chaudhury. 
lire B. Das. 
}1r. K. C. Neogy. 
]\Ir. A. Rangaswami Iyengar. 
l\faulvi Sayyid l\:lurtaza Sahib Bahadur. 
~lr. C. S. Ranga Iyer. 

The following members were nominated by the Governor General under rule 51 (2) of the Indian Legislative Rules :-
~1r. N. 1\1. Joshi. 
~Ir. G. Sarvotham Rao. 
Mr. Kabeer-ud-Din Ahmed. 

Subsequently llaulana A. H. Natique lost his seat in the .Assembly and consequently eeased to be a member of the Public Accounts Committee. llr. S. C. Mitra was elected in his place. 
Under rule 51 (5) of the Legislative Rules the Finance Member is the Chair'll8ll of the Committee. 
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• 
Beport of the Public Accounts Committee on the 8CC01IJIt. of 1115-16 • 

• L--General 8umma17.of PigureI. 
The following table shows the total grants voted and non-voted as com-

pared. with the total expenditure out of those grants :-
Voted. • 

-Original -Supplement. Final Actaal 
. grant. ary grant. expenditure. 

grant. 

Bs. Rs. Rs. • Ra. 
~diture charged to 96,43,69,700 2,56,18,000 98,99,87,700 93.N.14,410 

enue. 
Expenditure charged to 

Capital 
26,49,74,000 1,51,10,000 28,00,84,000 23,19,82.778 • 

Total expenditure . . 1,22,93,43,700 4,07,28,000 1,27,00,71,700 1,17,13,97,186 
Diabunementa of 10&118 and 17,24,14,000 17,24,14,000 10,90,87,533 

advances. 

GRAND TOTAL . 1,40,17,57,700 4,07,28,000 1,44,24,85,700 1,28,04:,84, 719 

- As aanctioned by the Asaembly. 

N OfHJotea. 

-Original -Supplement. Final Aotuai 
grant. ary grant. expenditme. 

grant. 

Ra. Ra. Re. Re. 
Ex:&:diture charged to 1,15,01,00,000 1,20,78,069 1,16,21,78,069 1,14,80,06,130 

enue. 
~diture oharged to 3,50,61,000 1,05,59,800 4,56,20,800 4,32,83,243 

pitaL 

Total expenditure . 1,18,51,61,000 2.26,37,869 1,20,77,98,869 1,19,12.89,373 

• As aanctioned by the Government of India.. 

2. U the total voted and non-voted expenditure is taken, the position is 
as follows :-

Original Final Aotual 
grant. grant. expditure. 

Ra. Ra. Rs. 
Revenue expenditure · · 2,11,44,69,700 2.15,21,85,769 2,08, 74,20,540 
Capital expenditure · · 30,00,35,000 32,57,0&.800 27,52.66,019 
Loans and Advanoea · · 17,24,14,000 17.24,14,000 10,90,87,m 

Total · 2,58,69,18, 700 2,65,02,84,569 2,",17.74,092 _. ._- - ... - --- - - --- .... --- ----- --------• 
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3. It will be seen that against grants .~tiDg 265.03 crore& the 
actual expenditure was only ~'l.18 erore&-a 88VlD1 of 17.85 erores or 
6.1 per cent. The saving of 17.85 erores may he ro~blI di,stributed .. 
fonows :- . 

Railway expenditure charged to Revenue 
Bailway expenditure charged to Capital. 

Loans and Advances 
Other items 

Rs. 
3.24 
4.14 
6.33 

4.14 

17.85 

The large saving of 6.33 crores under Loans and Advances was mainly 
due to reduced drawings by the Provincial Governmen~ which were about 
5f .crores less than originally estimated. The year 1925-26 \~as the first 
year of the working of the new Provincial Loans Fund and we are informed 
tbat the rules of the Fund, which were not strictly applied during the 
first year, provide that. more accurate estimates shall be furnlished by 
Provincial Governments and for stricter adherence to those estimates. 
We welcome this assurance but at the same time we feel that transactions 
of this nature and also disbursements under deposits and advances may 
be regarde.d as in a separate category and as liable t.o diffel'ent trp.atmcnt 
from that accorded to expenditure under service heads NO far as the 
scrutiny of this Committee is concerned. 

We understand that in England various devices are adopted to over-
come the necessity for submitting similar outgoings to the ammal vote of 
the House of Commons. We recommend that the procedul e in England 
be ascertained and that, when the Government of India Act is revised 
after 1929, Section 67 A may be altered 80 as to make the limits :>f votabi-
lity clear in regard to these disbursements. 

4. Excluding loans and advances, the saving was 11.52 crores on a 
grant of 247.79 crores or 4.6 per cent. The figures of savings for revenue 

. and capital expenditure separately are.:-

• 

• Revenue 
Capital 

Grant. SaviDp. Percentage. 
Be. ero_. ... OI'Ol'lL 

215.22 6.48 
32.57 5.04 

3 
15.5 

The position as compared with the previous year is 88 follows :-
SaviDgI UDder SaviDp 1IDder Total _viDgI mobJd. 

Beyen. OlpiW iDa 10&118 aDd 
expeDClituJe. ezpenditare. adV&DOeL 

1924-25 J.lCrcentage 4.1 51.7 10.8 
1925-26 perce~tqe .. a 15.5 6.7 
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9. The following table com,pares the sa:vh:ags under voted gnults with 

those under non-voted: -' • . --

• 
Savings percentage (Voted) 
Savings percentage .(Non-voted) 

Revenue 
espenditure • 

5.1 
1.2 

Capital, 
expenditure. 

17.2 • 
5.1 

6. It has been suggested that the larger saving under voted grants as 
compared with non-voted may be attributed to the tendency to over-estima~ 
under an apprehension that if the sanction of the Assembly is required for 
an excess such sanction may not always be readily obtained. This is 
a danger that cannot be ignored and we hope that the Finance Department 
will take special care to ~ounteract any such tendencies. 

7. The saving of 2.63 crores under ' Other Items' in paragraph 3 
above is distributed over several heads in the estimates and points to the 
continuance of that general tendency to overestimation during the prepara-
tion of Demands for Grants which was noticed in the last year's report. 
It should be noted that the year 1925-26 was the first year in which the 
system of lump cuts in the civil estimates was introduced and that the 
results indicate that even more severe pruning would have been justijied. 
The question has naturally been asked why in such circumstances the 
necessary reduction should not be made under the various detailed head'J. 
We agree that wherever possible this method should be adopted but we 
recognise that there are some heads in the estimates under which experience 
shows that no measure other than a lump cut is feasible, as for example 
Public Works estimates and estimates for expenditure on establishments. 

8. As regards provision for establishments, the Governor General in 
Council has already accepted the recommendation made by last year's 
Committee that careful statistics should be kept of the proportions between 
actual expenditure and estimates based on the existing cadres and that 
lump cuts should be made to allow for probable underspending in the light 
of these statistics. We hope for better results from this new sYStem. We 
would add that, in the preparation of the original estimates based on 
existing cadres, the correct provision to be made is neither the actual pay 
of the incumbents of posts, nor the average pay of the posts as in several 
granbl in the Appropriation accounts under review, but as close an estimate 
as possible, based on previous experience, of the amount that is likely to be 
spent. . 

"The incurable and on the whole laudable habit, among officers· 
charged with the duty of spending money on carrying out public works, 
of being oyersanguine as to their capacity to spend " has been in ample 
evidence throughout the Appropriation accounts relating to works. An 
excuse commonly advanced in some departments is that the expenditure 
depends very largely on the demands of other departments and the remedy 
can only be closer co-operation between the various departments concerned. 
We think the importance of correct estimating of capital expenditure in view 
of the indirect e1fect on revenue estimates has not been sufficiently realised. 
The large variations between grants and expenditure have in ~any eases 
upset the calculations of requirements under revenue heads sueh as interest 
and establ~ents. 
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9. Excess expenditure has been incurrea over voted grants and an 
excess vote of the Assembly is D3Q.uired in the following cases :-

, 

Item 
No. 

1 

2 
3 

. 
" 5 
6 
7 
8 
9 

10 
11 
12 

13 

14 

15 
16 
17 

18 . 

Excess over grtJfl.ts. 
-

No. Grant. Amount 
of sanctioned Aotual Exoeas. 

grant. by the expenditure. 
Assembly. 

Rs. Rs. Rs. 

Civil. 

27 Staff, Household and Allowances 
of the Governor General . 10,63,000 12,66,033 2,03,033 

28 Executive Council . . . 62,000 81,539 19,539 
39 Payments to Provincial Govem-

ments on account of administra-
tion of Agenay subjects · • 2,93.000 2,95.359 2,359 

41 Admjnjstration of Justice · · 46,000 46,108 108 
42 Police . · · · · 2,91,000 2,95,654 4,8M 
46 Geological Survey · · · 1,71,000 1,71,001 1 
51 Other Scientific Departments · 3,03,000 3,13,840 -10,84.0 
52 Education · · · · 2,37,000 2~.712 13.71.2 
00 Civil Veterinary Services · · 7,69,000 7,74,598 5,598 
60 Census . · · · · 1,000 3,384 2,384 
62 Emigration External · · 79,000 82,680 3,680 
68 Superannuation Allowances and 

Pensions · · · · 52,«,000 53,76,756 1,32,756 
71 Refunds • · · · · 57.26,000 65,21,612 7,95,612 

Pam au TelegrtJpi,t. 
85 Capital outlay on Indo-Emo-

pean Telegraphs · · 8,04,000 9,75,428 1,71,428 
RailtDay8. 

1 Revenue-R&ilway Board · 9,81,000 9,85,000 5,000 
2 Revenue-Inspection . · · 1.14,000 1,42,000 28,000 
6 Revenue-Companies and Indian 

States' share of surplus profite 
and net earnings · · · 1,75,90,000 1,77.42,000 1,52,000 

12 Revenue-Appropriation to t~ 
Reserve Fund · · 3,28,43,000 3,79,31,000 &},88,OOO 

• 
10. A brief explanation of each excess is given below :_ 

Item l.-The excess was due mainly to increased expenditure on 
haulage of saloon carriages and other tour expenses on 
account of more extensive tourinJr and a change in the Vice-
royalty. It was explained that large debits from Railways 
appeared in the Exchange accounts for February 1926 and 
later months when it was too late to arrange fo; funds and 
that the procedure for control of expenditure has now been 
Improved. We consider that, so far 88 part of the excess was 
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due to circumstances such as the change in the Viceroyalty 
which could be anticipated during the year, the excess should 
have been covered by a suppl~entary grant obtained in 
advance. We recognise that, as regards ordinary tour 
expenses, it is not always possible to forecast a year in advance 
the extent of the tour and the funds required therefor. We 
think, however, that during the course of the year more 
serious attempts should be made to estimate actual require-
ments by obtaining periodically a programme of the probable 
tours during the next few months and estimating their cost. 
We are told that, with the help of the Pay and Accounts 
Office, steps in this direction are being taken. 

Itefft 2.-The exeess occurred under Tour Expenses and was due to 
large debits which were adjusted after the close of the year.· 
The same remarks apply here as in the case of the previoUB 
item in regard to the maintenance of a check over the liabilities. 
We should add that, when the demands for the two supple-
mentary grants obtained in Noyember 1925 and March 1926, 
were under preparation, a more careful estimat.e of require-
ments should have been made. 

Item 3.-The excess may be split up into two parts: (a) under 
Madras where the Central Government's share of the cost of 
the Provincial Secretariat for services connected with the. 
Customs Administration was revised during the ye~ and the 
extra cost was provided for by an allotment from the Reserve 
at the disposal of the Finance Department and (b) under 
Bengal where budget provision was made on an estimate of 
expenditure on account of the Provincial Secretariat during 
the coming year while the payment, based on the actuals of 
the year as made up after the close of the year, exceeded the 
budget provision. In the first case the failure to obtain a 
supplementary grant was due to the practice under which 
appropriation from the Reserve was treated as obviating the 
necessity of such a grant. The procedure has since been 
rectified on the recommendation of previous Public Accounts 
Committ.ees. As regards the second ease, we suggest that 
payment in such cases should be restricted to the budget pro-
,ision, any adjustment that may be necessary being made at 
the time of the next payment, provision being made in the 
Budget accordingly. . 

Item 4.-The small excess under this Grant again occurs in Bengal 
and the explanation is similar to that against item 3 (b) 
above. • 

Item 5.-The reason for the excess is that the Government of India 
came to an agreement with the Provincial Governments in 
the course of the year as regards payment for special guards 
supplied by the latter. A supplementary estimate was 
presented, which was sufficient to cover the additional sum 
required on the assumption that appropriations from the 
Reserve would obviate the need of a supplementary vote for 
the balance. The correct procedure in regard to appropria-
tions from the Reserve is now being followed. • 
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Item 6.-The real excess over the grant is BII. 1,731 if the exchange 
charge of Rs. 1,730 on ~e eipenditure ~n stores i!l England 
amounting to £519 whIch has been adjusted against Grant 
No. 44 is included. The reason for tbJs erroneous adjust-
ment is explained in the Notes under the Grant in tb:e Appro-

• priation Account and is that the monthly accounts of the 
High Commissioner, on which the exchange adjustments are 
based, do not show the stores expenditure chargeable against 
Grants 44 and 47 separately. We understand that the ques-; 
tion has been taken up with the 'Chief Accounting Officer to 
the High Commissioner. 'Ve observe that a lump cut of 
Rs. 50,000 was made under this head and that the whole of 
this saving was realised save for this excess of RB. 1,731 . . 

Item 7.-The excess was covered from the Reserve at the disposal 
of the Finance Department, tJide remarks against item 3 (a) 
above. 

Item B.-Of the total excess of Rs. 13,712 over the voted grant. 
Rs. 13,000 was met by allotment from the Reserve at the 
disposal of the Finance Department, in regard to which our 
remarks against item 3 (a) apply, and the balance was due 
to short recovery from the Aitchison College. The practice 
of meeting the expenditure of thi.s institution initially from 
GOT'ernment revenues was the subject of comment by the Com-
mittee on Public Accounts of 1922-23 and has, we' under-
stand, been abandoned with effect from 1927-28. 

Item 9.-The excess was due to an unprecedented demand fo.r sera 
and vaccines owing to the prevalence of rinderpest throughout 
India which it was impossible to anticipate. The excess was 
actually covered by lppropriation < from the Reserve. 

Item 10.-The excess was coyered by appropriation from the Reserve. 
Item ll.-The excess was due to larger emigration to Malaya and 

to the deputation of an officer in connection with the pearl 
fishery in Ceylon. The information from the Provincial 
GOTernment was received too late to enable a demand for a 
supplementary grant to be presented. The excess was 
covered by allotments from the Resen'e, vide remarks against 
item 3 (a) above. 

Item 

• 

Item 

l2.-The excess under this grant was anticipated and " 
supplementary grant was obtained; but, owing to a mis-
apprehension on the .part of the Finance Department with 
reference to some. undistributed allotment, the demand was 
for a less amount than was actually required. 

l3.-The excess was due to heayy debits amounting to 
Rs. 9,75,000 which were raised in the Exchange account for 
}I~rch 1926. These debits repre!\eDted refunds made at 
Seistan or on the North-West Frontier on goods which had been 
passed through India to Persia or Afghanistan. We recom-
mend that the question of watching liabilities m this partieular 
instance be examined by the Central Board of Bevenue. 
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Item 14.-The excess W&fi due to a decision taken after the Budget 
to transfer the whole of the hltlance of the stores suspense 
account from revenue to capital. A supplementary grant 
was obtained which, however, proved to be less than the 
amount ultimately required owing to the opening balance of 
stores, as finally ascertained after the close of the year, exceld-
ing the estimated balance by &s. 1,41,879. Moreover, the 
stores issued were of less value than had been contemplated at 
the time of the formulation of the demand. The Accountant 
General has reported that the financial adjustments in the 
accounts of 1925-26 were unusual and are unlikely to recur 
and that the excess discloses no important fault in the 
machinery of. control in the department. 

ltmn 15.-The excess was due partly to late adjustment of debits on. 
account of stationery and printing and partly to the grant of 
leave tl \ certain officers of the Railway Board who were 
brought under reduction as a measure of economy. We have 
referred in ·some of the earlier items to the problem of watch-
ing liabilities. As regards the second reason for the excess, 
we should like to impress on the department that, however 
commendable their action in other respects, the deliberate in-
curring of expenditure in excess of the amounts voted by the 
Assembly without a supplementary grant being obtained is a 
course which can never be justified. 

Item 16.-The excess was due to the transfer of officers whose 
pay was voted to certain posts for which provision was made 
under the non-voted head. It was admitted that the failure 
to obtain 3 supplementary g-rant was due to the branch 
concerned with the po~t ing ()f officers not having communi-
cated the particular transfers to the Financial Section res-
ponsible for the control of expenditure, and we were informed 
that. stCPR have been taken to ensure collaboration in future. 

Item 17.-The excess was dne to incorrect procedure by which pay-
ments of surplus profits wer~ taken into the accounts of the 
year ill which the surplus profit accrued, instead of in the 
accounts of the year in which payments were act.ually made. 
The correct procedur~ has been adopted with effect from the 
current financial yeat:. 

Item .1B.-The amount transferred to Reserve Fund is a balancing 
figure which represents the net profit of the year less the 
contribution to l!eneral revenues under the conyention. 

,~ . 
The e."{cess was due to an improvement in ~he net profit 
owing to the receipts in March having proved to be much 
greater than was expected. The excess thus represented 
a payment into the Reserve Fund in excess of the amount 
anticipated for the year in consequence of increased profits. 
Strictl~y this excess payment into the fund requires the 
sanction of the Legislature under Section 67 A of the Gov-
ernment of India Act, but the practice of treating it as 
expenditure appears to us unreal. and confusing and it 
would be well if, in this as in other eases, to which we 
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have referred, of adjustmehts and payments to or under 
heads which do not represent real expenditure, the ques-
tion of votability were examined and the procedure were 
revised. 

11. It will be seen from the above that the explanation for 8 out of 
the 18 items is the practice that obtained in the year under review of treat-
ing appropriations from the Reserve at the disposal of the Finance Depart-
ment to cover excess under other Grants as obviating the necessity for 
supplementary grants. The absence of proper machinery for watching 
liabilities that are brought to book after the close of the year has been 
responsible for three out of the remaining items and we have made 

. certain definite suggestions in the particular eases mentioned for evaluat-
. ing liabilities and avoiding excess votes. U the problem of excess votes 
is to be completely solved, we consider that the question of eliminating 
large annual adjustments should be taken up by the Finance Depart-
ment as an accounting question and definite orders issued. We 
are aware that even now there is a rule in the Account Code that annual 
adjustments should be avoided except in certain special instances and in 

a.tion 6). unforeseen circumstances. Weare inclined to go further and suggest that 
it ought to be possible to make periodical transfers during the course 
of the year on the basis of a rough estimate of what the amount is likely 
to be, making the actual amount debited at the end of the year. strictly 
correct by adjustments in the last quarter. 

With these remarks we recommend that the Asaem.blv assent to the 
excess grant for 1925-26 which the Governor General in Council will place 
before them for the following sums in respect of the heads referred to in 
the preceding paragraphs :-

Expenditure charged to Revenue 

Expenditure charged to Capital 

Ba. 

64,67,276 

1,71,428 

Our attention was drawn to the debates in the Asiembly during the 
last Delhi session when the deman~ for the excess grants for the year 
1924-25 were placed before the House by the Governor General in Council 
and a strong desire was then expressed that the House should be given an 
opportuKity to dJSCllSS in general terms the Report of the Public Accounts 
Committee on which the excess grants were based We fully concur 
with this legitimate desire on the part of the Assembly and ~e recom-
~e~d to the Government that they should consider th~ best method of 
gIVIng effect to it. 

12. U~der the terms of our appointment we are required to bring 
to the notIce of the Assembly every reappropriation from one grant to 
anoth~r grant and e,:ery reappropriation within a grant which is not 
made m accordance WIth such rules as may be prescribed by the Finance . 
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Department. The following reappropriations were sanctioned during 
the year but were not accepted- in audit;-• 

Amount. From Grant. T\J Grant. By whom sanctioned. 

• 
Ra. 

1. 50 17 -Taxea on Income 76-Ajmer-Mm,rara •• Local Administration 

76-Ajmer-Menrara 
of Ajmer-Merwara. 

2. 500 2O-Stampa .. Local Adm ;nistration 
of Ajmer-Merwara. 

3. 200 SO-Hydera bad . . 2O-Stampe . . Foreign and Political 
Department •. 

•• 16,UO SO-Hyderaba4 . . 69-Stationery and Foreign and Political 
Printj~. Department. 

o. 1,16,000 8-Capital OpeD Line 8-Capital Open Line Railway Department. 
Works-voted. Work a-(non-vot ed}. 

We desire to reiterate that grants voted by the Assembly can be 
added to only by the Assembly. We should also add that no formal 
transfer from funds allotted for voted items to meet expenditure 011 
non-votable items is permissible. The Government is however entitled to 
issue executive orders to the authority controlling any specified grant 
voted by the Assembly to restrict the expenditure within a specified 
amount: 

II.-Comments on matters outstanding from previous reports. 
13. In paragraph 18 of the Report for 1924-25, the Committee of CoIl 

Public Accounts re-affirmed the view expressed by their predecessors that (Question 
" the Finance Department should make rules to provide that any contracts 
containing any unusual conditions should not be entered into without pre-
vious consultation with that Department, and that material variations in 
contracts once entered into should not be made without its sanction ". 
We were informed by the Financial Secretary that his Department had 
collected the various rules in the R.ailway and the Army Departments 
and that they had recently received a statement prepared by the British 
Treasury for the Public A('counts Committee of 1926, setting forth a 
,eery elaborate set of rules regarding the placing and control of con-
tracts in England. The latter statement was circulated to the Com-
mittee and is printed as Appendix. XVIII to this Report. We have 
had the advantage of studying this most important document and, 
while we recognise that it would not be administratively practicable 
to apply these rules in India in their entirety, the eviden~e we haYe 
gathered both from the audit and appropriation accounts and diso from 
the departmental ,,,itnesses tends to show that the following broa<l 
and fundamental principles enunciated in the Treasury Memorandum 
may usefully he incorporated in the rules which the Finance Department 
have in contemplation :-

(1) Competitive tenders must be invited whenever that course is 
possible. 

(2) The financial status of firms must be enquired into before con-
tracts are gh·en to them. 
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(3) 

(4) 

(5) 

10 

The conditions of contract must be clear and deftnite 8Ild with .. 
out the previous pnction of the Finance Department theN 
must be no informal waiver of contract conditions. 

Contracts should not be given without agreement 88 to price 
which should always be quoted net by the contractors. 

The Auditor General should bring before the Public Accounts 
Committee any cases in which competitive tenders have 
not heen sought, where high tenders have been accepted 
or where otbel' irregularities in procedure have come to 
light. 

14. We have gone very carefully through tbe report of the depart-
mental· enquiry referred to in paragraph 63 of the last year's Public 
Accounts Committee '8 report. The results of the special investigation 

~ into the accounts of the Delht stoneyard which was reported to be in 
, progress lJ,st year have also been communicated to us. Weare indebted 

to the .Auditor General for two memoranda on these eases which have 
considerably lightened our task and simplified our enquiry. After exa-
mining the departmental witnesses in the light of these documents, we 
have come to the following general conclusions on Mr. Roche'R enquiry: 

(i) that the system followed by the Delhi Public Works Depart-
ment was not completely based on the Public Works Code and 
that the inno,"ations made rendered it difficult for audit to 
detect financial irregularities but that the institution of the 
separate Pay and Account Office has resulted in an improve-
ment of the system ; 

(ii) that, even though there may have been at the time justifiabl~ 
reasons for the collection of materials in advance of re-
quirem~nts, in the normal conditions now ruling the sound rule 
in the Public Works Department Code quoted in extenso in 
paragraph 13 of the memorandum printed as Appendix XIV 
to our report should be reverted to ; 

(iii) that there was justification at the time for experimenting in 
porcelain ~nduits and that, notwithstanding the loss of 
material involved, there has been a net ultimate saving in 
the ~ of this work by reason of the large drop in the 
price' of steel conduits which were subsequently used ; 

(tv) that the question of the adequacy of the disciplinary action 
taken in this and the other CMe8 • noticed in the Report 
raises several issues of· far-reaching importance in regard 
to disciplinary action generally which merit detailed con-
sideration at our hands. 

As tegards the stoneyard cue, our main conclusions may be summed 
ap as follOws : 

• 

(i) That there were serious defects in the system of accounts 
maintained, in the terms of the contracts and in the method 
of supervising their execution. . 

(ii) That though it is true that a large percentage for wastage had 
to be allowed for the dressing and finishing of stones, DO 
attempts had been made to work out the actual percentage, 
to measure the outturn and to compare the stock of fiDished 
stones in the yard with the stock received on this basis. 
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(tv) 

• 
• 

That though it be true that the final percentage of wastage 
now adopted, &.,. 41 per cent. is not excessive and' the 
physical count of the stock of stones that has since been 
conducted has to be accepted as correct, yet the Committee 
cannot avoid the impression' that the serious irregularities 
disclosed both in the accounts and in the methods.of 
supervision of the stone yard, over a period of years, may 
have involved loss to Government. 

Adequate steps have been taken to guard against the recurrence 
of similar irregularities by a revision of the agreement, by 
the institution of improved supervision and by the intro-
duction and maintenance of proper stock accounts· accom· 
panied by periodical verification of balances. 

15.9 The ()ue-;tjCJns arising from the audit of the aCColmts 6f the 8ambla 
Saruuhar Improvement Scheme, were left over by the Committee of == 
1926 for " thorough investigation " by us, when all outstanding points 
have been cleared up and the views arrived at by the Government of 
India after the examination of those facts are on record. Some of the 
outstanding points, we understand, have not yet beeu fully cleared 
up ; but the. critidslns of the Auditor, as summarised in the Audit and 
Appropriatjon Report for 1924-25, have been admitted by Government' 
to be ~encrally ('f)rrect. The Government, while recognising that 
no malpractices ha,\:'e been suggested, that the scheme as a whole 
has been to the public advantage, and that there 1s no question 
as to the motives by which the officer was actuated, have held that there 
was no justification for the wholesale departures from the rules made by 
the Executive Engineer. Such wholesale departures must, the GO'''ern-
ment have observed, reduce the expenditure of public funds to a state 
of chaos. These conclusions have been communicated to the Executive 
Engineer, who has retired from service. The Government of India have 
also held that the Head of the Department must also be considered 
responsible for having failed to put a stop to the irregularities or to 
bring them to the notice of the Government ; and this conclusion has 
been communicated to the two officers who held charge as Commissioner 
of Salt during the period under review. 

While the Committee endorse this action on the part of Government, 
they desire to record their regret that the Government did not find tllem-
selves able, within the time at the .disposal of the Committee during its 
sittings, to dord them the opportunities for making a thorough investiga-
tion into this matter. The seriousness of the case is difficult to exaggerate, 
but the only materials placed before the Committee are a summary of 
the findings of the Auditor as given in the Audit and Appnopriation 
report for 1924-25, the evidence of Messrs. Lloyd and Fergusson given 
before the last committee in which the findings of the Auditor were 
challenged, and a summary of the conclusions" of Government. In these 
circumstances, the Committee have not been able to carry out that 

• As Member of Government in charge of the Finance Department, within 
whose province the Northern India Salt Department is included, I thought it 
desirable to take no part in the diseussion of the Committee's conclusions in regard 
to this case.-BASIL P. BLAOKBTT. • 
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thorough investigation, which was laid upon them by their predecessors 
in paragraph 27 of tpe Report of the Public Accounts Committee for 
1924-25. • 

They moreover, feel that the materials placed before them do not 
enable th~ to endorse the view that the scheme 88 a whole has been 
proved to be to the public advantage. They also feel it their duty to 
state that in their opinion the Government have taken a lenient view of 
t14e conduct cf the Heads of the Department and of the Executive 
Engineer. His" motives" may have been e~cellent 88 the G(I\'ernment 
state. But the loeekless disregard of rules and the manipulation of accounts 
disclosed in the audit report would on the canons adopted in regard to 
Public Accounts in England, merit much stronger p~nitjve aetlon than 
what the GO"ermncnt have, because of his retirement, ~n d:sposed to 
-take against him. . 

On the Sambhar improvement scheme as a whole also, the Report of 
the Auditor General on the accounts for 1925-26, would seem to indicate, 
in the opinion of the Committee, that the original roseate conceptions 
of its financial and commercial advantages have to be considerably revised ; 
at any rate, that no final conclusions can be formed till the full effects of 
the project are disclosed in the reports of the coming years. As it is, the 
Auditor General, in his letter to the Government of India on the Audit 
and Appropriation Accounts (Civil) for 1925-26, points out that the 
Sambhar Lake Salt Works were responsible for a net. loss of about q 
lakhs in the year 1925-26. What proportion of this loss is attrihutable 
to the additional interest, sinking fund, depreciation, maintenance and 
establishment charges entailed by the improvement scheme itself, has not 
been ascertained. Assuming seventy lakhs of maunds to be the quantity 
of annual sale of salt from this source, which figure may not be attained 
in practice every year, the recent enhancement in the price of salt would 
no doubt reduce this loss by a little over a lakh of rupees only, but the 
accounts would still show an annual deficit of over three lakhs of rupees. 

The Committee recognise the necessity of ensnring stabilisation of 
output of salt for the country and the simplification of manufacture 
thereof, but there can be no doubt that the financial results of the adminis-
tration of this department have to be treated on a commercial basis. The 
scheme can be conveniently viewed from two aspects ; first 88 counteract-
ing the elements of uncertainty in the supply ; and secondly as leading 
to general improvements of organisation and manufacture having no 
essential connexion with stabilisation of supply. The Committee regret 
to observe that no attempt was made ·carefully to distinguish tAese two 
aspects of the scheme, before sanction was accorded to the dUrerent parts 
of a scheme of this magnitUde. As an instance in point, they would refer 
to ?aragriph 8~ of the Audi~ a~d Appr~priation Accounta of 1924-25 
which deals WIth the electrIC mstallatIon at Sambhar. In another 
par~ph of the present report, the Committee are making a reeom-
men~atIon that the question of dismantling the electric plant may be 
consIdered by Government. 

They in conclusion hope that the financial position and prospects 88 
well as the other aspects of the wh~le of the scheme of salt supply from 
the Sambhar. Lake an~ Khewra WIll be comprehensh'ely examined and 
put on a bU81n~ footIng at ~ very ea.rly da!e and that succeeding audit 
reports of theIr acconnts WIll contaIn eVIdence of the improvements 
necessary in this beha\f. 

» 
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16. The Pub~c Accounts Committee of last year realliled the urgent_ 

need of drastic amendment of. the Sea Customs Act of ·1878. and recom-0.._ 
mended that proposals for revising the statute should be placed before the 
LegiHlature at an early date. While pointing out that the process of legis-
lation ha~ not yet advanced beyond the drafting stage, the Accountant 
General has again drawn attention to the various executive orders wbich 
have been issued in contravention of the express terms of particular pro-
visions or the Act. The need for an early revision of the Act has been 
emphasised more than once by the Audit Department and has been accepted 
by the Government of India. We recognise that the fact that the Act 
has not h~en amended for nearly half a century must make the examina-
tion of the modifications necessary to suit present day requirements very 
difficult and complicated but we are informed that the proposals' are now 
in shape and that the a~ending Bill will be introduced next year. We. 
trust that every endeavour will be made to expedite the reYlsion of the. 
statute. . 

17. We were informed by the representatives of the Posts and Tele-Proflt 
graphs Department that the recommendations in paragraph 17 of the Lose 
report of the last year's Committee regarding adjustmentq within theco1lllt 
Department 8l1d also adjustments between this and other Depar.tments have ~ 
not yet been fully carried out. The importance of an early settlement.of e e-
these outstanding points will be realised from a perusal of that portion of \l1I4.uOJ 
the evidence in which the profit and loss account of the Department in its 
different branches has been discussed. It was pointed out to us that the 
figures' shown as profit or loss do not include all the neeessary .adjust-· 
ments and that, until these have been determined, it will not be possihle 
to assess the exact results of the working of the various branches, tJiz. 
Post OJire, Telegraphs, Telephones and Radio. We undeJ."$tand th~t the 
matter is being diligently pursued and that a final settl~inent of this admit-
teeHy complicated (IUestion is practically within sight. W ~ eontent ourselves 
with the hope that, when the next Appropriation accounts are presented to 
uS; the statement of profit aild10ss of the Department Will. be more ill~a~ . . 
mg. . 

18. The question of establishing a separate Accounts Office at Peshawar AcOO1" 
fil'St came up before the Public Accounts Committee in 1925 who recom~ oac.. 
mended that it 8hculd receive the immediate and careful consideration of ....... 
the Government. The proposal is still under consideration owing to the war. 
difficuhy of finding accommodation for the new office at Peshawar. At Qu4M1tilCDIII 
one time it was thought that the necessary accommodation might be provid.. 999.) 
ed in the building occupied by tke l\lilitary Accounts Department by 
moving the latter office to Rawalpindi but our lates14. infonnation is that 
the Military buildings are required urgently by the Military Engineering 
Department for their executive staff now unsuitably housed. We are 
glad, however, to note that a site for the Civil Accounts Office -has been 
secured and t hat plans and estimates for a new building haVp. been called 
for . We hope the Finance Deparim.ent will be able to allot the necessary 
funds and otherwise accelerate the opening of the separate accounts office 
at Peshawar. 

19. Another recommend~tion of a previous Committee on which 8CtionIB''''lIl~ 
has not yet been taken is thai relating to the preparation &nd,maintenance"'I".~ft'~'I 
of An iJiventory Qf all .Government property. It W. ,eXplained .by the".~ 
Auditor General that 'in or~erto fo~ulate ~~mp!ete stateme~t h~ has h&\i fIn..-rt 
W. call for a great deal of InformatIon l'eqUmllg 'eareful examInation. We 
recOJD.ise that it is an arduous task which does Dot properly beloDg to the 
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t Auditor General But, having started the investigation, we hope he will I pursue it and will be able to report to the n~ Public Accounts Committee 
the result of his laboms. • 

!_ 20. The que~on ?f maki,,:,g th,e Indian ,Stores Dep~rt~ent self-sup-
: .. De- porting by extendIng Its actIvItIes IS one wtllch the Legls~atlve Asse~bly 
;~ .. t. has very much at heart. We trust that the Government wIll not lose fnght 
; tiOll of the desirability of securing continual and increasing support from the 

Army and Railway Dep~ents. We have obtained some interesting 
figures from the Cont;oller. of S~res which show that the wo~k of the 
department is progressIvely Increasmg. The totJll purchases ha\'e Increased 

• I , 

from Rs. 2,59lakhs in 1924-25 to 3 crores last year. On the inspection sidCy 
the value of stores inspected has gone up from 2,13 lakhs to 3 croree 
during the same period. The revenue earned from purchase and inspec-
tion has correspondingly increased from 6 a.nd 2i lakhs respectively in 
'1924-25 to 11 and 4 Lulls in 1926-27. In the latter year after taking into 
8Cl"Ount all indirect charges such as pensions, depreciation Ilnd interest on 
capital a deficit of Rs. 2 lakhs is expeeted but there is no doubt that the 
position is improving year by year. 

21. Uecourse to the Department is not yet compulsory but we were 
informed that a proposal has been put forward to institute a Standing Com-
mittee to deal with the co-ordination of ptU'chases for. various depart-
matts and thllt, if this matures, it might be possible to work the 
department more economically than at present. Meanwhile otber Depart-
ments have in some eases complained against the charges levied. but we 
are or 0l,inion that the work undertaken by the Stores Department on 
behalf of other Departments justifies the charge. We agree tha~ until 
the turnover is considerably improved, it is impossibie to reduce the 
percentage commission now charged by the Stores Department on the pur-
chases made on behalf of the GoTernment of India and also of the Provincial 
Governments and other quasi-commercial bodies. The commission should 
be 80 fixed &8 to enable the Department to f1lY its way and no mO'l"e . 

. .uma 22. It was also urged that a portion of the duties of the department, 
namely, that connected with the deyelopment of Indian industries is defi-
nitely non-remunerative, tID that. if the aceounts of the department were 
drawn up on a commercial hasis, the deficit on account of this non-eommer-
cia1 portion of the work should he tleparated and exhibited under a special 
account " Developmpnt of Indian indu~tries " in order that the true posi-
tion of the Indian Stores Department might be more faithfully recorded. 
We agree with this suggestion and commend it for the acc'!ptance of the 
Government . 

... of . . A1Ulit- 23. In paragraph. 33 of their Report on the Accounts for 1924-25, 
. the Committee expressed the opinion that there were arguments in favour 

~ o~ the grant to the Auditor General of additional facilities for eommunica-
sreta.17 bon to t1te Secretary of State and that the matter was one which should 
hate. be carefully and sympathetically considered by the Government of India. 
estion46.} We have been informed that these proposals have been so considered and 

that the Government have come to the conclusion that it is both unnecessary 
and undesirable to allow the Auditor General the facility of direct com-
munieation with the Secretary of State. We have been furnished with a 
m~orandum· by the Financial Secretary which sets forth the nae.4iiOnl 
w~ch have led to this conelUBion and we have further examineti the Audit-
or General. 1V~ understand that the A.uditor General bases hie objection 

t • .,AppencIU xvu. 
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upon two grounds, firstly that if he can report upon cases only through 
the medium of his annual reports, considerllble delay is inevitable as tbese 
reports ar~ not furnished until more than 12 months after the year to whieh 
the aCCOllYlts relate" and secondly that the same prominene.~ would not be 
attached to cases included in a lengthy communication covering a -very 
large number of items as to cases set forth in separate references. 

It has to be recollec~d that according to the Statute and Statutory 
Rules, " the Auditor General is the final audit authority in India and 
responsible for the efficiency of the audit of expenditure in India from 
the revenUeH of India ". While the Governor General in COlwcil cxercises 
under RlUCf) the delegated authority of the Secretary of State in Council 
in regard to the revenues, properties and expenditure of India. the .Auditor 
General cxercises his powers of audit under Rules framed by the Secre: 
tary of State in Council. Some difficulties are inherent in thl~ present 
constitutional position under which full financial control is not vested in 
the As-serobly. \Vhile we fully appreciate the reasons which have led to 
the conclusion of Government, some members desire to record their opinion 
that the present system by which the Auditor General can communicate with 
the Sccretary of State only through the Government of India callnot but be 
derogatory to the statutory position of independence of this high office 
and that it is the logical consequence of that position of independence 
of f'xecutive authorities in India that the Auditor General should com-
municate directly with the Secretary of State in Council by whom; he is 
appoil!ted and by whom his powers and functions are determined. After 
full consideration, however, we realise that the problem depends for its 
HOlution upon the relations between the Secretary of State in Council And 
the Government in India and we have reached the conclusion that this par-
ticular question is one which should properly be left for examination by 
the Statutory Commission together with the cognate question of the rela-
tiOll8 between the Auditor General in India and the Auditor of the Home 
Aceouuts which has also been under our consideration. In the meantime 
we suggest that where references are required to obtain the orders of the 
Secretary of State, they should be made with reasonable promptitude. 
m.-OommenU on general matten arising out of the present Beport. 

24. Reference was made in the Report of the Public Accounts Com-PQ 
mitt~ for 1924-25 to the new system of Pay and Accounts Offices instituted OIl __ 
in connection with the experiments in the separation of accounts from audit. 
The promise or useful work in the direction of improved control of exp(lndi-
ture and financial regularify in the departments s(lrved by· the new offices 
which was noticed by our predecessors has, we consider. been fulfilled in a 
large measure in this the first full year of working of the new system. In 
regard to these offices. the Auditor General has. in his letter -No. 1071-
Admn.1302127, dated the 26th July 1927, forwarding the Appropriation 
Reports for the year 1925-26, remarked as follows :-

" In most cases where the separation of audit from accounts has 
taken place .............. there has been considerable im 
provement in financial control and I have no doubt that as 
the new accounts offices ~ain more experience, the schem; of 
separation will produce even more valuable results in this 
direction. ' , 

If It ill noticeable that. budfl~tiRtr .h~ improVed in df1lartments wllich 
have been given their O"tnl accounts offices." 
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. 'Ve have also been informed that the d.eerease in the number of C8IIeI 
·.of: iinaneial irregularity in the Delhi Public Works Department in the yea.r under review is in no small measure due to the c().ordinated labours 
of the executive authorities of the department and the internal cheek autho-
rities, namely the new Pay and Accounts Office . 

. < . 

25. In paragraph 2 of the Army Appropriation Accounts it has been 
;:;tated that an excess of 2.82 lakhs over the original grant for Military 
services was sanctioned by the Government of India in the Army Depart-
ment with the concurrence Qf the Financial Adviser, Military Finance. 
TIle q~estion was raised whether the additional grant oUght not to have 
been sanctioned by the Finance Department and we examined both the 
Financial and .. Army Secretaries on the proper procedure for the issu~ of 
"Orders by· departments of the Government of India in cases where the Cflll':' 
(tul"rence of the Finance Department was necessary for the sanction com-
Dlunicated in those orders. On the one hand, it was explained that, whereas 
the functions of the Finance Department of Pro\incial Governments were 
expressed in the Statutory Devolution Rules, those of the Finance Depart-
ment of the Government of India were expressed in rules of busjn~ and of 
Secretariat procedure laid down by the Governor General which were 
pUl'dy.of the llature of departmental orders. If that were so, the Auditor 
General would be right in his contention that the variou~ rules which 
now find a place in the Book of Financial Powers defining the 
powers of the departments . of the Government of India other than 
the: rit~ance Department should be deleted and that audit oftieeni 
should thereby be relieved of a large amount of work which they are' DoW 
~. On the other hand, we observe that under Rule 52 of the Indian; 
~tive Rules it is our duty to bring to the notice of the Assembly every" 
~~ppropriation within a grant which has not been made in aceorduce 
1ijth su~ J;llles as may be prescribed. by the Finance Department and to 
~l~ us to fulfil. this duty, it is clearly the busineaR·of the Auditor flen-: 
-.eralto requi~e unmistakable evidenoe 'of the fact that the concurrence ·01 
.~ '~j.nan~ Dep~ent required under. the rules laid down. by that· de:; 
partment has ~ a¢tually obtained. It may be possible ,to 'reOOncile these' 
twp "Seemingly oPPOSite. views.by.an interpretation of the rules prescribed 
·by the' Finance Department referred to in Rule 52 of the Indian Legisla-

. tjve Rules as meaning financial rather than internal departmental ruleo • 
. ··W e have decided to leave it to the Finance Department to consider this 

matter carefully in consultation wit.h the Legislative Department and the 
Auditur General and to arrive at a solution which will obviate the present 
aliomalous position in which a department of the Government of Indi~ can 
now speak with two voices and audit is left doubtful as to the particular 
voice with ~hich a department is speaking at any particular moment. 

26. This leads us naturally to a consideration of the system of net 
1 grants in the Army which has been referred to in paragraph 21 of the 
1 proceedings· of the departmental Committee. The Financial Secretary 

explained to us that at present the net total grant for the Army, that is, 
the gross grant for the Army, Marine and' Military Engineering Services 
l~ the receiptH aceming in respect of these services is regardod as allot-
tf..d .for the administration of the Military services and if savings ale 
et'fe~ted, tbey are in general available to meet demands for expeD-
dl~~~, .. on ~ntial new services with the approval of· t~e!. Flnance 

" ... '"\. . '. ·A.PJIb!dis Do· \ ,'j. r ') ... ! 
.:' • • ~.... ... .. :. • • ...,' <0 ," ",... ... .;.... -- ' 
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I~~partme.nt, provided t1:J.e. net. grant. js J;lQt tl1~eby exceeded.. TheAnny 
is reported to be riot yet equiJ1ped to full efficiency and the system of net 
grants, by permitting reappropriations froln savings to new and optional 
expenditure, encourages economy and tends to keep the net Budget grant 
from year to year at a steady level. This is a matter of considerable 
importance from the point of view of the general budget, the equilibrium 
of which hp been rudely shaken in the recent past by the vagaries of 
the Military Budget. While we are ready to recognise the advantages of 
thc system 8S thus set forth, we cannot ignore the fact that, as a permanent 
arrangemcnt, it must tend tp weaken effective control of expenditure. In 
the case of civil grants, the previous Committees on Public Accounts have 
consistently set their face both against the appropriation of the provision 
under one grant for meeting unforeseen expenditure under 
another grant and against the unfettered utilisation of savings in any " 
grant to cover the cost of new measures which were not provided for in 
the estimates under that grant. Though there may be temporary advant-
ages in any such arrangement at the present moment, we are of 6pinion 
that frllDl th€. point of view of strict accounting it is· most dC.:iirable that 
there should be as little departure as possible from the SOlIDd practice, 
that seryices should be provided for in the budget and at the time of the 
budget, and saving~ should accrue to general revenues and not to particular 
dcpartments. 

27. Bl~fore we pass from the subject of grants, we desire to refer to Und 
a que~tion which has emerged in the course of our examination of the 8~ 
large savings under voted heads of expenditure, namely, how far these:-· ...... ~I 
savings can be appropriated and utilized for expenditure on non-votable 1'/!'P,A.1IIf'J 

heads such as the ~Iilitary and Political 8el"Yices. It has been suggested (Ou . 
that yoted funds having once been brought under the control of the 1172.) 
Assembly, :my saving in the total amount should not be utilised without 
the approyal of that authority. We have already stated in paragraph 12 
that no fOl"lJlal transfer of funds allotted for expenditure on voted items 
can be made to meet expenditure on non-votable items but that the executive 
Government it not debarred from restricting the expenditllr~ under any 
grant within a specified figure. A careful watch should be maintained against 
the abuse of this power in such a way as to lead to deliberate underspend-
ing under voted heads. So far as savings under voted grants are utilized 
on new voted services, we have not~ to say except to empbasise the 
sound rule that ordinarily provision for expenditure on II. new service, 
ought wh·::!!"cyer possible to be made in the original estimates of the year 
or in the budget of the year following. Owing to the vigilance of the"; 
Finance Deps.rtment no case has yet been allowed to occur in which there j; 
has been deliberate underspending under voted grants with a \iew to: 
release fundq for meeting any considerable schemes of non-yotable expendi- ~ 
ture, but ~hould such a case occur, the Public Accounts Committee should 
bring it specially to the notice of the Assembly. 

I 
28. In vip.w of the considerable interest aroused in salt schemes gen- IDa .. 

erally by f,be history of the Sambhar development scheme, we examined :1-: 
the member from the Central Board of Revenue in some detail as regards ScC: .. 
the Khewra Electrification Scheme. That scheme waS started partly for (Qa. .... 
the purpose of economy and partly for the purpose of ensuring supplies 334.) 
of salt. We were informed that the department had been faced with v£-:ry 
serious labour strikes in the past and that the eleetrification, by displaciBg 
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manual labour both in drilling and excavation work, has considerably re-
lieved the situation. It is, however, too early to judge whether, considered 
from the economical aspect and with due regard to the displacement of 
labour involv~d, the scheme has turned out to be a success and we have to 
leave it to the Committee of next year to obtain from the Central BOlird of 
Revenue a full memorandum on the working of this scheme. . 

29. In view of the irregularities brought to our notice as involving 
losses to Gover-nment both of revenue and stores, we have devoted consider-
able attention to the general question of a more systematic audit of receipts 
than is in \og-ne at present. We were encouraged to pursue this interesting 
enquiry partly by the decision of the Governor General that it is open to U~ 
to refer to the accounts of receipts in our report so far as they arise from 
audit and appropriation reports and partly by· the knowledge that the 
Fublic Accounts Committee in England has been systematically dealing 
with questions of receipts in cases where there has been failure to recover 
revenue owing to faults in the administration of the revenue department. 
We were imormed at the outset of our enquiry that the Secretary of State 
himself had twice suggested to the Government of India that the Auditor 
General shOll ld be. instructed gradually to take over the audit of receipts. 
The. question has never been systematically investigated but from timc to 
time the scope of the audit of receipts, which is entrusted to the Auditor 
General under Rule 12 of the Auditor General'8 Rules, has been increased. 
In practi('e whenever large embezzlements in the accounts of a specific insti-
tution are disclosed, the Auditor General is asked to undertake the· audit 
of the receipts of that institution. In fact in Bengal we are told that the 
Accountant General has a separate establishment working under him, which 
deals with the receipts of those institutions in which the Loea1 Government 
desires the imposition of such audit. 

I 30. We put the definite question to the Auditor, General whether the 
introduction of a systematic test audit of receipts would not be well worth 
the cost and whether the revenues of the country would not improve con-
siderably by reason of the existence of some audit 8upenision. As Auditor 
General, he replied that his answer was emphatically in the affirmative 
but he adrle(~ that there were various difficulties to be faced. In the first 
place, the expert audit machinery required for the undertaking of a real 
audit of receipts does not exist at present and a period of about five years 
,viII be required for the necessary staff to be recruited and trained. 

31. The possibility of a check of Inc9me-Tax receipts was considered by 
us. .Our own impression, gained from a perusal of the epitome of the 
PublIc ~ccoun1B Committee in En~land, is that it would be impossible for 
the AudItor General to make sure that all persons liable at law had been 
,July char~d and that the necessities of the case would be met by scrutiny 
by the Auditor General to ensure that the administrative instructions which 
fire issued by the Central Revenue authority are in conformity with statute 
and nre properly carried out by subordinate authorities. We understand 
that t~e subj~ct is on~ which has been discl188ed by a special staff placed at 
the dIsposal o~ the Fmance Department by the Auditor General and that 
the ~eport. which has been presented in that connection is now under the 
consIderatIon of the Central Board of Revenue. 

~2. It may a!so be desirable 10 ascertain the nature of the check 
exerelsed on receIpts ~enel'ally by the Comptroller and Auditor-General 
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in England. We thhik that the decision of the Government of India on 
this very important question should bc p~ented to the Public Accounts 
Committee next year. 

33. The audit of Forest receipts in the Andamans is another specific ~ 
question raised in this connection on which we examined the witness from .) 
the EducatiOlIl, Health and Lands Department. We were informed that 
the bulk of the sales took place through the Government agents in Calcutta 
and both receipts and exp~nditure passing thrqugh the Agents are audited 
in the ordinary way. With the development of the scheme of colo~ 
tion and the emergence of the islands into the sphere of civilization, it is 
possible that more sales may take place in the islands but, for the present, 
the receipts that attually accrue in the islands are inco..nsiderable and, 
though the department are willing to take up the question of audit of these 
small receipts, we do not eon sider it worth while to pursue the question. 

QuaIUl 34. Action has recently been taken by the Posts and Telegraphs De-(UK.) 
partment for the stoppage of a possible leakage of revenue arising from 
the collection of customs duty on parcels handed over by the Customs 
Department to; the Post Office. The practice is for the Post Office to 
pay the customs duty, amounting annually to about 66 lakhs and then 
to collect it from the recipients of the parcels. Hitherto, there has been 
no real audit to see whether the Post Office did collect the full amount paid 
to the Customs Department and the latter was never reconciled with the 
receipts in the Post Office. Tn addition to the loss speeially mentioned in 
the Audit and Appropriation Report it has been suggested that there may 
possibly have been other losses in the past which have not been brought to 
notice. Weare glad to observe that the matter has been thoroughly in .. 
vestigated and that the procedure of accounting for, and auditing, SUcB 
receipts has now been improved. . 

35. We consider that this is the proper place ,to refer to one recom- Treat 
mendation of the Publie Accounts Committee of 1925 which is stated to be re-' 
still under consideration. We mean the suggestion that the treat-r'''~ 
ment of losses of re\Tenue due to fraud, defalcation, etc., as a form. of 7.) 
expenditure should be fully considered by the Government of India. We 
have been informed that the matter is now under investigation by the 
Hovernment in consultation with the Auditor General with reference to the 
procedure in England. We observe from the epitome of the Reports from 
the Committees of Public Accounts that all losses arising from defalcations 
of collectors are charged against the vote of the Revenue Department which 
is dected and are thereby necessarily noted in the Appropriation 
Aooounts. It has bt"en considt"red that the objection to this course on the 
ground that both the Revenue and Expenditure sides of the account are 
unnecessarily swollen is more than counterbalanced by the ad.-antage de-
rived from the publicity thus accorded. Weare interested in an early deci. f'" 

sion on this question as it is the sole means of bringing to our notice aU 
losses of revenue and we hope that the Government of India will be able to i 
arrive at a decision without delay. 

36. The desirability of formulating general principles in regard to the""o 
reco"ery of amounts lost to Government by fraud or negljgence on the~:;: 
part of its servants was first taken up by the Departmental Committee ot,plll 
appointed to examine the Aurlit aud Appropriation Accounts of .Army a~ 
expenditure. They obtained from the Adjutan~ General a statement ~f 



explaining the principles on which such ~ase$ were dealt with by. the 
Army authorities and we give .beloW' a summary of the position as stated 
in tl1e proceedings of their second meeting. 

37. A distinetion was at the outset made between cases of actual 
fraud and those disclosing culpable negligence on the part of respon-
sible officers. In the former case, legal advice was always taken as to 
whether there was a rea"onable prospect or conviction. It was only in 
such cases that the matter was taken to a court-martial. Where there 
was no prospect of the case being fully estab1i4hed before a court-martial, 
it would be inadvisable to proceed with the case in that manner. As re-
gards the effect of the decisions of courts-martial on the recovery of 
money, it'was pointed out that tht reeoycry of the whole amount was not 
always possible as the effect of the sentence on the delinquent's ability 
tp repay the amount lost hud to he Hiken into account. As regards 
the second kind of case, namely those disclosing culpable negligence, it 
was usual to investigate each individual case 88 soon as possible after 
inviting the officer's defence in the first instance. The form of punish-
ment was discretionary. the main principle kept in mind being that it 
~hould act as a deterrent. The amount recovered from the officers 
depended on the circumstances of each individual case. It was recog-
nised in dealing with cases of this category that if any effect was to be 
produced by the disciplinary action taken, it was necessary that such 
action should be taken while the case was fresh in the memory of the 
offic~ concerned and a limit of time was generally fixed within which 
tllC investigation should be concluded. 

'9, 38. This led us to examine the position in other departments of the 
) Government of India. In the Posts and Telegraphs Department we 

were told that the primary object of any disciplinary action was to 
recover the amount lost, though no hard and fast rules have been laid 
down, for it is clear1y recognised that there are various degrees of cul-
pability and negligence. The inherent possibility of unequal treatment 
in such a system or lack of system was recognised but it was pointed out 
that any such inequalities were capable of being moderated on appeal. 
We examined at some length the Members of the New Capital Committee 
who appeared before us on the disciplinary action taken as a result of 
Mr. Roche's Enquiry and also the enquiry of the sub-Committee appoint-

8.) ed to investigate the accounts of the Delhi Stoneyard, with special refer-
ence to the general principle of disciplinary action. With the same 
end in view we endeavoured to aseertain from each departmental witneM 
who appeared before us the basis OIl which punishment had been awarded 
in every case of financial irregularity relating to his particular depart-
ment and brought to our notice in the Audit and Appropriation Reports. 
We admit -that in cases of this sort, the efficiency of the department, the 
righ~s of the public, the interests of the tax-payer, considerations of 
equity and justice have all to be taken into account in varying degrees 
and that it is difficult, if not impossible, to attempt to formulate rules 
of . ge~era1 application. But at the same time, the absence of any guiding 
prmclples is the cause of apparent and invidious di1ferenees of treat-
ment. This accords with the view of the Auditor General who states 
that tho~h there is an iner~asing strictness of disciplinary action through-

II,) out India, rather more lenience is shown in some provinces like Bombay 
and in some departments like Foresta and Public Worka thaD in othen. 
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~ e ,ha¥e not the time to sift .the mass of reports and evidenee that is 
available and to pursue this important and .interesting enquiry to a final 
,conclusion and we have to content ourselves with a recommendation to 
the Government that they should examine the question at greater length 
and place before the next Public Accounts Committee a considered st~te
ment of the principles which should regulate this matter. 

39. Before we pass on from this subject of disciplinary action, we IJIIPII. 
should like to refer to a pr~ctice which has prominently come to our notice 
in the course of our examination of financial irregularities, namely, the 0::::. 
giving of receipts and certificates which do not accurately represent facts. _8~v ... _ 
In one case an officer in charge of a large Public Works Store· was re- (QoestiIDil 
ported to have been in the habit of signing without proper enquiry aU 
statements put up for his' signature by the storekeeper without realising 
his responsibility for the purchase and maintenance of stores. In another· 
case a superintendent recorded on the measurement chalans that the 
measurements had been made by him while actually he had not performed 
the complete measurements in some instances. We regret that this laxity 
in signing certificates and chalans has in some quarters not been viewed 
with the strong disfavour which it merits, partly on the plea that the 
officer concerned has been over-worked and partly that there was no deli-
berate intention of misleading. We consider it a false economy to entrust 
additional duties to officers which they cannot reasonably and humanly be 
expected to discharge. As regards the tendency to treat certificates and 
statements as merely formal documents which can be signed without the 
least sense of responsibility, we trust that heads of departments, realising 
the gravity of the offence, will in future visit with severe displeasure and 
penalty all such cases brought to their notice. 

40. We accept the recommendations of the Official Committee which 
sat to consider the Audit and Appropriation Reports on the Army ex-
penditure on those matters which nre not specifically mentioned in other 
paragraphs of our Report. 

IV.-Oomments on matten relating to particular departments arising out 
of the present Report. 

41. Section I oj the Home A-ud:i.tor's Report on the Secretary of (QaeltiDl .. 
BIG-te's accounts for 1925-26-paragraph 16.-We should be glad to be .) 
furnished with information whether the certificate regarding sec:ret 
service expenditure furnish~d by the Secretary of State is in the same 
form as that prescribed by tlle Public AccOlmts Committee in England. 
We consider this information will be very uscful in connection with the 
rules for the audit of secret service expenditure in India which lire under 
consideration. 

42. Paragraph 21, ibid.-We should like to know the r~ult of the sug-CQaI8lUDaI 
gestion made by the auditor regarding the correctness of the rate 9f 
exchange used for conversion of gold marks into sterling. 

43. Paragraph 30, toid.-We notice that the savings on aecount of (QlIIIti .. 
establisbment are of a considtlrable amount and we desire to draw the 
attention of the Home authorities to the fact that supplementary grant, 
have been asked for, which do not appear necessary .. 
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44. 8uHota I tlf t"'e Beporl .pot' tAe' GCCOUtd, of tM Big" COttMMt ... 
IioMr lor 1925-26, paragra.p'h. 17.-We agree with the remarks made by 
the auditor in the fourth sub-paragraph regarding provision for leave 
salaries. 

( 45. Report of th.e Accountant General, Central Revenues, Graftt lB-
. Balt, page 119, Note 1.-AB regards the statement that the store accounts 

are not subject to audit, we are informed that it is due to the fact that 
there is no provision in the Auditor General's. Rules for the audit of such 
store accounts. We understand that the Officer on Special Duty has recom-
mended, 88 one of the suggestions in his Report now before the Central 
Board of Revenue', that the Auditor General should be asked to audit 
the store accounts. From the point of view of the taxpayer, stores are as 
important as cash and we consider it desirable tliat the store accounts should 

. also be subject to audit. 
Paragraph 111 (31), page 86 ibid.-In view of the fact that the 

generating plant is in operation only during a year of scanty rainfall and 
then only for about six weeks, we consider that the Board should examine 
whether some other method of supplying the power cannot be devised, the 
~~nt Electric Power House being dismantled. 

46. Grant No • .2O-8tampI, page 133, ibid.-We recommend that the 
retention in the depot of the Chinese ExpeditioDal'y Force and Indian 
Expeditjona.,. Foree Stamps which have been lying in stock for a 10Dl 
time should be considered by the Central Board of Revenue. 

47. Gram No. 22-l,.,;gofioft, Ntwigono., dc., page 137, ibid.-We 
observe that supplementary grants have been obtained which proved to be 
unnecessary and agree with the Auditor General that they could have 
been avoided had the controlling officer kept an adequate check over the 
progress of expenditure. As regards the observations of the Auditor 
General in paragraph 70 of his letter that the percentage of estabJisbment 
to works expenditure appears to be excessive, it was explained to us that 
jn order to reduce the percentage it has been proposed that the Department 
mould take over the control of roads, etc., in the Province. We consider 
the latter a very sound suggestion and should like to be informed whether 
it has been aecepted. 

48. Gratnt No. 55-Agriculture, poge 219, ibid.-With reference to 
the certificate at foot of the balance sheet of the Imperial Cattle BreediDa 
Farm on page 225, we recommend tliat any points in the report of the 
Director of Commercial Audit to which special attention has been called 
by him, should be included in the report of the Accountant General, 
Central Revenues. We notice certain obvious defects in the form of the 
ba.1a.nce-sheet as presented in the report of the latter oftlcer. The Auditor 
~n~l has agreed to consider the question whether the form of presenta-
tion m the Appropriation Accounts of the Aceountant General, Central 
Bevenu~ should not be changed 80 88 to conform to the type adoptec1. bf the DIrector. We do not think that minute det&Us of trading aecountl 
gIven on pages 226-230 are required. 

. 49. Gram.t No. 56-CitJil Vefef"iftaiy 8ef'1Jiu, poge J43, ibid.-We were 
iD.f0J?ll~ that the case mentioned in paragraph 52 of the report is ItiJl 
)vb ,tullee and we l~ve it to the Committee of next year to deal with i~. 



• 

23 • 

50. GralAt No. 67-CWil Wbrks, page 273, ibid.-We were informed 
that no action has been taken on paragraph- 60 of the Report of the 
Public Accounts Committee for 1924-25 owing to a misunderstanding on 
the part of the Depart~ents of the Government of India and that necessary 
action will now be taken. • 

51. Paragraph 45 of the Report.-We think it desirable that clerks (Queatfon 
who maintain accounts should not be allowed also to make disbursements. 946.) 
We recognise that it ~ be·unavoidable in certain small offices to entrust 
with the disbursement of money the clerk responsible for the maintenance 
of the accounts, but in such cases we think that provision should be made 
for necessary supervision by the officer in charge of the office. . 

52. Grant No. 69-Btatio'fl.ery and Printimg, page 303, ibid.-We com- (Qu_tion 
mend to tbe consideration of Government tbe question raised by the· M7.) 
Auditor General whether arrangements should not be made which will 
ensure that the Central Government will include in its budget as a receipt 
from the Provincial Gov:ernment a sum equivalent to the amount budgeted 
for by the latter for payment to the Central Government. 

53. We desire to draw the attention of the Government to the-(QuMtioIl 
criticism at -the end of Appendix XVI that the figures shown in the state- SIS.) 
menta are entirely unreliable and that no useful purpose will be served by 
attempting to verify incorrect figures. We wish to add that the practice 
of showing under the head ' , Value of Books issued on Book Debits " of 
the average amount based on the issues ml¥le during two months of the 
year is incorrect. 

54. Grant No. 73, North-West PrOfttier Prooinoe, paragraph, 74 of fA. (Qlaedioa 
lUport, page 54, ibid.-We think that the irregularity should be communi. 731.) 
cated to the officer, though he has been transferred to another Province, 
in order that the occurrence of such irregularities in his new office may 
be obviated. 

55. Grant No. 75, Delhi, page 393, ibid.-As the expenditure under ~eaUoJl 
this grant is controlled by the Chief Commissioner, Delhi, we suggest that .) 
aD officer from the Delhi Administration should be invited in future to 
appear before US with the officer from the Home Department. Such a 
practice now obta.ins in the Foreign and Political Department. From the 
point of view of the Public Accounts Committee, it is desirable that one 
department should be responsible fer watching the progress of expendi-
ture. 

56. Pa.ragraph 79 of the Report.-We look forward to the receipt next (QueetioD 
year of the accounts mentioned in this paragraph. • 8BG.) 

57. We accept the explanation given in the memorandum fumished (Qa ..... 
by the Home Department (Appendix VII) and agree with the remarks in -838.) 
paragraphs 2 and 3 in that memorandum. 

58. GrOMt No. 79-Central India, EzplaMtioft J.-1, page 434, ibid.-(QaeItioa 
We suggest that the necessity for the continuance of the fixed. contra~ 7'1.) 
grant referred to herein should be examined by the Department. 

59. Territorial afld Political Peuiofts.-We were informed that 
pensions to heads of tribes at Aden have been included in the Militart 
and Political expenditure borne by His Majesty's Government. As regarda 
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the e~1ication of alI ,expenditure uDde~ ~den 88 non-votable~ 8~ of 
. 118 are of opinion that it' should be' a c~nvention that an opportumty sho~ 

be given to the Public Accounts CODlDllttee or the Assembly to express the1r 
views before the Governor General declares an item of expenditure DOD-
vota.ble, which has hitherto been votable. 

( 

60. Pa,.agraph 2 of 1M B6porl of the ACCOtHIIGftt G6f16rtJl, Po,', aM 
Pelegraphs.-We agree that a brief statement of the fin~ia1 results of 
the year and of the general financial position of the department should 
be included in the Audit and Appropriation 'Accounts as has been done 
in the present Report. 

Pa,.agraph 5, ibid.-We are of opinion that the information regarding 
the capital position should be amplified in futuN so as to give more details 

·of the expenditure during the year. 

6!. Paragraph 8, ibid.-We understand that Messrs. Price Waterhouse 
and Company recommended the opening of a stores suspense account for 
stamps outside Revenue but that the recommendntion was not accepted by 
Government. .As:, the issues of stamps vary largf"ly from year to year, we 
~ommend that the Government of India should reconsider the question 
of introducing a suspense account for stamps. 

62. Paragraphs 12 to 15, ibid.-We endorse the view of the Auditor 
General that the fundamental basis for the form of the Demands for ·Grants, 
the accounts maintained by the Accountant General, the Appropriati~. 
accounts and the Firumce and Revenue accounts must be the scheme of 
organisation and control in the Department. 

.Mtioa 63. Paragraph 22, tbid.-We desire to draw the attention of the ])e. 
~ ) partment to the remarks of the Accountant General at the end of this 

I....... ~~';/JI"OgraPh 45, IDid.-The adoption of the suggestion in the laat ~ and lk)sentence of this paragraph is incompatible with the fundamental principles 
rc of budgeting. We desire to emphasise, however, the essential need for co-
~ operation between the Posts and Telegraphs and Railway Departments f and between the various departments of the Government of India generally. 
~!. 

,-- 65. Paragraph 51, ibid-Ezplanatioft 111.-We commend to the De-
~i .) partment ~t it is desirable to exerci~ ~ cheek over current purchases to 
; ens~e that In all. cases they are made WIth good judgment. It should be :i co~l~dered for this purpose whether any improvement is required in the 
Ii existing !-rrangements for purchases. 
reaioD 
~ .) 

'. 

.66. Paragraph 70, ibj,d.-We understand that the question of traDI-
feJ"n?lg the c~ntrol of the Indo-European Telegraph Department to India 
.. bemg exammed and we should like to know the result. . 

67. Appendix 11, t"bid, pa"ag,.aph 4.-We agree with the Auditor 
General that the 8CCO";1Dtml is not responsible for seeing that all the receipt. 
o! cash haye p888ed Into the Cash Book and that, if any such misconcep-
~on prevails, it should forthwith be removed. 
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. "" "68. Audit RepOrt Oft the Appropriation Accounts of the Anny. JlaritN (Qaedio 
tJftd Military E'lt{Jmeering Services for 1925-26. Para(Jraph. 43.-We6!6·) 
regret it has not been possible for the Financial Adviser, Military Finance, 
owing to the absence of the Adjutant General on tour, to furnish us with 
a short statement of the very complic~ted case mentioned in this paragraph. 
Our first. impression on going through the Audit Report generally was that 
the number of cases of fraud in the department was seriously large but 
we were aS8111"ed that the important caseS related to the war or post war 
periods. We understand that with the return of normal conditions we 
may expect to deal with much fewer cases of this nature in future reports. 

69. Audit and Appropriation Accounts of Railways in India for (Quest.on 
the year 1925-26.-It was suggested to us that the demands for Railway 1116.) I 
grants should be in the same, form as the Appropriation Accounts. As 
we were informed that the form of the demands for grants had been· 
approved by the Standing Finance Committee for Railways, we recom-
mend that the Government should consult that Committee with a 
view to consideration, if necessary, by the next Public Accounts Com-
mittee. 

70. Grant No. 7-Capital New Construction., pages 133-34.-We desire . 
to point out that the table comparing the allotment and the expenditure ~~~ 
should state the actual allotment sanctioned by the Assembly and not . 
the allotment distributed by the Railway De.partment. 

71. Paragraph 2 of Appendix, page 200.-We recommend that, in the QmeGioD 
ligh~ of experience ~n the East In.dian Railway~ theq~estion whether ~157.) 
audit on Co"mpany lines could be Improved by mcreasmg" the staff of 
Government examiners, should be considered. We" recognise that this 
question may involve an examination of tbepowers of the Railway Board 
under the contI-aets with the"various R&ilways~ . 

72. Paragraph 4 of the Appendix, pages 202-07-Item (XVII).-We ( . 
are informed that instructions have been issued by the Railway Board 1162 and 
with the object of curtailing the scope of private work orders in the IUD.) 
workshops. We desire that the effect of the instructions should be 
earefully watched. 

Item (XXII) .-The Financial Commissioner has undertaken to investi-
gate the question with the East Indian Railway and to enquire in con-
sultation with the Chief Accounts Officer what steps should be taken to 
reme.dy the defects. 

73. Paragraph 77 of the Report.-We agree with the suggestion of the f 
Auditor General in paragraph 18 of his letter that it would ~e~ore ~~1 m 
satisfactory if the expenditure were also recorded in this paragraph. . 

74. Paragraph 79 of the Beporl.-We ~ informed thab the case is 
still under consideration and we leave further enquiry to the Public ~~ 
A.ccounts Committee of next year. 

75. We desire to record the valuable help that has been given to us 
by the Auditor General and his stail throughout our proceedings. The 
Committee also desire to acknowledge the services of Mr. V. K • • 
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Aravamudha Ay~gar w~se remarkable industry and ability have beea 
of great value to the Committee. · , 

The 26th August 1927. 

BASIL P. BLACKETT. 
H. G. COCKE. 
ABDUL MATIN CHAU.DHURY. 
B. DAB. 
1(. C. NEOGY. 
A. RANGASWAMI IYENGAR. 
S. MURTAZA. 
S. C. MITRA.. 
N. M. JOSID. 
G. SARVOTHAM RAO. 
K. AHMED. 

I 
. I 

We desire to place on record the valuable services that have heeD 
rendered to the Committee and through it to the Legislative .A.ssembq. b7 
the Chairman, Sir Basil Blackett, who during five ye&l'8 of 
the Committee's e.xiatence has helped and guided their deliberati4Pl8 and 
within the very limited scope of the Committee's use expancW aDd deve-
loped its aetivities as an instrument for enforcing &Ce1D'M1' is estmaat. 
and economy iB .expenditure and for strengthening theecmtrol of the 
.Assembly over the expenditure of the Government and ita departmadIL 
He has placed at the disposal of the Committee hia valuable ex~ 
at the Britiah treasury and of the proceedings of PabJie Aecouata Ocma-
mittees in EDgland. 

The 26t1l. Aug·ust 1927. 

H. G. COCKE. 
.AJJDUL lrIATIN CBAUDHURY. 
B. DAS. 
K. C. NEOGY. 
A. RANGASWAMI IYENGAR. 
S. MURTAZA. 
S. C. MITRA. 
N. M. JOSHI. 
G. SARVOTHAM RAO. 
K. AHMED. 

.. . 

I 
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V.-PBOODDIRGS OJ' TD OOIlJlIftD. 

ProceediDp of the flnt meetiai of the h1JJic Acoo1mtI OoIDadttee IIeW 
on Friday, the Mh August 1927 at 1-30 p.m. 

PRESENT: 

(1) The Hon'ble Sir Basil Blackett, Ohairman. 

(2) Moulvi Abdul Matin Chaudhury. 
(3) Mr. A. Rangaswami Iyengar. 
(4) Maulvi Syyid Mnrtuza Sahib Bahadur. 
(5) Mr. N. :M. Joshi. 
(6) Mr. G. Sarvotham Rao: 

1 
I 
~ Members. 

J 
(7) Sir Frederic Gauntlett, Auditor General 1 
(8) Mr. C. W. CS+SOD, Controller of Civil I\. " 

Accounts. r Were also present. 
(9) Mr. G. Kaula, Accountant General, Central )' . 

Revenues. 

The Hon 'ble llr. A. F. L. Brayne, Financial Secretary, WitflU8, 

1. The Committee took into consideration the Resolution on the report 
of the Public Accounts Committee on the accounts of 1924-25 which iDdi.-
oates the action which has been" taken on that report and also the statement 
prepared by the Finance Department showing the action taken or proposed 
te be taken on certain outstmding points from prc'\ious l'eporti. 

2. Paragraph 3 of tM Besolvtiofl.-The question was raised whether 
if lump cuts had been justified by experience,. as seemed to be the ease, the 
necessary reduction should not be made in the various detailed heads of 
,raDt; The Finaneial Secretary agreed that wherever possible the eut 
should be made under the heads concerned. The Committee decided to 
pnrsue the question of lump cuts aDd over-budgeting in the accounts relat-
ing to Delhi capital expenditure and Railways. 

3. Par·ag,·uph 4.-In order to meet difficulties experienced in watehing 
progress of expenditure owing to large amounts bcing brought to account 
after the close of the year, it was suggested that the question should be 
considered whether annual adjustmellt~ after the close of the year could 
not be avoided by making" quarterly or other periodical adjustments during 
the year based upon the estimated amonnts of such adjustments, any 
differenoe between the actuals and the estimates being set right at the time 
of the last adjustment. The Financial Secretary agreed that the question 
was important and that it should be further pursued. 

• AfJpeadia I. 
tAppenda n .. 



4. Pflragrapli 5.-The 'Auditor General explained the position so far as 
the adoption of. the rules in the .Provinces. was concemed. M~ of ~ 
Lic81·Governments who had ~plied had agreed to adopt the proposed rule. 
and the Auditor General added that if no replies were r4Jceived within the 
·nex1 two months from other local Govp.rnments, he would proceed to give 
effect to those rules in the accounts of 1928-29 without waiting for their 
replies. The Financial Secretary explained that steps have been taken. to 
give effect to these proposals so far as C('utral accounts were concerned WIth 
e1fect from 1928-29. 

5. Paragraph 9.-The Committee decided 'to consider this paragraph in 
.connection with the Post and Telegraph accounts. 

6. Paragraph 10.-The Financial Secretary reported that the Finance 
Department was engaged in formulating comprehensive irurtructions for 
. the guidance of all Departments, and was considering the procedure followed. 
.in England by the Treasury. He promised to circulate a memorandum-
showing the latter procedure. 

7. Paragra·ph 12.-The Financial Secretary explained that the rules ~ 
the Army Department, on which the Committee desired that the rules 
applicable to other cases of non-voted expenditure should be framed, were 
themselves undergoing re,ision and that until these were received, it was 
not desirable to frame rules for services other than the Army as recom-
mended by the Committee. He pointed out that in the case of military 
expenditure the powers of re-appropriation given to subordinate authorities 
was extremely limited. This was due to the greater centralisation of .A:rm.y 
controL In the· case of civil authoritieS greater decentralisation . existed 
and larger powers of re-appropriation. followed. The Auditor Gtm,eral 
observed that the principle on which the Army rules were based was clearly: 
laid down by the Secretary of State. No BaYing could be reappropriated 
1;0 meet the cost of an entirely ne'W ~rviee or services without the approval 
of the Finance Department. ·He thought it woUld be found that no great 
modification ·would be ·required· in· the . Civil· ruleS' in this resptd;. Thflo 
Committee desired that the rules framed by the Governor-General in 
Council should be placed before them and thBt they should be given an 
opportunity to record their views on the suitabilitY of those rules. 

The question was raised whether where savings occurred owing 
to underspending in voted headS the funds so set free .should be uti1i8ed 
for expenditnre on non-voted purposes. The Financial Secretary 
explained that under the rules of re-appropriation voted funds could 
not be re-appropriated for non-voted expenditure or t1iu tJer,a. The 
Audit?r General further e~plained that no grant voted and pJaced at 
the dIsposal of the executive Government could be formallyredueed 
by surrender though the executive authorities might not utilise the 
total amount. If any savings accrued in this way, they naturally wen' 
to increase the surplus of the Government which was available for 
~xpenditure by the Governor-General in Council on his own authority 
m the case of non-voted expenditure and with the sanction of the 
Assembly in the case of voted expenditure. 

S. Paragraph. 13.-The Auditor General stated that he had received a 
rep~rt fr(~. ~h.e Jil'St.Director .. of. Audit..m ·the -United Provinces for the 
1Irst eight mont~ and that he was awaiting the report from· his ' ilia-
cessor wlhch could only be expected after the accounts. ~ .~~ :~1osecl. 
• • Appendix XXvill. 
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!I. Paragraph, 14.-The Financial Secretary'explained that the Central 
Board of Revenue had considered the question of framing a new set of 
rules for the Salt Department In cases contemplated in this paragrapll 
and had come to the eonclusion that it wall unnecessary to frame any 
such rules, as it waH unlikely that works of great importance would 
be constructed again by the Department untler these conditions. He 

~ added that the general question of framing such rules for other authori-
ties in similar circumstances had also been considered by the Depart-
ment concerned and they had come to the conclusion that the existing 
rules were su.fticient. It was pointed out that it would not be possible 
to frame special rules which would be applicable to all circumstances 
and that relaxation could be always allowed in special cases of difficulty, 
The Accountant General, Central Revenues, observed that so far as the 
Salt Department was concerned, no rules of any sort existed at'present 
defining the powers of officers in the Northern India Salt Department. 
The Committee decided to consider this question when the accounts of. 
t.he Salt Department were being examined. 

10. Paragra,ph l5.-The question of introducing a systematic audit of 
receipts as well as of expenditure was raised and it was explained by 
the Auditor General that such an audit or test audit obtained at present 
in the case of Railways, Posts and Telegraphs and Customs and certain 
other institutions in respect of which the Governor-General in Coun<;il 
had required him to arrange for such audit under the statutory rules . 
.A general audit of receipts would involve an amendment of these rules 
or a general instruction from the Governor-General in Council. He 
added that he would have to specially train expert staft' for undertaking 
such audit and that it would require at least 5 years to train such expert 
staff before any real audit of receipts could be undertaken. This could 
only be done at considerable expense to the tax-payer. The Com-
mittee desired to be furnished with a copy of the complete list· of 
institutions, the audit of whose receipts was now arranged for by the 
Auditor General and decided to consider the general question after 
receipt of that statement. They further decided to examine the 
Central Board of Re'\?enue on the question of the possibility and de-
sirability 01 introducing such audit in respect of income-tax receipts 
and the Education, Health and Lands Department in respect of the 
Forest Department in the Andamans. 

11. Paragraph lB.-It was decided to examine the Posts and Telegraphs 
Department in regard to this paragraph. 

12. Appeftdix JI-Item 1 (c) .-The Committee desired to place on 
record that the question raised in this item has remained outstanding since 
1924 and that it was time that it was disposed of. 

13. Item 1 (f).-The Auditor General explained the position as re-
gards provision for the accommodation of the new office. The Cemmittee 
considered that a separate accounts office at Peshawar was most de-
sirable from all points of view. 

14. Item 1 (h).-The Committee desired that a final decision' on this 
question mig-ht be expedited. 

15. Item 1 (.i~ .-It was decided to examine the CentrAl Board of 
ltevenue on this (!11t1stion. 

• Not printed. ...- _ .. -..... _": .. ~......... . . 
HI 72J'i!I • 

... 



• 30 

16. Item 10.-=-It was decided to examine the Education, Health and 
JJands Df'partment on this question. 

17. Item 11.-lt was deeided to ask the Industries and Labour De-
l>8.rtment to elucidate the position. 

18. Item 13.-lt was decided tQ take up this question in connection f 

wit.ft the Appropriation Accounts for 1925-26. 
19. Items 14, 17 and 21.-It was decided to consider the memoranda 

circulated in regard to these items after the Committee had completed the 
examination of the Posts and Telegraphs accounts. 

20. Items 15 awd 16.-It was decided to consider these two items 
spN!ially along with the memoranda circulated in regard to them. 

21. Item 2O.-It was decided to examine the Posts and Telegraph!; De-
partment witness on this subject. . 

22. The Financial Secretary drew the attention of the Committee to 
their recommendation in paragraph 33 of the Report of the Committee 
for 1924-25 regarding the grant of additional facilities to the Auditor 
General for direct communication with the Secretary of State. He 
explained that the Government of India had carefully considered the 
question and come to the conclusion that such direct access was neither 
Jle'cessary nor desirable. The Secretary of State had in fact ruled 
that despatches and other communications should be furnished to the 
Auditor General only through the Government of India. The Auditor 
General quoted certain concrete cases where his request forwarding 
a communication to the Secretary of State had not been complied with. 
The Finance Member pointed out that the absence of direct access to the 
Secretary of State in no way impaired the independence of the Auditor 
General as an auditor and that the position of the Auditor General in 
India was similar to that of the Comptroller and Auditor General in 
3ngland. It was pointed out that the Governor-General in Council 
would be prepared as a general rule to obtain the Secretary of State'8 
decision with reasonable promptitude in cases where Auditor General 
thought the decision of the Secretary of State was required. If in any 
particular case the Auditor General and the Governor-General in 
Council were at variance, it was still open to the Auditor General under 
his statutory power~, to mention the disafn"eement in his annual letter 
foF.. arding the Audit and Appropr~ation Accounts. The Auditor 
Ijeneral did not consider this method of access entirely satisfactory as, 
in the first place, the efficiency of audit was impaired if referenee to 
the Secretary of State required in any particular case 'was to be delayed 
in order to be included in the annual letter which was issued nearly 15 
:months after the close of the year, and secondly due prominence wag 
not given to such cases if they were included in a communication 
covering" a wide field and including matters of varying degrees of im· 
portance. The Committee desired to be furnished with a memorandum-
on the case. While some members considered that direct aeee88 should 

.. be allowed t() the Auditor General in virtue of his position, it was 
realised that the question concerned the relations of the Secretary of 
State with the Government of India. The general opinion was that this 
question should be referred for the consideration of the Statuto!,), Com-
mission along witll theeognate question of the relations of the Auditor 
General to the Auditor of Home Accounts. 

• Appendb: xvn. 
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23. The Committee then considered paragraphs 3 and 4 of the Auditor 
General's letter of the 14th July 1927 to the Government of India COIl 
taining his comments on the Audit and Appropriation Accounts. of tb!l 
Central Government for the year 1925-26. 

24. Paragraph 3 (a) of the letter.-The Committee decided to examine 
the Education, Health and Lands Department witness on this question. 

25. Paragraph 3 (b) .-The Committee decided to examine the witneH8 
from the Hom~ Department on the question of railway warrants for 
police. The Financi~l Secretary promised to find out the existing 
position in regard to this matter on the Army side. 

26. Paragraph 3 (c) .-The Financial Secretary explained the· conclu-
~;ions which had been arriv~d at by the Government of India on this qUe&-
tion and stated that they were being communicated for the orders of the . 
Secretary of State. 
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7. The Committee then ~k up for d~seussion the Audit and Appropriation 
Report for 1925-26 on the accou!lts of thti Posts and Telegtaphs Department. 

8. Paragraph 2 of Me Report-The Committee desired that a ~rief s~te
ment of the financial1'e8Ults of the year and of the general financial POSltton 
of the Department should be included in the Audit and Appropriation Accounts 

. as chad been done in the Report under consideration. . 
9. Paragraph 5.-The Committee was of opinion that the information regard-

ing the capital position might be amplified in future so as to give more d~~i1s 
of the capital expenditure incurred during the year. The method of ?eblting 
some portion of the capital expenditure to Revenue and some to Capital was 
then discu88ed and it was explained that 80 far as t~e Pos1:8 and. Telegrap~ 
Department was concerned, the whole outlay wascoD81dered as capital expendi-
ture hut that that fact did not in any way require as a logical consequence 

. that the total 81lDl required for that eapitalexpenditure must be borrowed 
and not met from Revenne. The latter W88 entirely a question of general 
finance. The Committee were then informed of the manner on which various 
items were distributed between &venue and Capital and it was pointed out 
that the Government had simply continued the past, practice in regard to 
this c1assification. 

roo Paragraph 7.-The <X»mmittee considered the suggestion of the Accountant 
Genera.l that the system of trunk telephones was in BOrne cases being worked 
rather as a matter of policy than a business proposition. The Director General 
agreed to submit·a statement of the Government's telephone policy .. 

11. PamgrapA 8.-The <X»mmittee decided to recommend to the Government 
that they should reconsider the question of introducing a Stores . Supense 
Account for Stamps outside Revenue. On the general question that was raised 
88 ~ wh~her profits of the Department should not be taken to a reserve fund 
88 1D Railways, the Committee came to the conclusion that the present system 
under which the Department is allowed rebate on the profits should be con-
tinued but that the pro forma account of the profits made by the Department 
Bhould be given in the Audit and Appropriation Accolmts. 

12. Pamgraph 9.-The comparatively heavy charges in proportion to revenue 
under !ele~ph Direction were explained as due to the higher ~te8 of pay 
of EDgJneenng staft and to the reduction in telegraph revenue owmg to trade 
de~ression during the last two or three years and recently to the troubles in 
Chma. It W88 stated that the increase 1lD.der money-orders and British Postal 
Orders was due to the ordinary general expansion of business. The Director 
General observed that the revised formula for the collection rate based upon 
the new ratio of I,. 6d. per mpee had been introduced from the 1st of July. 
13. !~ph-.l.0.-The Financial Adviser explained that the q~estion of the 
pensl?~ry liability of the Department was still under consideratIOn, and that 
certain information which was required by the Government Actuary was being 
~nected. It was a difficult question which would take some considerable 
time to settle. 

14 Paragraph ll.-The Director General explained that the delay in the 
prese!l~on of the bill for telephone accounts, etc., was due to the lack of 
8~Clent staft to cope with the expanding buaiD.e81 and that 8teps had been 
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. . 
alteJl to pre:vent such delays by the opening of • special TelephoJle Acc.oJllt-
ing Office at Delhi, by· providing for the payment of telephoJle charges into 
post offices and by insistence on deposits for trunk calls. 

15. As regards the question of general over-estimating it was explained 
that the system of lump cuts had been greatly extended and that a Budget 
Branch had been formed in the office of the Director General to scrutinise"' esti-
mates sent in by circle officers and to reduce estimates in the light of past 6X-
perience, with the result that great improvement had been effected in the 
estimates. . 
16. As regards the difference in interest charges, it was explained that ~t the 

time of the Budget very little information was available. 

17. Paragraph8 12 to 15."'-The Committee endorsed the Auditor General's 
suggestion that the fundamental basis for form of the demands for grants, the 
accounts maintained by the Accountant General, the Appropriation Accounts 
and the Finance and Revenue Accounts, must be the scheme of organisation 
and control in the Posts and Telegraphs Department. The Committee recog-
nised that the changes made in classification after the presentation of the 
Budget were unavoidable owing to the circumstances in which commercialisa-
tion of the Departmeut was introduced. • 
18. Paragraph 22.-It was explained that the importance of proper adminis-

tration of the grants had been brought to the notice of officers at a recent 
Conference and that the matter was being constantly watched. The Com-
mittee desired that the attention of the Department should be drawn to the 
remarks of the Accountant General at the end of this paragraph. 

19. Paragraph 2.1.-Tbe Committee agreed with the suggestion of the Ac-
countant General in the last sentence of this paragraph. 
20. Paragraph 24.-Tbe ~mmittee endorsed the suggestion of the Auditor 

General in paragraph 14 of his letter of the 4th May 1927 on the Audit and 
Appropriation Accounts of the Posts and Telegraphs Department. 
21. Paragraph 25.-The Committee noted with satisfaction th~t the p0st-

war tendency to increase in the number of frauds had been arrested. 

22. Paragraph 26.-Tbe Director General explained that the extension ,of 
the system of contracts for treasury work at post offices would reduce the 
number of embezzlements. As resards inspections, he explained that there 
were two kinds of inspections in the Department: 

(1) a thol'Ough inspection which was carried out annually, and 
(2) an inspection in the nature of a surprise visit to see that the orden 

issued as a result of the first inspection were being carried out. 
23. Paragraph.fI 27, 29 and 36.-The Director General explained that ci rculq,ra 

were issued once a year bringing to the special notice of the staff of the Depart-
ment t.he importance of the safe custody of receipt books of money orden, 
stamps and of keys. 
24. Paragraph 8O.-It was explained that a reward had been given ill this 

particular cue and that recently heads of circles had been asked to endeavou 
to encourage the staff by recommending rewards in sujtable ~. • 
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Presmt: 

(1) The Hon'hie Sir BASIL BLACKETt', K.C.B., K.C.S.I., C/tairma.n. 

(2) Mr. H. G. COCKE, 

(3)- Maulvi ABnUL MATIN CHAUDIIUBY, 

(4) Mr. B. DAB, 

(5) Mr. A. RANGASWAJlI IYENGAR, 

(6) Maulvi SAYIn MURTUZA Sahib Bahadur, 

Members. 

• (7) Mr. N. M. JOSHI, 

(8) Mr. G. 8ARVOTILUI RAo, 

(9) Sir FREDERIC GAUNTLETJ', Auditor General, l 
(10) Mr. A. C. BADENOCH, Accountant General, Posts . 

and Telegraphs, Were also pre-
(ll) Mr. T. RYAN, C.I.E., Financial Adviser, P08ts and sent. 

Telegraphs, 
(12) Mr. M. R. CoBURN, Director of Establishment, 

Posts and Telegraphs, J 
Mr. H. A. SA1lS, Director General, P08ts and Telegraphs. Witness. 

The Committee continued discussion of the Audit and Appropriation 
Report for 1925-26 on the accounts of the Poets an d Telegraphs. 

2. Paragraph 32.-lt was explained that instructions had been issued carry-
ing out the suggestions of the Accountant Gener al in the last paragraph. 

3. Paragraph 34.-The Accountant General explai ned the system of collect-
ing customs duty on foreign registered packets and stated that till now there 
had been no pro,,;sion for comparing the claims made by the Department with 
the payments actually made by the Department to the Custom'4 Department. 
A scheme had been submitted by him to the Director General and it was re-
ported that it had been accepted and was being introduced. 

4. Paragraph M.-It was reported that the Railway authorities had accepted 
the debit and that an elaborate scheme for registration of &l88ts had been in-
troduced and that no such case would occur again. The qUMtion of diaoi-
punary action was still. underconsideratioa. 
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5. PGrIJfIfY14'l39.-The'Committeeexpl8888d the ho~·that the iIltrodnCtlba 
of a commercial.system of aoooaitta in the Posts and Telegraphs-Department 
would prove a further incentive to the Departm~nt to ensure that the expendi-
ture on buildings was reasonably remunerative. 

6. Pamgrapl 46.-As regards the grant of funds for works required by the 
Railway Board, the Director General was requested to submit a statement 
showing for the year 1925-26 (1) the amount asked for by Railways, (2) the 
amount proVided for .by the Posts and Telegraphs Department in the estimates, 
and (3) the amount actually 'spent. The Director General was also asked to 
include in the statement his comments on the method of making provision 
for such works adopted in the estimates of 1927. The Committee decided to 
examine the Financial Commissioner, Railways and the Financial Adviser, 
Posts and Telegraphs together on this point after receipt of the above state-. 
mente 

7. Paragraph {jO.-The Committee decided to examine the Accountant 
General, Central ~venues on the question of distributing the letter press in 
such a way that explanations would be given below the corresponding portiona 
of the tabular statement. 

8. Paragraph 48.-1t was explained that the question of introducing new 
classifications in the Home accounts had been satisfactorily settled. 

9. Pat:agraph ol.-In regard to explanation II (4) the Accountant General 
stated that most of the adjustments in accounts were made monthly or quar-
terly. The Committee did not pursue the point as they had already raised 
the general question of making periodical adjustments during the year. 

As regards explanation II (7), it was pointed out that the engineers 
, themselves were partly responsible for the late distribution of extra amounts 
and that the question of providing adequate staff for construction and 
maintenance would be carefully examined. As regards surplus stores, the 
Director General explained that the Standing Committee was investigating 
the question, that the system of purchases had been re-organised and that no 
over-buying existed at present. He was asked to submit a comprehensive 
memorandum explaining the present position in regard to surplus and unser-
viceable "tores held by the Department. 

The Committee decided to recommend to the Department that it was 
desirable to exercise a check over CUl'ol'ent purchases to ensure that these were 
made with good judgment and that it should further be considered whether 
any improvement was required in the existing a1'11lngements for purchases. 

10. Paragraph 56.-In regard to explanation I and II (5) it was pc»nted out 
that the position would be improved in future as estimates were now received 
from the departmental officers instead of from local Governments. 

11. Paragraph 57-Explanation 6.-It was explained that the excess provision 
was due to (1) the abandonment of a Radio station after the Budget had been 
passed, (2) a double provision due to the confusion consequent upon the intro-
ducti~n of the new system of accounting and (3) the adjustments made by the 
Accountant General proving less than the stores reported to have been actuallv 
issued. 
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,12. ParagrapA 30 a/tie AuditOr GeMral's ~.-The Committee agreed with 
the Auditor General that no pnts can ever be for~any reduced by surrender. 

13. Paragraph M.-It was explained that purchases from England were ?On-
fined to certain complicated instruments and that a large number of a.rticles 
.required for the Department were now manufactured in the Alipore workshop. 
14. Paragraph 70.-It was explained that the question of transferring the 

control of the Indo-European Telegraph Department f:o India was being eD-
minted. 

15.Paragrupla 70.-For the reasons explained in the last sub-paragraph, the 
Commj~ decided to recommend the sanction of the excess grant. 
16. Apperulu; 11 of the Audit au Appropriotilm Report, paragraph 4.-The 

Committee did not desire to p1l1'8Ue the question of disciplinary action as the 
A uditor General himself did not regard it as obviously inadequate because it 
had been ~ on all sides that the duty imposed upon the Divisional 
En~neer was not capable of proper fulfilment. The ~mm.ittee, however, 
desired to place on record that there was no suggestion that the officer respon-
sible for cash relied on his accountant for the proper accounting of all receipts in 
the cash book. 
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.ProceediDp of the MIl a.ud lith meeti.Dp of the rublic. Acc01lJlts Com .. 
mittee held on Monday, the 8th August 19S7, at .11 a.m. and 3p .• 'f 
respectively. • .. 

PRESENT: 

(1) The Hon 'ble Sir Basil Blackett. K.C.B., K.t .S.I., Chairman: • 
(2) Mr. H. G. Cocke. 
(3) Maulvi Abdul Matin Chaudhury. 
(4) Mr. B. Das. 
(5) Mr. A. Rangaswami Iyengar. 
(6) Maulvi Sayid Mnrtuza Sahib Bahadur. Members. 
(7) Mr. N. If. Joshi. 
(8) Mr. G. Sarvotham Rao. 
(9) Mr. K. C. Neogy. 

(10) Sir Frederic Gauntlett, Auditor General. 

(11) Mr. G. Kaula, Accountant General, 
Central Revenues. 

(12) Mr. C. W. C. Carson, Controller of Civil 
Accounts. 

(13) Mr. T. K. Rajagopa]an, Officer on Special 
Duty. 

(14) lire D. C. Campbell, Director of Com-
mercial Audit. 

Were also present. 

Mr. A. II. I.~loyd~ Member, Central Board of Revenue, Witness. 

1. Mr. Lloyd was examined on matters with which the Central Board 
of Revenue was concerned. The witness was first examined on the follow-
ing outstanding questions arising out of the Resolution of 5th May 1927 :-

(a) Paragrapll 14 of Resolution.-It was explained that the existing 
Jiules in the Civil Account and Public Works Codes were 
found quite suitable both in regard to manufacturing charges 
and capital construction works. Slight modifications which 
were necessary in the Public Works Rules had been made 
recently by the Central Board of Rev~nue in consultation with 
the Audit Officer. 

(b) Audit of income-tax receipfs.-It was explained that the general 
question of the audit of receipts under the Central Board of 
Revenue had been very carefully considered by a special 
officer under the Finance Department and his report had been 
recently received and was being considered by the Central . 
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. Bow of Revenue. The Committee considered the question 
of introducing a systematiea~dit of receipts. as very 
important an«f left it to the Pubbc Accounts CODlDllttee for 
next year to examine what ·action ha~ been take~ on the 
special officer's report. As regards customs receipts, Mr. 
Lloyd explained that independently of the above report pro-
posals had been ealled for and received from Collectors of 
customs and were being examined by the Board. No decision 
had yet been reached, but it was likely that considerable 
expenditure would be involved: in the final proposals that 
might be made. He added that if such proposals were ac-
cepted by Government they '9Iould be submitted to the 
Standing Finance Committee m time for inclusion of the 
necessary provision in the next Budget. 

2. The witness was then examined on the grants relating to the 
Departments under the control of the Central Board of Revenue in the 
Accountant General, Central Revenues' Audit and Appropriation Accounts 
for 1925-26. 

3. Graftt l-Customs, page 98.-The Committee commented on the 
tendency to overestimating throughout the grants and were informed that 
the system of lump cuts was now applied with a view to counteract the 
tendency, especially in regard to establishments where estimates were based 
upon existing cadres without regard to inevitable savings due to leave, 
retirement, etc. On a suggestion from one of the members, the Aeeountant 
General agreed to give a foot-note of over-time receipts in the Appro-
priation Accounts in the same way 88 it is given in the demands for grants. 
The question was considered whether the purchase of certain electric 
tIIhulating and sorting machines was a new service and it was explained that 
it was only a new method of service. As regards the amendment of the 
Sea Customs Act, Mr. Lloyd said that it was a difticult and complicated task 
and that an amending bill was now under consideration in the Legislative 
Department. 

4. The Committee next considered the ease of financial irregularity 
reported in paragraph 30 of the report and it was explained that in the 

. ease of item (ii) there was a genuine misunderstanding on the part of the 
Collector and that the matter had since been approved by the Standing 
Finance Committee . 

. 5. Graftt No: 17-Taus Oft ifICttme, page 102.-The tendency of esti. 
mating for establishments based upon the average cost of appointments was 
brought to notice by the witness and the Committee agreed with him 
that such a method of estimating was quite incorrect and should be 
abanddnt;d. . It was explained that the savings under 'Establishment 
Charges paid to th~ other Gov~rnmen~ (Bombay) were due to the pay-
reent !or 1924-25 haVIng been adJusted m the accounts of that year instead 
of beIng ~poned as in previous years to be adjusted in theaccounta 
of tht' fO~OWlng year, payments to the Bombay Government having actually 
~~~ With .effect from 1925-26. On being asked whether a tendency to 
8,01d ~ravelling was observed in the Department as in Posts and Telegraphs, 
~he Wl!n~ stated that he was not aware of any 108lJ of eftlciency in 
1DspectIon In .the Departments under the control of the Central Board of 

-Revenue. With reference to the wt aenteuce of paragraph 31 of the 
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Report the witness added that though the Go~emment· hau waived re-
eovery,' they had expressed their .displeaslUe at the irrerub:rity. 

6. Grant No. 18-8aJ,t, page 105.-The Witness explained the savings 
lmder manufacture and excavation charges and under weighment charges 
as due to the tendency in the past to make provision based upon the 
maximum output of salt possible during the coming year, regardless o£ 
market requirements. The question had since been taken up by the Board 
in order to establish a closer control over the output and consequently 
over the provision made in the Budget. The Committee noticed the exces-
sive closing balance of salt' stores in the Northern India Salt Revenue 
Department. The witness stated that an . officer on special duty had been 
inquiring among other things into the existing stocks of salt at various 
places and that steps had been taken to reduce the stocks to reaSonable 
leyels. In view of the large expenditure on account of manufacture and 
excavat.ion charges and weighment, supplies and services and to under- . 
weighment charges, the Accountant General agreed to show these two 
items separately in the Appropriation Accounts in future. In regard to 
saving of R8. 1, 7~,OOO .mentioned on page 109 the Audit Officer pointed out 
that it was due to the substitution of hire system fortpurchase introduced 
at his suggestion. The delay in the raising of the debit by the Railways 
~ajnst the Department referred to on page 110 was explained to be dqe 
to late receipt of sanction from the Railway Board for the sale. The Com-
Inittee then examined the witness on the question of the purchase by Gov-
ernment of a siding from the Gudha Labour Society. It was explained 
that the· valuation of the siding was made by a special officer deputed by 
the Railway Board and that the purchase of the line gave to Government 
more favourable contract rates. The question whether the purchase in-
voh'ed a new service was raised and it was considered that it did not, as the 
Department work in several places wit.h their own sidings. As regards 
"the verification of the stock of salt at Sambhar, it was explained that 
special measures had been taken for such verification. In connection with 
the Khewra Electrification Scheme, the Committee desired to recommend' 
that a statement should be furnished to the next Public Accounts Com-
mittee showing the results of the scheme. The witness was asked to furnish 
a statement of the cost to Government of the free supply of electricity to 
tIle officers of the Department at Khewra and of its value to the officers 
themselves. As regards the statement that the Store accounts were not 
subject to audit, the Auditor General explained that it was due to the fact 
tha~.t there were no rules in the Auditor General's Rules for the audit of 
~uch Store accounts. The officer on special duty added that one of the 
suggestions now before the Board in his Report included the institution of 
an audit of the Store accounts. The Committee were informed that the 
scrutiny by the Audit Officer of certain parts of the BUdget. mentioned in 
paragraph 32 of the Report had been discontinued recently, as tile Board 
maintained that they had gained Rufficient experience to make the scrutiny 
themsehes. The Committee agreed that it was not the function of audit to 
scrutinise the Budget for which one authority must be responsible. The 
'Witness explained that orders had been issued on the Local Audit Report 
referred to in the last sentence of paragraph 33 and that orders had been 
is.·med carrying out suggestions in the last sentence of paragraph 35. 

7. Grant No. 19-0pium, page 120.-In regard to the saving of 
Rs. 15,45,000 under Malwa Opium, the witness expl,ined that it was nQ.t 
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possible to take this into account when the 8upple~entary grant ~der 
Benares Opium was pres~ted to the ~embly OW1D~ to short notIce .at 
which the latter was applIed.for and requIred. The DIrector, CommerCIal 
AudIt, reported that ~e the Salt Store acco~!S, .th~ . Opium S!ore 
aecounts were being audIted and that the commerclahsabon In the OPIum 
llepartment had been carried only to the extent of ~rtaining c~s .at 
the Ghazipur Opium Factory for the purpose of chargmg the Provmclal 
GoYernments, etc. 

8. Grant No. 20, Stamps, page 128.-The Committee decided to recODl-
mend to the Government that the retention in the depot of the Chinese. 
Expeditionary Force and Indian Expeditionary Force stamps which had 
been lying in stock for a long time should be considered by the Central 
Board of Revenue. They also endorsed the Auditor General '8 remarks 
in paragraph 22 of his letter of the 14th July 1927. They proposed to 

. pxamine the Industries and Labour Department on the irregularities 
l'eferred to in paragraph 40 of the Report. 

9. Graw,t No. 72-Befv,w, page 345.-The excess under Customs 
refunds voted was stated to be due to the classification 'during the year 
88 voted of refunds made without application by merchants. The witness 
eliPlained that the heavy debits raised in the March final Exchange accounts 
by Bombay related to refunds paid on goods sent to Persia and Afghanistan. ' 
The Committee recommended that the problem of watching liabilities of 
this character should be examined by the Central Board of Revenue and that 
arrangements should be made for obtaining the necessary supplementary 
grant in such cases. 

10. The Committee then took up paragraph 111 of the Report of the 
,Accountant General, Central Revenues, relating to outstanding points in 
the accounts for 1924-25. 

Sv,b-paragraph 11.-1t was explained that the Government had decided 
to institute a Local Fund to which they should add a certain contribu-
tion and that a proposal to this effect would be placed before the Standing 
Finance Committee. 

Bub-paragraph 12.-lt was explained that no orders were necessarv 
in this case. .. 

Sub-paragraph 25.-The decision of the Go,·ernment to remit the hire 
charges wa.'1 justified on the ground that the contract rate was otherwise 
insufficient to give a fair return to the society. 

Sub-paragraph 27 .-It waa reported that orders were under issue. 

8v,b."aragraph 28.-lt was reported that orders had been issued. 

~ub-paragrapk 31.-~t was rep~rted that th~ question was still under 
examInation. The CommIttee cODSldered that, 10 view of the fact that 
ihe generating plant was ~ operation only during.a year of scanty rainfall 
aud thea only for about SIX weeks, the Board should examine whether some 
other method of supplying the power could not be devised the present 
elec1;ric. Power H~use being dismantled. They asked that a iull statement 
justifying retention of the Power BoWIe and indicating the atePI' taken 
t9 reduce the cost of pneration of current to be submitted by th~ Roard. 



• • 
• 43 

Proceedings of the 6th and 7th meetiDgs of the hblic Ac~ts Committee 
held o~. Tuesday:, the 9th, August, 1927, at "11 a.m. and 3 p.m. 
nspectively. • ' 

1. rrhe Hon 'ble Sir Basil Blackett, K.C.B., K.C.S.I., Chairman. 
2. Mr. H. G. Cocke. • • 

3. ~faulvi Abdul Matin Chaudhury. 
4. :Mr. B. Das. 

5. l\lr. A. Rangaswami Iyengar. 
6. l'Iau]vi Sayid Murtuza Sahib Bahadur. 
7. l\lr. N. l\i, Joshi. 
8. Mr. G. Sarvotham Rao. 
9. l\Ir. K. C. Neogy. J 

10. 8ir Frederic Gauntlett, Auditor General. 
11. ~Mr. A. F. L. Brayne, Financial Secretary. 
12. "Mr. G. M. Young, Army Secretary. 
1:J. l\h. T. K. Rajagopalan, Officer on Special 

. 
Were also present. 

Duty. 
14. _\lr. J. W. Ebden, Director of Army Audit. 
Mr. A. M. Rouse, Chief Engineer, Delhi. I 
Mr. J. L. Sale, Superintending Engineer, ~ Witlwsses. 

Delhi. ) 
1. Mr .. McWatters and Mr. Rouse were first examined on the memo-

randum t !submitted by the Auditor General with reference to paragraph 111 
(80), pngt' 90 of the Audit and Appropriation Accounts for 1925-26. The 
constitution, powers and functions of the New Capital Executive snd the 
nature of thc accounts organization and audit contr{)l of New Capital 
expenditnre were first explained to the Committee. 

2 .... i.1Jpendix XIII, pa.ragraphs 7 and B.-The selection of the per-
sonnel of the Sub-Committee was justified by the witne".ses as ~lso the 
dech;ion of the Committee not to reduce the evidence to writing. 

3. Paragraph 9 ibid.-It was e~plained that Mr. Croad ~s report 
covered only a preliminary investigation with the objet't of making a 
personal ~ount for measurement of the balance of stone and of finding out 
the best method of calculating wastage. The conclusions in regar~ to the 
latter were not accepted and consequently the deputation of the Accounts 
Officer was crdered for further investigation. Mr. Croad's report was 
regarded 8R a departmental document and thus it was not furnished to the 
Audit Officer in the first ~nstance. 

4. Paragraph 10 ibid.-It was stated that the difference between 
the accounts and actual balance of stone had been noticed long before the 

-In the afternoon. 
t Appendix xm. 



matter was diligently pursued by the Accounts Officer: It was sug-
gested that the reason for postponement of serious investigation was that 
the Audit Ofticer at the time was a junior ·officer who could not· be expe.cted 
to give complete financial asmstance. 

5. Pat·agraph 11 ibid.-It was explained that works of the kind carried 
6tlt in NeW' Delhi existed nowhere else in India and that the present wastage 
of 41 per cent. compared very favourably with the wast.ag~ accepted by 
Messrs. Martin and Co., who were carrying out building work of a smaller 
and less tmmplicated nature in Delhi. 

6. Pal agraph 12 ibid.-The procedure followed by "the Accounts Officer 
in his inYe8tigation was described in detaiL I t was furthe.~ pointed out 
that quant ity accounts were found to be accurate and the wastage per cent., 
initially worked out by the Accounts Officer at a lower figure than that .. 

. accepted, was explained as due to a mistake in the figure of the am mint of 
rough b-tone received. 

7. Pflragraph 14 (a) (i) ibid.-It was stated that this had involved 
Goyernment in no loss. 

(b) It was reported that the members of the Committee had made a 
surprise visit and had checked the measurements of rough blocks and 
detected no over measurements. 

( c) The arrangements for loading stone at the quarrie; ftnd reetiving 
)t at the stone yards were fully explained. It was contended that this 
arrangement made it impossible for stone from the Government quarry 
to be illicitly mixed with stone from the neighbouring private qllameH. 

8. Paragraph 18 ibid.-The witnesses justified the discip1inary action 
taken in each ease. 

9. Paragraph 22 ibid.-It was pointed out that Mr. Croad had himself 
accepted the revised results of wastage per cent. 

10.! Paragraph 23 ibid.-It was considered impossible to abide by the 
(lontract as any such insistence would have resulted in the rejection of the 
eontract. I t was stated that the Department was only following the 
ordinary procedure for the sale of ~tone to the public. The aglW:ment 
bad since heen revised in 1925 or 1926 and payments were now being made 
on the ba~is of finished measurements. 

11 . .paragraph 27 loid.-It was pointed out at the outset that the work 
will shortly be closed down. 

(a) It was stated that an overseer had been appointed to take 
measurements in person in the quarries. 

(b) It was reported that the agreements now in foree were l'recise 
as to the form in which the stone must be supplied, the method 
of measurement for payment and the rejection of stone deemed 
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(c) It w&Sstated that the .subordinates at .the stone yard. cJlecked 

. 50 per cent. in addition to the.full check at qnarrit.~, and 
11wre were also otper checks which were duly recorded. 

(d) 'rhe Government quarry was reported to be more or less defunct .. 

( e) It was reported that stock is now being taken hy the Account' 
Officer. As regards the accounting arrangemen t.q, the matter 
was under consideration. 

(f) The Auditor General explained that he was tmaware t11at the-
work was coming to a close. 

12. The Committee then took up the memorandum (Appendix XIV) 
furnished by the Accountant General on matters dealt with in paragraph 89 
of the Audit and Appropriation Accounts. Mr. Rajagopalan explained 
the eage at l::ome ~ength, indicating the scope of the Committee, the result 
of the in,restigation and their findings. The object was said to be to effect 
improvements in the system and the reasons for not expanding the terms. 
of reference ,vere also explained. 

13. Paragraph 18, Appendix XIV.-The general question of purchase-
in ad"ance was then considered and the reasons for larg~ balance in stock 
were said to be : 

(1" accumulation of previous years, 
(2) the necessity of having to purchase in a fluctuating market 2nd 

difficulties in obtaining stores, 

(a) economy, as for example in the case of pipes, where large pur-
chases were made before prices rose . . 

14. Paragraph 11 (c) toid.-The Committee considered that t.he rule 
in the Public Works Code was sound and should be generally followed. 

15. l'(lragraph 14 ibid.-It was explained that the temporary sub~;ti
tution of porcelain for steel conduits had resulted ultimat.ely in a net 
saying to Government. 

16. P:lragraph 15 ibid.-It was' reported that the ofti,~er had since 
been revertE'.d to Military employ and the New Capital Committee consi-
dered !'his reversion with its effect on the officer's emoluments and prospects 
to be a t:ufflcient punishment. • 

17. Paragraph 16 ibid.-It was stated that the record of displeasure 
would affC'ct the officer's promotion. 

18. P'lragraph 17 ibid.-The Auditor General explained that the system 
followed by the Delhi Public Works Department was not completely based 
upon the Pnblic Works Code and that the innovations made rendered it 
difficult for audit to detect irregularities. The institution of the Reparate 
Pay and .\p.counts Office had resulted in improvement of the system. The 
Auditor (rC'neral added that he had obtained all neces.qary informatioD· 
and that he did not want to pursue the J)O:int. 
Bl'ftFiD 
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19. The Committee then proeeeded ~o consider Grant No. 8O--Delhi 
Capital Outlay, page 485. c It was explained that the imposition of lump 
cuts 'Which had been introduced would prevent recurrcnc~ of lapses of . 
such magnitude as were noticed in the year 1925-26. It was reported that 
.all the suggestions in paragraph 121 of the Auditor General'8 letter had 
~n adopted and that the question referred to in paragraph 122 was still 
under jnv~tigation. 

20. As regards paragraph 86 of the Audit and Appropriation Accounts, 
rules were tmder the consideration of the Secretary of State. On the 
question whether they should have been shown to the Public Account.s 
Committee, it was agreed that such detailed rules of adJninistration did 
not come under the purview of the Committee~ 

21. As regards paragraph 87, it was explained that though the reports 
were based upon estimates until completion reports were available, they 
were reYi~ed as soon as the latter reports were received. With reference 
to the in~tances of inadequate scmtiny of bills brought. to notice in para-
graph 96 of the Report, the Chief Engineer explained that the oontractors' 
bills were prepared by the Accounts Office and broadly ~tinised by the 
Chief l~llgineer. Although this involved the abandonment of the dual 
check ordinarily exercised in a Public Worb Office, it 'vas on the whole 
.economical. 

22. The Committee then proceeded to consider the report of tbe IHl hoc 
-Committee on the Audit and Appropriation Accounts of the Army, Marine 
.;and Military Engineering Services for 19~26. 

23. The Committee endorsed the opinion that the Financial Adviser 
-should prepare a full statement of points outstanding from previous reJJOl1s. 

24. A tld'lt Report, paragraph 4.-It was explained that certain ~due
tions had heen effected as regards officers and that the staff of clerks would 
shortly be examined by a special officer as recommended by die IIlJleR Com-
mittee. The Committee observed that this was the first year for lOme time 
in which large savings were not noticeable in the Army grant and were 
informed that it was due to closer budgeting. 

25. Paragraph 36 of the Appropriatiota Accotnd,.-The Financial See-
retary explained the system of net grants in the Army. At present the 
net grant was regarded in the main as available for the administration of 
the military services and if savings were effected, they wpre in general 
available to meet heavy demands for expenditure on essential new aervieea 
with the hpproval of the Finance Department. This tjystem encouraged 
economy as only thus could the requirements for many improvements be 
met. This arrangement was strictly temporary. The Committ.ee contd-
<1ered that as a permanent arrangement the system was open to considerable 
objection, although at present there was no evidence of laxity of t'..ontrol 
over expenditure. The Committee decided to embody in the R.eport their 
opinion that it was essential as a dominant feature of the Army estimates 
that they should provide solely for what was actually required for the 
administra.tion of the Army during the year having due regard also to the 
geBcral financial position and that any savings which accrued should go 
to geneTal revenues in the first instance. Any departure from this salutarT 
principle should be' fully explaiD.ed. 
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ProoeediDp ~f the 8th meeting 01 the Public Aoco1mtl Oommit&ee .14 011 
Weclnesd&y, the 10th August, 181'1,8&11 &olD. 

(1) The Hon'ble Sir Basil Blackett, X.C.B., X.C.S.l., Ohairma" ••• 
(2) Mr. H. G. Cocke. 
(3) Maulvi Abdul Matin Chaudhury. 
(4) Mr. B. Das. 
(5; Mr. A. Rangaswami Iyengar. 
(6) Maulvi Sayid'Mll}-"tuza Sahib Bahadur. 
(7) Mr. N. M. Joshi. 
( c) 1\1 r. G. Sarvotham Bao. , . 
(9) Mr. X .. C. Neogy. 

(10) Sir Frederic Gauntlett, Auditor General. 
(11) Mr. A. F. L. Brayne, Financial Sec-

retary. 
(12) Mr. G. M. Young, Army Secretary. 
(13) Mr. J. W. Ebden, Director of Army 

Audit. 
r 

1 
Members •. 

. 
Were also present. 

1. Examination of the report of the Committee appointed to examine 
the Audit and Appropriation "Reports on the Army Accounts for 1924-25 
was ~ontinucd. . 

2. Tlte question of lump sum provisions in the Army estimates was 
considered and it was explained that the incurring of any expenditure 
against the l,rovision was subject to effectual control by the Finance Depart-
ment. 

3. The Committee endorsed the recommendations of the ad hoc Com-
mittee !;ubject to the remarks below. 

4. Paragraph 43 of the Audit Beport.-The Financial Secretary ex-
plained the main features of the case. The Committee decided that a short 
statement of the case should be submitted by the Financial Adviser, Military 
F'inance, dnd that reference thereto should be made in the Report. They 
expressed the hope that such irregularities were peculiar to war and post-
war conditions and that they would not be a feature of reports prepared 
under normal conditions. 

5. Paragra·ph 65 of the Audit Reporl.-The Committee noteti that 
such C88es were not likely to recur under present conditionN. 

6. Paragra,pk 99 of the Audit Report.-The Committee desired that 
the memorandum referred to in the report of the ad hoc Committee should 
be expt!dited and should further include a statement Rhowing the present 
practice in regard to re-appropriations between grants for expenditure in 
India and in England. 

7. Paragraph 26 of the Audit Report.-The Committee were inform-
ed that the statement in the proceedings of the 11th July 1927 of the ad loc • 
Committee that a time-bar was generally imposed on ~e investigatIon of 
cues of losses did not mean that I0888S which come to notice after a certain 
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time were not investigated. The intention was that the ln~estigati(#n of 
any loss must not be unduly-protracted. This intention should be definitely 
expressed. They considered that the genenl principles on whi~h discipli-
nary action ~hould be based in such cases should be further examined in 
'C(\nneetion with siJrilar fiction on the civil ~ide of the administration. 

8. Appropriat"wn Accounts, page 1.-The Committee discussed at some 
length t},6 ql1e~ion of the proper procedure for the issue of orders by the 
Departments of the Government of India in cases where thc r.oncltrrence of 
the Finan<.-e Department was necessary for the sanction communicated in 
those orders. The Financial Se~"retary explained that whereali the functions 
of the. }'inanee Departments of the Provincial Government~ were fullr 
expr~ in the Devolution Rules those of the Finance Department of 
the Central Government were expressed in rilles of Secretariat procedure 
laid down by the Governor General in Council. The Auditor Geueral held 
that if the rules rgarding the spcial powers of sanction of individual Depart-
ments of the Government of India were to be regarde(l as mere inu-r-De-
partmental nl]es of business within the Government 8,nd subject to the 
orders of th'lt Government, audit officers would be greatl.'F relieved of a 
large amount of work which they were at present doing. In that case, 
he added that the rnles should not find a place in the Book of Financial 
Powers. The Committee decided to refer to this question in their Report. 

9. Par~:gropk 13 0/ tke Report 0/ tie AtUltfor upon fit,; QCl"(t1lnts 0/ the 
8f.cretary 0/ Stat e.-The Committee desired to have fl1rth,r particulars of 
the claim and the results of the enquiry. 

10. Pal"a{jraph 14 ibid.-It was explained that the lfilitary Secretary, 
India Office, was represented on the Commission. 

11. Po.ge 11 0/ tke Appropriation 8tatemem fUNli.'1/1.Cfl by the Citie! 
AccountitqJ OjJicer to tke Higk Commiuiofter.-In regard to t.he explanation 
that recruitment to Ordnance Factories exceeded the averuge of 1,ast years, 
the Committee desired to be informed- of the reasons for the increase. They 
understood 1hat arrangements had been made to secur{' a Jerger J>ropor-
tion of Indians in this Department. This ought to mean a reduetion in 
recruitment from England. They therefore expressed a "'ish for further 
information on the progress of IndianisatioD of this branch of the ServicE'. 

·8u beequently fnrniahed. 
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Proceedings of the 9th meeting of the Public Acdounu aOmmittde held OD 
Wednesday, the 1Qth August 1927, at 2-45 p.m • 

• 
• 

(1) 
\ , 'rhe Hon 'ble Sir Basil Blackett, K.C.B., K.C.S.I., Chairman. 
(2) 
(3) 

(4 ') 

(5) 
(6) 
(7) , 

Mr. H. G. Cocke. 
Maulvi Abdul Matin Chaudhury. 
Mr. B. Das. 
IVlr. A. Rangaswami Iyengar. 
!1aulvi Sayid Murtuza Sahib Bahadur. 
Mr. N. M. Joshi.. 

(8) ~fr. G. Sarvotham Rao. 
(9 i Mr. K. C. Neogy. 

(10) Sir Frederic Gauntlett, Auditor General., 

• • 

(11) G. Kaula, Accountant General, Central ~ Were also pI"eBent 
R.evenues. J. 

lIre A. C. Lothian, Deputy Secretary, Foreign l 
and Political Department. 

1\Ir. A. F. Emmer, Assistant Secretary, 
}'oreign and Political Department. lJTitllesses 

Uai Hahib Chuni Lal, Foreign and Political J 
Department. 

1. The witnesses from the Foreign and Political Department. were 
exnmined. 

2. Grant N o. 7.~-N orlh.. West Frontier PrOt-lince, page 348-Account 
VIII, Xote B.·2-4.-The Committee noticed here as elsewhere the prevalence 
of the practice of basing budget provision on average instead. of on actual 
pay. 

Account X.-It was explained that as a result of the recommendations 
of the previo1ls Public Accounts Committees changes had been introduced 
in the budget and accounting system which would prevent the occurrence 
in future of cases where expenditure was accounted for unrler one head, 
while pro,isi"n was made under another. The savings in contingeneies 
under vRrious sub-heads were explained as due to the general tightening 
up of control of contingent expenses, and it was suggested that .the pos-
sibilities of fUl"ther scrutiny to secure further economy mjght be examined. 
The Auditor General stated that. a very satisfactory system of audit pro-
cedure was in operation in regard to the audit of secret seryiee expenditure 
in the North-,V est Frontier Province. As regards the financinl irregulari-
ties noticed in paragraph 73 of the Report, it was reported that disciplinary 
aeti(lIl ""s under consideration and that orders prescribulg definite detailed 
procedure as suggested in this paragraph had been issued. With reference 
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to the last sub!paragraph of. paragraph 74 of the Rf:.port, the Committee 
considered tJ1I11 the irregularity should be communicat(.ad to the officer, 
though he had been transferred to another province in otder that the 
occurrence of such irregul&rities in his new province might be obviated . 

• 
3. Grant No. 74, Baluchistan, page 379.-The Committ.ee noticed the 

.oj»eration of the system of lump cuts. mentioned in. Explanation E on 
p&ge 385. It was suggested by the WItnesses that thiS had caused some 
administratIve inconvenience. In connection with ee~tain special and 
building grant~ sanctioned for schools for which no provhuon had been 
made in the original Budget. it was explained that these were based upon 

_ certain pr~ribed scales and were met from savings within the grant. On 
the question whether savings should be utilised for m~etjDg su('.h expendi-
ture and ,,·hether the latter should not be postponed till provision was 
made in the new Budget, the Chairman explained that in respect of 
granttl for expenditure in the special circumstance of Baluchistan and the 
North-West Frontier Province, it was considered convenient to allow a 
certaiu amount of latitude in re-appropriations. The witness also explained 
that tb~ large number of re.-appropriations under thit~ grant was due to 
the l'f'.striction of the powers of the Chief Commissioner by the revised 
rules in the Book of Financial Powers. The Auditor General suggested 
that a copy of the latter should, in future, be placed in the Committee 
Boom for reference. On the qu~ion whether all these re-appropriations 
should not be reported to the Assembly, it was pointed out that only those 
re-appropriations which were not in accordance with the rules prescribed 
by the Finance Department had to be reported. This point was con-
sidered to be of importance in connection with the general IIueation raised 
earlier in th~ Committee regarding the powers of re-appropriation of the 
Departments of the Government of India. 

AB nagards paragraph 111 of the Auditor General's letter, the 
witnesses explained that steps had been taken to improve the method of 
estimating for leave salaries. . 

4. Gra"t No. 76, page 404.-It was stated that the delay in the pay-
ment of the contribution to the Punjab Government referred to on page 410, 
Explanation I, was due to the fact that the question of payment was raised 
by the Local Government only in 1925-26. Orders accepting the claim 
t'etrospectively were passed only in that year. 

5. Grant No. 79, Central I'lldiD., ppge 429.-In regard to Explanation 
J.-l on page 434 the Committee desired that the necessity for the continu-
nnee of the fixed contract grant referred to herein should be examined b7 
the Department. . 

6. Grant-· Politicol, page 455.-With reference to paragraph 118 of 
the Auditor General's letter, it was explained that the distribution of gl"anta 
amo~ A number of subordinate officers made it impOBlJibJe to follow ex-
penditure as closely as the Department desired, and it W8.8 expected that 
the general rules regarding the control of expenditure which wt're issued 
last. y~.ar: would go a long way to improve the position. As regards Espl.-
na~lOns B.-4 and B.-5 on page 460, it was reported that endeavours were 
bemg madt' to prevent such excesses. 

7. The Committee resolved to examine witneaaes from the Commeree 
Dep~rtment in regard to expenditure incurred in connection wih the 
~eman Gulf Lighting Service referred to in Explanation I OD p&&,e 4M. 
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8. {,"rant-Temtorial anti Poutica:l Pe~, pafJt 467.-The Com~ 
ruittee desir~ to be informed 68 to whether item A.·11 'Pensions to 
Heads of Tribes at Aden ' were covered by the lump ~tun settlement with 
the Britbh Government regarding Aden. 

9. Gront 52-Education, page 203.-It was reported that proper 
arrangements had been made in regard to payment of the charges of thi 
Rajkumar and Aitchison Colleges and that excesses sueh as those noted 
under it.em D would not recur with effect from the accounts of 1927-28. 

10. The witness was also "examined on the case reported in paragraph 7 
of the Anrlitor's Report on the High Commissio"ner's ACl"<JUut and it was 
explained that the case was one of mere technical error. 

11. ,,~ect1on I of the Home Auditor's Report on the Secretary o{State'. 
accounts for 1925-26 was then taken up. 

Paragraph 16 of the Home Auditor's Report.-The Committee desired . 
to be furnished with information whether the certificate regarding ilia 
secret serville expenditure furnished by the Secretary of State was in the 
same form 88 that .prescribed by the Public Accounts Committee in J4Jngland, 
and it was considered that this information would be useful in l·onnection 
with thc rules for the audit of secret service expenditure in India wbich 
were under consideration. 

Paragraph 21 of the Home Auditor's Report.-The Committee desired 
to know the result of the suggestion made by the Home Auditor regarding 
the correctness of the rate of exchange used for conversion of gold mark8 
into Elterling. 

Paragraph 30 of the Home Auditor's Report.-The Committee notieed 
that the savings on establishments were of a considerable amount and 

. desired to draw the attention of the Home authorities to the fact that 
supplementary grants had been asked for which did not appear neeessnry. 

12. Appropriation Accounts of the Secretary of State, page 7, Item 5.-
The Committee desired to ascertain- from the witness from the Education, 
Health and Lands Department why the expenses of the office::- on deputa-
tion to British Guiana were paid by the Secretary of State and not b:r the 
High ClJmmissioner. The Committee also desired to obtain similar informa-
tion from the Department concerned regarding the payment of the grant-
in-aid mentioned in Item 15. 

13. Section I of the Report upon the accOttnts of the High Com-
missioner .tor 1925-26 was then taken. up. 

Paragraph 17 ibid.-The Committee agreed with tlh~ remarks mad411 
by the auditor in the 4th sub-paragraph regarding provision for leave 
t;alaries. • 
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ProceediDgs of' the lOth meetiox of the Public Accounts Committee 
beld OD 1bursday, the II th August 1927, at II aim. 

e 

<" (1) The Hon'ble Sir BASIL BLACKETl', K.C.B., K.C.S.I., Ohaimtaft. 
(2) Mr. H. G. CoCKE. l 
(3) Maulvi ABDUL MATIN CHOWDHURY. 
(4) Mr. B. DAB. 
(5) Mr. A. RANGASWAKI I~NGAR. M~8. 
(6) Mr. N. M. JOSHI. 
(7~ Mr. G. SARVOTIWI RAo. 
(8) Mr. K. C. NBOGY. .. 
(9) Sir FREDDIC GAUNTLET1', Auditor General. 

(10) Mr. C. W. C. CA.BSON, Controller of Civil Accounts. 
(11) )fr. G. KAULA, Accountant General, Central Revenu~ 

ea. Were &lao pn-
(12) Mr. T. K. R.QAGOPALAN, Officer on Special Duty .. { sent. 
(13) Mr. D. C. CAKPBELL, Director of Commercial Audit . 
. Mr. J. D. V. HODGE, Deputy Secretary, Home Depart-

• mente WittIeuM. 
Mr. A. G. CLOw, Deputy Secretary, Department of J 

Industries and Labour. 

1. Mr. Hodge was examined on the grants pertaining to the Home Depart-
menL 

2. GBAirr No. 28-Ezecuti~ Council, page 152.-The reasons for the eIceu 
under voted expenditure in this grant which occurred under Tour Expenses, 
were examined. It appeared that the statement of actual expenses up to 
February did not show any excess and that the Department was not aware of 
the excess until they recei ved the statement for March in May. It was suggest-
ed that the difficulty was due to delay by the Railways in presenting their 
bills. The Committee recognised that it would be impossible to budget for tour 
expenses with reference to the probable tours in the coming year, but it was 
thought that during the course of the year arrangements might be made to 
make periodical estimates of the probable cost of tours for two or three 
months ahead and that supplementary grants might be obtained in advance. 
This system was reported to be now in operation 80 far as H. E. 
the Viceroy's tour expenses were concerned. The Committee was informed 
that the institution of the Pay and Accounte Office would facilitate such ar-
rangemdnta. The Committee agreed that it would not. be advisable to 
~ct the tours of Honourable Members on account of insufficient provi-
SIon In the Budget. As the Committee had to make a recommendation to the 
Assembly in n:gard to the excess grant, the wi tnees from the Home Depart-
ment ~as reqUIred to furnish a statement giving full reasons for the excess and 
for failure to obtain a supplementary grant in time. -

3. GRANT No. 3I-Home Department, page loo.-In regard to the 8XCeII 
~er Staff Selection Board, the Committee desired to be furnished. with the 
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!1W1lber of candidates who appeared ~t the Exaprinatiorr and .the number 
. actually recruited. I' 

• 
The witness explained the large savings under Bureau of Public Informa-

tion and intimated that the sy.stem of payments to Local Governments for 
publications received was introduced for the first time during the year. 

The witness was requested to furnish information as to the form in wtieh 
the certificate for secret service expenditure. was given to audit. The question 
of laying down rules for payment of secret service funds and the audit thereof 
was left open for oonsideratien by the Public Accounts Committee next year. 

4. GRANT No. 4I-Administration of Justice, page 170.-The witness was 
asked to give details of the expenditure under A-Law Officel'B and th~ reasons 
for the small excess. 

5. GRANT No. 42-Police, pdge 171.-The witness was requested to fur-. 
nish the reasons why charges under item A for Cantonment Police existed omy 
in Baroda. AB regards the excess under this grant, it was explained that 
steps were taken to obtain a supplementary ~ant for the large excess that was 
anticipated in co~nection with payment to Provincial Governments for the 
cost of police guards which were decided during the year and tha~ necessary. 
action in regard to covering the small excess of Rs. 4,654 was not taken owing 
to the assumption that appropriations from the reserve obviated the necessity 
for obtaining a supplementary grant. . 

6. GRANT No. 60-Cemus, page 251.-It was suggested that a misapprehen-
sion existed in this case as in the case of Grant No. 42. 

7. GRANT No. 75-Delhi, page 393.-As the expenditure under this grant 
was controlled by the Chief Commissioner, the question was considered whether 
anofficer from the Delhi administration should not be invited~in future to appear 
before the Public Accounts Committee with the officer from the Home Depart-
ment. In the case of the Foreign and Political Department an officer from the 
Frontier appeared with the witness from the Department. 

The Committee also discussed the method of procedure for the taking of 
evidence, that is whether the witnesses should be recalled to give evidence on 
points on which they were not able to give full information in the first 
instance or whether the Committee should themselves go through the 
accounts first and intimate to the witnesses beforehand the points upon 
which evidence would be taken. It was agreed that witnesses should in any 
case be prepared to give full informs. tion with regard to cases of excess over 
the grants for which excess vote of the Assembly was required. 

The witness &xplained in regard to certain sub-heads under this irant that 
the control of expenditure devolved on certain other Departments of the 
Government of India and that in several cases communication from the Chief 
Commissioner in regard to expenditure did not pass through the Home Depa~ 
ment but went direct to the other Departments of tpe Government of India 
concerned. The witness was asked to examine and confirm this statement. 
The Committee suggested that Goverm lent should, from the point of view of 
the Public Accounts Committee, consi\ ler the question whether all corres-
pondence regarding expenditure in the L'elhi Administration should not p8II 



through the Home Deputment inst.c:i of going direct· to the other Depart-
m~nts. ~ • 

8. GRANT No. 77.-Anda',xam and Niooba,lBland8.-The Aooountant Gene-
ral agreed to examine the reason for grants for Medical stores for the N ankauri 
Hospital being classified as grants-in-aid under A-Superintendence· on page 
t1J and not under B-Medical. The witness was asked to furnish a statement 
showing whether the loss on the dairy farm shown on page 421 was recurrent 
and whether there was any justification for working the farm at a 1088. 

9. Paragraph 79 of t1ae &port.-The Committee looked forward to the 
receipt next year of the accouniB mentioned in this paragraph. 

Th~ Committee accepted the explanation given in the memorandum 
furnished by the Home Department (Appendix VlI) and decided to modify the 
atrictures passed last year. 

10. Paragt"apla 113 of t1ae &port.-The Accountant General acceptAd the 
view that this· was a case of failure of audit. 

11. Before he withdrew, the witness explained the system of issuing Rail-
way warrants and credit notes in the case of Police Department and the orden 

. which were issued in April 1927 . 
• 12. The representative of the Industries and Labour Department was 

next examined on the grants pertaining to that Department. 
13. The witness explained the case in paragraph 48 of the Report and said 

that the irregularity was due to frequent change of officers in the Department 
which was considered desirable on other grounds. 

14. GRANT No. 69-8tationery aftll Printif&!J, page 303.-The witness was 
examined on the question of the cost of printing the foot-notes appended to the 
tables below the statements to which they related, which was raised in con-
nection with the Audit and Appropriation Accounts of the Accountant General, 
Posts and Telegraphs. The Committee considered the question raised in 
paragraph 101 of the Auditor General's letter whether the Central Government 
should not include in its Budget as receipt from a Provincial Government a sum 
equivalent to the corresponding expenditure budgeted by that Government. 
It was pointed out that in regard to the estimate of drawings by the Provincial 
Governments on the Central Government the figures of the former were not 
usually accepted by the latter, which generally followed its own estimates of 
drawings. I t was explained that the prOvision under Recoveries from Provin-
c~ Governments was made by the Pay and Accounts Officer in coDBUltation 
WIth the Controller of Stationery and Printing. The Committee decided that 
the question whether the latter officer should provide for recoveries based on the 
~rresponding provision made by the Local Government -after conmltatiOD 
WIth the officers of that Government, should be examined. 

*8ub.,quently furnished. 
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Proceedings of the II th meeting of the Pubfic Ac:c:ounts Committee 
lIeld on Thursday, the II th August 1927 at .1 p.m • 

• 
• PRESENT: 

(1) The Hon'ble Sir BASIL BLACKETT;K.C.B., K.C.S.I., ClJairntMl. ,. 
(2) Mr. H. G. CocKE. 1 
(3) Maulvi ABDUL MAnN CHOWDHURY. 
(4) Mr. B. DAB. 
(5) Mr. A. RANGASWAKI IYENGAR. f 
(6) Mr. N. M. Josm. 
(7) Mr. G. SARVOTlWl BAo. 
(8) Mr. K. C. NBOGY •. 
(9) Sir FREDERIC GAUNTLETr, Auditor General 1 

(10) Mr. C. W. C. CARSON, Controller of Civil Accounts were also pre-
(II) Mr. G. KAULA, Accountant General, Central Revenues sent. 
(12) Mr. T. ~ RuAGOPALAN, Officer on Special Duty J 
(13) Mr. D. C. CAlIPBELL, Director of Commercial Audit 
Mr. A. G. CLOw, Deputy Secretary, Department of Indus- 1 

tries and Labour. 
Rai Bahadur J. P. GANGULY, Under Secretary, Department 

of Industries and Labour.. JWitneMel. 
Mr .. A. BREBNER, Superintending Engineer, Simla Imperial .. 

Circle. 
Mr. J. S. Pitkeathly, Chief Controller of Stores. 
1. The examination of the witness from the Industries and Labour Depart-

ment W88 continued. 
2. GRANT No. 69.-Stationery and Printing, page 303.-It was expl8.ined 

that the reason for printing forms by contract was that the press was fully 
oeeupied with other work and that the printing of postal and telegraph forma 
was given to contractors. As regards the absence of the necessary audit certi-
ficates on the subsidiary statements and accounts mentioned in paragraph 67 of 
the Report, it was reported that the stocks on the 31st March 1926 had been 
verified and that it was not possible for certificares to be furnished. The 
Committee desired to draw the attention of the Government to the statement at 
the end of Appendix XVI that the figures shown in the statements were qui~ 
unreliable and no useful purpose woUld be served by attempting to verify 
incorrect figures. The Committee also desired to record their opinion Ithat the 
practice of showing under the head 'Value of Books Issued on book debits ' 
an average amount based on the issues made during two months of the-year waa 
incorrect. • 

The Auditor General was requested t{) enquire whether the figure of audit 
charge of Ra. 8,452 in the pro forma, account on page 323 was correct. 

The witness was examined in regard to the irregularities noticed in para-
graph 40 of the Report. It was stated that the Finance Department was 
concerned with the issue of the orders on the proposed scheme of local audit of 
the stamp accounts and that &tepa had been taken to prevent a recu.rreDOe of 

• 
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.uch irregularitiell at the Security Printing Press to which the work had since 
been transferred. The witness explained the case mentioned in pa\1'&gl'&ph 68 of 
the Report and pointed out ~at the execution of the work by the local firm had 
resulted in this particular case in a saving otabout Rs. 7,000 to Government. 

3. GRANT No. 61.-1f&temtJl Emigt'ation, page 252.-It was explained that 
tM reduction of the contribution due from the Tea District Labour Association 
was due to the closing down of hospitals referred to in Explanation A-3. 

4:. GRANT No. 4:6.---Geological SunJey, page 191.-It was reported that the 
point mentioned in Note (1) on page 192, regarding the aeparate exhibition of ... 
~e charges for stores in the monthly accounts of the High Commissioner was 
being taken up with the latter officer. 

5. GRANT No. 37.-Department ojlfttlustnef aU Labour, page 164.-The 
attention of the witness was drawn to the over-estimating under this and other 

. grants. 
6. GRANT No. 45.-Meteorology, page 188.-The attention of the witnees 

was drawn to paragraph 76 of the Auditor Genel!'l's letter regarding inadequate 
knowledge of the progress of expenditure on' the part of departmental officers 
and it was explained that the institution of the Pay and Accounts Office 
had improved the position and that steps had been taken to watch all liabilities. 

7. As regards the general question whether eftortB were being made to make 
the Indian Stores Departmenf seH-supporting, it was reported that purchasef. 
imlpection and the revenue earned from these sources has progres8ively in-
creased. In 1926-27 a deficit of Re. 2lakhs was expected but improvement-in 
the position from year to year was hoped for. It was pointed out that some 
portion of the work of the Department which was done in connection with the 
development of industries was unremunerative. It was also stated that, it W&8 
proposed to institute a Standing Commi~ which would, among other things, 
deal with the co-ordination of purchases. On the question whether there was 
any complaint from the Departments against the higher cost of purchase made 
by the Indian Stores Department, it was explained that Departments did 
complain against the commission charged by the Stores Department but 
it was suggested that the latter gave good service in return for this com-
mission." 

8. As regards paragraph 54 of the Report, it was stated by the witness 
that the High Commissioner has since modified the terms of contracts made 
with officers recruited for the Department in England. 

9. The witness was then examined on the question whether in regard to 
indents recei~ed by the Department, it was usual for them to be asked to 
purchase' stores of a certain firm and of a certain brand. He explained that. 
88 a general rule, these matters were left to the Department and that if, in any 
particular case, specifications had been definitely stipulated in the indents, 
it was their practice to take the orders of the Government of India before such 
indents were complied with . 

. 10. GJWiT 22. lrrigatitm, NavigtJtWn, etc., page 137.-The Committee 
noticed that supplementary grantB had been obtained which appeared to be 
~nneeenary and agreed with the Audia General that they could have beea 
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avoided had .the controlling officep kept an adequate check over the progress: 
of expenditure. It was here also agreed that 1ie basing of budget provision 
on average instead of actual pay, was obviously incorrect. 

The Committee noticed that the closing balance of stores on the 31st 
March 1926 was about Rs. 2llakhs while the issues during the year amoun1rOO 
only to Rs. 72,000. It was explained that the Department was exercising 
control over unnecessary accumulations of stocks. 

As regards the observations of the Auditor General in paragraph 70 of his 
letter that the percentage of establishment to works expenditure appeard to be 
very high, it was explained that in order to reduce the percentage, it had been 
proposed that the Department should take over the control of roads, etc., in 
the Province. . 

11. GRANT No. 67.-oivil Works, page 273.-The Committee discussed 
the question of treating expenditure on Civil roads of military importance &8 

non-voted. It WI\8 pointed out that the percentage of establishment charges 
to works expenditure in Central areas was considerably below the average in 
the Provinces. The Committee noticed that there was an excess under the' 
Gross Grant but a saving under Net. 

The Accountant General was requested to ensure that the statement of 
expenditure on important new works, pages 283-294 should be self-explanatory 
infu~ 

The witness explained the main difference between the redraft of Funda-
mental Rule 45 and the old rule. It was stated that the adoption of the 
principles laid down by Government to regulate the recovery of rent of fur-
niture referred to in paragraph 57 of the Report involved no loss to Government. 
The Committee was informed that, in spite of the action taken to reduce loss 
on the proyision of residential accommodation in Simla for the members of 
the Legislature by letting it out during the off-season, there was still a large 
deficit. 

With reference to the comments of the Accountant General in paragraph 
60 of the report, the witness explained that the special repairs were carried' 
out at intervals of 5 or 6 years or in some cases of 10 years and that the average 
annual cost of these repairs was therefore much lower. He also added that.as 
Government servants were entitled to the benefits of Fundamental Rule 45~ 
the issue of further orders by Government did not appear necessary. 

It was reported that the suggestions made in paragraph 62 of the Report 
were being accepted. • 

The witness ~tated that the revised rules referred to in paragraph 64 of 
the Report had been accepted and are now in force. The attention of the-
witness was drawn to the fact that over-estimating of works expenditure also 
aftected the estimates for establishments. The witness explained that the 
omission to take any action on paragraph 60 of the Report of the Public 
ACCOUDts Committee for 1924-25 was due to a misunderstanding and stated 
that action would be taken. 
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Proceedings of the 12th meeting 01 the Public Auo .... Com-
mittee held on Friday, the 12th August 1927 at II a.DI. 

t "<;. .• 

(1) The Hon'ble Sir BASIL B~CKETl', K.C.B., K.C.S.I ... CAGimaata. 
(2) Mr. H. G. ChcKB 

(3) Maulvi ABDUL MATIN CHOWDHURY 

(4:) Mr. B. DAB 

(5) Mr. A. RANOABWAJII IYENGAR 

(6) Mr. N. M. JOSJII 

(7) Mr. K. C. NBOGY •• 

(8) Sir FBBDEBIC GAUNTLB'rl', Auditor Genetul .• 

(9) Mr. C. W. C. CARSON, ControUerofCiml AOOOtmtI 

(10) Mr. G. KAULA, AOOOtmtmIt General, Cmtml IlefJeftuu . . W~ .-
prtMJat. 

(11) Mr. T. K.IWAQOPALAN, OJlim' Oft 8peaitJl Duty 

(12) Mr. D. C. CAJIPBELL, Dit"f!dm of ComtnercitJl Audit •. 
Mr. G. S. BA.TPAI, Deputy8ecretMy, Department of Bd'UOtl- WitwM. 

tion, Hf!IllJA aM.LaNlB. 
1. The witness from the Education, Health and Lands Department was 

examined. 
2. As regards the question of the audit of receiptB of forests in Andamans 

1 t was ~ that the greater portion of the receipts was received at Calcutta 
through Messrs. Martin and Co. and was already 8ubject to audit. The other 
receipts accruing in Andamans were reported to be 80 small that it was not 
worth while undertaking an audit of thOle receipts. The witneea added that 
the forests in Andam an8 were being worked with a view to profit and that com-
mercial accounts would appear in the Appropriation Accounta beginning from 
926-27. 

3. Itewas explained that proper accounts in regard to mapa referred to in 
paragraph 44: of the report would appear in the Appropriation Accounts for 1927-
28. As regards paragraph 45 of the Report, the Committee decided to include 
in the Report as a point of general comment that it was desirable that clerka who 
maintained the a.ccounts should not be allowed also to make the diabu:raementa. 
It was, however, recogniaed that it might be unavoidable in certain amaIl oiIioeI 
to entrust with the diab1l1'BeDlent of money the clerk responaib1e for the mainten-
ance of accounts but in such cases it was thought that provision ahoald be mad. 
fo~ necell8&lf supervision by the officer in eharp of the olice. 
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--,. GRANT No. 4:7-Botanical ~'Urvey,page 193.-. The witness explained the 

present positlon in regard to the purchase of cil\chona bark. The Committee 
understood that there was no in~ntion of continuing the dontract with Messrs. 
Howard and Co. beyond 1928 when it would expire in the ordinary course. 

5. The witness explained the la~ balance of stock in hand..ell 
-the 31st March 1926 as due to the policy of building up stocks in anticipation 
of the termination of agreement with Messrs. Howard and Co. 

6. GRANT No. 51-Othe,. Scientific Departments, page 202.-As regards 
the excess under this grant, it was explained that the omission to obtain a 
supplementary grant was due to the assumption that the appropriation of 
.amounts from the reserve obviated the necessity of obtaining such grants. 

7. GRANT No. 53-Medwl Services.-The witness explained the work 
of the X-Ray institute. As regards Explanation D. 4 on page 207, the Com- . 
mittee was told that the matter was under consideration. It was reported 
that action had been taken on the recommendations of the Public Accounts 
'Committee referroo to in paragraph 49 of the Report regarding the disposal of 
obsolete stores at the Dehra Dun institute. 

8. GRANT No. ~Agricult1.We,page 219.-The larg6 savings under Anaad 
,·Creamery were explained as due, to the fact that the creamery was started 
during the year and there was no previous information to go upon. As regards 
savings ~enerally under the grant, the witness added that steps were being 
taken to avoid over-estimating and that lump deductions had been made in 
the budget for 1927-28 under this grant. 

9. With reference to the certificate at foot of the balance-sheet of the 
Imperial Cattle Breeding Farm on page 225 of the Report, the Committee 
proposed that any points in the report of the Director of Commercial Audit to 
which special attention had been called by him should be included in the Report 
-of the Accountant General, Central Revenues. The Director explained thai 
although the figure in the balance sheet had been checked by him, the balance 
sheets themselves were not in the exact form in which he presented them. 
The Auditor General agreed to consider the question whether the form of pre-

,sentation in the Appropriation Accounts of the Accountant General, Central 
Revenues, should not be changed so as to conform to the form adopted by the 
Director of Commercial Audit. It was also agreed that minute details of 
trading accounts given on pages 226-230 were not required. 

10. GRANT No. 56-0ivil Veterinary Service, page 243.-The Committee 
noticed that there was excess under this grant which required the vote of the 
Assembly and c0lli!idered that it was highly unsatisfactory that the excess was 
not covered in time by a supplementary grant particularly as the possibility of 
,over-spending was anticipated and-arrangements were made to obtain funds 
in February 1926. The case given in paragraph 52 of the Report was said to be 
'still sub judice and the Committee decided to leave it to the Committee of next 
. year. 



60 
• • 

Proceedings of the 13th meeting of tbe Public Accounts. Committte . 
held on Friday, the 12th August at 2·45 p.m . 

. PRESENT ; 

(1) The Hon'ble SIR BASIL BLACKETT, K.C.B., K.C.S.1. 
(2) MR. H. G. COCKE. 
(3) Maulvi ABDUL MATIN CHOWDHURY. 
(4) Mr. B. DAB. 
(5} Mr. A. RANGASWA1lI IYENGAR. 
(6) Mr. N. M. JOSHI. 
(7) Mr. K. C. NEOGY. 

CAairman. 
") 
I 
I 
~Members. 

J 
(8) Sir FREDERIC GAUNTLETI', Auditor General. 1 
(9) Mr. C. 'V. C. CARSOS, Controller of Civil Accounts. Were 

(10) Mr. G. KAULA, Accountant General, Central. rpresent. 
Revenues. I 

(11) Mr. T. K. RAJAGOPALAN, Officer on Special Duty. I 
• (12) Mr. D. C. CAKPBELL, Director of Commercial Audit.) 

MR. G. S. BAJPAI, Deputy Secretary, Department of Edu-l 
cation, Health and Lands. 

lIR. N. J. RoUGHTON, Deputy Secretary, Commerce I 
Department. ,. W itne88e8. 

MR. G. H. SPENCE, Deputy Secretary, Legislative De- J 
partment. \ 

MR. A. F. L. BRAYNE, Secretary, Finance Department. 

1. The examination of the witness from the Education, Health and Land& 
Department was continued. 

2. GRL~ No. 62.-Emigration External, page 253.-The Committee 
observed that this was a further case of excess vote due to the fact that allot-
ments from the reserve were treated under the old practice as obviating the 
necessity for obtaining supplementary grants from the Assembly. The question 
of fixing emigration fees was discussed and it was explained that the Department 
did not desire to make a profit but they emphasised the need for caution in 
reducing the fees in view of the knowledge that they were likely to have to meet 
increased expenditure in future. 

3. GRANT No. M.-Miscellaneous Deparlment-Imperi.al Lihrary.-It 
was sta~d that arrangements were being made for taking-stock of the boob 
in the Library. . 

4. GRANT No. 75.-1Jitki-Acoount VI-Eduoa/,Wn.-It was 3xplained thai 
the transfer of provision from Primary to Secondary was due to the polic, 
of making Local Boards responsible for primary education. 

5. The witness wu examined in regard to paragraph 3 Ca) of the Auditor 
General's !etta • 
• 
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• • • 8. Aa regards the payment to an officer on deputation to British Guiana 

referred to initem 5 on page 7 of tlie Appropriation Account of the Secretary 
of State the witness explained that the payment was made by the latter 88 

. the deputation was sanctioned by him. The witness then withdmw. 
7. The Auditor General made a statement regarding the accommodatiga. 

for the Civil Audit Office at Peshawar. It was reported that it was not possi-
ble to take over the Military building at Peshawar as it was required by the 
Military Works Department for housing their executive staff. Plans and esti-
mates had therefore been called for for constructing a new building at a site 
which had been. reported to be available. 

8. Mr. Roughton was examined on the grants relating to the Commerce 
Department. 

9. GRANT No. 35.-Commerce Department, page 162.-The saviItgs were 
reported to be due to the general causes noticed under other grants. 

10. GRANT No. 43.-Ports and Pilotage, page 173.-It was explained that 
the Bengal Pilot Service was being placed on a self-supporting basis. As 
regards the explanation E 1 (4) on page 176, it was stated that steps were being 
taken to check the progress of expenditure. 

11. The Committee noticed that in various places in the Appropriation 
Acc{)unt it was stated that expenditure in Aden was classified as non-voted, 
and desired to be informed whether any general declaration had been issued 
classifying all expenditure in Aden as non-voted. 

12. As regards paragraph 43, the witness stated that action had been 
taken hoth as regards necessary legislation and the preparation of the accounts 
of the Light Ho1!S88 on commercial lines. 

13. The Committee desired to obtain further information· from the De-
partment concerned in regard to the expenditure of Ra. 600 under Drug 
Manufacture under Grant No. 57, page 246. 

14. As regards the expenditure on bounties, a question was raised whether 
audit satisfied itself that the conditions prescribed in the Act that the major 
portion of the material from which articles were manufactumd were of Indian 
origin, were duly fulfilled. The Accountant General promised to enquire 
lnto the matter and furnish the necessary information. 

15. GRANT EccLESIA8TICAIr--page 45I.-It was stated that steps had been 
taken to prevent over-budgeting. The' witness aiso explained the proposed 
system of block grants. 

16. GRANT POLITICAL.---page 464.-Lighting aM Buoymg 8enJicea 1ft t1ae 
PerMfI, GulI.-The witness explained the present position -in regard -to the 
lighting and buoying" of the Persian Gulf and stated that Government incurred 
practically no liability for the expenditure under this head. 

17. The witness from the Legislative Department was then examined on 
the grants relating to that Department. The general question of the classifica-
tion of expenditure as voted and non-voted was discussed and it was explained 
that the views of the Legislative Department were obtained in all caaes before 
decision wu taken. The question whether the views of the Aaaembly should 
---------------------------------------------------. • Subsequently furnished. 
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not be obtained before final decision was taken by the Governor General, will be . 
further considered. The Committee recoIi:unended to Government that they • 
should consider the best method of giving the Assembly an opportunity to 
discuss the report of the Public Accounts COmmittee. 
~ 18. The Committee next examined the witness hom the Finance Depart-
ment on the grants under the control of that Department. 

• 

19. The system of providing for bonus on the Postal Cash Certificates was 
discussed. 

20. GRANT 4O-Awlit, page 167.-The large sa.vings were stated to be made ' 
due to, the general tendency to over-estimate for establishmentcharge&, which 
amounted to about 60 lakhs in this case. . 

21.GRANT No. 66-Mim, page 270.-The cOmmittee desired to befurnished 
with further information· regarding the payment to the High Commissioner 
for Australia referred to in Explanation A. 8 on page 270. 

22. GRANT No. 68.--8uperatmtUJtion AllotDaAoes tlnd Pm&ion&, page 297.-
The attention of the Committee was drawn to the note on page 302 explaining 
the excess under this grant fOl' which an excess vote was required. 
. 23. GRANT No. 72.-Refund8, page 346.-The Committee desired to be 
furnished with further information regarding the refund ·of audit fees to the 
Karachi Port Trust referred to in Explanation G. 2. 

24. GRAl\""r No. 81.-Expenditu'fe in E'I!gland under th£ control 0' tire 
&ctetary of State.-The Committee desired to be furnished with further in-
formation* regarding the grant-in-aid towards the publication of the works 
" Dome of the Rock J emsalem " referred to in item 24 on page «4. 

25. It W8S' decided to examine the witness from the Railway Department 
regarding Explanation G. 1 on page 447. 

26. GRANT No. SS.-Loans and Advances bearing interest, page 49lJ.-The 
witness explained that steps had been taken to impress upon the Provincial 
Governments the necessity of furnishing closer estimates of their requirements 
from the Provincial Loans Fund. 

27. GRA.."'iT No. 27.-Staff, household, and A.llowances of tire (}m;tfMr-
General.-As regards the excess under this grant which required a vote from the 
.Assembly, the Committee noted that the question of improving the procedure 
regarding the control of expenses under the head Tour Expenses which was 
responsible for the excess was under the consideration of Government. In 
view, however, of the fact that the circumstances which caused the excesa 
were kitown during the year, the Committee was of the opupon that steps should 
have been taken to obtain a supplementary grant in proper time. 

28. GRANT No. 39.-Paym~ to Provincial Govemme:nts on tJCCOunt of 
Agency Subjects, page 166.-The excess was covered by allotments from the 
reserve which were regarded &8 obyiating the neeeseity for a supplementary 
grant . 
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Proceedings of the 14th Meeting of the Public AuoUDts CoDlBlittee 
· held on Friday, the ol9th Augus! at 3 p.m. 

PRESENT : 

(1) The Hon'ble Sir BASIL BLACKETt', K.C.B., K.C.SoI., OluJ,irmaft. 

(2) Mr. H. G. COCKE. 1 
(3) Maulvi ABDUL MAnN Choudhury. 
(4) Mr. B. DAS. . 
(5) Mr. A. RANGASWAMI IYENGAR. \ Member •• 
(6) Mr. N. M. JOSID. 
(7) Mr. K. C. NEOGI. • • (8) Sir FREDERIC GAUNTLETl', Auditor General. ) . 

~ Were a.Iso 
.(9) Mr. G. KAmA, Accountant General, Central Revenues. } present. 
Mr. J. D. V. HO~E, Depu~ Secretary, Home Depart- ~ 

m~nt. W 1tneB.u. 
Mr. A. A. L. PARSONS, Financial Commissioner, Railways. 

Mr. A. M. HAYMAN, Director of Finance, Railways. 

1. Mr. Hodge supplemented the evidence he gave on the 11th August 1927. 
He furnished a statement of the tour expenses incurred by . individual Members 
of Council and also the form of the certificate giv:en by the Director, Intelligence 
Bureau, in regard to secret service expenditure. He reported that of 628 
candidates who appeared in the Staff Selection Board Examination, 122 were 
selected of whom 109 were appointed. AB regards the excess under grant 
No. 41, he explained that it occurred under Pleaders' Fees, Court Fee Stamps, 
etc., and that it was not intimated to the Department by the Local Government 
till July. The Committee resolved that the Department should be requested 
to examine the question of avoiding such excesses. The reasons for the 
existence of the charges for Cantonment Police in Baroda. were stated to be 
that Baroda was a second class Residency and that similar charges in other 
Residencies were shown in the various area demands, e.g., Hyderabad, Bangalore, 
etc. The Committee desired that the Accountant General should enquire 
whether the proper classification of these charges was not Politica.I. The 
witness explained the position in regard to fie control of expenditure in the Delhi 
Administration. The Committee was of opinion that from their point of view 
it was necessary that one Department should be responsible for watching the 
progress of expenditure. He was not able to give information required by the 
Committee regarding tlte loss in the Dairy Farm as it had not been received from 
the local authorities. 

2. The witnesses from the Railway Department were then examined. 
3. The Financal Commissioner made a statement in regard to the points 

mentioned in paragraph 3 of the Auditor Gener&l's letter forwarding the Audit 
and Appropriation Accounts of Railways for 1925-26. The system of budget-
ing adopted in the Department was explained at length and also the reasons 

• 
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fM tim ftrenee ~tW~ the budget ~AiHtatej atld t1macWat t;tjteik1t\\iie 
for 1925-26. It 'Was po~ ellt in ~td tb the defect noticed by the Audito; 
General that provision was made· under one head while the expenditure was 
accounted for under another, that an officer had been deputed on special duty' 

"""';_ to enquire into the bU~uJrQCedure followed in the various Railways and 
-that . his report was e next month. As regards the reasons for eXCeBBeB 
under individual sub-heads not having been covered by reappropriation, the 
attention of the Committee was invited to paragraph 16 of the Audit and 
Appropriation Accounts, and it was stated that steps were now being taken to 
regularise all excesses under sub-heads. 

4. The powers of the Financial Commissioner 88 a representative of the 
Finance Department and as a Member of the ~ilway Boarci were then disouSBe<l 
at some length. The question was raised whether the powem of the .Assembly 
were in any way curtailed by the reappropriations sanctioned by the Financial 
Commissioner, and it was pointed out that all these reappropriatioDB were 
2hown in the revised estimates which were submitted to the Standing Finance 
-Committee for Railways, and that they were made olily within the grants 
'voted by the Assembly. 

5. (hant No.1-Railway Board.-It was explained that the excess was due 
partly to a decision iaken after the presentation of supplementary estimates, 
-to grant leave to certain officers in the Railway Board who came under reduc-
tion and partly to certain debits on &9COuni of 8tationery and Printing after 
~e close of the year. The Commitlef! discussed the quesUOD whether it was 
permissible to introduce any sCheme of economy which had the immediate 
eftect of increasing expenditure in excess of the grant v~ by the Assembly 
without a prior supplementary grant to cover such 6Xce&B, and it was decided 
that they could not recommend this procedure. 

{ 

6. Grant No. 2-1 napet1itm.-The excess was due to the transfer of officers 
whose pay was voted to posts for which provision was made under non-voted 
heads. It was admitted that the excess could have been avoided if the adminis-
trative section of the Department which was concerned with postings had com-
municated the changes to the Finance Section. It was reportal that steps had 
since been iiaken to ensure co-6per&tion in the future. 

7. Palagt"apk 18 oj tile Auditor GeMmrs letter.-The 1atge difterence be-
-.,een the budget estimates and the ~l expenditim ft8 stated to be due to 
Ute introduction of the divisioDalsyBtem and to the iecord of chat'gea originaDy 
provided for under thiA head, Widei'diftefent heada. It.as, hu"t1~et, pdiiiiJld 
bUt that it was impossible to trace the ootrespob~ e:lCSM UDder other hada 
6Widg to po8Bibte o\tei'-eBtiiIultiHg Widef those hea&. 

• 
8. The Committee discussed the question whether the proYiaion of Be. 70 

1akhs for automatic couplers was justified in view of the fact that no expendi-
ture was actually incurred on this acheme and whether the echeme ahould not 
have been more cloae1y BCtUtiniPd before proYiaibtl .. actuaJIy made. It wae 
~ hl the scheD1e had beeiI. faJly ~S'&tbjhed bat that the diliealty of 
obtaining a satisfaetory traDlition dttrielleci tJo the Japie til the proYiIioal. 

9~ A "tlJtion WM made that tile demaada for BaiI .. y p&!lte IhouId b6 in 
$he aame form ... the Appropriation Account.. I,,,.. ot..Yed i1at the form 
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gf h ~~WI'p4J ~ ~._ W. ~ ~J»ImW~ lly ~ litMl~ J'i1Wt~ QD 
inittee for Rail~ays. Th.e 9o~~aeCiqed ~ tecq~~l!d $&, the Railway 
Finance Committee should consider this suggestion: 

10. Gram No.5, page 123~'--:Compensatinn for goods lost or damaged.-
The Committee noted with satisfaction that the expenditure was less than th~ 
grant and that both the stafi and the number of unsettled claims had been 
considerably reduced. 

11. {kam No.6, page 132, 'J!fl'fOgrapk ,50 of the Auditor General's letter.-
The Financial Commissioner explained the reasons -for over-estimation under 
individual Railways and stated tha.t it was for this reason tha.t the system of 
lump cuts had been introduced. - He further stated that in some cases the 
savings were due 10 unavoidable causes such as delay in land acquisition 
proceedings and retarded progress on a.ccount of climatic_ conditions. 

12. '{kant No. 7-0ayital New OonstnJ.Ction, pag(~ 133-4.-The Appropriation 
Accounts did not show the grant correctly as they did not include deductions 
for probable savings .. The Committee was of opinion that the table wherein 
was compared the aJIotment and the expenditure should stat.e the aetua1 
allotment sanctioned by the Assembly and not the allotment distributed by 
the Railway Department. 

13. {kam No. 8--Capital Open Lines.-Discussion then turned on the 
effect produced on the Government loan programme by over-estimation of the 
probable capital outlay for Railways. The Committee also considered the sug-
gestic.n that a report should be made to the Legislative Assembly on the working 
of the Rs. 1,50 crores capital programme for Railways approved by the .Assem-
bly. 

14. Grant No. 10, page 171-AppTopriatioTt from the Depreciation F-unil.--
The attention of the Committee was drawn to the foot-note on this page and 
they decided to record their opinion that the grants in the Appropriation Ac-
oounts should he those sanctioned by the Assembly in the demands for grants. 

15. (kant No. II-Railways, page 184.-The Committee again noticed 
th~t the figures shown against the sub-heads di4 ~oi correspo~ with those 
shown in the demands for grants. 

16. Grant N(;. 12-Appropriaticm to lle Reserve FUM, page IfJ.3.-It was 
explained that the excess was due to receipts in March being in excess of &nib 

"'cipations. . 
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Proeeeciinp of the r I 5th meeting of the PobUe: Acco~fs Committee 
held on Saturday, the 20th August at II a.m. 

(1) The Hon'ble Sir BASIL BLA.cDTT, K.C.B., K.C.8.I., OAaif7lltJtl. 

(2) Mr. H. G. CoeD. 

(S) Maulvi ABDUL MATIN CBOUDIlUBY. 

(4:) Mr. B. DAB. 

(5) :Mr. A. RABaASWAJD lYENGAL 

(6) Mr. N. M. J08BI. 

(7) Mr. K.. C. NBOGY. 

(8) Mr. K.. AJDOm. 

M..ber,. 

(9) Sir FmmEBIC GAUNTLB'IT, Auditor Gene~. } . 
W~ 

(10) Mr. J. }l lIABTLBY, Accountant General, Baihraya. preMIt. 

Mr. A.. A.. L. P AB8Oli8, Ymancial Commjamoner, Rail- 1 
ways. } W itneuu. 

Mr. A.. II. lliYllAN, Director of Finance, Railways. J 
1. The examjnation of the witnesses from the Railway DepartDlent was 

continued. 

2. GBANT No. Ii-Appropriation to tAe Reseroe Fund, page J93.-The 
Committee recognised that the excess under this grant was on an entirely 
difterent footing from the excesses revealed under other grants. The Commitcee 
discussed at some length the question whether such excesses should not be 
exhibited in a di1ferent form from others. The Financial Commi88ioner-' 
pleaded that excesses under Working Expenses which were really due to 
increased traffic, should also be viewed in a separate category. 

c 
3. GlWIT No. 15-Capital.-The witness explained that the reason for 

obtaining a supplementary grant under S-Rolling Stock, when there was a net 
credit under that head during the year, was that the sale of certain rolling stock 
to the Eastern Bengal Railway had not been anticipated. At the instance of the 
Committee the witnesses gave a fuller explanation in regard t,Q the adjustment 
of exchange referred to in explanation (e) on page 197. 

4:. Paragraph 2 of .dppmdiz, page 200.-The Committee resolved to 
. ecommend to Government that, in the light of the experience on the East 
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Indian Railway, the question whether audit on Compey lines could be improv-
• ed by increasing the staff of Government examiners should be considered. 

It was explained that this question might involve.an examination of the powers 
of the Railway Board under the oontracts with the various Railways. 

5. Paf'agf'aph 3 of the Appendi."C.-It wl!-S explained that the arrears were 
due to the introduction of the divisional system and the amalgamation of ~ 
Oudh and Rohilkhand and the East Indian Railway Offices. It was stated that 
action had been taken to bring up to date the General Books referred to in this 
paragraph. 

6. Paf'agraph 4 of the Appendix.-It was reported that action had been taken 
on ahnCltt all the points mentioned in this paragraph. As. regards the suggestion 
in item XII that the represe~tative of the Locomotive Department receiving 
stores moo workshops should be of BOme standing, the reply was given that this 
duty was now performed by the foreman. As regards item (XVI) the Com- . 
mittee was informed that instructions had been issued by the Railway Board 
with the object of curtailing the scope of private work orders in the workshops. 
The Committee desired that the effect of the instructions should be carefully 
watched. As regards Item (XXII) the Committee observed that the cases 
mentioned in the Appendix disclosed defective supervision. The Financial 
(k)mmiBBioner undertook to investigate the question with the East Indian 
Railway and to enquire in consultation with the Chief Accounts Officer what 
steps shQuld be taken to remedy the defects. 

7. Paragraph 7 of the Report.-The Committee observed that larger lump 
cuts would have been justified.· It was pointed out that this was the first year 
in which the system of lump cuts was introduced. 

8. Paragraph IS.-The Committee di8CU88ed the question whether Govern-
ment can take advantage of savings on voted expenditure to incur large 
additional expenditure on non-voted items. It was agreed that it would be 
within the competence of the Public Accounts Committee to bring to the notice 
of the Assembly any such specific cases. It was, however, accepted t.hat no 
such case had actually occurred so far. 

9. Paf'agraph 19 of the Report.-It was explained that all items which were 
outstanding had since been settled with one exception which was still under 
consideration. 

10. Paf'agrapn 22.-The dual relationship of the Chief Accounts Officer 
with the Agent on the one side and with the Financial Commissioner on the 
other was explained. . 

11. Paf'fUJrapks 23 and 24.-It was stated that the Bombay, BaJ'oda and 
Central India Railway had asked, as an experiment for three months, to be 
allowed to retain the accounts under the old svstem as well as under the new 
in order to determine whether they could come in under the Clear:ng House 
arrangement. No applications from other Companies except the Madras and 
Southern Mahratta Railway have yet been received by the Railway Board. 

12. Paragt"aphs 26-29.-It was stated that the Financ!al Comm~ssioner had 
under consideration the pl'Oposal to have one colliery accounts officer for the 
East Indian Railway and the collieries that are at present under colliery audit . 

• 



Sir 'Arthuz Dickinson's report W3S expected very shortly and the Financiatl 
Commissioner promised to take special ~easures to introduce as quickly as • 
possible such changes as mig!tt be decided on as a result of that report. ' 

13,. Paragraph 41.-ln reply to a question whether account was taken of 
low profits in previous years in the programme for new capital grants, the 
Fillancial Commissioner explained that in deciding what capital could be pro-
fitably spent on a railway line, the additional receipts which were expected on 
the line, were taken into account. 

14. Paragraph 46.-The Financial Commissioner explained that the 
statistical officer in the RaJway Board was examining the effect of the reduction 
in passenger rates on the rec.eipts of Railways. 

It was suggested that the table on page 15 might suitably include the 
mileage of each Railway and that the table on page 18 might include the train 
mileage. It was explained that these tables were introduced at the instance of 
the Railwav Finance Committee and contained all the information which they 
.required. it was agreed that it was undesirable to over-load appropriation 
accounts with figures which could be obtained from the Administration Reports. 

15. Paragraph 71.-ln reply to a question whether Sir Arthur Dickinson 
had been instructed to examine the preparation of the Railway commercial 
accounts with reference to the needs of the budget and the accounts of the 
Government of India, the Financial Commissioner explained that the officer 
had been asked for his view as an expert on commercial accounts, and that it 
would then rest with'the Government of Ind;a whether and to what extent 
they should modify their suggestions to meet the special requirements of 
Government budgeting. 

16. Paragraph 73.-lt was stated that the Legislative Department had 
decided that remissions of revenue not collected are not expenditure and 
are not subject to the vote of the Assembly. 

17. Paragraph 77.-The Committee agreed with the suggestion of the 
Auditor General in paragraph 18 of his letter that it would be more satisfactory 
if the expenditure were also recorded in this paragraph. 

18. Paragraph 79.-It was reported that the case was still under considera-
tion and it was decided to leave further enquiry to the Public Accounts Com-
mi ttee of next year. 

19. Paragraph 95.-The Committee was of opinion that the measurement 
books should be maintained on original or primary document8 and not treated 
as a copy of rough notes. It was pointed out that instructions to that 
eftect hAd already been issued. 

20. PO#ll!l'apk 97 .-Th.e Financi.al Commi88i.oner ~xplained th4t instrlJc-
tiona b,ui been issued to aU B4ilway A.dmjn.istr~ drawing their tttention 
to this case and requesting tbem to make p~oper ~ent8. 

21. Paragraphs 120-21.-Tbe Financial Commissioner explained that a 
apeeiaI ofticer had been depuUd to visit the "anous work8hopa -.nd lniroduce 
~ 'Rowan bonuslfaiem and that he eKpeCteci a a.vmg of 2a.liQ ~ Q.wa ;> 
~ in troductioa of thiB IlYftan. . 
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• by issuing stqres to worJm wb.er~ t~y are not f8Qu4"e4" it W~ explained that 
one of the recommendations of Sir Arthur DickiJl,8on would be to maintain an 

. account of materials at site. As ll'g~rds the prevention of stores being obtained 
far in advance of requirements, the Committee was satisfied that attention had 
!>een drawn to the question and that real e:fforts were made to control s'1OO 
188Ue&. 

23. Paragraph 126.-The Committee agreed with the Auditor General 
that the case mentioned in this paragraph was perhaps the most serious indivi-
dual case brought to notice in the Report. The Financial Commissioner 
explained that they had already obtained a guarantee from the firm. 

24. Paragraph 143.-The Committee decided to make a recommendation 
that the Railway Advisory Committee should consider whether legislation 
should not be undertaken to amend the Railway Act and make it an ofience for . 
first and second class passengers to travel without tickets. 

25. Paragraph J50.-The Financial Commissioner explained that he had 
personally written ·to the Agent and that the matter was under consideration. 

26. Paragraph 153.-As regards the last sentence of this paragraph, the 
Financial Commissioner explained that it would not be possible to take further 
action. 

27. Paragraph 156, item (ii).-It was explained that the general question 
of taking disciplinary action in the case of officers who had retired was still 
under consideration of the Government of India. 

28. Item 4 em page 70.-In reply to a question why the reduction did not 
apply to third class as well as to first and second class fares, the Financial 
Commjssioner stated that the whole question of the e:ffect of reduction in fares 
on traffic was under examjnation. 
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Proceedings of the 16tfl meetiDg of the Public Accounts OoDuntUee held 
held on Friday, the 18th. August at S p. m. • • 

• 
PRESENT': 

_ Co (1) The Hon 'ble Sir BASIL. BLACKETT, K.C.B., K.C.S.I., Chairman. 
(2) Mr. H. G. COCKE. 

(3) Mr. S. C. M1TRA.. 

(4) }ir. A. RANG~'SWAMI IYENGAR. 

(5) .Maulvi Sayid 1tluRITZA Sahib Bahadur. 
(6) ~fr. N. M. JOSHL 

(7) Mr. G. SAR7()THAM RAo. 

(8) Mr. K. C. NEOOY. 

1 
> Meml)ers. 

The Committee considered the draft report and' accepted it witb 
(!ertain additions anrl alterations. 
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VI.-.A.PPBlIDIOBS. • 

APPENDIX I.-

• 

PiDance Department Resolution Ko. D.11188-A., dated ~e 5th May 1927. - . . .-
Ko. D.-118S-·A.-1'he Governor-General in Council has had under 

consideration this £nurth Report presented by the Committee on Public 
Account~, a Report which throughout affords evidence of exhaustive and 
careful examination of many difficulties, constitutional and financial, 
and of numerous detailed questions which have come to the notice of the 
Committee in the course of their examination of the accounts. On many 
of the problems investigated it has not yet been possible to arrive at a 
tinal decision, but the GOl'ernor General in Council desires to record his 
appreciation of the assistance rendered by the Committee in clarifying. 
the issues on several important questions. 

2. Since the issue of the Report, the Governor-General in Council 
has devoted careful consideration to the recommendations made and the 
opinions expressed bY' the Committee in the Report and in the minutes 
of their meetings. Most of the major questions are dealt with in the 
ensuing paragraphs. As regards the remaining recommendations, which 
deal mainly with matters of detail, a statement of the action taken or 
proposed will b.e furnished to the Committee at its next meeting. 

3. The Governor-General in Council observes that once again a Wide 
divergence is found between the estimates of the year and the actual 
expenditure. Against grants aggregating 2,67,18 lakhs, the saving in 
actual expenditure amounted to 28,93 lakhs or about 10.8 per cent. o.f 
this, 4,27 lakhs or 3.6 per cent. occurred under non-voted expenditure 
and 24,66 lakhs, or 16.5 per cent. of the aggregate grants, under voted 
expenditure. The Committee have carefully analysed the main reasons 
for this dh'ergence. In several cases it is due to causes which could 
not have been foreseen; in others laudable efforts to secure greater 
economy and control of expenditure have had their reward in consider-
able savings, but, in many cases, the conclusion cannot be avoided that 
due care was not exercised in the preparation of the departmenta~ 
e:o;timates. The Governor-General in Council recognises that much 
greater attention is now devoted to this important question and trusts 
t.hat the special measures to which the Committee refer, i.e., the steps 
taken to reduce the capital grant for Railways, the supply by Provincial 
GO\'ernments of more reliable estimates of the advances which they 
require, a more Yi~orous application of the system of lump cuts for 
proba ble sayings particularly in the case of establishment a~d works 
expenditure, an~ the adoption of a simpler and mor~ intelligible system 
of estimating in the case of the military grant, will ensure in futurf' 
a greater measure of conformity with the actual requirements of the year. 

4. The Governor-General in Council observes with regret, that in 
respect of the )year 1924-25 the number of cases in which expenditure 
E-xc~eded the grants ,"oted by the Legislature is greater than in the 
previolls year though it is so far satisfactory that the gross amount 
of the total excess has been reduced. The ~ommittee have analysed 



· -the circumstances in whiell these Urnftlar~p,s have occurred and have 
traced them to the following dominant causes :-

(1) introduction of new accounting arrangements for the first 
time in 1924-25 i 

(2) the view held that allocation from the Finqce Department 
., reserve avoided the necessity for supplementary grants ; 

(3) the difficulties of watching the progress of expenditure under 
a system which permits of large amounts being brought to 
account after the close of the year. 

(4) failure to observe the rule that belated adjustments should be 
brought to account in the year in which they were dis-
covered and not ante-dated ; an~ 

(5) failure to act up to the capital programme on the part of 
certain spending authorities. 

Measures for the avoidance of such excesses have been engaging 
the close attention of the Governor-General in Council. since the Com-
mittee drew his attention to the situation in their Report on the accounts 
of 1923-24 and further steps are being taken to deal with the specific 
factors to which the Committee have now adverted. He counts on the 
close co-operation of all authorities concerned to ensure that the Com-
mittee will have less cause to comment upon such irregularities in future 
reports. 

5. The CommIttee next discuss the form of Demands for Grants and 
in particular the intricate accounting problem involved in the question 
of treatment of gross and net grants. f The whole subject had been 
discussed exhaustively by the authorities concerned both from the 
accounting and the constitutional point of view and their final conclusions 
were placed before the Public Accounts Committee. The Governor-Gene-
ral in Council is gratified to note that the Committee have accorded their 
general approval to these conclusions which were subjected to further 
examination in discussion with the Financial Representatives of the 
Provinces at the annual conference held in November last. General 
agreement was then reached that rnles embodying these conclusions 
should be tentatively adopted in all the provinces. Considerable 
difficulty and confusion would have followed an attempt to impose the 
revised system on the Demands for Grants for 1927-28 which had already 
been framed under the old system, but necessary steps are being taken 
to secure the introduction of the changes in the Demands for the ensuing 
year. In the meantime the opinions of local Governments are being 
invited on the detailed rules. 

6. Ob the question of the form of the Finance a~<l ~venlle accQqni8 
and of the form in which the budget of t4e Govern~ent of India shQll14 
be presented to the .Assembly the Committee offer valuable comment, 
As regard~ the former, they endorse the view of the Auditor General 
that the ~nm should be clarity of presentation and the production of a 
correct pIcture of all the activities of the spendiDg departments and that 
the accounts o~ expenditure sho~d, therefore, ~e worked up to • po. 
fitwe of out~OIIlgS and that workinl' e~peD8e8, cha .. ,es for interest, ~te., 
sh~d 80t auaply be s1a0'!D &I deductiou &0. I'eeeipta. On the othe. 



• 
hand in the case of the budget, the form of presentation should hie the 
one best calculated to give the public a clear and intelligent acc~unt of 
the financial position of the Government of India. They recogmse the 
undesirability, on the one hand, of inflating the accounts and, on the 
other hand, of obscuring the real importance of the activities of Govern-
ment and they come to a tentative opinion that in the figures in. the 
Budget Speech itself and in the statements issued at the time of the 
budget, both the gross and the net expenditure should be shown in 
appropriate forms. Th~ Governor-General in Council fully recognises 
the importance of securing a statement which will present the facts in . 
the clearest light. The various complicated issues have been under his 
consideration and definite conclusions will, it is hoped, be reached at no 
distant date. . 

7. The Committee refer again to the possibility of constituting a. 
Civil Contingencies Fund, a subject which was discussed by their prede-
cessors in the Report on the accounts of 1923-24. They refer to the 
legal problems which have been advanced and suggest that, if these are 
found to be inwperable; steps should be taken to alter the law. Under 
the present system the reserve at the disposal of the Finance Depart-
ment in the ' Miscellaneous ' grant is utilised to supplement deficiencies 
under other votes and the approval of the Assembly was not hitherto 
obtained to supplementary grants. This procedure is irregular, in that it 
involves a transfer of funds from one grant to another, and further con-
tra,~enes the important constitutional principle that excess expenditure 
under any head requires a supplementary grant from the legislature 
under that head. The legal and constitutional aspects of the question 
lta,'e been considered at length by the Governor-General in Council with 
special reference to the proposal for the creation of a Civil Contingencies 
Iiund on English lines, under which money will be voted once for all 
to the Fund and sums advanced from time to time to departments will 
be recouped from sums voted by the Assembly under the appropriate 
bead of account. This system, however, will still involve the voting 
of the same sum twice, once to the fund and then to the particular head, 
a procedure which has been held to be irregular. A further complica-
tioll is introduced by the fact that section 67 A of the Government of 
India Act forbids by implication the incurring of expenditure unless and 
until a demand has been granted by the Legislature, except in the 
special circumstances provided for in that section. It will be recognised 
that, as the estimates are framed well in advance of the year to which 
they relate, it is not possible to provide for all contingencies and occa-
slons must arise on which it is essential in the interests of the public 
administration to incur expenditure, for which no provision has been 
,,!Qted, in anticipation of the approval of the Legislature. Such ~onsidera
tions, in fact, llnderlie the present expedient by which a lump grant is 
J..laced at the disposal of the Finance Department to meet unforeseen 
expenditure. The problem is one which requires further consideration 
involving amendment of the Act and the rules thereunder and the 
Governor-General in Council is not yet in a position to announce any 
final decision on the subject. In the meantime the Governor-General in 
Council considers that the system of voting a reserve to meet unforeseen 
e~penditure should be continued but he agrees with the Cotnmittee that 
allocation froD). the reserve to meet expenditure under another voted head . 
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should not be allowed to infringe the doctrine that expenditure in excess 
6£ a voted grant can be regularised only by a ~ote of the Assembly. For 
this reason supplementary gemands were l?resented to the Assembly. at 
their last session to reguiarise suc~ allocat,lOns from ~e reserv~ ~urlng 
the year 1926-27. This procedure mvolves double votmg but thIS IS less 
objectionable than failure to obtain supplementary grants. 

4 8. The Committee draw attention to a general tendency on the part 
of spending departments to over-estimate expenditure, more esp~ially 
in the provision made for estab~hments an~ under head~ relat~ to 
expenditure on works. As they nghtly observe, such lIlar:gms facIlItate 
re-appropriation for purposes not contemplated at the time when the 
budget was framed and not authorised by' the Assembly, and they 
rp.commend that steps shonld be taken to ensure that the provision for 
establishments should be based not only on the existing cadres but 

,&180 on the figures of actual expenditure of previous years. The Finance 
Department has already introduced the system. of lump sum deductions 
in order to counteract a natural tendency on the part of estimating 
officers to err on the safe side. In the budget estima~es for 1926-27, 
16 lump cuts distributed over nine heads of accounts and aggregating 
over Re. 20 lakhs were made. Except in two cases, where special reasons 
existed for the excess, the revised estimate under the major head as 
a whole was less than the budget estimate thus justifying the expedient. 
Tlle Governor-General in Council accepts the recommendation of th~ 
Committee that this system should be applied more boldly and has already 
acted upon it in framing the estimates of 1927-28. He further 'agrees 
that careful statistics should be kept of the proportions between actual 
expenditure and estimates based on the existing cadres under establish-
iaent heads. 

9. The Committee refer to the satisfactory results achieved by the 
introduction of commercialised accounts in the Posts and Telegraph~ 
Department after an elaborate expert enquiry extending over several 
years and also raise the questions of the cost of the services rendered 
by that department to other Government departments. They are of 
opinion that sufficient credit has not been given in the accounts for the ~ 
work done by· this department on behalf of the Government and the 
public by the radio system which operates at a considerable annual 1088. 
They suggest that a separate profit and loIS account should be worked 
out for this part of the department's activities. De1inite proposals have 
been formulated for this purpose which are now under the consideration 
of Government. In the same connection the Committee have referred 
1 0 t~e credit due to the department for railway telegraphs and the 
cre~t due to the telegraph and telephone portions of the account fW 
~ervices rendered to the Postal Department. The former question which 
IH one ot conside~ab~e complexity is still under consideration. 'In the, 
latter case the pnnclple has been accepted and a provisional statement 
of the necessary adjustments was laid before the Legislature in the 
course of the debates on the Budget in March last. 

, 10. In para~raph .18 of their Report the Committee comment on the 
n~~r of cases In which loss to the tax-payer has resulted from defective 
draftIng of contracts entered into on behalf of tht' Government They 
recommend that adequate arrangements should be made for securing that 
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legal and financial advice is available to a~&. obtamed by officers 
• responsible \lefore contract~ are. finally concluded .. Standard forms of 

contracts are suggested for adoption wherever possIble, the rates to be 
subject to adequate prior scrutiny. They re-aftirm the view expressed 
by their predecessors in paragraph 49 of the~ .Report in 1925 that ~e8 
should be made to provide that contracts contaInIng any unusual conditIons 
should not be entered into without previoUs consultation with the Finattce 
Department and that material variations in contracts once entered into 
should not be made without its sanction. They also emphasise the 
importance of the principle .that whenever practicable, contracts should 
be placed only' after tenders have been openly invited and that in caseS 
where the contract, which is prima facie in the tax-payers' interest, is not 
accepted, the reason should be recorded and should be subjected to close 
scrutiny both by the Executive and by the Audit Department. The 
Governor-General in Council regards this question as one of the greatest 
importance and he records his general approval of the salutary principles 
to which the Committee have given expression. 

It is observed that the .rules and procedure as regards contracts which 
have been prescribed for the Railway and Army Departments in their 
respective departmental codes and regulations are generally adequate to 
t.heir purpose and in accordance with the principles adopted by the Public 
J.\ccounts Committee. No manual or set of rules, however, exists for the 
guidance of other departments except the Public Works Department. The 
Governor-General in Council accepts the recommendation of the Committee 
on the question and is now considering the formulation of comprehensive 
instructions on the lines recommendpd by the Committee for the guidance 
of all departments. 

11. The Committee draw attention once again to the rule that 
expenditure of a kind which is technically of the natu;re of a "new 
service " ought always to be brought to the notice of the Assembly and 
subjected to its vote even though it may be possible to meet the charge 
hy re-appropriation from savings under other sub-heads of the" grant 
affectcd. The adoption of the device of a token vote for this purpose was 
considered by the Governor-General in Council in connection with a 
similar question raised by the Government of the Punjab and he came to 
the conclusion that a supplementary demand must be presented for the 
whole alllount involved and not solely for a token amount if the service 
is a new service, inasmuch as the presentation of a specific dem.and for 
expenditure on a new service is a statutory obligation which cannot be 
lwo~d~d by the. expedie~! of a tokeJ}. grant. A pr~ctical difficulty lies in 
~evlS1ng a preCIse defi.Dltu;m of the ~erm " new· servIce " and this question 
IS under further eXamInatIon. It WIll be necessary to find an interpretation 
of the present wording of the statute which will be workable and to 
~letermine what classes of expenditl:lr~ require a special vo.te. E~ntually 
It D}.ay be necessaty to amend the eXlstmg law to meet practIcal difficulties. 

12. On the cognate question of the use of savings under non-voted 
h~ads for new expenditure not provided for in the original estimate 
the Governor-General in Council endorses the view of the Committee that 
it is desirable to frame rules in regard to such re-appropriations for 
services other than the Army (where rules laid down by the Secretary 
of State are already in force), distinction being made between re-
appropriations required to cover excesses in normal expenditure and 



those required' to meet the cost of entirely neW' semt!es. He has altO 
aeeepted the recdinmendation of the Committee that a statement should 
be laid on the table of the Assembly at the time of the presentation of 
the annual budget which should show iJJ. detai~ the ca_ses .i,:, which the 
sanction of the Finance Department has been gIven to addItIonal appro-
priations for non-voted expenditure. Such a statement relating to non-
voted grants for the year ending 31st March 1927 was circulated to 
members of the Legislature with the last budget statement. 

13. The Committee describe at some length the important results 
that have been achieved by the experimental institution of a system of 
Pay and Accounts Offices which is one of the main features in the 
separation of accounts and audit. They refer in particular to the 
improved control over expenditure and the facilities for watching the 
progress of expenditure which the system alfords. The Governor-Gene-
ral in Council observes with gratification that the Committee conclude 
with an expression of opinion that, though it is too early to pronounce 
judgment on the general experiment of separation of audit and accounts, 
the new system of Pay and Accounts Offices has created a ,'elT favour-
2_ble impression on their minds and has resulted in considerable savings 
particularly in the case of New Delhi. The scheme for the separation 
of accounts and audit has already been introduced as an experimental 
measure in the United Provinces and the possibility of extending it to 
other provinces was discussed at length at the annual conference of 
Financial Representatives held in November 1926. The general. opinion, 
bf,wever, was that it would be preferable to postpone the further 
extension of the scheme until the success of the experiment in the Unitlrl 
Provinces had been fully established. The Governor-General in Councll 
accepts this view and awaits the report of the Auditor General on the 
experiment which will be prepared when the accounts for 1926-27 have 
been closed. 

1~. The Committee refer at some length to certain irregularities 
connected with the Sambhar Improvement Scheme disclosed in the Audit 
{I.no Appropriation Accounts of the Central Government. They do not, 
however, give a definite decision on the matter, but have left the question 
for further investigation by the Public Accounts Committee of 1927. 
The outstanding points are now under examination and the views ot 
the Government of India will be placed before the Committee. In regard 
to certain irregularities brought to light by the local audit and inspection 
of the accounts of the Northern India Salt Department, the Governor-
General in Council agrees that these were dne, to some extent, to the 
fact that 'Works were executed in a remote locality where only rudi-
mentary arrangements existed for scrutinising t.he accounts. The 
Gove~.r-General in Council is considering the reeommendation of the 
Ct)~ttee that a set of roles should be framed riving adequate but 
c~efully defined powers to the oftlcet who is in charge of a major work 
~.: remote part whe~e conditions of labour and transport are totan, 
\l!!~rent from those m more easily aceeuible localities to which the 
OcuInal'Y'rules apply. 

th 15. In. ~ommenting on the series of frauds that were discovered in c!. J?pr&l8mg Department of the Calcutta Custom House in 1923 the 
lDlttee raise the q1leltion whether the present arrangemell~ for 
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• I1lpemsing the work of ·the appraising staff at the principal·ports are 
• adequate. They rightly observe that the responsibilities of these o&ers 

ltre very considerable, since the customs reveJlue at stake is by far the 
most important source of the reyenue of the Government of India. They 
also emphasise the importance of improving the system of internal check 
in Custom Houses. Both these subjects have received the anxious con-
sideration of the Central Board of Revenue and certain proposals for 
rectifying the defects in the general system are under discussion. Pro-
posals for revision of the Sea Customs Act, on which the Committee lay 
stress, have now been formulated and are under consideration. 

16. The system of priced store and cost accounts which was in force 
for some years in the Army has now been radically modified in accord-
ance with the recommendations of the special committee which was 
appointed to . enquire into the efficacy' of the system. The estimates of 
the military services for the year 1927-28 have been greatly simplified 
and improved by the grouping of expenditure by heads under tl1e 
liuthorities finally responsiQle for its control and all cost accounting items 
have been excluded. Priced store accounting has been abolished in all 
consuming units and will in future be confined to supply and store depots 
and manufacturing establishments but subsidiary accounts will be 
maintained to show the cost of maintenance of various arms' of the 
service. The Governor-General in Council trusts that the simplification 
(If the accounts will greatly strengthen financial control and facilitate 
the pro~pter preparation of the records of progress of expenditure. 
The Committee have emphasised the necessity for improvement of local 
audit. The Governor-General in Council fully recognises the importance 
of this question and has taken steps to secure the reform which thE. 
Committee desire. The abolition of priced store accounting in consum-
ing units and the amalgamation of certain District account offices, With 
Command offices has made it possible to find the establishment necessary 
to strengthen local audit without extra expense. 

17. The Committee draw the attention of Government to the fact 
that expenditure has been recorded in a number of cases under a head 
different from that under whjch budget provision was made for it. They 
ascribe this defect in part to lack of full co-operation between the officers 
responsible for the preparation of budget estimates and those responsible 
for preparing the accounts. The position is that the Auditor General is 
the statutory authority for the decision of questions of classification. 
Therefore if, at the time of preparation of the bUdget, any doubt arises 
on a point of classification, the budget authorities must refer the relevant 
facts to the classification authority for decision. The preparation of the 
budget is, howe-ver, frequently conducted under very high press1\1"e and 
it must occasionaUy happen that time does not permit of consultation 
of the accounting authorities. Certain items may thus be classed in the 
demands under heads different from those under which they eventually 
appear in the accounts after it has been possible to resolve the doubt. 
r!'he Governor-General in Council would impress upon those responsible 
for the preparation of the budget the desirability of conformity between 
the demands for grants and the accounts and he trusts that whenever 
doubt arises, the decision of the proper authority will invariably be 
obt.ained whenever it is possible to do so without serious risk of delay. 
H171Fin • 



til . 
18. The C_ittee' refer to _ alleptio. that travelliDg allewMlUW 

in, die Peets aDd Telegraphs Depart1llellt are inadequate and, wbile ft-
atBrmillg the p1'lineiple that travelling allowance should not be a souroe 
of profit, they snggest that the eontention should be carefully investi-
gated. This question has already been considered bY' the Posts and 
'lielegraphs Department and draft rules have been framed to obviate 
certain difficulties which arise under the present system. Experience 
has shown that this system is in many respects defective and that the 
general effect of certain rules is in the interest neither of the Govern-
ment servant nor of the tax-pa~·er. The Finance Department therefore 
propose to formulate revised regulations of general application. 

19. ThE' desirability of redrafting Fundamental Rule 45, which has 
been urged by the Committee in paragraph 37 of their Report. has already 
been recognised by the Governor-General in Council and revised rules 
have been prepared for the approval of the Secretary of State in Council. 
In the same paragraph the Committee recommend that" houses designed 
and built for officers of a higher status should not be let to officers of a 
lower st.atus in view of the loss of rent invoh·ed". The Governor-Gene-
ral in Council presumes that it is not the intention of the Committee that 
houses should not be allotted to officers of lower status if officers of 
the class for which they are intended are not available. On this pre-
sumption, he accepts the recommendation. 

20. The Committee conclude their general comments with an expres-
sion of their appreciation of the value of the report on the Audit and 
Appropriation Accounts of the Central Government and their recognition 
of the great pains devoted by the Accountant. General to its preparation 
in an improved form. The Go\yemor-General in Council desires to 
endorse this tribute and trusts that the suggestions made by the 
Committee for the further improvement of the form of the report will 
be borne in mind by the officers concerned in the preparation of future 
reports. The Governor-General in Council is much gratified to note the 
Committee'8 approbation of the ready assistance rendered by· witnesses 
in explaining and elucidating points' which arose in the course of 
examination and of the trouble taken by witnesses to acquaint themselves 
with details of their cases. The enquiries of the Public Accounts 
Committee add to the labours of the officers referred to and he greatly 
~pprec~ates the spirit in ~hich this. addi~ional duty has been accepted 
m the Interests of the effiCIency and IntegrIty of the public service. 

21. The action taken by the Governor-General in Council on the 
d~tail~ re~ommendations on specific points, which have not been dealt 
WIth In thIS Resolution and particularly those raised in Section III of 
the Report, will, as in previous years, be communicated to the P\lblie 
Accounts Committee at their next meeting. 
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APPENDIX II. 

StatementshowiDg the action taken or propdled to be fakeD 0Ji the,-.ail 
which have been noticed 'by the Public Accoaats Committee in their 
Report on the accounts of 1924-25 but which have not been dealt 
with in Resolution No. D.-ll63-A., dated the 5th llay 1927. • 

--------------------------~----------~--------------------

Recommendations or o'bserv-
No. ations made by the Public 

Accounts Committee. 

1 

(a) 

(b) 

Statement of recommenda-
tions or suggestions· by 
previous Public Accounts 
Committees on which ac-
tion is outstanding. 

Question whether grants 
sanctioned by the Legis-
lature should be for gross 
or net expenditure in 
cases where recoveries 
occur which may be taken 
in reduction of expenditure. 

That it is desirable to amend 
and simplify the leave 
rules, and that the decision 
in this matter should be 
expedited. 

(c) That it is desirable that an 
inventory of all Govern-
ment property, buildings, 
etc., should be kept, and 
that the adequacy of the 
exiBting system of check-
ing dead stock registers 
should be considered. 

(d) That mere provision in the 
revised estimates is not 
sufficient to prevent an 
exce88 and that specific 
application from proper 
authority for a grant is ne-
cessary. 

(e) Suggestion that new and 
important items of expendi-
ture not contemplated 
when the original esti-
mates were framed, of which 
the cost can be met from 
savings within the grant, 
should be brought to the 
notice of the Assembly 
by means of a token vote. 

Reference 
to 

Report. 

Report of 1926, 
pam. 40. 

Remarks. 

Report of 1923, Nece88&ry steps are being taken 
para. 27, for the introduction of the 
Report of 1924, changes in the form of the 
para. 27 and Demand for grants and in 
Report of 1925, accounts from 1928-29. 
paras. 35-36. 

Report of 1926, 
para. 9. 

Report of 1924, The question is still under" 
para. 33. consideration. 

Report of 1924, 
para. 35. 

Report of 1925, 
J>&I'!'. 12. 

Report of 1925, 
para. 20. 

The question is still under 
consideration in consulta-
tion between the Auditor 
General and the Depart-
ment of Industries and La-
bour. 

Necessary instructions have 
been issued in Finance De-
partment letter No. Djl5-
VI-Ex.-II/26, dated 4th 
October 1926. 

• 

The suggestion haa been ac-
cepted by Government and 
a despatch has been sub 
mitted to the Secretary -
State. (If 



No. 

• 
(/) 

(g) 

(h) 

(i) 

Recommendations or o~rv
ations made by the Public 
Accounts Comm ;ttee . 

That a St"parate Accounts 
Office at Peshawar for the 
North West·-Frontier Pro-
vince be established. 

That in all cases where the 
. expenditure exceeds the 

amount granted by the 
Assembly. though the ex-
cess is covered by allot-
ment of funds from the 
reserre, steps should be 
taken to obtain a grant 
from the Assembly to 
cover the excess. 

That the question of the treat-
ment of losses of revenue 
due to fraud, defalcation, 
etc., as a form of expendi-
ture be considered carefully 
bv the Government of India. 

Tru;t, in order to a void the 
risk of defalcation, fees in 
respect of minor services 
rendered by Government, 
e.g., pa88~rt fees which 
a.re tr&DBl11itted direct by 
the ~g officer to the 
treaauryj""'"811ould be collect-
ed by III8aD& of stamps. 

80 

• 
Reference 

to 
Report". 

Report of 1925, 
para. 28. 

Report of 1925, 
paras. 30-33. 

Report of 1925. 
para. 38. 

Report of 1925, 
para. 39. 

Remarks. 

The question of accommoda-
tion has been considered 
in the Report of the Special 
Committee on Army Ac-
counts. 

The proposal has been given 
effect to in the Supple-
mentary Grants presented 
to the Assembly last year. 
Proposals for 'the in~titu
tion of a Civil Contingen. 
cies Fund have been 
su bmitt~d to the Secretary 
of State. 

The matter is stilI under con-
sideration in consultation 
with the Auditor General. 

The question has hoen care· 
fully examined. No great 
advantage would be gained 
by an extended use of 8tamps 
for payment of fees and in 
very many cases 8uch form 
of payment would be highly 
inconvenient and often 
liable to the \ocry abuaes 
which t& proposal intends 
to avoid. Instructions 
have been issued to the 
effect that direct payment 
to the Treasurv should be 
insisted on "in all caeee 
where the fees for service.. 
are definitely fixed and can 
be easily ucertained by 
applicant8. In tho C&8El8 
where the fees cannot be 
paid direct into the TreaRury 
or a Branch of the Imperial 
Bank. it has been decided 
that the duty of seeing 
that the receipts are pro-
perly accounted for and duly 
remitted into the Treasury 
should be imposed upon a 
reapoosible officer, and 
that when the receipt. are 
considerable. provieion 
should be made for periodi. 
oa1 audit. 
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--~----------:--------:"1''-----------'" 

No. 
Recommendations or observe 
ations made by the Public 
Accounts Committee. 

Reference 
to 

Report. • Remarks. 

----~------------------..... --II----..... --.......... ---~----.......... --..... ----.......... ~---

(j) 

(k) 

(l) 

(m) 

2 

Introduction of a system of 
internal check on Customs 
receipts, which will eDBUl'6 
an efficient scmtiny of the 
collection of such dues. 

Question of improving the 
procedure for prevefJ.ting 
technical excesses over 
grants caused by the diffi· 
culty of estimating the 
percentage for establish. 
ment and tools and plant 
in the case of works expendi· 
ture. 

That the Mi"itary Appropria-
tion Report be reconsti-
tut.ed on the lines of the 

. recbmmendations made in 
the Report of Enquiry and 
accepted by the Govern· 
ment of India. 

That the system of cost ac· 
counting should be placed 
on a simple and intelligible 
basis which will provide an 
effective check on the pur-
chase, stocking and • con-
sumption of Mi itary stores. 

Question of giving effect to 
the recommendations in the 
Auditor General's memo. 
No. T.·517, dated 30th 
July 1926 (Appendix VI), 
80 &8 to remove the ano-
malous relations between 
him and the Audioor of 
Home Accounts. 

Report of 1925, 
paras. 40-41. 

Report of 1925, 
para. 52. 

Report of 1925, 
para. 66. 

Report of 1925. 
para. 67. 

Report of 1926, 
pam. 41. ~. 

3 Settlement of war olaims out· Ibid, para. 43 
standing between India and 
the Imperial Government •. 

4 Recovery from the War Office lbtd, pea. 4:7. 
of the BUm due on account of 
the hire of the " Dufterin ". 

• 
The scheme is under con-

sideration by the Central 
Board of Revenue in con-
sultation with the Officer on 
Special Duty. 

Orders sanctioning a fixed 
percentage of departmental 
oharges have been issued in 
the case of United Provinces 
and Madras. As rega.rd8 
the other provinces, the 
question is under considera-
tion. 

The Appropriation Report for 
1925-26 has been reconsti-
tuted on these lines to some 
extent. 

This has been done--vide 
para. 16 of Finance Depart-
ment ~olution No. D.I 
1163·A., dated 5th May 
1927. 

The question will be taken up 
for consideration in con-
nection with the next Sta-
tutory Commission. 

• 
It is expeot.ed that a final deai-

liOD will be reached shortly. 

The oaae baa been settled. See 
also page 4: of the Audit 
Report on the Ifi1ituy Ao-
001UltB. 



No. 
Recommendations or observ-
ations made by the Pub)ic 
Accounts Committee. 

82 

RefereJ)ce 
to 

Report. 
Rt'marks. 

, 
5 I-Proc--e-d-u-re-. -f-o-r-s-u-b-IDl-'-ss-i-on-o-f-1--Ibid-'-, -pa-ra-.-48--,I-All--the--Pro-Vl-·-n-Cial Governments 

Demands in respect of ex- have agreed to abide by the 
penditure in England to i decision arrived at in the 

8 

7 

8 

9 

10 

11 

Provincial Legialaturea. ! Conference. 
I . 

Outstanding claim for stores Ibid, para. 49 I This case has now been aettled, 
lost in the " Clan Mackay ". Bee para. 2 of the Home 

Inadequacy of the levy of 2 
per cent. for departmental 
expenses on the value of 
stores purchued by the 
High Commissioner. 

Misrepreeentation of facts and 
IDANlipuJation of accounts to 
avoid audit objection. 

Production of salt at the low. 
est possible cost and the 
quution of tht> amount to 
be kept in ~tock. 

Disposal of the large balance 
of stores kept at tht> X -Rav 
Institute at Dehra Dun. • 

Question of making the Indian 
stores Department aeH-
supporting by obtaining 
more employment for it. 

Ibid, para. 50 

Ibid, para. 53 

Ibid, para. 55 
page 24. 

Ibid, para. r,s 

Ibid, para. 57 

Auditor's Report on the 
High Commissioner's ac-

i counts for 1925-26. 
I i The question has been examin-l ed recently and the rate 
I has been 8uitably revised. 

! 
The attention of aU disbursing 

officers has again been drawn 
by the New Capital Commit-
tee to the instructions ale 
ready issued and they have 
been enjoined to ohRerve 
these orders. 

he largf' wastage shown in 
1924-25 was an estimate 
moot> {f)r t hf' first tim .... of tbe 
wastage '4utTt>r.:'<1 in the large 
~tO<.~k ot J'l>St-f\·p salt wJtich 
hOod lx>cn ill "tore for many 
v~ars. 

• Thf' Departmf'nt of R. H. &: L. 
han· i~8u(>d ne~~t'AAar\" orders 
for the disposal of the 8ur· 
pbs SWft>8 at th(· In .. ttitute. 
and ha,"" also imp~d upon 
tht> D. G. J. M. S. the desir· 
ahiIit~· of not indf'nting for 
stOI'f'R in exccss of require-
menta. 

111e f";uperink-ndent of the 
Institut.- has KO far heen able 
to dispose of only a portion 
of the stores . . 

In order to make the Indian 
Stores Department IeH-sup. 
porting efJortA are continuo 
ally being made to aecure 
more businees. Thil point 
it receiving vOl)Y careful 
consideration by the Indu. 
triee and I.abour Depert. 

~----__________ ;-~ .. ~.~.~ ... ~.~.~. ____________ ~~m~e~nt=. ______________ ~ .. 



No. 

• 

Reconupendations or observ- • 
ations made by the Public 
Accounts Committee. 

&ference 
to 

&port. 

12 Adoption of measures to oheck Ibid, para. 58. 
rush of purchases towards 
the olose of the year. 

13 N8CeIIity of obtaining a rea- Ibid, pan. 59 
so_ble mturD on the ca.pital 
iDveated on furniture. in 
residential ooUdinga at 
Simla and Delhi. 

1''- UDaUthoriaed drawing by the Ibid, para. 62 
Deputy Commil8ioner, Port 

. Blair of his inorement of 
pay. 

15 Risk of 1088 in the collection of Ibid, para. 63 
materials in advance of or in 
excess of requirements. 

• 

• 

! • , 
Remarks. 

Instructions originally issued 
by Chief Controller of Stores 
failed to have much practJ.ca1 
eftect. Further inatruciioDS 
were issued by Finance 
Department in letter No. 
D.-2347-A, dated the 13th 
September 1926. 

The question was fully con-
sidered by a Comniittee in 
1924: presided over by the 
Hon'ble Finance Member. 
It has again been examjned 
carefully by the Government 
of India as a 1'8Jmt of 
which it has been decided not 
to raise the rent. 

For the reasons given in the 
explana.tion since furni.ahed 
by the officer, the Commit 
tee may desire to modify 
the strong strictures contain-
ed ~ para. 62 of the Report 
for 1924:-25. A memoran-
dum on the subject will be 
submitted to the Committee. 

Mr. Roche, Deputy Secretary 
in the Industries and Labour 
Department and Consulting 
Architect to the Govern-
ment of India, was put on 
special duty to enquire into 
the irregularities and his 
report was placed before the 
New Capital Committee. 
The Committee examined 
the Report very carefully 
and they accepted Mr. 
Roche's opinion that the or-
ganisation was inadequate 
to deal with the purchase 
and storage of stores for 80 
considerable a project but 
that the changed system 
recently introduced- will im-
prove the position con-
siderably. The Accounts 
OtIicer now conduc' s a pre-
scrutiny of all propoaals to 
inour expendi~ on atoMS 
while he baa al80 taken over 
the work of verification of 
Itoree and the periodioal 
review and valuatiea of 
atoab. 

--------------------------~"--.~-~.~.~ .. ~ ... ~.~-.~.~ ... -.~.~ .. ~.~ .. --~~.-.-~-~.~.~.~ ... ~.--.--.~ .. ~. 
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Reonmmendations or obaerv-
No. _tiona made by the ~bJic 

Accounts Oomi~. 

Reference 
to 

Report. 

I 

, 

. 
• 

16 Risk of 1088 in connection with lbitl, para. M 
collection and dressing of 
sWne. 

17 Excess expenditure of nearly lbttl, para. 65 
RB. 17 lakhs under "In-
terest on Ordinary Debt". 

18 Question of increasing the Ibid, para. 66 
security mquired from 01&-
08JB of the Posts &: Tele· 
graphs Department who 
handle large B1JlII8 of money. 

19 In caees of Joss of publio Ibid, pM&. 67 
money complete recovery of 
the money is not neceuar.iJy 
au adequate pmrishmeat. 

. 
Remarks. 

• 
The report of the sub-com. 

mittee of experts who in-
vestigated the accounts of 
the stoneyard was oarefully 
considered by the Delhi New 
Capital Committee. The 
conolusions arrived at we1'8 
that «(J) the whole of the 
stone paid for had been satis-
factorily aooounted for, (6) 
the1'8 was no evidence of any 
finanoial loss to Govemm8llt 
and (c)· the system of mea-
suring stone at the quarries 
and the stoneyard was in 
certain respects defective 
but the check was on the 
whole adequate. 

The eX088S has been investi-
gated and a memo. explain-
ing the excess will be sub-
mitted to the Public Ac-
counts Committee. 

The question is under con-
sideration. 

The Govemment of India do 
not dispute this and in fact 
other punishments &1'8 in· 
flicted whe1'8 necessary, suoh 
as stoppage of promotion, 
deprivation of indepmdeDt 
charge and free quartera, 
tnmsfer, etc.; where, how-
ever, a large sum u involftCl, 
iDfIiotmg in efteot a heavy 
fiDe ~ over l8Veral 
yMn is UIUA1ly considered 
mtBoimt 8Dd further pu-
niahment is not inflicted. 
All the oUoUlDltanoee of the 
..., are taken into COD-
lideration before orden ant 
,...eli. 



• 
No. 

Recommendations or observ-
ations made by the Public 
Accounts Committee. 

• 

85 

• Reference 
to 

Report. 

20 Reduction in the excessive ibid, para. 68 
strengtl1. of telegraphists. 

21 Institution of an enquiry _ by Para. 69 
the Auditor General to find 
out defect -in the system, if 
any, which led to the double 
debit of over 7 lakhs to 
Grant No. ll-Posts· and 
Telegraphs Department and 
the erroneous adjustment 
of Rs. 42,502 under Grant 
No. 21.Survey of India. 

15 

• 

. , 
Remarks. 

• The reduction of the surplus of 
telegraphists has been re-
ceiving constant attention. 
The admissible number of 
telegraphists is determined 
by oalculation of an ap-
proved standard of outtum 
from the volume 01. traffio 
in each year. When the 
figures for 1926-27 have been 
checked it is probable that it 
will be found that the 
surplus no longer exists. 

A memorandum by the Auditor 
General is being circulated to 
the members of the Public 
Accounts Committee. 
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APPENDIX III . 

. 
ExPBNDITUBK OOUAUJ) 

WlTB GJL&JI'l' • 
• 

Number and name of Grant. Grant. Expenditure. 
Leas Men 
than tIum 

Granted. Granted. 

Ra. Ra. Re. Be. 

PARTL~ 

A.-~ OIIAJIG.D '1'0 BWUV .. r- -- 71,86.000 68,86.777 2,99,m · . Ie. Caatoma · . •• Noa-..... 11:14 •• ll.,U,.6If) U,l41 · . __ {V_ __ 62,66,900 aG.l8.58! 7.3&.318 · . 17. Taxee OIl Income 
NOJHJdetl •• 2.64,219 2.43,881 !O,1J8 · . 

" 10.40.111 r- -- 1.11,26,900 00,86.688 · . 18. Salt · . • • N UJ&.f1O#«l • • M),97,939 41.91"" · . UJI'I {V ___ 
2,29,90,900 2.09,6U66 JO,29,4M .. 

19. Opium · . 
N UJ&.t1OIaI. •• 76.43f) 76.101 · . 611 {V ___ 

8.63.000 5.~103 2,M,797 · . 1A). Stamp · . • • N UJ&.fJOI«l •• 29,000 29.067 · . 61 r- -- 6.83.000 6,50.228 32,772 .. 
21. Forest · . 

N O'A'fJOIetl •• 3.03,214 3.06,168 · . 1,," {V ___ 
15.07.000 13,87,159 1,19,Ml · . 22. Irrigation, N.vigation, 

etc. NO'A-rU#4 •• 14,&4,200 13.37,D46 96,666 · . 
!5. - OIl CJntioaoy {V_ _ _ 1.39,U,000 I,U,97,980 U6,0J0 · . Debt and Reduction or 

Avoidance of Debt. No.fX1Ie4 •• 12,81,00,000 12,69.1',168 11,20.431 · . r- -- 23.87.000 2S,51,067 86,933 · . 26. Interest on M;toeIJane- # 

0U8 ObligatWua. N 01HJ0Ied •• 4,23,&9MO 4,o6,96,()11 .11.4&,188 · . 
~. StaB. Houehold .... d {Voted. .. 10.83.000 12,66,0IS · . J,OI,OII allowancee of the GOT. 

emor GeoeraL lV()II..""" .• 3,69,"1 &.63,286 ',&82 .. 
S. Eucutive CoaDOD r- -- 0,000 81.- · . 19_ 

No.t1OIed •• 4."."1 U8,IU · . 11,1t'1 
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• . , 
• ExPENDITUBE COHPABm> 

• . WITH GRANT • 
• . Number and name of Grant. Grant . Expenditure. . Less More 

than than 
Granted. GI1nted. 

Ra. Re. Ra. Rs. 

r- .. 6,39,000 6.18,486 1,20,515 · . 
29. Legislative Bodies 

• • N qn,.rot«l • • 1,06,492 1,06,142 350 · . . {V_ .. 8,24,000 7,25,847 ~8,153 · . 
30. Foreign and Political 

. 
Department. N"..t1OW/, •• 1,63,400 1,71.712 · . 8,312 

roted .. 6,04,000 5,60,84:1 43,159 · . 
31. Home Department 

• . N"..fIOIt.tl •. 7,68,300 7,37,042 31,268 · . 
r- .. 5,49,000 5,19,010 29,990 · . 

32. .. Legielative Departmen~ 
4H N"..roHd •• 1,63,000 1,63,404 · . -{Voted .. 5,27,000 5,06,091 20,909 · . 

33. Department of Educa-
tion, Health and Lands N qn,.fKJIed •• 1,32,000 1,26,611 6,389 · . 

{V_ .. 11,60,000 11,01,018 58,982 · . 
34. Finance Department 

Ncm-tJOIed •• 2, 73,MJ(J 2,41,644 31,'162 · . 
r- .. 3,21,000 2,54,635 66,365 · . 

35. Commerce Department 
N cm-tJOIed •• '14,200 '14,476 · . 276 

{VOted .. 5,64,000 5,06,326 57,674 · . 
36. Army Department 

N Oft.-tJOIed •• 1,04.000 1,01,966 2,044 · . 
r- .. 5,09,000 ~62,970 46,030 · . 

37. Department of Indus-
tries and Labour. NOfl-tJOIed •• 99,411 96,029 4,382 · . 

38 roted .. J,69,OOO 1,67,079 1,921 · . 
• Central Board of Reve-

nue. N qn,.fIOIed •• 82,600 82,812 · . 312 

• Payment. to ProvinoioI {Voted .. . 2,93,000 2,95,359 · . 2,359 
Governments on ac- • 
count of Administl'lt- N"..tJOIed •• . . . . · . · . 
tion of Agency Subjeot& {Voted .. 78,87,()()( , 7~74140 4.12,860 · . 
Audit .. 

• • N"..t1OHtl •• 6,36,72() 6,80,666 · . 4&.964 

39 

. {Voted .. ".OIJO 46.108 · . 108 
'1. Adminjltration of Jus-. 

tioe. N,...tIOW •• . . ., · . .. 
. 1. 
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£ 

r . 
. E:Q>BlfDITUBlI 0011-

P.u.BD Wl'l'B GUln'o 
f 

Number and name of Grant. Grant. . Expenditure. 
Leas M.ore 
than Ulan 

~ Granted. Orant.ed. 

. 
Ra. Ra. Rs. Be. r- .. 2,91,000 2.96,664 · . 4,604 ti. Polioe · . • • N oa-fJOUd •• 2,3f){) 2,2fJ8 92 

0 
• 0 r- " 20,78,000 19,74,793 1,03,207 43. Porta and Pilotage · . • • N on-fJOWl •. 11.S0,070 11.42,624 7,446 · . ··r- .. 28,98,000 27,22,791 1,75.209 

"- Survey of India · . 
NOtMJOCetl •• 7.45.870 7,".190 1.680 · . r- ., 6,80,000 6,56,278 ~722 

.0. 1Ieteorology 
• • Non-voted •• ••• U,OOO 44.541 459 · . r- .. 1.71.000 1,71,001 · . . . 

1 "- Geological Survey 
· . N on-f1OII!.d •• . 3.09.2(4 3,04.813 4,421 

6,86.& 
· . {V_ .. 5,20,708 1,66,292 

47. Botanical Survey · . • . N on--fJOtIJtl • • 21,550 21,192 3$8 · . {V_ .. 1,60,000 1,.2,039 17,961 .. 
48. Zoological Survey · . N Oft.fJOtIJtl • • 13,600 13,222 378 - · . {V_ .. 15,16,000 14,56,.19 59,581 G. Archeology 

N tm-f1OIed •• 79,000 68,861 10,139 .-r- .. 1,~7,000 1,.1,703 16,297 liO.1finea · . 
U' N 0ftt-'DCIUtl • • 77,000 76,936 r- .. 3,03,000 3,13,8f(} · . 61. Other 8cienti&c 

De- NOfI.-fJOtIJtl •• pe.rtmenta. . . .. · . . 
62. BducatioJf ··r- .. 2.37,000 2.80,712 · . 

rl3,'~ · . 
N 0JW1t1I«l •• .. 10,996 · . 

10"" 
U. lIed_ SerrioeI ··r- .. 9,l8.()O() 8.!1,4M 96,618 · . N~ •• 2,77,617 2,61.'1" 16,IH 

•• ··r- .. 7,08,000 8,88,_ 19,810 M. Pabtie Health .. NOMItMd •• 1,11,_ 1,44,118 · . 
JI."" 

• 



- . Ii ,. 
ExPBBDlTUBB OOXPAB-• . 

ED WITH GBAlI'T, 
• . Number and name of Grant. Grant. Expenditure. 

Less More 
than than 

Granted. (Jranted.. 

Rs. Rs. Rs. Rs. 

{Voted .. 15,76,000 12,26,303 3,49,697 · . 
55. Agriculture .• 

• • Non-voted. '. 2,16,700 2,12,410 4,290 · . . 
{VOted .. 7,69,000 7,74,598 · . 5,59~ 

66. Oivil Veterinary Ser-
vices. Non-voted •• 60,826 59,777 1,048 · . 

{VOted .. 44,96,000 43,80,711 1,15,289 · . 
57. Industries · . · . 

Non·tJOted •• 43,00,350 41,60,346 1,40,004 · . 
··foted .. 1,30,000 1,16,932 13,068 · . 68. Aviation · . 

N on-votetl •• 3,600 . . 3,600 · . 
lID. Co..,.....,ia1 InteUi. {VOted .. 2,37,000 2,00,733 36,267 · . 

gence and Statistics. Non-voled •• 39,070 38,927 143 · . 
{VOted .. 1,000 3,384 · . 2,384. 

60. Census · . 
N on·voted •• . . 2,630 · . 2,6J() 

foted .. 50,000 47,871 2,129 · . 
61. Emigration-Inter. 

naL N~-voted •• 7,000 6.600 400 · . 
{Voted .. 79,000 82,680 · . 3,680 

62. Emigration-Exter-
nal N OfI,-tJOIed •• 27,300 28,055 · . 155 

f°ted .. 1,29,000 1,22.774 6,226 · . 
63. Joint Stock Companies 

Non·voted •• 1,200 1,200 · . · . 
{Voted· .. .16,57,000 15,92,631 64,369 · . 64. Miscellaneous Depart.. 

ments. Non·tJOIM •• 1,93,464 1,91,608 1,856 · . . {Voted .. 55,24,000 52.2l,691 3,02,309 · . 65. Currency · . • • NOfl-tJOIed •• 1,43,100 1,34..9'16 8,724 · . 
{Voted " 15,81,000 14,92,143 88,857 · . 66. Mint · . • • N on·tJOIed •• 85,000 85,592 · . · . . 

··foted .. 1,38,68,000 1,~58,013 9,987 · . 67. Oivil Worb 
N Ofl-t1OI«l •• 39,28,300 21,83,185 11,44,515 · . -

• 



'Ib 
'. . . ~ 

ExPuDl'l"tJ'D 00II-
P.tUD WITII GILAJI'I'. , 

N1dIlber and DaJDe of Gra:nt. GrDt.. . ExpeDdJture. 
Le.. Hare 
than than 

( granted. granted. 

Ra. Ra. Ra. Ra. r- .. 0.«,000 33,'78,766 · . 1,32,7G& 
68. Su~tion AlJow-

!,MJ,IIJ,7J8 . !,8(J.4I,816 9,98,90! anees and Penaiona. Noa-wMtl •• · . {V_ .. 33.31,000 32.3',346 96.666 · . 
89. Stationery and Print-

N Mf.-wMtl •• I,OO,eO() 91,811 8,'199 iDg. · . r- .. 8O,~000 38,78,397 11,2'7,603 ~ · . . • 
70. VjecelJaneous 

• . N oa-f1OIetl •• 10,88,626 1O,67,ln 21,444 · . {V_ .. 18,26,000 8,OCS.392 8.20.608 · . 
71. Adjuatmeot with Pro-

'1,62,714 viDcial Government&. NMf.-fIDI«l •• 7,62.714 · . · . r- .. 57.-.000 65,21,812 · . 7,N,8~ 

72. Refand .. 
N oa-f1OI«l •• 2.1 S.82,()(J() 1,99,06,292 16,15,'198 

· . r- .. 1,19,91,000 1, I 8.93,UI 2,97.578 
73. North-West Frontier ' . 

Province. Noa-tKMtl ... 1,(19,44,198 l,D8,oa,IM 1,J5.582 .. .. {V_ .. 26,U,000 28,47,769 76,241 
74. :Baluchistan -. 

NOfl-fJdMl •• ' 45.18,419 48.54.018 1,64,411 .. {V_ .. 33.91,000 3U8.- 6!.309 
76. Delhi . . 

• • Noa-f1OI«l •• ' -8,81,651 %.81,. 1 ,OO,OD'I 
,. {V_ .. 11,91,000 lJ,M.", 1.u.a&6 

76. Ajmer.Jlerwara ,. Noa-f1t1Ie4 •• 
o. 

1,66,1J(}() 1.16_ 19.161 .. r- .. 41,81,000 .,74,. 1,88,117 
77. AadNn_aadN~ .. 

Jal.nd_ N~,. 1,91,1)10 1,'16". 16,1J18 . 
'0 

78. Baj~ -,. ··r- .. 4,11,000 f,81,aa 7,466 
• · . NmHJOt,t,tl •• 10,19,41)8 1D,II,lOD 81,JIJ1 .. r- .. 5,83.000 5,86,482 27,518 

79. Cenuallndia 
• • Non.·fKJlU. •• ' . 

7,66,910 6,69.83'1 97,S78 . .. r- .. 71,000 .,891 7.309 
80. Hyderabad .• , . 

N on.-fKJlU. •• 8.08.690 2,88,1. 15,2$4 · . , 



• 

·<11 
• . • . 

• • . EU.lIDlTUBKJ'0K-
P ABED WITH GBAlft' • • 

Number and name of Grant. . Grant.- Expenditure. 
Less More 

than than 
granted. gtanted. 

R&. R8. R8. Rs. 81. Erpenditme in EngIazJd {V_ .. 19,73,000 15,68,932 4,~,068 · . under the control of 
the Secret&ry of State NOft-tJ0te4 •• 12,89,000 12,16,302 73,698 · . 
for India. 

U. ~diture in Eng. {V_ ... 22,43,000 13,48,882 8,94,118 · . 
land under the control . 
of High CommjlSjoner N OfI,-tJ0te4 •• 63,70,000 44,39,697 9,30,303 · . for India. 
Ecclesiastical · . · . · . 33,61,126 29,61,876 4,09,260 · . 
Political · . · . · . 1,87,83,401 1,81,02,196 6,81,206 · . 
Territorial and ~olitical Pensions · . 31,00,000 29,76,642 1,23,368 · . 
Banga10re · . · . · . 17,77,376 17.27,461 49,926 · . 
Western India States Agency · . 12,42,421 12,00,966 41,466 · . . {VOted .. 17,28,38,700 16,08,90,SOI 1,31,42,175 11,91,276 

Total .. 
NOft-ooWl •• 29,68,76,792 28.63,66,336 1,06,17,026 97,669 

B.-ExPE:RDITUlLB OJlABQBD TO CAPITAL. 

83. Irrigation works-Not charged to 27,000 -96,675 1,23,675 · . Revenue. r- .. 1,50,39,000 95,57,444 54,81,556 · . 
86. Delhi C'4pital outlay 

Nfm-ooWl •• 3,67.800 3,48,7M) 9,()60 · . 
86-A. C'4l!tal outlay on Vizagapatam 

Bar ur. 
90,47.000 64,76,753 25,70.247 · . 

se·B. Capital outlay on Security Printing 17,00,000 16.39.618 60,382 · . r- .. 2,58,13,000 1.75.77,140 82,35,860 · . Total 
• • N0'4-f1OIetl •• .3,67.800 3,48,740 9,060 · . 

C.-DmBUBPIII::R'r or Lo.us AND AD· 
VANO_ . 

, 
87. Interest Free AdvanClelt · . · . 1.82,15.000 1.01,17,569 SO,97,,"' · . • 
88. Loua and AdvaDCel 'hea.rin«. InteHat 18,41.99,000 9,89.69,9" 5,62,29,026 · . 

Total voted · . 17,24,14,000 10,90,87,533 6,33.26,467 · . 
TotalCiTii · . 66,72,91.292 57,32,60,550 9,53.30,587 12,91.M5 

Voted · . 37,10,65,700 28,75,55,474 8,47,~,502 11,94:,276 

NOft.ooI«l · . 29,62,33.692 28,67,06,076 1.06,26,086 97,669 
• 



. 

Number and name of Grant. 

• 

PART D.-POSTS AND TELEGRAPHS. 

A..-ExPDDl'J'UBB OlUBGBD TO RJiVDUL 

. r- .. 23. Indian Poets and T&-
legrapbs Department. N oa.fJOted •• 

24. Indo-European Tel&- r- .. 
graph~t. N oa=f1OIetl •• 

r- .. Total 
N oa=fJOIed •• 

B. ExPUDlTUBB OJUBOBD '1'0 CAPruL. 

Ill. 0apUl _,. OO{V- .. 
Posta and Telegrapha. N Ofa.tJOIM •• 

86. CapitoiOldiay lID _ {V_ .. 
• Jopa&Il telegrapha. N~fJOIetl •• 

r- .. Total .. 
N cm-tJOIM •• 

, 

Total6oete aDd Telegrapha .. 

Voted 

NO'IHKIUtl •• 

• Grant. 

Ra. Ra. 

. 
s. 70.84.000 7,90,41,820 

61,30,600 58lJO,174 

29,55,000 16.63.789 

9.61,()()() 9,44,701 

9,00,39,000 8,07,06,609 

70,91,600 67,44,881 

; 

!,23.62,000 2,13,71,108 

· . 7,1i03 

~~OOO 9,75.-'28 

· . . . 

. 
2,31,66,000 2.23."-836 

· . '1,103 

12,02.98,600 10.t8,~6J9 

EnQDl'l'UBB OOJIPaRD • 
'Wl'l'J[ GBA1ft'. 

Lees 
than 

granted. 

Ra. 

80,42.180 

3,30.326 

12,01,211 

16,293 

93,33,391 

3,",619 

9,90,792 

· . 
· . 
· . 

9,90.792 

. . 

I,oe, 70,802 

More 
than 

granted. 

Ra. 

· . 
· . 
· . 
· . 

· . 
· . 

· . 
7,MJ3 

1.71._ 

· . 

1,71,. 

1,61J3 

1,78,931 

11,32.06,000 10,30,52,241) I,03,U,I83 1,71,428 

70,91,6()() 61,12,884 8,46,619 7,&03 



• 

. 
Number and name of Grant. 

PART TII.-RAILWAYS.* 

A.-l!.'xPEND1TURE CHARGED TO REVENUE. 

1. Revenue-Railway {VOtld .. 
Board. N __ ._._~ • 

tin tJUM:a •• 

2. Revenue-Inspection 

3. Revenue-Audit 

4. Revenue-Working 
Expense&-Adminis-
tmtion. 

{
Voted .. 

Non-t1OWl •• 

{
Voted •. 

N on-tJOted •• 

{
Voted .. 

Non-voted •• 

6. Revenue-R6pairs and {VOted .. 
Maintenance and 
Operation. Non-tJOted • _ 

6. Revenue-Companies' and Indian 
States' share of surplus profits and 
net. earnings. (Voted). 

9. Revenue-Appropriation to Deprecia-
tion Fund. (Voted). 

10. Revenue-Appropriation from Depre-
ciation Fund. (Voted). 

11. Revent:&-Commercial {VOted .. 
Lines-Miace11aneoua. llT ...... _~ .won--. •• 

12. Revenue-Appropriation to the Re-
eene Fund. ( \' oted). 

13. Revenue-Appropriation from the 
Reeerve Fund. 

I'. Revenue-Strategic {VOted .... 
Lines. Non-voted •• 

State Railways Revenue-Interel!t on 
Debt. (N on-"~td). 

Total {
Voted •. 

Non-tJOUd •. 

• 

Grant. 

R8. 

9,80,000 

5,06,000 

1,14,000 

2,'1'1,000 

7,46,000 

12,60,00,000 

48,21,000 

42,26,47,000 

90,000 

1,76,90,000 

10,73,25,000 

9,50,00,000 

6,66,000 

3,0'1,000 

3,28,.:1,000 

1,82,00,000 

14,000 

25,02,97,000 

• 
• 

Expenditure. 

Rs. 

9,85,000 

4,64,000 

1,42,000 

2,48,000 

5,84,000 

43,000 

12,38,53,000 

38,56,000 

39,84,04,000 

9'1,000 

~77,42,OOO 

10,66,88,000 

7,98,40,000 

1,86,000 

3,81,000 

3,79-,31,000 

1,13,03,000 

29,000 

24,81,12,000 

EnUD1TU1L"I OOIlP ....... 
WITH G:ulfT . 

Less 
than 

Granted. 

Rs. 

42,000 

29,000 

1,62,000 

21,47,000 

9,65,000 

2,42,43,000 

6,37,000 

1,51,60,000 

4,79,000 

68,97,000 

21,85,000 

More 
then 

Granted. 

Rs. 

5,000 

28,000 

43,000 

1,52,000. 

.. 

14,_ 

50,88,000 

• 16,(}()() 

·-----------I------------I----------~-------
82,21,10,000 

25,63,12,000 

77.76,58.000 4,97,25,000 52,7S.000 

25,32,30,000 32,21,000 1,39,000 

----------~-----------------~--------~----------~---------------
• In th~ Au{'it and P ppropriltion Accounts, figures have been given in thousand" only. For the 

sake of uniiolmity these figures have been shown in this .tatement by units by adding three nought. 
to fip~. given in the accounts. 



• 

. (b...nrrvu aouoa I 

Wl'l'BOun • . 
Nmabel' aDd DaIIle of Gtan't. GtUlt. ExpeDditure. 

. --
& x.e. ... 

than tbaD 
Ol'&llt.ed. Qranted. 

- . 1-

- BL Be. Be. aL 
B.-BxPUDI'l'OD W A1MDD '1'0 c.uttiL 

7. Capital-New CoDa- C- .. 4.",,0,000 3,81.72,080 2,14,88,000 · . tnaotioIL. 
N~ •• &,MJ,()()(J "191J(Jf) 81,()()(J •• 

8. ~piaI---Opm tiDe {'"- .. 18.10,86.000 1,83,27,000 1.17, ... 000 .0 

worb. 
N"...,. 00 

16_ H •• .. , ... 
. 11. a.p&ollltaiopl u.. r.- .. u,'7O,000 lI.eo.- 18,10,000 .0 .,...., .. II,IJfJ(J IUIII .. ttJIII 

-fJapital-BacJ.aptioD of I.ia1IiIitieI iJmJly. &.41MMI ""''14.- • 0 l,lt.-
edia ....... ollWhrap (Now- .. fIt1lfIl.) 

lJapiaJ DiIaIaup of ~ (N .. _ .... ", ...... "", .. 
• 0 

--') 

r ...... "11",000 1 ..... 00b t,1O, __ • • 
~ .... -

NOJH1t1IMl •• Uua_ 4,11,8'1_ '''''Mf) 1,BMI 

• . 
TGWBUhra.,. .. 1,3U7.80.000 1,18.18,74.000 8M.8I.ooo 11, ... 

\"otecl .. 1. ... 11,000 ... ".n,. 1,8'1.'71,. ""1.000 
B ........ ..14'''' ",.1,1'1 JJ(JI "M,IJIJIJ ..... 

• 
0 

0 

- ~- - --- ---~---



• • 

• . • • .. .... "" ....... 
• • 

BtP~ ...., . :u:::.::Mgqp 
• 1fl'1'JI Garr. . . . . 

If1l'.iDbeI- and naine m Grant. Grant. ~ture. x.. Hare 
than tba 

Gra8ted. G1"&Ilted. 

. 
• Be. R .. Ra. II&. 

PART IV-MILlTABY. . 
0 

A..-EnDDlTUBB OJUBGBD TO R.VDOL 

.. {::' o 0 46.48,51,055 46,60,7'1,450 . o 0 12.26.&91 
Mmy O. 00 

00 9,88,04,'1'10 9,'10,42,'166 1'1,62,004 o 0 

.. {~ · . 
52,29,000 IBMM1 8,68,(J(JfI • 0 

IfariDe .. 
· . 19,56,000 18A9.m 86M3 .. . r-- o • 4,1'1,1'1,961 UUI,Ol'1 • 0 7,/16,(J66 

I6litary Engineu 8erricea 
BtIflatatJ · . I;*MO &,40,652 .. 65S 

Total JIilitar;y .. N flft-f1tIIetl •• tltJ,I8,I&,'1'17 69,BtJ,'141U JU6"" I_AlII 

GraDClToW · . 2, 7~2,M,&89 2,65,18,14,092 JO,!8,87,366 80,16,888 

Voted · . 1,63. 74,SG. 700 1,16,03,J4, '119 18,17,99,686 ....7M 
N OfII,oflOl«l • 0 1,20,'17.98,869 1,19,12,89,&'1& 1.88,81,681 2&,'18.184 

. 



APPENDIX IV • 

.......... • 0. S8M-P., datied the' 1A July 1811, tlll;debed by a. 
PiDaDce Depal"tmeD"· witil reference. para. 80 of the reIOluticm 
which appean aa AppeDdix I • t1Ut Beport of \he Public Aoccnama' 
Oo~ OD the ~ of 19M-11. 

• The undersigned is directed to invite a reference to paragraph 30 of 
the Government of India, Finance Department, Resolution No. D.-l089-A., 
dated the 1st June 1926, and to explain the difficulties of applying the 
term " detailed estimates " as used in that paragraph in its technical 
&ense, It has always been realised that it is mere waste of tnne and 
money to prepare detailed estima~es of a :work bef!lre it is more ~r less 
certain that funds for the work m question are lIkely to be ayailable, 
especially as the Central Government is occasionally required to pay 
local Governments for preparing such estimates whether the work is 
mlmediately proceeded with or not. The real intention of the orders 
in paragraph 30 of the Resolution referred to above was that no scheme 
should be included in the Budget estimates which ha4 not been adminis-
tratively approved or to which the requisite sanction of the Finance 
Department had not been given. The Government of India have, there-
fore decided that the expression " detailed estimates ~' should be held to 
mean " approximate estimates as contemplated in paragraph ISO of the 
Public Works Department Code ". This decision has been communicated 
to all ~oncemed and the facts are now reported for the information of 

• 

11.e Public Accounts Committee. . 

APPENDIX V. 

:MemoraDdum fum;lhed by the Accouum CleDeral, Posta aDd 'lel .. p. 
with further expla.uaUon of Bam IX OD page 86 of Ule Pam aDd 
Telegraphs Appropriation A.ccoUDU. 
The attention of the Public Accounts Committee is invited to item 

IX-M.iseeIlaneous Posts and Telegraphs Advances on page 95 of the 
Appropriation Accounts of the Post, and Telegraphs Department for 
1925-26, and the explanation against that item on page 97. 

2. In the C01Jl"8e of the investigations into the large outstaDdings of 
Rs. 92,109 it was discovered that to this head had heeD debited eertaiD 
adv~cep taken by :ro~tal officials" for the payment of contractors for 
rc;paIn to postal bwldmgs. The departmental rules permit a Superin-
tendent of Post Oftices, on the sanction of the Head of a Circle, to draw 
a@ an.advance ~he money sanctioned for repairs to postal buildings, and 
the procedure 18 freely adopted in the case of repairs to Post Oftlces. 
These ~dvances were,. at o~e time, charged off finally in the aooounts, 
but 0'Y1ng to th.e obVIOUS dIsadvantages of this method of dealing with 
them It was decld~ that they should be taken to a SUSpeDse head. The 
~ranch Postal Audl~ Oftices have, therefore, rightly t.aken the outstand-
Ing Rch'.ances of thIS "nature to head "IX-Miscellaneous Posts and 
Telegraph Advances under" 56--Capital Outlay not met from 
Revenue " . 
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" , • 3. III paragraph 29 of the Audit Report on the accounts of the POlts 

And Telegrapns Department for 1~23-24 attention was drawn to the fact 
that though it was a 'sine q'Ua non of this arra~gement that the balance 

'wllich 'remained unexpended at "the end of the official year should be 
repaJd to Government by the officials who took the advance, as a matter 
of actual practice there were considerab1e outstandings at the end ef 
evc! y year. In paragraph 42 of the Audit Report on the accounts of 
thc Posts and Telegraphs Department for 1924-25 a reference was made 
to the same irregularity which had again occurred despite the issue of a 
circular in November 1924 by the Director General, Posts and Telegraphs. 
Again, in the accounts of 1925-26, it has been found that advances the 
total of which amounts to a considerable sum, have neither been accounted 
tor nor have been repaid to Government at the end of the year. The 
total of these advances amoUnts to nearly Ra. 28,000 in one circle and 
nearJy Ra. 11,000 in another circle. The Director General has issued 
another circular on the subject in August 1926. It is surmised that in a 
good many cases the advances are drawn in anticipation of requirements 
to avoid lapse of Budget grant. Owing to the fact that these advances 
are taken to head " IX " under "56--Capital Outlay not met from 
Revenue " and are there held under Suspense, the expectation of depart-

,mental officers is disappointed. The attention of- the Public Accounts 
Committee, however, is drawn to the ignorance or defiance of instructions 
which seriously reflects on the efficiency of control in the Posts and 
TeJegraphfi Department. 

APPENDIX VI. 
KeJUorandum No. 575-B., dated 18th June 192'1, furnished by the Bailwa1 

Department with reference to para. 6 of the ltIiDutes of ~e 13th 
MeetiDg of the Public Accounts Committee held on the 6~ Pebruary' 
1925. 
In considering the Audit Report of the Accountant-General, Railways, 

t.>D the accounts for 1922-1923, the Public Accounts Committee noticed 
with concern the number of cases of losses of cash in transit on railways, 
and desired that the question of avoiding the necessity of moving about 
large amounts of cash to and from headquarters by arranging to pay in 
receipts into a' branch of the Imperial Bank or by some similar method 
should be considered. 

2. The matter was considered by the Railway Board in consultation 
with the Controller of Currency and it was decided that station earnings 
should, as far as possible, be 'paid into the nearest treasuries including the 
branches of the ID}perial Bank of India where they were conveniently 
situated. Orders were accordingly issued in July 1925 to the Railway 
Administrations to endeavour to arrange for an extended use of this 
system. 

a. The Railway Administrations have given considerable attention to 
the question and are fully alive to its importance. There are however 
practical difficulties in the way of applying the system to all stations. 
Its e.ension to the smaller stations may result in some risk in the trans-
portation of money by road from the station to the Treasury. There is • 
aJao the waste 0 ftime involved in handing over Dlone,. to the treuuri. 
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concerned and the ner.essity of extra police guards for escorting the cash 
to the tre~8UI"Y'. 4 . 

" 4. The Railway Boal-d have ascertained that the system has beeu 
introduced wherever practicabl~, and taat arrangements have also been· 
made in some cases to collect the earnings of a number of small stations at 
It· conveniently situated central place which happens to be the head-

. quarters of a treasury. 

. 

5. On the East Indian Railway, for instance, prior to the Railway 
being taken over by the State, the cash of all stations was conveyed to 
Calcutta and paid into the Imperial Bank. The system was overhauled 
in th~ year 1925, but the payment of station cash into local treasuries 
by all stations was considered inconvenient as in many cases the Treasury 
Office was at some considerable distance from the station. It has now 
Peen arranged to collect station cash by means of Travelling Cash Safes 
and pay into Treasuries as follows :-

Stations 

Stations 

8tatiODS 

Stations 

Stations 

~tations 

StatiGu 

Delhi to Allahabad 

East of A11ababad to Dinapore 

Eat of Dinapore to AUDSOl .. 

Burdwan to Kiul 

East of .A.sanaol to Howrah .. 

W~ of Lu~ow to 8~~-
J?Uf .. 

at Allahabad. 

at Patna. 

at AsansoL 

at MODghyr. 

a! Calcutta. 

at Koradaba4-

at LD~". 

6. Tha~ the ".easures tak~ by the Railway Board in this CODD~tiOD 
...... ~ been e.eae~oU8 is ~~ ." the faet ~t ~ Il!JlllNr of cases of 
.. of eaah in traDait ill 1* 25 ADd IJ25:.I88Dd the ·amount involvetl 
aft .lto1il lJeeJ;l COuiderabl7 1 .. ~ in previ01l8 years.· The amoUDta are shown below ~ I' 

• 

Veu. 50. 

• 1922-23 --80,178 
Ra . 

49,013 
1923-24 2r 99,828 64,892 
1924-25 7 22,987 8,522 
1.~5-26 2 1,965 98& 

~lneludes 8 eues of the B., B. and C. 1. Railway relatiDg to previ01ll , .... 

be 7. ~e ,!~on oj. exteDdj~ ~ ~ of ~Dt Qito ~ ~ 
• ~ will ~ r,v~lfed ~~ bJ ea. ~1'''' 4<1!N11~. 
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APPENDIX VII. • 
·MemoraDd~ )foe P.-392I26-laill, dated the 13th ~pri1 1m, flU'Ditlhed 

by the Home Department wit& reference to para. 82 of the Report 
of the Public Accounts Committee on the atcounts of 1924-25. 
With reference to paragraph 184 of the report on the Audit and 

Appropriation Accounts for the year 192~25 relating to Grant No. 54-
.Andaman and Nicobar Islands, the Public Accounts Committee remarked 
in paragraph 62 of their report on the accounts for the same year that 
the action of the Deputy Commissioner in taking ad vantage of his official 
position to compel the Treasury· Officer to make a payment to him without 
proper authority was highly irregular and reprehensible. The officer 
in question has submitted a personal explanation in a letter No. 1352, 
dated the 7th September 1926, copy attached, stating the circumstances in", 
which the irregularity was co~mitted and praying that in the light of the 
information supplied by him, the censure passed on him and the Treasury 
Officer, Port Blair, may be removed or at least modified. 

2. The Home Department have again considered the position in the 
light of these papers, and, while the action of the Deputy Commissioner 
and of the Treasury Officer -concerned was undoubtedly irregular, are 
inclined to think that the irregularity in question was due at the outset 
to the former not having been informed on appointment of the maximum 
limit attached to the post. Further, the audit authority contributed to 
the difficulties of his position by not replacing the provisional pay-slip 
issued in July· 1924 by a pay-slip in proper form, by unduly delaying 
the audit 'Of his bills and by omitting to authorise him to draw pay llP 
to the admissible maximum when the irregularity was first discovered. 

3. It will be observed that the Deputy Commissioner believed in the 
first instance that Fundamental Rule- 24 authorised him to draw Iris 
increment as soon as it fell due, and he ceased to draw it as SOOD as he 
lfU awue of the limit of salary attached to the post. On the fuller 
WGra.iion now available it does Dot appear. that be used his oflici4.i 
pesit~ as ha. been suggested, to compel the Treasury Officer to take 
aetio.ll w~cl1 both- of them knew,to be imprQper. Both officers, however, 
ad more especialb' the Treasury Oftieer saould have known that t~ 
~e 01.\ which tll~l relied did not overrule the provisions of article ~ 
Civil Account Code, Volume I, which prescribes that increased salllt>y 11141 
not be drawn uti! authority has been received from. the local Accountant.-
General. 

It is thought. that in the circumstances the Public Accounts Com-
m.ittee may desire to modify the st.rong strictures contained in para-
g}"aph 62 of their report. and the matter is therefore brought to their 
notice. This memorandu~ is presented with the cognizance of the 
Auditor General. • • 

ENCLOSURE TO APPE~DIX VII. 
Letter from the Dl1pllty Commissioner, A. and N. Islands, Port Blair 

No. 1352, dated the 7th 8eptefnber 1926, to tlte Secretary to tlte GOf)~ 
er~meflt of IMia, Home Department, Simla. ' 
With re"fereJ)ce to the remarb made in para. 184 on pages 128 and 

] 29 of the Report on Audit and Appropriation Accounts of the Cen~ 
·Copy attaehed. 

• 
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Government (CiTil) , l.924-25, I have the honour to request that I ma, 
be allowed to make a personal explanation. 

1. It is implied that '-although I was aware that my pay as Deputy 
Commissioner, Port Blair, was subject to a maximum limit of Ra. 1,950 
including overseas pay of Ra. 250 yet I deliberately insisted on the 
Treasury Officer paying me more than I was entitled to draw. 

The actual facts are that when I was offered the appointment of 
Deputy Commissioner, Port Blair, in June 1924, I was not informed that 
there was any limit to the pay of the appointment, and I did not know 
and had no reason whatever to believe. that such was the case until I 
received the Accountant-General, Central Revenues' letter No. G. A.-II 
4115,· dated the 9th November 1925. 

I then immediately ceased to draw any paY' and moved the Govern-
ment of India through the Chief Commissioner to raise the limit 80 as to 
enable me to draw the pay I would ordinarily be entitled to. 

2. When I was appointed to be Deputy Commi~ioner, Port Blair, 
my pay including oversease pay was Ra. 1,900. Eight months later, in 
February 1925, an increment of Ra. 100 became due. 

Relying on the authority of Fundamental Rule 24 and being unaware 
that there was any limit to the pay of the appointment I thought that 
I was entitled to draw the increment when due" as a matter of course ", 
and when the Treasury Officer pointed out that a pay slip must first be 
i&sued bY' the Accountant General, Central Revenues, I replied that the 
words" as a matter of course" could have but one meaning, and that 
a new rule must be held to supersede an older one with which it was in 
direct confliction. 

In the light of subsequent knowledge I have admitted and expressed 
r~et for the irregularity that arose from my failure to realise that not-
withstanding Fundamental Rule 24 it was necessary to await the receipt 
of a pay slip from the Accountant General, Central Revenues, before 
drawing an increment, but I would submit that the Treasury Officer may 
be pardoned for dOUbting his own knowledge of English and of procedure, 
and for accepting my explanation, when confronted by two rules, appa-
rently incompatible, but both promulgated by high authority. 

3 .. The Accountant. General, Central Revenues. although unable t.o 
authorISe me to draw an increment of Rs. 100 which would have raised. 
·my pay beyond the ma~imum sanctioned for the appointment, m.ight 
presumably have authorISed me to draw that maximum. . 

lIy' increment became due-on the 7th February 1925. 
Article 51 of the Civil Account. Code lays d~wn that letters of 

authority (Pay Slips) will be issued" as soon as possible ". 
The Accountant General, Central Revenues, stated in his letter 

~o. G. A.-114115, dated the 9th November 1925 that the payment of my 
mcrement of BB. 100 per mensem had occasioned an overdrawal of only 
Be. 50 per m~nsem.. He thereby admitted that with e1reet from the' 7th 
Feb~ry I might ~ve drawn an increment of Ra. 50 per meDIeID without 
ex~ the maXImum • 
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If he had, in conformity with Rule 51 of ~he Civil Account Code, 
• ·.usued authority " as soon as posAible " for that reduced incr~ment to ~e 

'Paid to me, and had explained why the full increment was Withheld, his 
. lr.tter would have reached the Treasury Officer before I had cashed my 

next Pay Bill, and this case would never have arisen. 
I would submit that this is an additional reason for taking lenient 

·view of the Treasury Officer's irregularity. • 
4. Finally it is implied that I contumaciously continued to draw the 

i:acrement after the payment had been " challenged " in audit, for it is 
remarked that letters to the' Treasury Officer asking why these payments 
bad been made " had little effect ". 

I submit that they had the natural effect of caUSIng the desired 
-explanation to be submitted. 

The explanation submitted was that I was drawing the increment oil 
the authority of Fundamental Rule 24. 

When a telegram was received asking the same question a third time 
I wrote a demi-official letter No. 186, dated 21st October 1925, to Mr. Das 
'Gupta asking hint what Fundamental Rule 24 meant if it did not mean 
that an officer could ordinarily draw his increment when due " as a matter 
··of course ", and requesting that he would be so good, if any further 
.authority were required, as to let me know when I might expect to receive it 
as it was already nine m()nths over-due. 

The correct interpretation of Fundamental Rule 24 was never furnished 
to me, alld no authority to draw the whole, or even a part of my increment 

"1rBS sent to me until July 1926--seventeen months after it became due. 
To sum up. I submit that I have shown :-

1. That I did not know and that I had no reason to suspect that the 
pay of my appointment was subject to any maximum limit, 
and that when that fact was brought to my kno.wledge i 
immediately cea&ed to draw the excess. 

2. That the irregularity committed by the Treasury Officer and 
myself was due to the fact that Fundamental Rule 24 is in 
con1liction with Article 51 of the Civil Account Code and that 
it was natural to aS8ume that the newer rule superseded the 
older one. 

3. That if the Accountant General. Central Reyenues. had himself 
followed Article 51 of the . Civil Account Code and had . 
issued, without undue delay, a Pay Slip authorising me to 
draw the maximum pa~ fixed for the appointment this case 
could never have arisen. 

If the Government of· India are of opinion that the facts as I have 
-explained them constitute a less serious irregularity than that which is 
-described in the Publication referred to I would request~ that, if they think 
fit, they will take steps t() have the implications withdrawn, and the censure 
-passed on the Treasury Officer and myself removed, or at least modified. 

ENCLOSURE TO APPENDIX VII. 
FUNDAMENTAL RULE. 

~. An increment shall ordinarily be drawn as a matter of course 
unless it is withheld. An increment may be withheld from a Government 

• 
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.,rvant by a 10C8.1 Govemm~nt, or by any authori~y ~o whom the local 
Government may delegate thIs power ~der Rule 6, If IilS. conduet .bas not 
been good or his work has n?t been. satisfactory. In ordermg the wI~hholci
ing of an increment, the w<!thholdlng authorIty shall state the perIod for 
'which it is withheld, and whether the postponement shall have the effect of 
pm~tponing future increments. 

APPENDIX VIII. 
Memorandum No. 16 (I)-A., clUed the 1th October 1928, furnished by the 

Poreign and Political Department with reference to Question 1'9 OD 
page ItO of the Report of the Public Accounts Oommittee OD the 
&C'C01lDts of 1924-25, Volume n. 
The following table shows details of the ainOWlt of RB. 2,62,680 :-

Rs. 
(1) Famine relief advances 
(2) Takavi advances 
(3) Advance for Fruit Farm in Quetta 
( 4) Outstanding advance from a Political Officer 
(5) Petty items 

2,07,791 
44,410 

6,383 
3,650 

446 
. 

2,62,680 

2. As regards item (1), the write oil of this amount was 88Ilctioned 
Ity the Agent to the Governor General, Baluchistan, in July 1923. The 
amemat was DOt, howeyer, adjWlted ill the accounts for a 10D« time for want 
of funds. Towards tile- ead of September lJMt6 a l'l1IiDc ... issued by the 
.Govemmeat of IDdil with the COJlClUTellee of the Auditor Geaer-.l to the 
tfteet ~t the .gouts mttal oIf ahould be adjWlted .in tile accounts of 
ijle y .. in whieh the write ofl was sanctioned. The q11fMiion of adjust • 
• _ of this amouat was thea t4ken up bJ tlae ACCOUlltaa&-General, Central 
Revenues, who decided not to defer the adjustment of the .. ount for want 
of funds. .As the &eeOuu,ts of 1923-U had beeu flDaU1 closed, the adjust-

. ment was made in the accoUDts for 1924-25. 
3. Items (2) and (3) were saDetioned to be writteD oil by the .AgeDt 

to the Goveraor General in October· 1924. Item 4 was sanctioned to be 
written off by the Government of India in Kay, 1924. The .Agent to the 
Govemor General included provision f~r these. in his Badpt estimates for 
1925-2§, and the Accountant-General, Central RevenuelJ, wu .uthoriaed. by 
tke. Foreiga and Poli~i~l Department to include the aDl8UBt in the Budpt 
tmllD8tes. The prOV1SIon was, however, excluded by the Finance Depart. 
me~t. through ~ misapprehension. When the matter was brought to tile 
notIce ?f the FInance Department subsequently in July 1925, they agreed 
to .~he 188ue of the orders referred to in the previous paragraph about the 
~dJust~ent of these sums in the accounts of 1924-25, and they noted that 
if tha! mvolved an excess over the sanctioned grant for the year, they would 
e.-ID the ~tter to the Public Accounts Committee that, owinr to • 
·~JJ4entqdIJ"~ the ehartres could not be provided for. 
I 
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APPENDIX IX. • • 
· Memorandum furnished by the Foreign and Pofitica.l Department with 

reference to Question No. 765 on page 143 of the Report of the Public 
Accounts Committee on the accounts of 1924-25, Volume U . . 

GRANT No. 51-BALUCHISTAN. 

The Public Accounts Committee asked for enquiries to be made wl1y, 
in view of the fact that there was an excess as a whole in the Baluchistan 
budget for 1924-25, the special grants were sanctioned under Account IX-
Education--B-Grants-in-aid. to non-Government Secondary Schools. It 
was pointed out to the Public Accounts Committee that, but for the adjust, 
ment of write-offs, amounting to Rs. 2,62,680 under Account XII-!Iiscel-
hmeous, the budget as a whole would have shown a saving. 

2. The excess of Rs. 18,634, under Account IX-Education B-Grants:-
in-aid to non-Government Secondar~' Schools, was covered by reappropria-
tion during the year 1924-25. The special grants, amounting to Rs. 16,150 
sanctioned during the year are made up as fDllows :-

( a) Khalsa School. Building Grant .. 
( b) D. A. V. High School. Ordinary Grant 

D. A. V. High School. Special Grant 

Rs. 
6,000 . 
2,050 
4,000 

(c) Convent School. Ordinary Grant . . 2,100 
. Convent School. Special Grant .. 2,000 

The grants under (a) and (b) were given under the Baluchistan Edu-
cation Code in connection with the programme for the expansion of educa-
tion in Baluchistan. The grants under (c) were given under the Code of 
Regulations for European Schools. 

APPENDIX X. 
Memorandum No. F.-148IIVI"Po~ 4atae4, 18th A.ugust lese, f1U'1liahed 

1w *' .-JD. a..n.-..... r.~ce • i~. Jio. 311 OIl ... sa of t,.'.. .. 01·'10.;'" Public ~ 'ts ~t" QJl ~ ~bor f ='Vo -= D. UfP 1Pl, ... :... ~ ., "-' ~ .. ~, ~ 
In connection with their examination of the Audit and Appropriation 

Accounts of the Central Government ( Civil) for 1924-25, the Public 
Accounts Committee wished to have further information on the points Doted . 
below:-

(a) Grant 15-General Administration, Account V-Home Depart-
ment Head A-Secretariat. 1. Pay of Officers, noft. t'oted, 
excess Rs. 3,758 ; 

(b) Grant 15-General Administration, Account V-Home I>epart-
mente Head D-. Intelligence Bureau. 3. Allowances, hono-
raria, etc.~ savings Rs. 17,627 ; and 

(c) Grant 19-Police, Head D-Other expenditure, supplementary 
grant Rs. 7,97,000, savings Rs. 35.420. 

• The information dt'sirt'd has now bt'en collected and is given below. . 
2. The excess in th(' Home Department was expl~ined by the AccoUJlt-

ant General, Central Revenues, as due to a change in personnel, involving' a 
traJlsfer o~ charges from ~he vote~ to the no~-voted hel}~~, a,nd, the Com-
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Diittee desired further illfonnation as to the change in the personnel. Thii 
was the conversion of one of the three posts of Assistant Seeretary in the . 
Department to a post of l{nder Secretary with effect from the 29th May 
1924 and the appointment of an Indian Givil Service officer (Mr. T. C. S .. 
J ayaratnam), to the post. 

. 3. In regard to the saving in the Intelligence Bureau, the explanation 
given by the Accountant General, Central Revenues, was that the expen-
diture on account of travelling allowance was less than was anticipated. 
The amount of touring that officers in the Bureau have to do depends entirely 
on the political circumstances of the year, and as these cannot always be 
accurately predicted, a certain amount of uncertainty in. the budget 
estimates in respect of expenditure on account of travelling allowance 
cannot be avoided. In some years expenditure on this account has been 
considerably exceeded. 

4. The supplementary grant of Rs. 7,97,000 under Grant 19 was in 
respect of the newly created Western India States Agency. The Agencies 
of Kathiawar and Palanpur, which were under the political control of the 
Government of Bombay· till the 10th October 1924, we~ taken into direct 
relation with the Government of India from that date, and were formed into 
the Western India States Agency. The expenditure on the police forces 
in the two Agencies was accepted as a charge on Central Revenues with 
effect from the year 1921-22, and a supplementary grant was obtained by the 
Foreign and Political Department to meet (a) the sum due to the Govern-
ment of Bombay on account of these police forces for the period from 
the 1st March to the 9th October 1924, and (b) the cost of the police force 
ill the new Agency for the remainder of that financial year. The saving 
of Rs. 35,420 referred to in the Accounts occurred in the latter; but pro-
vision on this account was made on the basis of five-twelfths of the estimated 
cost of the police forces in the two Agencies for 1924-25, and more accurate 
figures could hardly have been provided. 

APPENDIX XI. 
Bote dated 31st August 1828, submitted by the Oonvoller of the OurreDCY 

with reference ~ Question Bo. '188 on page 148 of the Bepon of the 
Public Accoun1ia Oommittee on the accounta of 1~, Volume D. 
It has been ascertained from the Accountant General, Bengal that It 

sum of about RH. 16 lakhs was wrongly posted in the India portion of the 
Bank accounts (incorporated in the Accountant General, Central Revenues' 
books) under " Interest on 1932 Bonds " instead of under " Interest on 
1933 Bonds", This explains the excess of 16 lakhs under" Interest on 
1932 Bonds " as compared with the normal interest figure shown in the 
F'inance and Revenue Accounts, . 

2, ,·As regards the exceRS of about 17 lakhs under " Interest on perma- • 
Dent debt" as shown in the Appropriation Account for'1924-25, I enclose 
a statement showing t~e distribution of the total excess amongst the differ-
ent loans, It will be seen from the statement that the excess is not due to 
any abnormally large variations, but is made up of a number of small 
items, e.g., 5 of 1 lakh each, 1 of 2 lakhs, 2 of 3 lakhs and 1 of 4 lakha, 
In each case, the excess is only a small fraction of the ,"ant and the total 
excess is less than even a hundredth part of the total grant. 

3. On a comparison of the actuals for several years with the correa-
pon<liD« Revised Estimates, I find that considerable variations between the 
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aetuals an6 the estimates have not been uneomDlOn,.8I shC)wh in the igunI 
• riven below :- -

• • Iflteresf Oft perf1&Q4aeftt ,debt. 

• 

1920-21 
1921-22 
1922-23 
1923-24 
1924-25 

• (In lakhs of Rs.) 
Revised eetimate. ActuaL Excea 

12.17· 12.42 25 
13.52 13.74 22 
14.22 14.38 16 
16.66 16.74 8 
17.34 17.51 17 

• 

4. I shall take the above factor into account in framing the Revised 
Estimates in future. . 

Name of Loan. 

. 1926 •. .. 
1930 •• · . 
1931 •. · . 
1927.1932 and 

1933. 
1820. 1921, 1922, 

1923,I921and 
1928. 

1929-47 · . 
IM6-11 .. 
1916-1'1 · . 

L863 •• 

l879 .• 

1900-01 

. 
ENCLOSURE TO APPENDIX XI. 

1924-25. 
19-INTEREST ON ORDINARY DEBT. 

Ift~ere_~t on various loans. 

Budget Budget 
Actuals I Actuals propor- propor- Total Actuals 

tion tion grant. 12 
1st 9 last 3 months. months. months. 

1st 9 I last 3 
months. months. I 

I 

1·19 

M 

40 

3'19 

92 

38 

1·44 

~ 

40 

M 

1·13 

6 

80 

i 
I 
I 

I 
I 
I 

I 
I 
I 
I . 

I 

I 
I 

91 2·10 1·19 

82 1'76 94 

28 68 38 

52 3,71 3·21 

68 1·80 92 

51) 1·13 60 

3 1,47 1·46 

.. 40 40 

33 73 39 

47 1·01· 16 

6 1-19 1·18 

6 12 is 

52 1·12 63 

I 

! 94 2·13 

82 1·76 

30 68 

52 3·73 

71 1·63 

M 1·14 

3 1·48 

. . 40 

7 12 

60 1·13 

1896-97 .. \ 
9 I 10 19 9 10 19 

Scindia 6 6 6 
, 

6 .. i 
I 1 

&ampur 2 2 2 I 2 
! 

Indore is 5 5 I 5 I 
I 

12·01 5·33 17·34 12·12 I 5':39· ! 17·51 
I 

I 

I 

Propor-
tion of 

Exoea exce88 

· . 
· . 

· . 

to total 
grant. 

3 If70 
· . I 

· . 
2 1/186 

3 1/53 

1 I/ll! 

1 1/147 

· . 
1 1(13 

1 1/101 

4 lpo 

• · . 
1 I/ll~ 

17 1/102" • 

" 
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APPENDIX .XII . 
. 

IIemonaDftmllo. T.-389-Admn.-l.58-'" elated the 18th IUDe 1927 tar-
Dilbel1 by the Auditor 8eneral1lHtl reference to par&I1"&ph 89 01 the 
Beport 01 the Public Acoouats Committee on the acoounts 01 
1911-25. 

The Public Accounts Committee in de~ling with the Appropriation 
Accounts of the Accountant General, Posts and Telegraphs, for the year 
1924-25 noticed two important cases in which expenditure had been charged 
in the accounts of the Posts and Telegraph Department which was not pro-
perly chargeable against that Department [pall;\graph 44 of the Audit Report 
and page 43-A. I (i) of the Appropriation Report of the Accountant General, 
Posts and Telegraphs). In commenting on these caS68 the Public Accounts 
Committee remarked on the apparent want of touch between the Accountant 
General raising the debit and the Accountant General, Posts and Telegraphs, 
who accepted it. Although no definite recommendation was made, the feel-
ing of the Public Accounts Committee appeared to be that the Accountant 
General of the Department in which the expenditure is brought finally to 
account should be personally responsible for the propriety of the charges which 
he aecepts--mde remarks of the Ch.irman (Sir Basil Blackett) in Questions 239 
et seq of Volume II (Evidence) of the Report of thfl Public Accounts Committee 
on the accounts of 1924-2~. 

2. In the ootme of departmental action in connection with the double 
charge.early 71 lakhs of rupees on account of printing and stationery made 
against the accounts of the Poets and Telegraph Department in 1924-25 I 
asbd the ACC01llltant GeMral, Poets and Telegraphs to make proposals after 
consultation with the Controller of Printing, Stationery and 8~mps, to pre-
vent a repetition of such a mistake. The Accountant General's propoials 
which have been placed before me have been based on two principles-

(t1 that in order that a correct Profit and Lbss AcoouDt of a colDJDllJrcial 
department may be presented, the allocation of charges raiaed 
against it should be checked in full, and 

(ill that in order that the Accountant General, Posts and Telegraphs, 
should discharge his pel'llOllai respoaai bility for the correctneas 
of the charges he accepts, the check of the allocation of these 
charges shOllld be conducted by h!s own staft. 

. 'I'M essential feature of the scheme which is moat likely to be suitable • 
18 that the Accountant General, P08tB and Telegraphs' impection staft should 
verify the allocation of charges against the Posts and Telegraph Department 
in the registers of the Presses of the Deputy Controller, Forms, and of the Deputy 
Controller, Stationery. 

. 3. It is necessary here to explain to the Public Accounts Committee that 
there is an officer (Examiner of PreBS Accounts) and a staff eli rectly under the 
control of tile Auditor General who exercises a test check on all the accounts of 
~ Department of 81imonery aadPriati.BI~ It is • part Of this officer's duties 
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-- " . to check the -allocation of charges. raiaed against commercial department 

but as his staff is limited, his check of allocatiol\J of charges is neoossarily re-
. stricted·to a small p£:rcentage (IO~r cent). ,It is necessary to emphasise tlutt' 

the Examiner and his staff are expert in this particular branch of :scctmnts, 
ate familiar with the methods of ltOlting of the Stationery aDd Printing 
Department, and are accustomed to working with the staff of that Depart-
ment. 

4. In the course of the diBC1l88i.ons the Controller of Printing, StatiOD8ry 
and Stamps, pointed out that the problem is not one for the Posts and Tele-
graphs Department only. If the principles mentioned above are universally 
valid other commercial departments must demand that they should 'be per-
mitted to verify the accuracy·of the allocation of the charges brought against 
them. If a procedure is adopum for the check of allocation of charges against . 
the Posts and Telegraph Department, the Accounting Officers of other Depart-
ments will attempt to introduce the same or a somewhat similar procedure. 
The result will be "that representatives of all Commercial Departmments Will 
attempt to check the accuracy of the demands raised aga~nst them by refer-
ace to the Controller's books, and this inspection by Departmental Officers 
will necessarily occur at about the same time. Any such attempt on the part 
of all commercial departments is bound to lead to serious congestion and 
confusion in the various offices under the Controller of Printing, Stationery 
and Stall1p8. 

5. It is suggested to the Pablic Accounts Committee that it is both unde-
sirable and unnece8B8ry that there should be a check by each commercial 
department of the allocation of the charges brought by tlle Depattment of 
Stationery and Printing when there is an independent authority-the Examiner 
of Press Accounts, working directly under the Auditor General,-who can under-
tak~ thiB check on behalf of all ~epartments. It is submitted that an investi-
-.tion by an officer aM. a stal with ~cial expMieDee of ptess accounts is 
more economical to the Goveril'm:etlt of India conaideied as ;; whole, than one 
.eonducted by an inspection std without any patticnlat qualifications for 
the duty. Futher a check conducted by the ExAminer of Pless Accounts 
jw libly to C8U88 the miDimum. of interference With tile conveaience, and the 
'Working, of the various offices under the Coatrollet of Prilltiag, 8tatioa.ery • 
ad Stamps. 

6. This view involves a certain departure from tile priaciple described in 
paragraph"} above which appeal'll to have been tacitly accepted by the Public 
Accounts Committee, and Defore making definite propoaals on the subject 
it has been thougllt advisable to explain the matter to the Commiftee. H 
the Committee concur in the view expressed in this memorandum, detailed 
proposals will be laid before the Government of India. 
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APPENDIX XIII. 

-..orantam Bo. T.-883=Mmn.!K. W.-8l.8-S8. elated the 2nd A1JIQIt-· 
1927, Iomiabed by the Aac1itor 0eDeral with I8Iarenoe to ,.r.aph 
III (80) (pap 80) of the Audit &DC1 AppzoprjafioD Aoco1mta (Central 
Civil) lor 18-S8. 
1. In paragraph 201 of the Aud4t and Appropriation Accounts for 1924-25 

prepared by the Af£Ountant General, Central Revenues, was reported under 
the heading" Heavy losses or risks of loss in connection with collection and: 
dressing of stone" a case connected with the Grant for Delhi Capital Outlay 
which was still under the investigation of the admjnjstrative authorities con-
cerned. For facility of reference the paragraph of the Report is reproduced 88 
Annexttre I to this Memorandum. 

2. The Manufacture Account appended to the Appropriation Account 
(page 582) showed the year's figures of the account for " Collection of stone for-
Central Buildings" 88 follows:-

1. Opening balance 
2. Value received during t.he year 

3. Total .. 
4. Value issued during the year 

5. Closing balance .. 
The following note was appended to this account :-

Rs. 
1,00,060 

41,94,044 

42,94,104" 
16,90,410 

26,03,694 

"Stock verification brought out a deficit to the extent of about 
Re. 18·60 lacs. It is stated that the lOBI was due to machinery 
charges and W88t&@e of stone having been more than what was. 
anticipated. The matter is under enquiry, f1ide paragraph 2O~ 
of the Report." 

3. The CAmunit;W on Public Accounts dealt with this cue in their report; 
(paragraph 64:) in the following tams:-

" We underst&nd that a special !nveatigation is in progIeB8 in regard tAr 
the accounts of the 8toneyard, where supervision aeem hitherto 
to have been lax. The results of the investigation should ba 
important." " 

~ . 
The eviaence taken by the Committee, as recorded at pagea 182 to 186 (Ques--
tions 970 to 1(00), is reproduced in Annexure II to this Memorandum. 

4. The result of the investigation not being known to Audit ... ben the-
Au~t and Appropriation Accounts for 1925-26 were published, this cue was· 
commented upon in that Report [paragraph 111 (SO), page 90] in the follow-
ing terms:-

" The Committee was made to understand that final invest.igation waa 
• in progress in regard to the" accounts of the 8toneyard. They 
JrU74I'iD .. 
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) • hoped that the results of the investigation should.be important. 
• The New Capital Committee appointed a Sub-Committee to 

• examine and report on· the report submitted by the Accounts 
Officer. The findings of the Sub-CoJllDlittee and the report of 
the Accounts Officer have not yet been communicated to audit." 

This was on the 8th May 1927. 
5. In the Appropriation Accounts for 1925~26, (page 492), the manufacture 

account described as " Collection of Stone for Central Buildings", stands as 
follows :-

I. Opening balance 
2. Value received during the year 

3. Total .. 
4. Value issued during the year 

5. Closing b~lance ". 
The appended note reads as follows:-

R~. 

26,03,694 
27,82,783 

53,86,477 
46,23,149 

7,63,328 

" A physical verification of the balances of stone was made by the 
AccountB Officer, Central AccountB Office and Mr. Croad, Ex-
ecutive Engineer, during the course of the year. As a result 
of this verification and of the preliminary examination of the 

. accounts, it was found necessary to adjust a deficit of 
RI. 27,86,000 on the operation for the period ending 31st 
December 1925. This was adjusted in the accounts for 1925-26. 
A subsequent and more detailed examination of the accountB 
seems to indicate that there is still a deficit that will have to be 
adjusted against the works concerned." 

6. On the 20th June 1927, the New Capital Committee passed the resolu-
tion wherein they recorded their conclusion that the whole of the stone paid 
for had been satisfactorily accounted for and that no question thus arose of the 
raw material hav~ng been over-measured. They also made observations on 
certain defects of procedure which in their opinion were established and co m-
mented on the action or failure of certain officers and ordered that a copy of 
their comments be communicated to two of them. No other disciplinary 
action was ordered to be taken, presumably in view of the conclusion that the 
whole of the stone paid for had been satislactorily accounted for and that there 
wes no evide.nce to show that there had been any financialloes to Government. 
The resolution of the Committee {No. 1424 (a)], omitting names, is reproduced. 
as Annexure III to this Memorandum. • 

7. The decision of the New Capital Committee is based primarily on the 
following reports :-

(1) The report of a detailed, though he himself admits it was !incom-
plete, investigation by the Accounts Officer of the Committee. 
(Not printed, being a volwninous document.) 

(2) The report thereon by a Sub--Committee of the New Capital Com-
mittee. (A summary of 1,he conclusions of the Sub-Committee 
is printed as Annexure IV.) • 
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It must be remarked in this connection that one of the members' of the\Sub-
Committee a}Jpointed t,o examine the Accounts Officer's report Was a former 
Superintending Engineer whoee own responsibility, in certain matters, was 
one of the subjects of the ~vestigation. This officer holds now the high posi-
tion of the Chief Engineer and it wi! be seen that in that capacity he has had 
to express opinions to which must have been attached, both in the Sub-Com-
mittee and in the New Capital- Committee, the weight due to his position as 
the highest technical e~rt in New Delhi. 

8. The Committee had the further advantage, as th·;y said in their re-
solution, of examining in person, at considemble length, four of the responsi-
ble officials connected with the operations of the Stoneyard. The evidence, 
however, is not available to Audit, as it is understood, on enquiry, that no 
record was kept of the oral evidence. In the absence of this evidence Audit 
must base its comments on the two reports referred to above. The Committee 
on Public Accounts may like to consider and record their views on the question 
whether in such important matters the explanations tendered by officials, 
whose actions and conduct in connection with accounts matters are the subject 
of serious investigation, and any 0 herevidenee tendered by them, should or 
should not be reduced to writing and placed on record. 

9. There is another formal report (extract reproduc_d in Annexure V) 
which must be mentioned. This is the report of a Superintending Engineer 
(Mr. A. Croad). It will be seen on refer nee to sub-para. (a) of paragraph· 201 
of the Audit and Appropriation Accounts for 1924-25 that this officer was 
placed by the local Administration itself on special duty for a few months, for veri-
fication, by personal count or measurement, of all balances of stone dressed and 
undressed, at the quarries, in the Stoneyard, and at the site of works. This 
was the officer who, in the wordst of Mr. J. L. Sale, then officiating Chief Engi-
neer, was put on special duty for four months to try and go into the accounts 
from the beginning to locBte the wastage in stone. Thus, it was mainly the 
report of this very officer that led to the Jater detailed investigation. It is 
true that the Chief Engineer now states, &8 has been reported by the Accounts 
Officer, "that he had not at any stage accepted Mr. Croad's Report." Audit 
cannot, however, ignore this formal result of the enquiry of a Burerint nd-
ing Engineer who was p1aoed on special duty for a few months. In sub-para-
graphs 2, 5 and 6 of paragraph· 201 (a) of the Audit and Appropriation Ac-
counts for 1924-25 was specially brought to notice what waa then felt to be the 
unwillingness or failure of the Public Works Department authorities to fur-
nish Audit with the report of this o:fliber. As the result of the statutory action 
taken by the Auditor General, under rule 17 of the Auditor Gener&l's 
Rules, the Chief CommiMioner, Delhi, was pleased to inform the Auditor 
Genqal in a letter dated 19th May 1926, that the. Chief Engineer had 
been given necessary instructioDl. Yet it was stated in a communication 
dated ~he 15th June, addreued by the Finance Member to the New Capital 
ColDIDlttee to the Accountant General, Central Revenues, that U there is 
no report of inspection or investigation made by the Superintending Engi-
~r other than a few pencil figures which have already been incorporated in 

• Annexure L 
t Anawer to QaeltioD 9'70, Au..,.. II • 

• 
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. (the Accounf:B.Officer'~) note, a copy of which was duly placed in the hands of 
the Audit Officer." Sometime later, however, ,the original report of the 
Superin~nding Engineer (which, is its evident from Appendix V, consist-

. ed of several pages) was duly received by Audit. The Committee on Public 
Accounts may wish to emphasise that documents essential for the conduct-of 
audit should be made freely available to the Audit authorities. 

10. To turn, now, to the substance of the case, it will be seen that the 
main object of this enquiry was to locate the causes of the enormous diff-
erence which appeared at one time between the. balance of rough stone which, 
according to the accounts, should have been in 'existence in the Stoneyard and 
the balance which was actually in existence there. The enquiry should have 
elicited whether the whole oi the large difference .represented reasonable 
wastage which should have been adjusted suitably in the accounts in the 
past but which was not 80 adjusted, or whether any other causes contributed 
towards the largeness of the difierence and whether such causes indicated 
mere technical errore of procedure or book-keeping, or were more serious and 
suggest.ed possible losses or risks of lOBS to the tax-payer. 

11. Expressed in quantities of rough stone, the figures which could not 
be reconciled and the difierence which needed investigation on the 1st April 
1925 were as follows :-

Book balance 
Physical balance 
Difierence 

.. 

Cubic feet 
(lacs). 

7·61 
2·42 
5·19 

The corresponding figures for later dates aTe also given below for facility of 
reference :-

On 1st Sept.em- On 1st March 
ber 1926 eft. 1927 Oft. 

lacs. lacs. 
Book balance 12·5 11·99 
Physical balance .. 1·3 ·07 
Difierence 11 ·2 11 ·92 

12. The Accounts Officer's report attempts to examjne the difference in 
quantities. His enquiry, though based on the initial accounts connected with 
qua.n.tities, dia not apparently e~tend to a check with reference to the vouchers 
on which the audited accounts are based. The following extracts from his 
report will make this point clear :-

, "9. The f-cope of the investigation has not been defined. Certain 
preliminary enquiries have, therefore, been made with a view 
to seeing what work is really involved. * * ~ 
The recompilation of the accounts in a proper form has not yet 
been put in hand. The labour involved will be enormoU8, ham-
pered as we will be by the absence of proper records and initial ac-
counts, and before embarking on this work, I would prefer to 
submit notes on my investigation into the thr~ questions alluded • 
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to above. '.After a consideration of these notes, it may be decid- • 
ed to dispense with the recompilation of the accOunts. In the 
alternative it lnay be decided to do the work on such lines as 
will necessitate the appointment of a special establishinent for . 
the purpose. It must be bome in mind that with the one clerk 
at present given for the purpose, little spade 'work can be done." 

"35. Having described the process of keeping the quantity accounts, 
I noW proceed to deal with the a~unts themselves. * * 
* *. The quantity accounts have been scrutinised, exa-
mined, aad corrected, but have not yet been checked by refer-
rence to vouchers, nor have they been recompiled for the reasons 
stated in paragraph 9 of this l\ote. If necessity arises, this 
can be dode, but it is felt that any such labour might be ren-
dered entirely fmitless if we do not in the first instance get the 
Chief Engineer's verdict on the results disclosed by the accounts. 
If, however, the Chief Engineer is not prepared to accept the 
results it would be necessary to do the worli in complete detail 
in order to locate any possible fraud or defalcation." 

It is necessary to mention this point 88 it shows that the Account Officer 
himself does not claim to have made a full and final investigation. 

'13. For the reasons given by the Sub-Committee in the opening paragraph 
of their report (reproduced below) it is proposed to make no attempt to follow 
in detail the report of the Accounts Officer :-

." Our Sub-Committee has held several meetings and we have examined 
in detail the note of the Central Accounts Officer, which forms 
the basis of our enquiry. Thisnoteissoexhaustivethat, were we 
to attempt to follow it in similar detail, a report by us of the same 
or even greater length would be inevitable. Such a report 
would, to a great extent, defeat its own object, and we consider 
that we shall do better to deal on broad lines with the main 
questioDl raised by him and to explain briefly the conclusions 
which we have reached and the considerations upon "Which these 
conclusions are based." 

It will, suffice to deal on broad lines with the main questions which have 
been -raised by him. As the Sub-CoDllliittee have touched upon these questions 
in sta~ their own conclusions, I proceed at once with a statement of the COB-
elusions of the Sub-Committee. This will give a clear enough idea of the 
questions raised by the Accounts Officer and of the opinions expressed thereon 
by the Sub-~pttee. . 

14: •. A brief summary of the conclusions of the Sub-Committee is given 
~w. A fuller summary, as already stated, is given in Appendix IV to this 
lIimprandum- ' 

(ca) Arrangement for taking measurementa:-
(1) The ,~ff e~loytd for takiug measuremenu, at the quarries was 

• n9t sufJiCleatly ~ble.nd tbie expo~ Government to 
undllerisb of 10118. 
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) . 
(2) It wae doubted that a proper and satisfactory checlc: on the measure--, 

• meniB of the quarri~ was exercised i~ the Stoneyard. " 
(3) That no loss has resulted does not C9ndone the deficiencies of the 

system. ' 
N.B.-The Chief Engineer dissented and held that a sufficient check 1,ctuaUy too~ 

~. . . 
(b) There had been no over-measurements of the rough blocks. 
(c) There was no evidence that stone received from the Government 

quarry had been illicitly mixed up with stone received from the 
neighbouring private quarries worked by the same contractor 
and thus paid for at a higher rate. More adequate su~ion 
should, however, have been provided to render such action im-
possible. . 

(d) The general organisation of the quarries and the stoneyard was, 
in certain respects, defective:-

(1) The Administrative and accounts functions of the stoneyard 
should not have been entrusted to the technical expert. 

(2) The charge of the quarries should have been held by a reliable 
gazetted officer. 

fe) There had been a departure, not definitely authorised, from what 
was originally intended to be the specification of the stone to be 
supplied. 

(J) Rmilarly, there had been a change from the system of admitting 
in measurement (for the purpose of payment) only the largest 
cube which could be obtained from dressing the block of rough 
stone to measufling the actual cubic contents of the whole block. 

(g) The wastage factor should be calculated in a way different from that 
adopted hitherto, and if this be done the quantity accounts up to 
the 28th February 1927 would give a wastage percentage of 
41* only. 

(It) The percentage of actual wastage, viz., 41, thus arrived at, is not 
exceSSIve. 

(i) A rough agreement is established between the total quantity of • 
stone received and its p~ucts and by-products. 

(j) (1) Assumed and calculated figures were apparently certified to be 
. the quantity in stock in the yard. 
(2) Stock should aCtually have been taken at intervals and the book 

balances corrected to agree with the physical balance:. 
(k) No useful object would be served by recompilation, 8S contemplated 

by the Accounts Offioer, of the accounts of the stoneyard ab-
initio. 

(l) The rates at which stone has been ssued, should be revised and extra 
charge made accordingly in the accounts of the building works to 
which the stone was issued 

• ApiDst 49' ref oe-nt otherwise. • 
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15. A comperison of "the foregoing summary with the conclusio~ of ,~ 
NeW Capital CommittA3e, &8 stated in their resolution, will show thai the Com- • 
mittee were in general agreement with the· Sub-Committee, eXcept in the 
follOwing important respeciB':- . 

• 

(1) The Committee expressed no views on points (g) and (A), 'In:., the. 
#: method of calculating the wastage factor and the excessivene88 

or otherwise of the wastage percentage (41) as calculated by 
the Sub-Committee. It may be 888umed that the views of the 
Sub-Committee on these points were accepted. , 

(2) The Committee, appammtly in view of their conclusion that the 
whole of the stone paid for had been satisfactorily accounted 
for, held that, though the arrangements for taking measure-
me.nt~ were defective in certain re~pects, the check may reason-
ablv be considered at this distant date t.o have been on the 
whole adequate. 

(3) As regards (e) and (j) the Committee held that there was no evi-
dence to show that the system of measureme':lt or of specifying 
the dimensions of stone was altered during the period of supply. 
The <»mmittee at the same time endorse the finding of the Sub-
Committee that attemptB Wf're made during the inception of 
the operations to provide stone of specified dimensions but that 
this attempt appears to have been abandoned almost imme-
diately. 

16. As a result apparently of their own examination of some of the doou· 
menta brought to their notice, the Committee took up the new point in CIaU88 
(3) (a) (iil) of paragraph 2 of their report, wherein they stated that at the time 
of examining stone on receipt in the Stoneyard DO check W88 exercised to re-
ject stone which might have been above or belo. the preBCribed dimensions. 
T)ley also noticed that revised measurements (the result of check measure-
ment) were not substituted for the old IIl888UI'eJIl8nm of the stones in all 
cases. 

17. Their resolution is silent 88 to any preventive action to be taken with 
a view to guard against recurrence even of those defects of procedure and 
irregnlarities which are admitted to have existed. 

18. As to disciplinary action, they recorded their disapproval that ODe 
of the incumbenbJ of the post of Quarry Superintendent who is the only one 
atiII in service, and whom they name in their resolution, should have Biped a 
8ta~ment of actual measurement (whereon payments were baaed)· 
"which went beyond the acceptance of a subordinate's measurements." 
AlthougIJ the majority of the Sub-Q)mmittee had held that there was a some-
w~t similar failure, on the part of the Stoneyard staB, to exercise the check 
8&1d to have been exercised, the New Capital Committee made no obaervatioDl 
on the conduct of that staft" In respect of the officer in charge of the Stone-
yard, they held that no blame attached to him ; he is a tAtchnical expert who 
should not have been employed on work of a non-technical nature; but 
they. did not .y if ~ny superior administrative authority should be held rea-
po~b~e f~ employIng this admittedly un-qualified oflicial in a poaition of 
admiDl!t1ative and financial reapoDlibility without reprd to the lDterelW 
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of tJ tax-payer. They held the Stoneyard officer to ~1ame in -signing certi; 
fieates'to the eftect that he had personally measured and counted the stock in 
the stoneyard when he had in fact not so checked,every item of the stock. 
They held at the same time that there was no mala.ftdes on this officer's part 
and that in signing the certificate he had no deliberate intention of misleading 
his superior officers. As to the officer who held the position of the Super_ ntend-
ing Engineer (and now holds the office of the Chief Engineer), the Committee 
mentioned merely his failure to take a complete count of stock, and in this res-
pect they held that no blame attached to him and that he was not rem.i88 
in investigating the matter as soon as hi~ suspicions were aroused. 

19. Taking the rate of Re. 1 &8 representing roughly the cost of one cubic 
foot of rough stone, it will be seen on reference to paragraph 11 of this Memoran-
dum that the investigation in thi8 case related to a discrepancy (which might 
possibly have been a total loss) between the accounts and actual balances of 
rough stone amounting to Re. 5 lacs on 1st April 1925-which rose to Re. 12 lacs 
on the 28th February 1927. The enquiry, therefore, related to a very serious 
matter. 

20. The New Capital Committee expresses the opinion that the whole of the 
stone paid for has been satisfactorily accounted for. It may reasonably be 
&88UDled that this opinion has influen~ the Committee very largely in dealing 
with those officers who have been held responsible for the defects which the 
Committee ~onsiders to have been proved. Thus this decision is so 
important that it merits detailed examination. 

21. The eventual products of the rough stone are (a) dressed stone, (b) other 
incidental shaped stone such as kerbs, etc., (c) ballast, and (d) dust. The last 

has no value. The value assigned to (c) is much less than that assigned to 
(b) which again is much less than that assigned to (a). Thus, while all the stone 
cut may be satisfactorily accounted for, it cannot be said that it has been used 
to the best advantage unless from it has been obtained the maximum amount 
of dressed stone possi ble, i.e., unless the wastage (using this term as meaning 
the difterence between dressed stone and rough stone) is kept as small as possi-
ble. To realise the importance of this factor it may be pointed out that 
about 60 lacs of rupees have been paid for the rough stone. If the wastage has 
been 5 per cent. more than it might have kept this represents a loss of about 
S lakhs of rupees. Now, whatever was the intention of the original agreement 
for some years past the rough stone has been accepted as hewn from the 
quarries after the process which is technically known as quarry squaring. 
It is'to be nott\d, however, that Mr. Sale, in giving e,Tidence before the Public 
Accounts Committee last year definitely stated that stone is taken in any shtpe 
that it comes from the Quarry. It is not rough shaped first of all. The differ-
ence is that quarry squaring involves trimming by hammering. Thus the 1088 
in the preparation of the final dressed stone must vary according 0 the shape 
of the original blocks. Loss also inevitably occurs in sawing and planing and 
in dressing the sawn and planned piece~ to the final shapes of the stones actually . 
used in construction. Thus I suggest that the best way t) make an estimate of 
the permis8ible wastage of stone in New Delhi construction would be by a series 
of experiments of the wastage at each of the stages indicated above. This 
roughly was the method adopte:l by Mr. ('road-see his report in Appendix V 
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'; :wIle'wu on sPecial du..,. for four moaths. There is DO evidence tht an1.~er 
II8liat of experimenta on the same linea luis been made. • ' , , 

His conclusions may £e summarised as follows :-. , 

The loss in the preparation of the final dressed stone is SO per cent. of the 
6nished product. This repreeeJ1tB 23 per cent. of the rough stone. 

22. But he refers to 6,M'~OOO cubic feet of useless pieces and assumes that 
this is equivalent to 4,22,000 cubic feet of solid stone. It is difticult to deter-
mine whether this represents stone rejected ·for dressing, or pieces left after 
dressings. Later in the note he refers to it as rejected stone : on the other 
hand, if it was merely rejecied it was not necessary for Mr. Croad to say that 
the original solid stone from which it came should be taken as two-thirds of the 
volumes of the pieces. H it was all rejected stone the Public Accounts Commit-
tee may well ask why 14 per cent. of the stone in the yani, which presu-
mably has all been paid for, should be 80 bad as to be unfit for dressing. 

If it was all pieces left after dressing, then Mr. Croad's estimat of wastage 
of 23 per cent. has to be compared with the Sub-Coriunittee's estimate of 
49 per cent. It has to be remembered that 26 per cent. of 60 Iakhs of cubic 
feet of rough stone represents 15·6 lakhs, 80 that this difference in estimate re-
presents the difterence between the value of 15·6 lakhs of cubic feet of dressed 
stone and the same volume of kerbs, ballast and dust. 

The Public Accounts Committee may reasonably ask why the New Capital 
Committee and .ts Sub-Comm.ttee have repudiated Mr. Croad's report. 

23. Loss may also have been caused to Government in other ways. Thus, 
one possibility of loss is to be found in the interpretation of the original agree-
ments. It is to be noted that no agreement has been attached to any of the 
repo:rt.8 either of the New Capital Committee or of its Sub-Committee. The 
original memorandum supplied to tendering contractors prescribed that stones 
were to be supplied squared not dressed and also minjmum dimensions in each 
direction. Maximum dimensions for length and width were also prescr bed. 
Stones not satisfying one of the minimum dimensions were to be rejected. 
Stones outside a maximum dimension were to be accepted but the excess was 
not to be paid for. 

These conditions regarding dimensions were quickly abandoned if they 
were ever enforced with the result that contractors were paid for more cubic 
feet of stone. There is no indicatioli that the rate per cubic foot was changed 
in view of the relaxation of specification. 

", 
(Mr. Grindal's report runs to 102 pages of 'typewritten foolscap, it has not 

beeJi printed.) The following is an extract from Appendix D to that report. 
Only the relevant portion of the memorandum has been· reproduced. Then, 
are 10 other conditions which have not been reproduced. 
, .JIemortJrulttm lor guidlJftce 0/ COIIIrtJcIor, 1JIUII'f7Ii"fl ,tJd_tatUIou til Banahi PaharpUl 
. 1. A li~ wm ~ gil"en to eont~rs 8howing the depth alld width 0!l bed. the .tone. 
Iio ~ q~rried. No stone m~unng leu than the 8ID&lIer of the two dJIDeD8IODI at aoy 
pomt .. JlI be accepted nor WIn any quantity in e <'888 of the larger dimenaion be paid 
for. As reprds length, a miJlimum length will be lpecified and total number of rullllinl 
f. of each dimenaion. , 

2. ThE" stolle will he IU FpHed MJVMttl bu, not 4,..,. .. 



• • 

117 

.' 14. kDother po88ibility.of 1088 is ill the inaceuracy of tIie ·cheekmeMllN-
menta on the basis of which supplies have been paid for. 

25 .. Again stone received from a Oove~D.t quarry may have been 
paid for as stone received from· a quarry worked by the contractor himself 
(i.e., as stone for the supply of which a .higher rate was payable). It is 
argued that this must have been prevented by the agent of DholpUl State 
responsible for the collection of the royalty on the stone shown in the 
Government aooountA as removed from contractors' quarries on which they 
would have to pay royalty. It is not right to rely for tile safeguarding of 
Government interests merely upon the supervision exercised by a subordinate 
of an Indian State. 

26. Thus, while it may n,?t be proved that t!&are has been monetary loss to 
Government, I submit that it has equally not been proved that there has been . 
no 1088, and it has been proved that there have been numerou.1Il opportunities for 
loss. 

27. Finally the Public Accounts Committee may well ask-
(a) what measures have been taken to ensure more efficient supervision 

over the quarries ; 
(b) whether the agreementliJ now in force are sufficiently precise as to-

(t) the form in which the stone may be supplied, 
(i,) the method of meaRUlement for payment, and 

(iit:) the rejection of stone deemed unfit for dressing ; 
(c) what check is now exercised over the degree of compliance with those 

portions of the agreement indicat.ed in (b) above; 
(d) what measures are taken to ensnre that stone taken from a Govern-

ment quarry iR not paid for as stone taken from a contractor's 
quarry ; 

(e) whether proper stone store accounts are now maintained, what 
arrangementc:; have been made for a periodical check of the 
baianct"s and whether all these ma~rs will~ in future, be supervis-
ed by a really responsible authority ; and finally 

(j) whether a more thorougr attempt ~ill be made to estqnate a 
reasonable figure for wastage if the stone available is cut to the 
best advantage. The Public Accounts Committee may wish to 
suggest that t~e promulgation of such a standard to work to will 
be lJltimately advantageous to Government. • 

'>, 
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NNEXUREB. • • • • 
AnBXUR. L-Expact paragraph 201 of t1!e Audit and Appropriation Aooo1Hlts (Central 

Civil) for 1924-26. 
~BXUBlI: p.-Extract from the eviden~ recorded at ~ 182 to 186 (questions 970 to 

1000) of Volume n of b Report of the Committee on Public Accounts 
on the aooounts for 1924-26. 

• 
.AlI'XBxUBB m.-Reaolution No.~I424 (a), dated the 20th June 1927, of the New Capital 

Commi~, as amended by Resolution No. 1468, dated the 29th July 
1927. 

bXBXUBB IV.-A summary of the oonclusions of the Sub-Commi~ (Meul8. Harris, 
Rouse, and RajagopaJan <!f the New Capital Committee) as exp1'8S88d 
in their report, dated the 31st May 1927. 

An.XUD V.-Report, dau,d the 4th March 1925, 'J1 lIr. A. Croad, without aoeompa.ny 
ing stau,ments, e~. 
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. AlOOIXURB L • • • 

Jb.'DAar p~QaAPlllOl 01' TBII A11D1'1' AIm AwaoPIIU'ftOlI Aooo~ (Cnn&r. Orm.) 
• lOa 18M-II. 

201. <s> In November 11M, Olden were ilmedby the Iooal ,AdmjnjetratiOll placiDa 
• ofIicer of the rank of SuperintavUng BngiDeer on special duty for a few months, for 
ftl'ificatioD, by p81'8011a! coaat GI' me •• remente. of all' baIaDoea of atone, dnIaed aDd 
UDdreMed, at the quarrifll, in the -"yard and at the site of works, in oonneotion with 
.. big manufacture operation. 

The local Administration ..... requested in February 1926, that on oompletion of the 
verification the result may be oommunioated to Audit. No reply was given to the reference 
aDd the information oalled for waB not furniahed to Audit. At the end of Ootober 1925, 
the Secretary to the looal AdministratiOD bad to be addreaaed peraoually, who replied that, 
at the request of the New Capital Committee, he W88 forwardiDg hie report to that Com-
mitiiee. 

On 31st December 1925, the Chief Engineer forwarded to Audit a oOPY of the review 
report by the Departmental Aooounts Officer on the accounts of the manufacture operation 
referred to above and of his oommenta thereon, as submitted. by ,him to the New Capita I 
Committee. The Superintending Engineer's report (result of verifioation) which had 
been called for in February 1925, was, however, not sent to Audit. 

The Accounts Officer. on taking into acoount the balanoea found by the Verifying Offi-
cer, bad made a report, that there was an enormous d.iacrepancy which it waB very difficult 
to account for. The money ,value of the discrepancies amounts to severallakhs of rupees. 
The Chief Engineer did not accept the calculations of the Accounts 0fIi0er and recommend-

. ed to the New Capital Committee that the investigation of ~ accounts from the oommence-
ment of the operatiOll8 be made under the supervision of an officer of the Audit Depart-
ment. In December 1925. the New Capital Committee requested the Accountant General 
to depute an officer and &taft' for the work, but on reoonaideration in May 1926. decided that 
a preliminary investigation of the accounts be undertaken. in the first instance, by an 
Accountant under the directions of the Accounts Officer. 

The unwi11ingnees or failure to furniah audit with the report of verification, even after 
a personal request to the Chief Engineet", is a serious matter and is brought specially to 
notice. 

The matter W88 brought to the notioe of the Auditor General and he baa recently re-
quested the Chief Conuniasioner [under rule 17 of the Rules framed under aectioD 96D( 1) 
of the Government of India Act 1 to eend the Superintending Engineer'. Report for inapec-
tion by audit. He has also requested the Chief Commilaioner to issue general orders to aU 
responsible officerB working under him to comply with requisitions made by audit for boob, 
papers, writings, etc., relating to accounts. 

(b) In reviewing the accounts of a ma.bufacture in September 1926, the departmental 
Accounts Officer stated that on the buis of an alleged actual count, the ~viaional 0Iicer 
had a baJance of about 8 lakha Oft. of rough none valuing about Be. lijlaca in the BtoDe-
yard on 1st April 1923. Be reported that, on the buii of the abow opening balance, there 
W88 8b enormous deficit in the quantities of stone in hand on the Itt April 1926, which it 
W88 very dif6cuJ.t to account for. . 

. The New Capital Commitree having called for the report of the Chief EupJeer on the 
object, he made the following obeerv&tiolUl:-

" It is true that this balance is laid to be hued on an alleged count, but .. a matter 
of fact, it was taken from the 8tock regi8ter whioh Ihowed aD entirely loti-
tioue balauce, owing to the fact that up to 1923, either no 1t'Ut9. or an inade-
quate wastage, had been allowed for. There is not room in the StoDayud 
for the balaace which is Mid to haft existed:' 
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• ThereuPOI1, the New Capital Committee ordered that the Divisionai Officer be called 
oUpon to explain how he came to certify on the 31st March f923 to the existence in the 
Stoneyard of a balance of Re. 8 lakha worth of stone when the Chief EngiDAel' reports that 
this amount of stone cannot be accommodated in the Y ¥d. The result is awaited. 

ee) BeSides the enormous discrepanc!y in the quantities of stone referred to in clause 
«I) above, the Public Works Department expects a considerable amount of 1088 on the work-
ing of the manufacture operations. A less of about Re. 2,83,000 was adjusted in t1te 
accounts for 1924-25 by charge to works on which stones had been issued, and the local 
Admjnistration has made a provision in the estimate for the manufacture operations for a 
further 1088 of Re. 27,86,000 on operations to end of December 1925. Further particulars 
are being ascertained. 
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Ernucr J'BOJI '1'Jm KnDDOlI UOOBDD AT Pd_ 182 l'O 186 (QUDfton 910 '!O 1(00) 

011' V OLu.:. n 011' TO RpoB'l' 011' TO Collard .. Olf Pum.to AooommJ em 'I'D 
AOOO11lft'8.oJlI9M-25.. . 
970. OAG ..... -No.201. Have you a atatemeIlt to make under this 1Ir. Bale. 

, Mr. 8al&-The accounts of the ittoaeyard haft been ander the notioe of tbe1ooa1 ad. 
ministration for some time. An 0" ,... put on special duty for four moDthl to try and 
go into the account-8 from the beginning to locate the ~ in atone. Owing to the fact 
that we bring on our boob stone in the rough and it i8 issued to the buildi.Dp in the form 
of dressed stone, owing to the way the boob are kept, an accumulated balame is shown 
due to the waat.a@e and it is to locate where tIPs 'ftIIta8e takee place that we put thia olioer 
on special duty. The reault of his verification was commUDicated to the New C.pital 
Oo~ in a report signed by the Omtral Aooount.e Oftioer, in which he looated thia 
wa.atage as far as poaaible. Of 00UJ'88 the fact that we have been working at what you 
might term a loaa baa been known to us since 1914, ana we have provided for it acoordiDPY 
in all our eetimatN, but the New capital Committee are not entirely _tided that the 
wastage which baa been worked out at 4! per aent. in the operation of ooowrtiDg atoae in 
the rough to stone dreaaed and iaBued to the buildinp is what it ahouId be, aDd at preeent 
&DOthar enquiry is being Btarted by the Omt.ral AooomdB 0fIicer in order to eee if this 
wastage of ti per cent. can be jaatified. . 

971. 8ir Fretlerie GanIld.-When you .ythat the atoneoomee in the rough, do you 
mean just as it is from the quarry ! 

Mr. Bak.-AbIoluWy as it is in the quarry aDd in aDy shape that it 00ID88 from the 
q1llll'l'Y' It is not roagh shaped first of all. We have aU the macbiuee in Delhi. The 
0DIy machines they have in Dholpar are oraDeI aod cblumelen. The 8toaee arrive in 
rhomboids. they are not cubeB even. The .... depeDde entirely OR the laa1tAa in the 
geologieal strata of the atooe. 

972. OiGirnIG .. -Thia doee not look like All aocoanta qaeetioo. bat All orpm.atioo 
ODe. Yoa i1l8t bring the Btooe in and cut it oat. 

8ir l'reIkriI; a..""'-I thiDk the point in audit ia that if there ia a ".... 01 d 
per cent. it would be very difticalt to explain that .. due merely to 1<8 in CllttiDa. 

. 973. Be". Dr. Macp1ttJil.-Aze there aW;iat;ice in comaeotioD with other worIaJ , 
Mr. SGk.-Unfortunately DOt in Iudi&. Thia ia UDiqae. But I do DOt think we 

have written home because the ..... depeDde entirely OR the Datare of the atone aod the 
geological strata.. What we do )mow iI tbM we are tumiDa out the staff departmeBtally 
below what we could set it in the opeD ID8I'bt from aoyoae. 

9'74. 8Grtlor MtIIaUl.-Jlay I bow what etone thia iI ! 
Mr. &k.-Red &lid baft I&Ddatooe which COJDe8 ill large blocb from. Dholpar. TIley 

are rough 'haped. Tbe Ieagtba, breMtba aod deptha lore not uniform. Yoa have to 
take the averI9L • 

9'75. 8ortJor M_lik.-It comee in large IhapeL I eappoIe' • 
Mr • .&ak.-Yea. Two eidee are p&raIIeI but the four aideI may be' pyruaoidal 

perhape. . 
9'781 &ItlM MtIIGW:.-How do you acooaat for thia d per coat.! Rave you (lOt 

account. , 
Mr. &le.-Yee.. 
9'7'1. 8tJnlar MtIIGii.-1Iow do you __ the fbR entry of your reoeipte , 

.Mr. Bale.-We bring on the boob the etODe in the rough aotuaUy .. It it meMUNCl 
• the trucb. '!'be IB8MUI'eIDeIIte Re made in the quarry ud are yerIfIed. TIley are 
average ~ to the ~--lDah. MId they are verIfled apin in the Itoae yard. 
The ~ II pat t.hroap vaaoa. prooUIIII aad it tan. oat at the other ADd a ctn.ed 
.woe Wl a very maoh ..... cubic OO:lteut. We &pre that it meaaa a WIlt •• 01 e percent. 
• 
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·01atmmGn.-Do you use that wastage for other pt\rp08e8! • 
• M,.. Bafe.-Yes, for stone ballast. • 

979. S,,. ITedmc Gau:ntlett.-I presume the amount issued as stone ballast has been 
taken into account in the record of the stones ! i 

M,.. ·Sale.-Yes. • 
980. Oh4irman.-Then this waata.ge of 42 per eent. must be somewhere ! • 
M,.. Sale.-Yes, it exists. 
981. Ohairman.-Your position is that you enquired into this and 80 far with n~ 

particula.r result! 
M,.. 8ale.-We fixed. this percentage of ~stage at 42. 
982. R,,. p,.edet-it GGvntlett.-1s that the actual wastage or what you thi.n:k is the 

wastage that ought to occur ! 
M,.. &le.-We have the total amount of rough stone and the total amount of dressed 

-stone, and the 42 per cent. represents the difference between the one and the other. 
983. Oha'rman.-That would not be an accounts question. 
M,.. Kaula.-It would be if we could agree that that 42 per cent. is correct. No body 

knows whether that figure is correct or not. 
Ohairman.-The position is that this matter has been brought to notice and is being 

enquired into. 
8ir-FrtJkric Gau1&llett.-The matter is an accounts question in respect of the comments 

of the Chief Engineer. He admitted or stated that the balance in the stone register was 
entirely fictitious, no waatage or inadequate wastage only being allowed for, and he aid 
that it most be fictitious because there is no room in the stone yard for the balance 
that WaR Did to have existed. 

Mr. SaIt.-The trouble is that our P. W. accounts are not suited to commercial traDs. 
actioDS of this sort. 

8ir Frederic GGu1&llett.-Sir Hugh KeeliDg strongly resisted the adoption of the ordi. 
D&rY system of public works accounts. 

OhairmtJn.-That is not an answer to the question. Mr. Sale deprecates the fact that 
they have not hithert.o had a system of '<lcountancy more suited to commercial tra.naac. 
tiona of this sort. 

984. Bardar MuIalii.-Have you got sufficient check to see that the stones are not 
miacarried ! 

M,..8ale.-Yes. It is very difficult in our opinion to mislay a stone weighing several 
tons. There is no block that weigh under half a ton. • 

985. 8tJf'tlar MuIalilc.-Have you any check to see if a dressed stone is not miscarried t 
M,.. 8ale.-Every stone is numbered and is destined for a certain place in the b1lildiD(pl. 

We have got central registers and working drawing shelving the number and position of 
each stone allotted to each building and challans for every stone that is issued. 

• 986. ~-you admit that you have failed to have any normal acooun~ which 
is reliable but have you any reaaon to suppose that there has been a loss t 

Mr. 8a1t.-We haw no reason at present to suppose the stone is not going wi.e it 
is intended. 

8arda,. Mutalilc.-You said you numbered every stone tliat came in. Supposing 
there is no number placed on any stone whioh is taken away; haft you any check for that ! 

Mr. 8ale.-Every stone that comes in has a number on it. 
987. &tdar MuIalilc'--:Bup~ there is collusion and it is intended in the 

begiDning to place a stone m a partiCular place and take it away without numbering' 
have you any ohenk on that ! 



124: 

. Mr. Bak-H;fOU are going to move a It(melike that and it illOing anywhere in Delhi. 
bowiDg we are the only P'9ple who import theBe luge bloob of ItODe if we-met t.bem 1&. 
IUght in a cart nen in the city we could trace wJiere the atone came from., 

988. &rdtJr Mutalii.-Have,you any machinery to trace it' 
OAainnaa.-You need machinery to carry it away more than to trace it, it eeema to' 

me. What is the waste on this stone , 

, 8ir F. GaIHllldt.-The main poaBibility is of conaiBtent over payment in the first 
place ; that is the me&B1JI6JDents paid for as coming in being OODIiderably greater than they 
really kre. 

Jir. Grilldol.-May I.y with regard to that, ~t the fiI'Bt check I have made now. 
that I have a special staff placed at my diapoIal and I am making an independent abeek of 
all the receipts of atone, and also a special cheek to check thil very point whioh Sir Freder10 
Gauntlett has raised. " 

989. CiainllaL-Has anything come to ~t , 
Mr. Griadal.-I will know about it in a week's time. 
Jir. &le.-There is the man at the quarry and the ID&D at the railway who loads the 

atone and the man who receives it. They might all three be in oolluBion, bat it, is not. VW1 
.likely. They might all increa8e the measurementa. 

C'AaimIt.uI.-1t is most desirable this should be followed up, but I don't think we caD 
pin anything by further questioDs DOW. • 

990. ColnMl Orrwford.-You .y you must do this work departmentally. Haw 
you any figuree to show it is an advantage , 

Jlr. Bak-We called for tenders for the supply of this puticular quality of none &olD 
the open market all OWl' India and the result was that the ratee given were 30 per oeDt. 
over what it was costing us . 

991. Dr. ~.-Including the lOBS ! 

Mr. 8ale.-IncludiDg the lo8I. 
992. O,.,... .. -Anything about 201 (e) ! 

Mr. &ale.-This was owing to the 1V88t.age factor of the etoneL The atoDe is actually 
eoating 118 more than what it wu issued to the buiJding for, but all provision for this ... 
made in the eatimate and when I said I called for this tAmder, I did not put in the iIBae 
rates, but I allowed for this lea and we have DOW increaeed the rates to make the re-
coveries cover the outlay. 

993. OluJirnIa .. - The Jo. is then purely a book.keeping lea' The building hII8 coat 
more-than you have booked and there is a lea on the 00Bt of manufacture , 

Mr. &le.-Tbe buildinpontbe original BtmIe manufaotuIe rata appear to be ooetiDa 
Ie. ~ they actually do ; 10 we have this advene balauoe of 21akba. 

9M. Dr. LoAoawe.-On what amount it this total Io. on working ! 
Mr. B.-It repreeent. &bout ~ per oeot. of the total value of the BtoDe ia'" 

The total coat of the operationa which we have done in the atDDe yard wilr be 11 CJ'OIeI 
w1um we have finWwl . 

• 915. Dr. LoWDre.-Up to this laat date , 
Mr. 8Gle.-No, up to that date we mUlt have tpeDt a crore aud 181akha. 
996. ~ .. - (4)-

. Mr. BaIt.-Thia is ... in in 'be stoae yard. Tbeee contact. are aeuIy aD for d~ 
1toDe. The man who baa the quarryiDg cootnct ....... "IDODOPOIY ba the DholDar 
State. Teaden were not ca)Jed for the cbeeaiDg oontract, becauee it ia neoe.ary tU$ 
the ~ .... ho fise8 the ItoDe IIboaId .., do the &a.ing U )'OU bad on e OOD~ 

172FiA 
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for the d.reaaing and another for the fixing it woul~ lead to continual-friction between 

.tht! two. As -to the fixation of rates, that .W88 done by the· Chief Engineer after very 
careful test of theeactual daily labour charges in acl;u&lly dressing the stone. 

997. Ohaimuln.-Your answer to the last paragraph;of 201 is that the actuallOlllB 
would increase if rates were invited by tender. 

Mr. Bale.-I suggested it would cost us more. • 
998. Bir F. Gauntlett.-H you state it is inevitable that the same contractor should 

dress the stone and then erect it, were two ('ontracts given out for the two works or were 
they combined!' . 

Mr. Bak.-They are not combined beca118e the executives are different. 
999. Mr. JoBh.i.-Can you make out on~ contract 88 these two operations are to be 

done by one contractor! . 
Mr. Bak.-We have tried to do that it has given us a I6t of trouble. We have. done 

it in the Government House for the. marble. We gave one through rate for t~ 1111'1UDg 
out of the stone, but it has not proved a success at all. It is possible, but it does not 
conduce to expeditious work. 

1000. Mr. J08hi.-I have not understood the difference between giving two contracts 
to the Bame man and one contract. 

Mr. Bale.-It is due to the fact that if you give one contract you most have one dis-
bursing officer~ and 88 a matter of fact we most have two executives. The man who 
makes the stone must be responsible for the stone till it leaves the yard for the building. 
When it gets to the building there is another executive. So if you have one contract, you 
have two portions of it covered by two different executives and it is very probable there 
will be friction. 
H172Fin 



c. 

126 

ANNEXURE llI. . 
~I~O¥ lio~ ~l"'("}, D£DB 10m S~ .", 01' TP !11 ... CUD'~· CoIi\lPJiU, 

48 ~ .~ BD>i.tJaOIT No. 146$, ~ATJU) TQ ..... J~ 1~7. 

The Co~~ );lave ~J.1 OOQ •• rei the I8pOrt el the 8ub-CollllQ.it~ and hf.ve • 
..... ined in penon at oonsiderable length Mr. A, Mr. B, Kr. 0, and Mr. D. They have also 
-.mfully atudied all doouments blOught fA» their noti~ which wem thought to have a 
bearing on the matters under oonsidel'&tion. 

.. &. Aa a mault of their deliberations they have arrived at ,tile foJlo. ... iDg oonoluaions :-
(1) That the whole of the 8tone paid for has been satisfaofA»rily aooountAMI for and that 

no question th1J8 ariaeB of tbe ~,,-.... '* -riGa lam ~v.rmeuured. 

• 

(2) (a) That them is D,O eridel;aee t.o allow that ... system of measurement or oj 
specifying the dimeD8ions of stOne .... aItMed during the period of supply, 
The Committee at the same time.eodP.ree ... 6ndh ti of .. 8ub-~ 
pa.ragmpb 12 of tJaeir ReptIt .that ~pt:. UI'8 .... 4l\1l'iD8 tile inoeption 
01 the ope.CioDs to IJ'~ ttie oontra,otol'8 ~ prpv_ ... of apeai6ed cIimen-
IIiaIus. Imt daM tbia attempt appears to have beet. ~ NmOIJt .... 
diately for re880ns mentioned by the Sub-Oommitu.. 

(i) n.t t.beD is IlO evideDoe to show that there 11M __ AllY fi.DaDoial 1018 .. 
Government dll8 to mixing of stone from various q~ or tbl.t ~r 
~te, .ve .. .., aw ... paid for atone than W81'8 OOJltellW"'ted in ·teIMs 
00Il~. TlIe ~ -* die .... time, endolllC' the oonolQBioIl ir,l ~ 
~ .u.~ qf ......,11 8111f .. iab..QolDlllittee'. :Report.. 

(~ (4) 'DIattlla.,.. of meaauriD.& ato_ h,fore cIe8~1 it baa • quarriea 
.ad-... ......mng it on reoeipt at the stoneyard WM in oedaiP napeote 
defective in that-

(i) Jio independent reoords were maintamed of obeok measurements 'made either 
by tboae deepatAshing or by thoee reoeiving the stone. 

(Ii) Bevi8ad ID8IWRIl'8IDeDts were not 8Ubatituted for the old measurement. 
on the cbela· in all cues. 

(Ii') While the system in foroe at the IItolleyard w .. dimoted to oheoking the 
IDeM1I1'eIDeDte of.ah atone .. it".. reoeim no obeok ".. eseroiaed at thia 
... to reject stolle which might have been ahove or below the prescribed 
diftwwiooa. 

(6) That in view of the fact that .. a result of the tight meaauremen"s there was no 
aotuaI ... to Govel'l1lD8llt on the aggregate quantity of stone reoeived, the 
obeok may ...,nably be 00D8idered at this distAnt date to have been on the 
whole adequate. 

(c) That the SuperiDWHting Fllgineer would have been better advieed ~ entrun 
the initDIl800rd of ID888UI'ement .. required by Article 281 of the p. W. A. 
Code ~ uecutive nhomin __ ia8tead of ta work munehis. They realiee 
however, that, under the conditions prevailing, it might not have beeD 
possible to give efteot to this ptooedure and that a etriot oompliance with the 
requirements of Oode rules would have I'8I1IltAMI in an appreciable inCreM8 in 
expenditure which might not have given oorresponding reaulta. They have 
accordingly decided not to tab any aoUoD apinat the S. E. oonoemed. 

If.) (a) That the action of Mr. "C" in regularly giving a certificate' measured by 
me ' on aU ID8NUl'8menta made at the quarriel, irrespective of whether they 
had been made by him or by the mUDlhis working under him was unjustifi-
able; and the Committee while admitting in extenuation that the same form 
of o~rtifieate had been used in aimilar circUlD8taDoe1 by his predeceuon 
(who • .., no longer in Governmentservioe) caDDOt but reoom their diaaPPlOvaI 
that he .. 1louId have IIigDed a statement which went beyond the acoepta.noe 
of hie nbo.-dinatee' lDeMurementa 

(6) ~DO blame attaobea to Mr. " B .. in reepeot of this irregularity. At the.me 
mae, the Committee oonaider that it".. a mi8take to emplo Mr. Ie B ' who 

• 
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. 
was specially reoroiUd from England at a u,c~c&l expert fDr the stoneyard· 
on work of a non-u,chnioal nature without giving !pm adequau, assistance for 
t8ia purpoae or providing for. adequau, supervision over IUs non-technical 
work. 

(6) (CI) That )(r. 'B' is to blame.in signing certifi~ to the effect that he per-
80nally had measured and oounW the stock in the stone~rd. when be had iB 
fact not so checked every iu,m of the stock. The Committee are satisfied 
however, that theM was no mala jitlu on Mr. B '8 part and thad n signing 
the certificates he had no deliber&u, intAmtion of misleading his superiow 
officers. 

(b) That in respect of the failul'&to take a compleu, count of stock, no blame attaches 
to Mr. ' A ' at that time Superinu,nding Engineer-who was not Mmiss U1 
investigating ~ matu,r as sool1 as his suspicions weM aroused. 

a. That a copy of 4- (4) and 5 (a) should be oommunieated respectively to MeB81'L 
'C'and'B'. . 

7. That the procedure suggested by the Sub-Committee in paragraph 24 of the Sub-
Committee's &port be accepted and the Accounts Officer authorised to make the requisiu, 
adjustments accordingly. 
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.. . ANN'EXURBIV . . ., . . 
A. 8llXMABY OJ' TID CO.CLUSIONS OJ'TIm 8UB-CoJDll'rl' •• OJ'TID NJIW CluTr~ OoKKlftB. 

AS STATED Di .TJmIB RD'OBT, DADD 31ST MAy 1927. 
(e) With the.generalsyst:m of dealing with,rough stone when talring it over from tIM, 

contraotor at the qur.rrieB and when ftMJeiving it later in the atoneyard, the 8ub-~mmittee 
bad nofaalt to find, but (the Chief.Engjneer dissenting), they were not altogether satis-
fied as regards the details of the Op8J'ations. In their opinion the initial measurements at 
the quarries W818 entrusted to a claaa of establishment to which reapoD8ibility of this na-
ture (involving payment of many laoa of rupees) should not have been given. The system 
adopted exposed Government to undue risk of 1088 and in their view, the fact that such lou 
bad not resulted, did not condone the deficiency of the system. As to the check exeroiBed 
in the stoneyard, the 8ub-Oommittee appaf8lltly doubted that a proper and satisfactory 
check was exercised. In view of the inferior agenoy utilised for making the initial measure-
ments, great oaft' should naturally have been taken to nmder the oheck in the stoneyard 
as efficient as po88ible. The Chief Engineer held tha~ a suffioient oheok actually took place 
and that complete remeasumment of every stone was unneoeaaary, but his colleaguea held 
'that the check exereiaed was not a complete one or such as the oiroumatanoea of the oa88 
required. 

(6) AccepQng the system of measurement adopted as oorreot, the Su~mmittee 
weft" satisfied that them bad heeD DO over·measurement of the rough blooks. This was 
apparently baaed on two l'M8Ons. FirBtly. a few blooks whioh had been l808ived in the 
yard befom the Account Officer's enquiry oommenced were measured independently by the 
Q,nsulting Engineer to the Govemment of India, a member of the Sub-Q,mmittee, and the 
volumes caloulatAM! from tbeae III8MUl'8ments oomp&ft'd favourably with those entemd in 
the cor'esponding quarry ohaIans. Secondly the Sub-~mmittee relied on their oonelu-
sion, referred to in (i) below, that it was }bwible to aooount roughly for the whole quantity 
of stone actually received. 

(c) Dealing with the question whether atone l808ived from the Govemment quarry 
had not been illicitly miud with atone received from 8 neighbouring private quarry worked 
by the same contractor and thus paid for at a higher rate, the Q,mmittee held that therf! 
was no evidence of this having 0C01lI'I'ed.. They oonaidered, however. that more adequate 
aupervision should have been provided to render any suoh action impouible. . 

(d) On the general question of organisation, the ~mmittee held that it was in certain 
napectB defective. Their mmarks on this subject are reproduced below:-

" We oonsider that a mliable gazetted officer should have been placed in charge of 
the quarries, and that the meA81lrements of the stone and the preparation of 
the chalans should have been oonductAMi under his supervision. As regarda 
the stoneyard, we hold that in view of the magnitude of the transactions, it 
was a mistake to entrust its adminililtration and acoounts in addition to its 
complete technical supervision to an officer with no previous experience of the 
former matte18. We oonsider that Mr. B should have been employed (&8 
he was until 1918) in the capacity in which he was engapd, namely, Be a 
technical expert. and that the general orgaoilation and aooounte of the yard 
should have been in the batida of an officer of tbe Publio Works Depart, 

6 ment, of rank not lower than that of Eaoative Engineer t •• 

(e) A8 to the question whether the atone had all along been supplied by the oontraotor 
acoording to the specifications originally intended. the Sub-Committee held that there had 
been a departure from what W&8 undoubtedly the intenaon wbeu the original work orden 
were approved, and for this departure they could traoe no definite aathoriaatioD. It would 
alBo appear that the Sub-Q,mmittee felt that on a work 110 oonoeotat.cl1lDd with all p&rtI 
10 easily &OO8IIIible 118 the work in DeDU, it WIllI diIioult to believe tbat; tbe 08loera who from 
~ to time recommended aDd I8DOtioaed incnaeM in tbe rat. Went DOt fully ooptiMDt 
Of the (changed) natua of the atone whioh they W81'8reoeiving, eveo dIough DO record of 
the ohange in apeoifioation may haft been pJaoed on paper. 

(J) It appeared to the Sub·Com.mttt. that the Iyaf:em of meaeuring (for the p1rpo1a 
of papI8Ilt) the 1arpet eube wIIicJl. eouId be obUIiaed hom dNrlna the bIoak 01 roup 

• .... WIllI c1eDarted from at. Y8r7.-1.7....., 1IMt.,. ftnnMl the ahanae from thiI QItem 
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fAlife prev~g system of measuring the actual cubic conte~t8 ••••• ~ •• fSthe inevitable· 
~rollary to the ch4nge of specification referred to in clause (eJ above. . , 

(g) As regards the wastage factor, the" Committee, differing from all other ofticel"8 
who had exp1'e88eCi opinions on the subject at any stage, lefOmmended that dressed kerbs, 
tfles, and other useful pieces (hitherto treated as by-products, the reason being that stone 
had been utilised for these purposes because it was available and would otherwise have been 
wasted, although a cheaper material would have suftieed) should be treated as primary 
products, like dressed stone itself. On this basis, and making allowance (as they considend 
neoessary for some peculiarities (mentioned below) of the system of measuring dressed stone, 
they held that against the total quantity of 57·56 lacs cubic feet of rough stone utilised up 
to the 28th February 1927, primary pl'Qducts to the extent of 33·8618008 cubic feet, could be 
aocounW for, and that the resultant wastage which amounted to 23·70 lacs cubic feet 
to be aooounted for as by-products, o'r as dust,.gave a percentage of 41 only. The peculia-
rities of measuring dressed stOne are described below in the words of the Sub-Committee 
itself :- / 

"17. Before we proceed to the'actual quantity accounts, there are two o~r points 
which must be made olear. The first is that, when a stone is cut to a mould-
ing, the part chipped out to form the moulding is neglected and the measure-
ment issued and paid for is that of the original cube, i.e., the dotted line on the 

. ..----11.. • 
• 9"'---,----. 

left of the sketch above. The portion chipped out will, of 001l1'88, 
appear in the physical balance but as it forms part of the volume paid for 
it is no~ included in the ' wastage' as we would define the word". 

"18. The second point to be explained is that, in Delhi, the value of the stone issued 
to the buildings is based on the measurements of the stone as given in the 
drawings and not on that of the actual stone supplied. Thus, referring again, 
to the above sketch if the drawing shows a nine inoh stone but the 
actual stone is 11 inches deep, nine inches only are charged for ; it is, of course, 
more eoonomioal to issue the stone in its original rough depth than to trim 
oft the last two inches, but the result is that there is, in reality, more stone in 
the buildings than the aooounts show. It has been caloulated and we accept 
the figwe as a sufticiently close approximation, that the buildings contain 8 
per cent more stone than is shown as having been issued to them ". 

The latter only was allowed for in the oalculations referred t:> above. 
(II) The Sub-Committee consider that the percentage (41) of wastage, thus oalculated 

is not eX08Ssive. The only reason which they assign in support of this opinion is that in the 
case of Portland stone which can easily be quarried in regular blooks to seize a wastage of 
25·per cent in dressing, or of 30 per cent if the stone is required for complicated buildings, 
is usually allowed. 

(i) Comparing the reduced wastage arrived at as above with the quantities of ~as t 
and chips, which can aooounted for, they held that the by-products exceeded the wastage 
to be accounted for b 2·30 laos of cubic feet, even if no allowance be made for stone dust 
(estimated by the Chief Engineer at about 3 laos of cubio feet) which must have accumulated 
in the yard during the operations. Here, though the Committee realise that the discre-
pancy might probably be due, in part. to the allowance made by them for certB.in peouliari. 
ties of measurement [tJitk clause (g) above], they seem inclined to the view that this oompari-
IOn 811bstantiates the coni8ntion of the stoneyard staff that the rough stone eni8ring the 
yard had been under-rather than over-1II8a81I1'8Cl. 

(j) They comment upon the inadequate atteDtion paid to the importance of periodioar 
etook. tr.Iting, upon the adoption of au arbitrary peroeataQ,e for the ",aataRe aneli • applioa • 

• 
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. fllml to dNad Gtone, and upoa ftotitk;ae tWJl'tIiIeata of tile e .... of .... ,. •• 111. tale 
yard. and theyexpMl8d' the ofliDioD that Md etoft ..... __ • iDtel'VaIIB ... 
Moll \allAD18 eorreoted to 8pI8 with.. phyaioal "bill..., the wNt'. faotor would 
... be. known at _ early ~ of the prooeedinp, .d tJae IIOOOtIDta oowW bay. beea 
.... ted aoeor4inaly. t • • 

(i) On the point raiaerd by the Qmtrlll Aooo1lDt8 OftIoer in the ennet f!em hie n;port 
"hich is repmduoed in pai8ll'aph 11 of the Memol'Mldum, the 8ub.Oommi*M were of die 
Opinion that no uaefal object wuuJd be eerved by I'8OOmpilation of the IItYdOdftte at tile 
8Iioneya1'd a6 iJtilio, which wollId invol1'8 an enormous amount of lalJolat and be ...., *' 
r.t, on incomplete recorda. 

(I) The wast.age factor should be fixed on the basis of the information now available, 
the lateR at which the atone had been iaeued. should be revised, and extra charge should be 
__ aooordinfIly in the aooounta of the buikling works to which the atone W88 i.l8ued, aad 
thus the SuspeD88 aooount of the yard should be ultimately" oleared " (corrected). 

(JII) Special auention may be invited to the note, dated 31at May 1927, appeaded by 
tile Chief Engineel', to the report of the Sob-Oommittee. The pointe on which he differed 
hom his ooUeaguea have already been mel'l8Ci to. Ilia note, therefore, mainly amplifies 
BODIe other poiBta. Of tbeee only one or two may be mentioned here. The Chief Engineer 
atatea that the "meaa1ll'8ment of any bJook of atone by di1ferent observers produoaa 
ditlenmt results in almost every case and oonaecotive meaauremante eVeD by the same . 
observer will abow oonaiderabJe variations". He holda, therefore, that a check (in the 
atoneyard) of the original meaB1ll'8IDeIlte at the qoarriea was poeaible only if a oom,.. 
measurement was taLm of a .... quantity of atone ( .. y the oontenta of a oomplete rake) 
and the totals compared. He adds that even this method would bave been liable to 
challenge by the oontraotor if the reault .... lIDfavoorable tllJ him, and would have D80M-
litated a complete re-meaaurement which would aIJnod certainly haft proved that the 
labour had been wasted. The Chief Engineer does not Btate pointedly, but the inferenoe 
""Icnaly is tMt cheek 1DeM1Intmeata we. WIDDM!Jb y; yet be holds that certain obeob 
an applied becauee he DUliDtaiDa that the .. utte have prom tUt the ebeoD applied wem 
adequate. 
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RBPOBT' DA'1tD 'i'IoI: 4TH IfABoB: 1925, BY MB. A. OBoAD, wrmOUT APOO~ STAn-
1Dnft'8, lITO. • 

. S. E. II.· 
I made a quick rough oheck of aU stone lying in the y.-d OD the 14tiIl ."ember and 

8ubsequehtdays. • 
The major portion of the rough stone is lying in a big ataok not; oloaely pICked and 

nothing but a rough measurement would be possible unless the stone were extracted piece 
by piece and neatly stacked, this woald take a very long time and at the same time would 
interfere with the delivery of stone to the yard~ thing to be avoided especially now 88 the 
working season is in full 8~. I therefore took the measurements of the stacks and 
applied a percentage of 331 % for voids-this I reduced to 2Q. % for a neatly p1aoed staok. 

I found out the figures for stone under dressing from the mDDShis in oMrge of tIie 
aeotions and I think the figure is aoout correct. • 

The figures obtained are as under :-
1. Stone under dressing 
2. Stone being placed 
3. Stone at saws 
4:. Dressed stone 

Chmplete covered capitals 
Chmplete covered in hand 
Drons 
Debra Dun Stone 

5. ROugh stone 

6. Slabs 
7. Chai8ll81Oth ro Ifth 
8'. Bad stone Baluauli .. 

10,850 
1,424 
1,300 
5,280 

33 
2 

104: 

10,850 
1,4:24: 
1,300. 
6,336 
2,000 

120 
3,120 

2,000 2,400 

S. ft. 
53,316 

4,413 

193,000 

8,886 
5,295 
",GOO 

243,731 
say 2H,000 

The lroneyard accounts a1'8 made up on the 10th of each month 80 the eDot monetary 
position can be determined. 

Nowaru.ys stone is only measured on arrival at Delhi 80 there is no object in going down 
to the qur.rritlllBlleBI it is to measure 9,000 o. ft. lying at Barauli w~oh is 80 bad that it is 
not worth tl'ansportiDg and themfore should be written oft. 

The situation of the qumtitiea f1f stone' I8II8Wed ill t1te :t*d and isstaMi J8 mIlOmd to he 
.. tallow. on 10th November 1924. . 

Rough,.tone reoeived •• Red •• 1'.-0,'" 

Dr8Ued srone isaued 

. White ... 10,10,000 

Red 
White 

• ,«),oOO 

18,76,390 

• 
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ThiI waetapt is io be ~1DltAMl ~r ill the fellowing-
lMUMt iIaued to date 0 0 ' 0 , •• 

( .. .~ •• 

Eq1Iiva1ent in atone I/S-= o. o. · . 
U'" pieoea issued to date • 0 · . U __ pieoea in yard .. . . · . 

EquivaleDt in 801id etoD8 
" 

•• o. 

• 0 

• • · . 

'0 

12,M.I30 
8,68,000 

19.a,l30 
Ij,M,OOO 
1,85,000 
,,88,000 

8,M,OOO 

~,ooo 

So the total equivalent 801id atoDe DOyeither b&lIan or 1118_ pieoea is 17,16,000 o. ft 
, 

Deducting this bom the rough we find that l'J 4,0f)() 0. It. of atoDe aotuaUy went to 
make up the 18,76,390 c. It. of dreIaed atoDe. This is upIained by the over-all ID8&81II'8ment 
which is taken wheo a dreseed etooe is iaaued. 

The Q. and B. Oftioer expJaiDs that waetap is DOt 80 muah noWadays beoalll8 the firIt 
none moeived in the yard being bom the face of the quam. and IRIbjeot to weatheriDc 
".. found to be full of BIDAlI oracb Mld it disintegrated badly on being worked. 

At preaeot a waatage of 20 % on dreIaed atone is Wren but thi81ri1l have to be 1'8'rieed 
.. it is too low. 

AB the big rough atoDe staab oontAin both red and white .tolle and it is ilnpoaaible to 
IIpa!Me them they have bean talum toptber. 

Various checb on waetap Me beiDg made in the yard aDd 1riIl be reported on ".r. 

In order to 8OOO1IIlt lor the exouave quantity of I'8jeoted noue and. baUMt the total 
.... by items have baeD enmjned by fairing the iuaea over a period of I yean an4 apply-
big the same proportions to the totalialRle this worD out at 

. : 

Item I 
ItemD 
Itemm 
Item VI 
V"1808I)an8"'. •• 

• • .. 
•• 2,88,800 
•• 6,20,300 
.. 8,31,800 
•• ~,oofOOO 
•• 1,M,890 

18,76,390 

Items ~ m aDd VI whioh am tile __ ill yhiah tIIere ilmoet eattma fol'lD8 l"I~ 
11''76 or rt % of the totAl.....· . 

A .... 7'x.3'xIT=4I Co It. oa·dre "'I1IeMme-J JiIltali. 
(1)1~)(8'x9"xl' ,"')(1' r'=31' c. It. ·W .... M % of m-cl at.oDe. 

B6ugh meail1ll'8lDelllt 6' I"'xl'xl' ''''-18·7 OD cbwaing beaeme 
(J) 3' I'" xl' 6' x I' " _ '.. • • • • 

S'xl' 6"'xl""'-
."Xl'.J"'x9" = 
6' rxl' e"'xr'=: 

~ . . ' . 
!' 'W ... ~ lI'ot, of~' 

· . 
o. · . .. · . 

;.f . -~".~ .' 1toDt"_ 
l' .. P~.~,'I'rXa')(I"'_ 

•• • 0 

• 0 

o. • 0 

'0 •• 
" , 

· . · . · . .. 

" -

10·a 
'·7 
3·'7 
8 

, ' 
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• Keasmement i.e taken including uoreeoenoes 
• . ,~·-···'\r.·tC., (1):= 37.63orsay3%.· ._d .. -~ 

(2) Rough mea.urement 7'x3'x2' 2'= 
:Measurements including eICre808DOfB= 

Lossof6 %. 
3. A rough stone size 9'x3' I"xI' 7"= 

(G) makes 2 finished stones 
I~m llI-Archit .. 7' 7"x3'xl'6"= 

• 

Item ll-C. Courae .0 .3' I"x2' 5"xl'4:"= 

(b) A rough stone 5' 6,,'x4:' 4:"xl' 1"= 
makes 3 finished stones 

Item m-Coving 4:' 9"x4:' 6" x9 
Item ll-Coping 4:' 9" xl' 3" x 7 
Item IV-Veneer 5 X 3 X 15 

Cutting on Great Ball oornice 
finished size of stone ' 2" X 3' X 2' 2" = 

• 

(G) Cutting away to make moulding 3' 2"x2' 2" X 7"= • 0 

or cutting=20 % of finished stone. 
(6) Intemal angle F. CoUl'8e 

finished size 3' 5" X 3' 5" xl' 4:"= 
cutting I' 5" xl' 5" xl' 4:" 

3' 4:" x2' X 6" 
2'xl' 9"x6" 

cutting=M %. 
Chajja stone-

Rough stone IO'x3' S" x 4:"= 
Finished stone measurements IO'x3' S"x3"= 
Aotual measurements 3' 7" xl' X 3" 

2' 9" X Uij X 3" 
3' 2'x5' 10" x3" 

:wes on measurement 25 % 
Actual loss 50 % 

In making a drum there is a 2' loss all round in roughing. 
roup stoDe 3' 4:"x3' 4:"x3= 
rough dressed 3 X 3 X 3 :z: 

lOllS in roughing=IS%. 
o 

loss in cutting from square to roud ~ 
=~ 3x3-II (1·5)2 > 3 
=(~·9)3_ 

=C. ft. 6·3. 
In 27 c. ft. there is a loss of 6·3 c. ft. due to IhapiD.g=23 % 
Loll 011 ... "" Gnd colKftIU-

Roughing IS% of finished atone. 
Cuttma U % of 6nisbe~ It.cme. 

• 

. ·1 

.0 > 

.. J 

4:5 
42·6 

44·6 c. it. 

34:·2 
9·6 

4:3·S 
26 -[ o. ft. 

21·1 
3·9 
2·2 

27·2 

19·5 c. ft. 
3·9 o. ft. 

15 c.ft. 
2·5 
3·9 
1·7 

S·1 

12 c.ft. 
9 

6 

32·6 c. ft. 
27 

• 

• 



· The method adoptAMi tD endeavour to am .... MIOiDe idea of the pe~tage of".... 
and cutting compared with the ~t of"dreaaed afiODe ...... follows :-

Rough Mgiste18 are main_ned by the miatries in ohatge of the vario. ... of atone 
cutters. 1.'Jia!e regmu,1'8 show the IIl8aIJUrement 6f the rough 8tone iuued to them either 
from the aaws or the planes or diI80t from the yard. They a.Iao abow tt.e JDM8firement of 
dreued 8taDe turned out from the rough pieoe. It ill theretore poable tG trM'e. &mcMJ.Dt 
of ,...tage taking place in d.re88ing a &tone. There is aleo a CMttUiiD IbDoaDt of _tting 
on all moulded stones or stones which break back this cutting.. bean determined by 
having the stones measured on the work and the amount of time taken to determine this , 
cutting has reduoed the number of boob 8ubjeoUd U, obeervation but .. tbeae boob have 
been taken at random and from a C1I1'a)ry examination of the rest 888m to be quit8 the 
average we can aay they are fairly mpreMDtative of the J'8IIUMnder and of what is bappeniDg 
daily in the yard. It must be bome in mind that tbeae regiNn were inltitutbd to en-
oou.rage the mistriea to use the stone 88 economically 88 poasible and their reoords therefore 
tend to make wastage leas than it reaUy is. . 

< 

The avenge wastage on dreued stone after it has p8IJI8d through the ... or pi .... is 
17% to this must be added the wastage which 000UI'8 at the saws which iDoIadea a Sir 
oat and uaeleas pieces at the sides. Taking a out every 6' means a wastage of 7 % on the 
rough stone or between 8 and 9 % on the dreaaed piece. To this. must be added the loss 
due to squaring up which can aafely be tabn as 6% 80 the total wastage om be tabn .. 
30%. 

!he cdiwg which means the part out away to form the moulding or bl'Mk'" worb 
out at 10·2% of the dreaaed stolle this figure in no wayaftecte the stoneyard 1D888U1'81D81l1ill 
which naturally take the over-all meMUrement of the stone but it goee to acoount for to large 
quantities of balIMt and useless stone which enoumben the yard. 

On theee figures to% of the dreued stolle figVe repMll8Dta the quantity of 801id 8~ 
which may be ~ .. a bye prodoot of the major operation in the atonejwd. 

A. CBoAD.4-3-26. 
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• APPENDIX XIV . • • 
• . . . . 

• emoredum. tor the Ocddlittee OIl Publie AeoollDU 08 matwa dealt 
with in pa.ragta.ph 8t (page 63, Graut Be, Delhi Oapital Outlay), ~ 
the Audit and Appropriation Accounts of the Accountant General, 
Central Revenues, for 192~26. . • 

The object of this Memorandum is to place, before the Committee on 
Public Accounts, a fuller statement of the matters, relating to the 
Administration of Stores in the Delhi Public Works Department, which 
form the subject of paragraph 89 of the Accountant General's' Report on 
the Appropriation Accounts of the Grant for Delhi Capital Outlay for 
1925-26, having been broug:h.t forward in that Report from pv.ragraphs 
194-200 of the previous year's Report. 

2. The Committee of 1926 reported upon these matters, in paragraph 
63, Volume I of their Report, in the following terms :-

" 'Ve are informed that a departmental enquiry is being instituted to 
ellquire into the general questions raised by these paragraphs in 
regard to the eolleetion of material in advance or in excess of require-
ments and the position of the store accounts. We trust that the 
enquiry will result in improved control." 

This report was based on the reply to Question 969, page 182, Volume II 
of the same Report wherein, on behalf of the New Capital Committee, 
Mr. T. K. Rajagopalan, the Finance l-Iember of the Committee, on the 2nd 
of August 1926, stated as follows :- ' 

"Ir. BajtJgopCllcm.-I propose that pal'agraphs 194 to 200 he omitted for 
the preaent, because they are to be the subject af a departmental 
enquiry by Mr. Roche. The terms of refereMe fot tbJs enquiry will 
be practically on the lines proposed by the Auditor General.~' • 3. Thi. departmental enquiry had already beeD ordered in the New 

Capital Committee'8 Resolution No. 1109 en June 1926 whieh ~ reproduced 
below:-

"1109. Cotl8ickf'etl.-(l) No. 979-N.C£., dated the 29th :May lW6; ~ 
ing the Finance Member's note on the Baralrhuaba St&re cue, 

(2) No. 913-N.C.C., dAW the 12th :Mateh 19a8, ~ tie Audit 0Ik!m't 
letter in eon1lection with the accumnlation of stores in eertain IJm.. 
moDS, 

(3) No. 927-N.C.C., dated the 19th March 1926, regarding the Audit Oftlcer's 
letter in connection With certain shortages and losses in stores Written 
off during 19i4-25,- _d • 

(4) No. 9fJ3..N.C.·C., dated the 31st May 19~ rega.tding the Audit Officerl 
report in conneetiOD. with eartain 108BeB in electric I.-pt. 

ltesolf18d.-That . an enquiry into these matters be instituted by a Depart· 
mental oMcet. and that the Government of India, Department of 
Industries and Labour, be requested to nominate the officer by whom 
tile enquiry mould h held. 
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1M 
That at tile .enquii-y, the ~'Jaief EDgineer aDd the Audit· Department be . " 

represented. .. 
That ,a similar enquiry be instituted· in regard to any other irregularitiel 

that. have been ltrought to notiee by the Audit OfBce in respect to 
stores generally."' ' 

(The Audit Oftiee lettel'8 referred to in the New Capital Committee's Reso-
• lution deal with the irregularities mentioned in paragraphs 194 and 

195 of the Audit and Appropriation Accounts for 1924-25.) 
4. On the 11th August 1926, the Aeeoun~t General, Central Revenues, 

aant to Mr. Rajagopalan, with reference to his statement before the Com-
mittee on Public Accounts, a draft of the following ~rms of reference that 
the A.ccolriltant General suggested as likely, in the opinion of audit~ to 
lead to a useful enquiry :-

" (1) To enquire into the working of the system of purebases, issues, 
custody, verification, valuation, and accounting of stores in the Delhi 
Publie Worb Department, with special reference to matters brought 
to notice in the Audit and Appropriation Accounts for 1924-25. 

(2) To make recommendatioll&-
(G) for removal of defeets, and for improvement of the system generally, 
(b) for disposal of any unnecessary accumulation of stores, aDd 
(c) for eorreetions in accounts due to overvaluation of stores. 

(3) To determine the extent of responsibility of-
(G) Divisional 01Beers, and 
(b) ControlliDg 0ftIeers, 

in regard to serious ftDaneial irregularities in eonneetion with stores, 
whether already mentioned in the Audit aDd Appropriation .beGunta 
for 1924-25, or Dot. 

(4) To report upon the adequaey of the cjjseipJinary and preventive actioD 
abeacly taken by the local authorities, and of the reaoveries made 
towards any Jmown 10l8e8 to Govermnent." 

b. Replying demi-oftieially the same day to this, Mr. Bajagopalan stated 
that the President of the New Capital Committee and the :Members present 
when consulted informally were of opinion that the terms of reference had 
a1ready been set out BU1Iiciently 'in the Resolution No. 1109, dated the 8th 
aDd 9th June 1926 quoted above. With regard toparagrapb (1) of the 
Aeeountant General's draft terms of reference Mr. Rajagopalan observed 88 
follows :-

II-

• 
- - - - - - -

As regards item (1) of your draft terms of reference, however, I ma1 
tell you that the liew Capital Committee felt stl'dngfy that the enquiry 
should be eoDftned to the matten regarding skl1'e8 actually brought 
out in your Audit Report or Audit and Appropriation Aeeouta, uad 
~t ~re is no question of enlarging ita ambit to eover more paerai 
1P1leS." ' 

6. It will be seen from this that tbe New Capital Committee fett 
,strongl>: t~t the enquiry mould be confined to the mattel'l speeifteaUy 
dealt WIth In the Audit and Appropriation Accounts and should on 110 

• secount be extended to take in general illUea. 
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It is doubtful if this meets the wishes and Intentiolls of the Com-
• tnittee on Public Accounts as expressed in their Report, v-ide paragraph 1 

above. An enquiry on the genetal issues suggested by the Accountant 
General in his draft wo~d probably have led tQ more substantial results. 

7. The enquiry was entrust~d to Mr. W~ Roche, Executive Engineer 
of the United Provinces, Public Works Department, on his reversion from 
the post of Officiating Consulting iJngineer to the Government of India. 
The printed copy of Mr. Roche's Report is appended to this Memorandum 
for facility of reference. . 

8. It may be noted here that in paragraph (1) of his Report, 
Mr. Roche claims to have dealt gener.ally with the whole question of stores, 
tile result of the general examination being set out in paragraphs 42--44: 
of his Report while paragraphs 2-41 deal in detail with the irregularities 
pointed out in the Audit and A.ppropriation Accounts for 1924-25. His 
general conclusions are summarised by him in paragraph 44 of his Report. 
In his opinion :-

,. 

(i) The question of economy played too important a part as regards 
the staff entrusted with the custody and purchase of stOl'e.1l 
with the result that "the organisation was inadequate to 
deal efficiently with the purehase and custody of the 
stores ". 

(ii) "With the exception noted below the irregularities referred 
to in the Audit and Appropriation Report disclose no serious 
losses to Government. The exceptions are the excessive 
purchase at excessive rates of shellac, hides and leather laces. 
In the case of these articles a substantial loss was sustained_ 
The Stores and Traffic Officer (Mr ........... ) is primarily 
responsible for these losses." 

(iii) " Had, howe~r, the system been such as to render effective, 
the restrictions placed on this officer's powers of purchase by 
the Delhi Administration these losses could not have occurred. ' 
The system of accounts and audit then in, force must, there- ~ 
fore, bear an equal share of the responsibility for these losses. 

I am of opinion that the system of accounts and audit recently 
introduced together with the Chief Engineer's orders regard~ 
ing purchase of iitores are well calculated to prevent a repeti-
tion of the irregularities mentioned in the Audit and Appro- • 
priation Report." 

9. The following are the special defects brought to light by Mr. Roeh~ 
in paragraphs 2-41 of his report in respect of his enquiry in detail into 
the irregularities dealt with in paragraphs 194 to 200 of the Audit and 
Appropriation Accounts for 1924-25 :- • 

(i) In the" case of the following articles, the quantities purchased 
were excessive :--shellac, BUffalo hides, leather laces, and 
Linseed oil. 

(ii) !'he rates paid were exceffiJive in the case 9f the follow~ 
articles :-Kow wood handles, Buifalo hides, Shellac Leather 
laces, Rivets, Red Lead, and Lead-wool. ' 

(iii) The system of accounts in foree was such as to renderdeteetion 
of the fraud mentioned in paragraph 198 of the Audit -and 
Appropriation Accounts for 1924-25, most diffieult. • 

• 
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("') The. fact tbt the storekeeper wrote out the orders faeili_tM 
that iDterp?latiOll of items in -orders that ia suapected to •• 
oeeurred. 

It is important that eopies of orders be sent to the .A.eeotmt8 
Offiee~ as is now done. As long 88 steps are taken to ensure 
that copies aeat to ~udit can not be taD).pereci with, aD1 dUller 
of fraud should. be eliDliDated. 

( t1 ) The Divisional OfIlcer failed in his duty in respect to the pur-
chase of stores ; his action in splitting up orders to evade 
the limita imposed OD JWn W88 most reprehensible. 

(tJi) As copies of orders placeti by the Di~onal Ofticer were not 
eommUllicated to audit, the Audit OfIlcer could not exerciae 
the necessary control to see that the limits on the powers of the 
Divisional Oftieer were being observed, and the system- of 
accounts and audit (according to ::Mr. Roche) must bear the 
full responsibility for this. 

(mi) The Storekeeper was unfit for the responsibility which hi. 
position involved. 

10. At the instance of the New Capital Committee, their Finance 
Member further examined the extent to which the controlling officer was 
responsible for the payment of excessive rates. His conclusion on this 
point were :-

(6) That the controlling officer poeaessed the data necessary for the 
proper scrutiny of rates. 

(b) That the controlling officer did not scrutinise the rates of pur-
chll8eM by the Divisional Officer. 

Tlae Finance Member stated also that on his enquiry as to why the 
Chief ~r thought it proper to inform audit that there were no 
qta10gues while the 8uperintendiDg Engineer had the catalogues in his 
po8IJE8DQD, he was told that the Chief Engineer thoQlat that Audit was 
~ ita legitimate province in 8ski .. for the catalogues. 

11. The orden p8l8ed by the New Capital Committee OIl lIr. Roche '. 
report are reproduced in paragraph 89 of the Audit and Appropriation 
AOCOUDta for the year 1925-26. 

The findings and the orders of the New Capital Committee may be 
ammmarised as under :- . 

(6) The organisation was inadequate ro deal efleiently ·with th& 
purchase and eustody of stores. . 

t b) Apart from purchases at excessive rates of certain articlee 
mentioned in Hr. Roehe's report, the revaluatiion of stores 
may diseloee 10H8e8. 

(c) In luch a project, it waa ~ tbe public interest that atons should 
be Itocluwl witlaop;t striet raereaee to a time-limit within which 
they could be utilized. 

•• ,,--( Copies of anola orcien 8ft Bot required to be co1D1DUDieated . to audi' 
.. ,. ... -- the &y8tem prMerihec1 in tile Code rules). 
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(d)' Th~ riiJr .as legiWu,ately t~.()f 8~erime~D8 with cheaper 
, • substitutes, whell faced with &J), ~JlQl'IMJ. rise in prices ill 

tbe I)laterials ordinaril, held, 
(e) The change of system recently introdlleetl will improve the posi-

. tion considerably. 
(f) The Divisional Officer failed in his duty in respect to the pur-

chase of stores, his action in splitting up orders to evade tlie 
limits imposed on him was most reprehensible. If he were 
still in their employ, the Committee would have taken suitable 
disciplinary action against him in the absence of a satisfactory 
explanation. 

(g) The explanatiol\ of the Superintending Engineer h; not w)1011y 
satisfactory In regard to the supervision exercised by him 
over certain purchases made by his subordinate. officer, 
within the powers delegated to the latter. 

(h) It is the provisional conclusion of the New Capital Committee 
. that the irregularities of the Divisional Officer should have 

been brought to 'notice by audit at a much earlier stage, and 
had this been done, a continuance of the irregularities would 
not have been possible. 

12. The orders of the New Capital Committee seem to suggest a few 
important points for the consideration of the Committee on Public Account~ 
and these are detailed in paragraphs 13 to 18 below. 

13. Clause (c) of the Summary in paragraph 11 above.-It will be 
seen on reference to paragraph 88 of the Audit and Appropriation AOO()unts 
for 1925-26 that out of the stock, of book value Rs. 35.37 lacs at end of 
1925, only stock valuing about.B.s. 7 lacs, as worked out below, was likel7 
to be ~d during the next 12 months :-

Total book value 
Deduct estimated loss 
Deduct surplus stores 
Deduet stores in excess of 12 months' 

requirements 

Value of stock likely to be used in 
next 12 months . . 

Rs. 
Lacs. 

7.20 
7.66 

13.69 

Rs. 
Lacs. 
35.37 

28.55 

6.82 
These figures seem to show that the irregularity of purebasi. articl18 

considerably in advance of requi~en:;tents was not confined to a few artielee 
mentioned by way of illustra.tion in the Audit aP.d Appmpriation Accounts 
for 1924-25 ; yet the detailed eaquiry was conlj.~d only to the purchases of 
those few ~rticles only. 

It lQ.ay be pointed out *8t the figure of 35.87 lacs of Npees rei6JTed 
to is under reserve stock only, that is, it is exclusive of manllfQ.ctnre aceonnts 
of stone, bricks, marble, w.ater supply tDateriats, aDd of ballast, etc,,-
referred to on page 492 of the Au<llt .end Appl"lOf)riatioD A_oUllts. It 
also excludes the vah~e o.f m4terials (.$bout Ri. 7 loes) eollected. for speejfle 
werka anci Bot for general purposes. 



This raises the question whether in a pIaee like Delhi; it is nec~ 
to. collect materials in reserve stock 80 largely in ~eess of 12 months' 
requirements. If it is to be conceded that even at a place like Delhi it is 
~ecessary to collect materials ( excepting articles to be obtained outside 
India) years in advance of requirements, probably much heavier collections' 
in advance of requirements will be consequently justified in out of the way 
pJ.aces. The rule on the subjecf as prescribed in the Public Works Depart-
ment Code of the Central Government is reproduced below :-

" Ordinarily, materials should be purchased only for works in 
progress, and petty stores obtained, if possible, from a supplier 
who should enter into a contract for them at schedule 
rates, and 110 reserve 0'/ stock should be kept. But in the 
case of any division in whieh, owing to its remoteness from 
markets or for any other reaso:ps, it may be considered abso-
lutely necessary that a reserve should be maintained, the 
local Government should sanction a maximum value of 
reserve stock, and, if this has been done, the Executive 
Engineer is authorized, subject to the approval or sanction 
of the estimate therefor, to purchase or manufacture to an 
extent sufficient to keep his stock up to that limit, the sanc-
tion of the superior authority being required only when it 
is desired to exceed it. The maximum should be kept at the 
lowest point compatibu with ef/icieflCY, and the stock returns 
of divisions should be carefully scrutinized by Superintending 
Engineers, from time to time with reference to this point 

" 
14. Clause (d) 0/ tlte Summary in paragraph 11 above.-This seems 

to refer mainly to poroelain conduits referred to in paragraph to of 
Mr. Roche's Report. If so, it would appear from item (M) under. obser-
vation (c) relating -to the Stores Account on page 491 of the Audit and 
Appropriation Aceountsfor 1925-26, that the ' experiment ' of purchasing 
these articles resulted in a loss of Rs. 50,000. The departmental Accounts 
Officer's report on these articles is reprodu~ below :-

U The porcelain conduit fittings referred to in Mr. Roche's Report were 
examined in company of the Executive Engineer, VII Project Divi-
sion. The material was found to be stacked in an open room in 
Government House and were not 81l8eeptible of verification except at 
considerable expense. The articles seem to have no intrinsic value 
and the qnestion of their disposal is being taken np separately." 

It is a question for consideratiOri whether there was sufficient justifica-
tion for launching on an experiment which ended in a loss of Rfi. 50,000 .. 

• 
~' ~5. (JltJ,us-e (f) 0/ fhe 8vmmary in parag,.a.ph 11 above.-In view of 

the f8\1t that the state of affairs had been brought by jludit to the notice 
of the Chief Engineer as long ago as the end of 1924, it is for considera-
tion why , suitable diaeiplinary action ' such 88 referred to now by the 
New Capital Committee could not have been taken against the Divisional 
Officer who was on duty under the Delhi Public Works Department, till 
2~ February 1926, when be was allowed to prooeed on 4-1 months' leave. 

. Did the Chief Engineer take adequate action , 
}6. C~tU~ (g) of .t~ 8.umr,mMJI. !ft paragraph 11 above.-It is also for 

~erat!OD If the disciplinary actIon taken against the Superintending 
.Engmeer 18 adequate. . 
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• 17. Clavse (h) of the Summary in paragraph 11 ab~ve.-This clause 

deals with the alleged failure of audit. In addition to anything that the 
Auditor Genera) may have to say on t4is subject, the following points may 
p~rhaps receive the consideration of the Commit~e on Public Accounts :-. . 

(i) Whether the alleged failure of. audit to discover irregulal' 
practice earlier, even if proved, absolves the Executive and 
the Controlling Officers from any share of their responsibility 
for scrutinising the executive acts of their subordinates . 

. 
(ii) Whether sufficient action was taken on the consolidated state-

ment submitted periodically by audit to the Chief Engineer 
showing the opening balances, recei pts, issues, and cl9sing 
balances of the value of reserve stock, and whether a review 
of such statements did not afford an opportunity for dis-
covering that stock was being collected in considerable excess 
of or in advance of probable requirements. 

(iii) Whether. sufficient facilities were furnished by the Chief 
Engineer to audit to see that the subordinate officers were not 
purchasing stores at rates in excess of market rates. 

Paragraph 10 of this Memorandum shows the attitude of the Chief 
Engineer in regard to the scrutiny of rates by audit-, and it does not noW 
lie . with the executive to blame audit for not helping them earlier to do 
their duty.· 

Th., few instances dealt with in the Audit and Appropriation Accounts 
for 1924.-25 are the result of a very limited test check by audit workiq, 
1rithout. any facilities being afforded to them and they merely indicate 
the purchases having been made at. excessive rates, ete. It is for con-
aideration whether a fuller enquiry was made to ascertain all other casu 
in which excessive rates were similarly paid. 

(iv) Whether it is not a fact that the authorities of the Delhi Public 
Works Department were unwilling to folloW' the system of 
accounts prescribed after long experience, for the' Public 
Works Department, for all provinces, and whether the Chief 
Engineer did not insist on trying his own system of accounts 
which relied more on departmental checks than on audit 
control on the lines followed elsewhere. It may be relevant, 
in this ~onnection, to quote the following extract from the 

. Auditor General's evidence as recorded in answer to Question 
983 at paf!e 184, Volume II, of the Report of the Publics 
Accounts Committee on the Accounts of 1924-25 :- • 

"Sir FrederiC GauntleU.-Sir Hugh Keeling strongly resisted the adoption 
of the ordinary system of public works accounts." 

18. In connection with the alleged failure of audit, it may be of 
interest to scrutinise in particular the allegations made against audit hi 
paragraphs 21, 33, 37, 39,40 and 44 of Mr. Roche's Report. and to examine 
how far, according to the ordinary system of Public Works audit that 
ofBcer's complaints are justified. The allegations would have been j~tified 
1I1'72Fin • 
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• • 
to the extent indicated below, if the ordinary system of Public Wora 
Accounts and audit had been fo11owed in the Delhi Public' Works Deput-
ment :-

PalLot 
1Ir. Bocbf°. 
• ]I,epcIIt. 

I 
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• • .• ANNEXURE TO APPENDIX XIV. • • 
• • 

Report by Mr. W. Roche, I.S.E., on the aJIeged irregularities in coDDection 
. with Public Works Department Stores at New Delhi. 

(1) In accordance with Resolution No. 1109 of the New Delhi Capital 
Committee, I have enquired into the irregularities brought to notice by the 
Audit Office in respect to stores in the custody of the Public Works Depart-
mcnt~ New Delhi. The enquiry was held at New Delhi from 21st to 28th 
August. The Audit Department was. represented by Mr. Harris, Deputy 
Accountant General, C"entral Revenues, and Mr. Gursaran Dass Mehta, 
ARsistant Accounts Officer~ Central Revenues. 1\Ir. Gl'indal, Central 
Accounts Officer, also attended.throughout the enquiry. The Public W()rks 
Department was represented by 1\Ir. Sale, Officiating Chief Engineer, 
Mr. Donkin, Superintending Engineer (Electrical and 1\Iechanical) and 
IVI r. Wemyss, Stores and Traffic Officer. 

'fhe enquiry dealt generally with the whole question of stores and in 
piuticular with the irregularities referred to in paragraphs 194 to 200 of 
the .Audit and Appropriation Report of 1924-25. The results of the 
enquiry can in my opinion be best placed before the New Capital Committee 
by first examining in detail the irregularities referred to in the Audit 
and Appropriation Accounts and then giving my conclusions regarding the 
general qllestion of stores. Paragraphs 2--41 of this report deal in 
det.ail with the irregularities while paragraph 42 et seq. deal with the 
general question. The marginal references indicate the paragraphs and sub-
paragraphs of the Audit and Appropriation Report under considera-
tion. 

(2) Paragraph 194 (i), page 136.-These stores were purchased 
l"vr camps, etc., during the Royal Visit. They were then taken over as 
ordinary Public Works Department stores to avoid a heavy loss to Govern-
nl~nt which would have resulted had they been sold by auction which was 
the only alternative. Stores worth Rs. 87,000 were reported surplus by 
the particular Division in which they were on stock, they were not, how-
(lver, surplus to the requirements of New Delhi as a whole as is shown by 
the fact that the balance of these stores now remaining in this Division is 
only Rs. 8,800. 

(3) Paragraph 194 (ii), page 136.-The figure Rs. 65,000 represents 
the ,'olue of the materials at Site Account iIi 1925 for the construction of 
(Jazetted Officers' bungalows, a project costing over a C)'ore of rupees. The 
I,rnj(ct is not yet comple~e,. five mor~ ~ungalow') remaining to. be 
huilt. The value of the materIals at SIte IS now Rs. 18,600. 1\iaterials 
11"1 ust be collected in advance if building work is ,not to be delayea and 
Us. 65,000 cannot be regarded as in any way e!l':cessive for a work costing 
over a crore of rupees. 

The brass hinges costi:pg R~. 24,000 formed part of a consignment of 
fittings etc., purchased from England. For the sake of economy it Wlls 
de~ided to use cheaper hinges for the Gazetted Officers' bungalows and the 
brass hinges have been utilized on more important buildings. The balance 
DOW remaining in hand is under Rs. 1,500. 
LFinD • 



(4) ParairaPh 19' (iii), pap lST.-The excessive' p~haseR ouIy. 
of the stores mentioned is dealt with .in this paragraph, the question of 
excessive cost being dealt with under paragraph 196 of Audit and Appro-
priation Report. The late Stores and Traftie OfIlcer (Mr. Posth) was 
responsible for these purchases and as he has left Govemment service it 
is now impossible to question him in detail, his written explanations are, 
Itowever, on record. 

8hellac.-llr. Posth has explained that he was given to understand by 
the storekeeper (since dismissed) that large. indents for shellae would soon 
btl coming in in connection with woodwork and he placed the orders accord-
ingly. This is to a certain extent oorroborated by the fact that the pro-
rlOseq arrangement for woodwork was actually altered from a depart-
mental one to a contract under which the contracton; supplied their own • 
Platerials. The orders were undoubtedly ill excess of requirements and 
lIr. Posth who placed nine separate orders should have seen much earlier' 
that the consumption of shellac did not warrant the orders he was placing. 

Ruffalo hides.-llr. Posth has explained that he understood large 
indents were coming in for leather for making cltursas.· There is no doubt 
that the orders were very much in excess of requirements. There is, now, 
however, considerable doubt if Mr. Posth actually did sign the orders as 
they now stand. Cases of interpolations in orders after signature have 
been proved as far as they can be proved under the system of orders then 
in force. From an examination of the orders, I agree. that there are good 
grotmds to believe that a considerable amount of the orders for hides were 
p1a(,-ed by the storekeeper adding items to orders after signature by 
Mr. Posth. 

Leatler lace,.-Here again the orders placed were considerably iD 
exeess of requirements and the ease is similar to that of the butralo hides 
referred to above. 

1Ata.ua Oil.-Out of the 1,400 gallons purehued, 700 gallons have been 
eonsumed and the balance will evamany be consumed. The order wu 
ulldoubtedly in excess of requirementa. Mr. Posth expJained that he 
anticipated heavy demands on aceouut of woodwork as in the case of 
Ihellae. 

Country 8oap.-In this ease, tenden were called for and a very favour-
ahle offer was recaeived. Advantage was taken of the low question to place 
8 fairly large order. The 1088 bv evaporation valued on paper at B.s. 350 
doeR not represent an actual l088·to Government of this amount. Only the 
moisture had evaporated and the remainder, though lighter, st~ll ~ 
its active qualities as soap and weight for weig~t would go further in use. 

(as) P&rap'I.ph 1M (tv), pap 18'1.-These lead sheets were pur-
c-hased for joints in the st()De columns at Government· HoWIe. Work did 
not progress as rapidly 88 antieipated and they have been OD stock for IODle 
time but are all required for the completion of the works. The sheets were 
purchased at the low rate of Ra. 37-8-0 per ewt., while the ra~ in 1925 
is'reckoned at Ra. 55 per cwt. There has thtl8 been a considerable saving OD 
tht traD88(,-tion. 

(6) Pangraph 1M, pap m.-At the foot of page 137 of the Audit 
and Appropriation Report general remarks are made reprdiat tJae .. oUt 



of- surplus 8tock. These remarks are based on the Annual -Certificates of 
-BaJances (Form 91). In this return tne Divisional Officer enters the 
total of stock in excess of the requirements of the Division for the next 
twelve months but a foot-note shows that " sny other period that the 
Local Government may have prescribed " may be substituted for twelve 
lUonths. While a limit of 12 months' requirements might be suitable in 
an ordinary Public Works Department Division from a practical poil!t 
of view, for a large work such as the New Capital, the limit is one which 
it w-ould be practically impossible and certainly uneconomical to work up 
to. The varied nature of the. work necessitates a very large amount of 
miscellaneous stores being in hand if worlt is not to be interrupted. The 
.limit of reserve stock .:fixed for the' New Capital is &. 50 lakhs, the 
actual balance was Rs. 391 lakhs which is well within the reserve .limit 
and certainly cannot be regarqed as excessive for a work of this magnitude. 
The figure Rs. 3,59,000 for stores available for sale or transfer does 
not mean that this amount of 8tores is surplus and available for sale or 
transfer outside New Delhi. The figure is the aggregate of items reported 
by all divisions as surplus to the immediate requirements of the 
individual division i"eporting and available for transfer to other divisions 
where they can be utlized. I have examined the details of the figure 
Ra. 49,000 for unserviceable stores. Of this amount B.s. 20,000 representCJ 
the value of conservancy appliances which were in constant use and were 
unserviceable from fair wear and tear. The articles in my opinion should 
have been treated as ,Tools and Plant and not as stock. (A further 
Rs. 8,000 represents the value of stone excavated for the foundations 01 a 
building which was taken on stock and credited to the estimate for the 
building concerned as it was expected the stone could be used in other 
buildings. The stone was subsequently found unsuitable and was written 
orf stock .and its value debited to the estimate which originally received 
the credit.) There was no actual loss in the transaction. Deducting t.lJ.ese 
two items the balance Rs. 21,000 represents the actual value of stores which 
have beoome unserviceable. I do not consider this loss an unduly large 
one. 

(7) Paragraph 194 (i), page 138.-When the cement was received 
SOblC of the casks were found damaged and instructions were issued that 
t4e contents of the damaged casks being of doubtful quality were not 
to be used on important works. This was used up on works of minor 
importanc' and as a result could not be consumed immediately. Of the 
2,400 tons received all has been utilized except 61 tons which have perished. 
The total wastage is, therefore, 2.5 per cent. which is a very small loss on 
lin article like Portland Cement. 

The figures of Rs. 52,000 loss due to perishing and Rs. 32,000 loss due 
to revaluation are incorrect. As this case is a typicaJ example of th~ diffi-
culty of accounting- for stores under the Public Works Department system 
with a fluctuating market and as it also tends to show the erroneous 
impression which may arise from an examination of the stores account for 
OIJe particular year, I will give the history of this cement in full. It 
mnst be borne in mind that the market price of Indian cement fell froJD. 
about Rs. 120 per ton to about Rs. 30 per ton between 1920 and 1924~ 
In 1920, 2,400 tons of Portland Cement were purchased from England 
and cost Rs. 105 per ton. The issue rate was :fixed at Rs. 130 per ton . 
.A II the cement except 500 tons was consumed and issued at this rate.. 
On the 1,900 tons consumed in this period there was a stock profit of.. 



Its. 47,500 ow~' to the difference between issue rate and cost" price. tu. 
February 1924, the issue rate of English Portland Cemenf was reduced 
to Rs. 78-12-0 per ton and in April 1924 it was further reduced to Rs. 35 
per ton to agree with the lhen current iS$ue rates of Indian cemebt. The' 
fignre Rs. 32,000 given in the Audit and Appropriation Accounts as loss 
du~ to the revaluation of English Portland Cement appears to represent 
the l~ on both English and Indian cement owing to revaluation. The 
actual loss on aecount of !'evaluation of English cement owing to the 
reduction of the issue rate to Rs. 35 per ton was Rs. 13,737. The total 
loss by perishing was 61 tons at Rs. 35 or B.s. 2,135. The total loss due to 
revaluation and perishing1 therefore, fDlounts to Rs. 15,872 against a profit 
of B.s. 47,500 due to high issue rate previously referred to. The figure 
of Rs: 52,000 said to be loss due to perishing appears to be an item of loss 
on exch~e. I may remark that both the items of Rs. 52,000 and Rs. 32,000 
Jre included in the item of Rs. 94,000 slwWD as losses on Building materials 
in the statement on page 150 of Audit and Appropriation Report and this 
la~ter figure will be dealt with in its proper place. 

(8) Paragraph 1M (il), pap 188.-These closets .were purchased in 
1920. Ad\"antage was taken of the high rate of exchange to place a large 
order. It was then intended to fit these closets in clerks and servants' 
quarters. It was subsequently decided to omit these closets in quarters 
and replace them by pail dePots a scheme for which has recently been 
sanctioned. The closets will all be utilized in connection with the pail depot 
sch~e. 

(9) Paragraph 1M (iii), page 1S8.-The pig lead was purchased for 
plumbing work in connection with the closets referred to in Inert paragraph. 
It ha, since been all uaed up on other plumbing work . 

. (10) Paracraph 1M (iv), pate 188.-This steel work was pur.chased 
for the reinforced concrete foundations of the War Memorial. A detailed 
estimate of the foundation had been prepared but the plans of the proposed 
superstructure were subsequently altered. The alteration in design allowed 
a cheaper class of foundation to be employed. Although there was a 
1OP.~ of some Rs. 7.500 owing to the fall in price of steelwork the change 
in design effected a saving of some Rs. 3 lakhs. 

(11) Paragraph 1M (v), page 138.-This is part of the case dealt 
with in paragraph 3 of this report. Pipes were used for the distribution 
of "",ater to the works during construction and on completion the pipes 
were transferred to other works. Depreciation on the pipes while in use, 
estimated at RB. 9,000 was charged to the works. The procedure was quite 
correct, and no question of purchase in ad vance or in excess arises. 

A certain amount of glass purchased for Gazetted Oftlcers' bungalows 
was in excess of requirements and was used up in Orthodox Clerks' quar-
tel&' A sum of RB. 1,2,(5 representing the fall in' market price was 
correctly charged against the former estimate. The amount is a very 
trivial one in estimate costing over BI. one erore. 

. '12) Paracraph 1M (vi), page 138.-Spun yarn was purchased in 
September 1920 for pipe laying which was in progress in 1921. Owing 
to a transfer of divisional charge the existence of this material was over-
looked when the pipelaying was in full swing 80 it was not all used up. 
As regards the shortage this spun yam was used as a bed to unload stone-

• ware pipes on at th~ railway siding. Some cables caught fire at the siding 



• • • 

1.7 
• dd some 1am 'was also burnt but the writing off ~f the ysm burnt waS 

overlooked at -the time. • 
(13) Paragraph 194 (vii), page 139.-These iron trusses were used 

'in the roof of the· mortar mill .shed during ttJ.e construction of Indian 
Clerks' Quarters. On the completion of the work the trusses were trans-
ferred to other works and the depreciation charged ag~.inst the estimate 
for Clerks' Quarters. The procedure was quite correct and there is JiO 
question of excessive purchase or purchase in advance of requirements. 

(14) Page 139.-The question of stores in connection with the. 
Royal Visit referred to on page 139 of Audit and Appropriation Report 
is dealt with in paragraph (2) of ·this report. The item of Rs. 5,000 
referred to represents the value of stores taken over by tne Health Officer 
(principally 13 sullage carts). The representatives of Audit hold that 
these stores left over from the Royal Visit should have been kep16 in store. 
as a charge to the Royal Visit until required by the Public Works Depart-
ment. From an accounts point of view this is no doul)t correct but I 
consider that the practical difficulty of the storage and custody of the 
stores in the meanwhile and the probability of their being entirely over-
looked when required made this course most undesirable. The course 
adopted was that the Public Works Department took over such stores 
as were likely to be of use and this appears on the whole to have been the 
best solution. 

(15) Pages 136 &J¥l139.-The question of the responsibility of the 
Superintending Engineer referred to in the opening and closing para-
graphs of paragraph 194 of the Audit and Appropriation Ifeport is dealt 
with in connection with paragraph 196. 

(16) Paragraph 195 (a) and (b), pages 13~140.-The figures 
quoted were taken from a report by the Central ACCOIDits Officer which 
was admittedly incomplete at the time. Complete figures .for the 
Barakhamba 'Stores were put before me. This store depot contains 
practically all the valuable stores and is the depot referred to in para-
graph 195 C,b') of the Audit and Appropriation Report. For the five 
years 1920 to 1925 the total shortage and surplus were as follows :-

Shortage 
Surplus 

Nett shortage . .' 

Rs. 
73,572 
43,228 

30,444 

This amounts to a nett shortage of about Rs. 6,000 per annum. The issues 
'during this perioq amounted to Rs. 85 lakhs 80 the ~rObS percentage of 
shortage (neglecting surpluses) on the issues" was 0.87 per cent. while 
the nett percentage of shortage (including surpluses) was 0.36 per 
cent. A nett shortage of 0.36 per cent. over 5 years or 0.07 per cent. 
per. annum is, I consider, .a most satisfactory state of affairs and one on 
whIch the officers responsible are to be congratulated. 

(17) Paragraph 195 (0) (i), page 140.-In 1921 and 1922 a total of 
53,000 bulbs were purchased to meet the requirements of New Delhi and 
for the Royal Visits. Those required for the latter purpose were issued 
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after the boxe2 had ooen opened and only undamaged bulbs ",ere issueP. 
The total breakages thus fell on New Delhi and amounted. to 7,400 or 14: . 
per cent. of the total. In view of the -fact that these bulbs had to be 
removed on several occasiops owing to laek of proper storap ~mmoda
tion the breakage was not unduly high fOl" such a fragile arti61e. The lOll 
of 7,400 bulbs is solely due to breakage and does not include any bulbs 
taken baok after the Royal Visit . • 

As regards the justi1ieation of purchasing 80 many bulbs I have ex&-
~ed the ordinary issues of bulbs in New Delhi an~ find that the average 
for the past three years was 15,000 per annum. In one of these years the 
CoDBUlllption was as high as 24,000. The purchase of 53,000 bulbs ia. twe 
lears to meet the requirements of th~. Royal Visit in addition to ortiiDuy 
requirement" cannot· be regarded as excessive. 

(18l Paragraph 181 (c) (ti), pap 140.--As a result of Royal Visite 
and other public functions a quantity of coloured bult>l!I, 1iags, etc., had 
accumulated in the Public Works Department stores. These were sur-
plus stores not bome on the books of the Department and in most eases 
were of no intrinsic value. No separate account was ~ept of these stores 
as should have been done and the storekeeper submitted a survey report 
erroneously assuming that they were on the books of the Department. 
The write off was sanctioned but not against the Royal Visit head as 
stated. On the stores being verified the error was discovered and the 
write off cancelled. These bulbs had no connection with the 7,400 bulbs 
referred to in the previous paragraph. These surplus stores were hired 
f()r public Uta qtiasi public entertainments. All the coloured bulbi 
(9,000) have since been sold for 10 per cent. in exce88 of their i88ue value. 

(19) Paragraph 191 (d), ,.,.. 1to-l61.-The :lugg~tion made 
that coal should be verified on receipt is most desirahle in theory but 
most difficult to carry out in practice during construction. Coal waa 
received at six separate points and yerification would bave involved the 
purchase of several large weigh bridges capable of wei,hing full truck 
loads. This would have involved a very large expenditure for very little 
tangible result as the value. of any deficit found on delivery could neither 
be recovered from the Railway nor from the supplier. The representa-
tives of Audit agreed that the only practical result of such weighing 
would be to enable loss in transit to be separated from wastage after 
receipt. This appears a very small gain for the expendi ·ure which would 
be involved. The actual shortage of 1,000 tons- of coal in over Ii years 
represented a 1088 of 3 per cent. on the quantity purehased. As this 
ilgnre includes 1088 in tr8.ll8it it m\Jst be regarded as UDUSUally small. 
Where coal will. be supplied permanently, as at the pnwer house, biBB 
have been oonstructed 80 that the quantity <U coal recflived can be ven. 
1led. • 

(20) Paragraph 181 (,), pap 1U-In 1919, steet conduits for elec, 
tric wiring could no~ be pr~ured in India or in England. It Wal 
thought that porce1am condwts C()u1d be successfully substituted and 
lOme Rs. 50,000 worth were specially manufactured in J ndie. These 
w!re a complete failure as they .proved porouS and did not protect the 
WIres from damp. They are bemg utilized as far as possible in unim .. 
po~.ant sites where there is no danger of damp. Th"!re was no roo. 
avaIlable for the storage of these articles in an1' regular BtoreI 
tJOdown, 80 they had to be stored to unoccupied • buildings. TlUi 
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involved several removals as buildings were. re<iuired' for occupation .. 
• These remdvali and moving the con"duits for verification resulted in a con~ 
siderable amount of breakage of these fragile articles. No one can be 
)J.eld resllonsible for the breakages and the morEJ frequent verification sug-
gested would have resulted in niore extensive breakag,~s. 

(21) Paragraph 195 (f), page 141.~Under Article 227 (d) Ch:,il 
Account Code, Volume I, all sanctions to write off should be communicat-
ed to the Accountant General. . As far as can be traced no write off was. 
communicated to Audit from the start of the Delhi works until 1924. 
with the exception of a write· off for Rs. 37,000 in 1922, which was for-
warded with the proceedings which l~d up to it. If the loeal Administra-
tion is to blame for not having communicated these sanctions I am of 
opinion that the Audit Officer is equally to blame for not having noticed 
the omission for twelve yeaM. • 

As regards the general question of balancing lihortage and surplus 
referred to at the bottom of page 141 and top of page 142 it must be borne 
in mined that the stores at New Delhi are most comphcat~d and some are 
of such a nature as to require ·an expert to distinguish between them. Un-
less a much more highly paid staff were employed mistakes in classifica-
tion are certain to occur. The representatives of Audit stated that the 
principal Audit objection was to shortage of one article being balanced 
against a surplus of a totally different article. With this I entirely 
agree. We examined a survey report which was under preparation for 
submission to the New Capital Committee and it was agreed that the 
detailed iDformation there given would enable Audit to make all neces-
sary check. 

(22) Paragraph 195 (g), page lit.-Paragraph 208 Public Works 
Accounts Code lays down that as soon as a discrepancy in stock is notjced 
the book balance must be set right, but a reference to paragraph 211 of 
the same code will show that the procedure laid down may be altered in 
the case of construction divisions where there may be a large concentra-
tion of stores. Rules relating to revised system of stock accounts for the 
Public Works Department, Delhi hovince, were issued in 1922 with the 
concurrence of Audit. Paragraph 8 of these rules relJ.ds as follows :-
It will be the duty of the Stock Verifying Officer, who will be attached 
to the Central Office to actually count, weigh or meaSi1re all articles in 
stock, and to record the result of such count in the Tally Card, and in 
the Stock Ledger form in the columns provided [or the purpose. The 
procedure followed in the case undet: reference was in accordance with 
the rule quoted above. I cannot understand why this objection was. 
bJ:ought fOl'ward in the audit and Appropriation Report when the pro-
cedure adopted was in accordance with the special rules laid down for 
stock accounts in Delhi Province. • 

(23) Paragraph 196 I (i), page 14S.-The. Stores and Traffic Offic~ 
(Mr. Posth) who made this purchase has explained that he had previous 
ly called for tenders and tried some samples of know wood handles from 
Peshawar offered at rates more or less similar to tho&e quoted in the 
Indian Trade Journal, but" they were found unreliable ond that he pur .. 
chased locally so as to have a hold on the contractor should the handle. 
prove unsatisfactory. The figures from the Indian Trade Journal of 1st 
May 1924 are incorrectly quoted in the Audit and Appropriation -Accountt' 
and the representatives of Audit were unable to say if these rates were • 



t60 

H ex-godown ,~, ,', F. Q. B. " or delivered at site. I pers~nally ~xamined 
the handles and am of opinion that they could not have been delivered at 
Delhi at anything like the' prices quoted by Audit. I am, howeyer, con-
vinced that the rates paid were excessh:e for these cla~~~es of handles. 

(24) Paragraph 196 I (ii), page la.-The excessive quantity is ~l
resdy dealt with in paragraph (4) of this report. The !'tlte of 10 to 13 
annas per pound qu~ted ~o~ the Indian Tra~e JO?rllaj iR a ~{adr~s 
quotation and there IS no Indlcat.e of the qualIty. rh~ quotabon IS 
probably for bides in bulk for export: ~ have ascert:tin.ed that the 
Indian Stores Department purchased hIdes in Cawnpore m 1924 lit Ra. 
1-8-0 per pound. To this must be added the freight t~ Delhi. It is pro. 
hable. that as the hides were intended for charases 8elect~<l hides only were 
purchased. Freight and the special selection would probably account 
for a rate of about Rs. 2 per pound, agairutt Rs. 2-12-0 paid, 

I consider that the rate paid was excessive but not. as wildly extra-
vagant as would appear from the Audit and Approprila fion Report. 

(25) Paragraph 198 I (iii), page IM.-Mr. Post!J. has stated that 
when tenders were called for shellac in 1922 the lowe~t received was 
Ra. 5 per pound. I am, however, satisfied that the ratt! of BB. 3 per 
pound 'paid in 1923 and 1924 was excessive. 

(26) Paragraph 188 I (iv), pap IM.-The leather laces purchased 
by the Indian Stores Department in 1924 at Rs. 2-6-6 per pound were 
"Oak tanned" and DOt crome laces. I am unable to find a reliable 
quotation for crome leather laces as purehaaed so cannot ciecide definite-
ly if the rate paid Rs. 3 per pound was excessive. I am inclined to agree 
that the rate was somewhat too high • 

. (27) Paragraph 188 I (v), pap 141.-Rivets of a c~rtain size were 
urgently required for the construction of the stoneyarel roof which 'bad to 
be completed before the Rains, the size required was not in stock and 
the Superintending Engineer (Electrical and Mechanical) tolrl the Stores 
and Transfer Officer to procure them locally so that the work would not 

. be delayed. Another size of rivet had to be cut down by hand to obtain 
the required size and Re. 35 per cwt. was paid for these C!ut down rivets. 
The Superintending Engineer also approved of the pm'chase of 2 tons of 
the required rivets from Calcutta at a rate of &s. 17 pel' cwt. The order 
for Calcutta was neyer issued and the Stores and Traffic Oftlcer continued 
to purchase rivets locally at Be. 35. The quantity purcbased was very 
much in excess of requirements. IJl the absence of Mr Posth I was un-
able to ascertain why he continued to purchase locally at a hight rate 
and in excess of requirements and why he did not iHs~e an order for 
these rivets from Calcutta as approved by the Superintending Engineers. 

(28) Paragraph 198 I (vi), pap 141.-Mr. PO'lth has stated that 
when ten~ers were called' for previously Ra. 80 per cwt. was the lowest 
ot!e~ recelved and that the rate of Ra. 75 paid for reci It'ad was not ex-
cessIve. T~e Indian Stor~s Department made no purchases in 1924 but 
p~chased In 1925 at varytng rates up to Re. 47-8-0. I conside~ that red 
lead delivered in Delhi should have cost about RI. 50 1)er cwt. in 1924 
and that the rate p!lid was excessive. -

. In JJ111e, the Assistant Storekeeper reported that red lead was tf\-
qmred. Mr. Posth refused to purchase and noted that the existing Btock 
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• was ample for 6 months. It is difficult to underatand in these circum-
stances how ~r. Posth made this pnrchase in August. 
. (29).Paragraph 198 I (vii), page 146.-NoJigures ~ould be produced 
to show how the alleged loss of Rs. 1,000 wa~ arrived at. It is stated that 
there would have been a delay of some months in obtaining delivery if 
purchased through the Stores Department "'hich would have seriously d~
located work. 

(30) Paragraph 196 I (viii), page 146.-
(a) These rivets are said·to have been required urgently and indented 

for late. The price wa~ high. 
(b) This is the same case as is dealt with in paragraph 28 of this 

report. . 
( c) The correct rate for these bolts and rivets delivered -in Delhi 

would be somewhere about Rs. 22 per cwt. There is nothing 
on record to show why Rs. 35 per cwt. was paid. The quan-
tity is small. 

(31) Paragraph 186 I (m), page 147.-1 have ascertained from the 
Indian Stores Department that the lead wool supplied at Sukkur was of 
Indian manufacture. The correct price for lead wool dt'livered at Delhi 
would have been about B.s. 52-8-0. The rate of B.s. 70 paid f!RS excessive. 
The transa~tion is a small one amounting to some Rs. 350. 

(32) .Paragraph 198 I (x), page 147.-Early in 1925 it came to the 
notice of thE' Stores and Traffic Officer that certain finns had supplied 
goods ,dthout orders. The matter was reported to the Superintending· 
Engineer (Electrical and Mechanical) who took steps to suspend the 
Btorekeeper, close the store godown and check all stores therein. Superin. 
tending Engineer then conducted an enquiry into the matter. It· was 
clearly established that some firms had delivered goods in the open yard 
llear the god own no orders having been placed for the goods. Receipts 
for these goods had been issued by the storekeeper and ~.()me of the stores 
had actually been issued to works, which made settlement of the case a 
matter of some difficulty. Eventually such stores as had been used or were 
necessary for Government work were taken over, and the firms were com-
pelled to remoye the remainder. The storekeeper was held to be respon-
sible and was dismissed without leave or gratuity. Owing to the timely 
detection of the irregularities there appears to have been no loss to Gov~ 
ernment but the irregularities regarding placing orders after receipt, etc., 
referred to in the Audit and Appropriation R~port did occur and were 
necessary . to rectify the position brought about by.the storekeeper's 
action. 

(33) In paragraph 194 (a), page 139, and (b), page 148, the extent 
of control applied by the Superintending EngilJ.eer in the matter of stores 
is questioned and in paragraph 196 (b) (page 148) it is suggested that the 
question of disciplinary action against the same officer be considered. To 
arrive at a decision in this matter it is necessary to consider the whole 
system of purchasing stores and of accounting therefor. Barakhamba was 
the central store depot for the whole work, it contained the main bulk of 
important stores, which were in charge of a 8pecial storekeeper. The 
storekeeper worked under the Stores and Traffic Officer who in turn was 
under the Superintending Engineer, Electrical and Mechanical. From the 
preceding paragraph of this report it will be seen that the main irregul~ • 



ritywhiob. . ruu; been proved was the purchase in excessive quantiti~ ~ 
at excessive rates of certain stores of which shellac, bides, leather laces and 
rivets may be taken as the most important. Under the rules in force the 
Stores and Traffic Officer 'dad powers t.o purchase articles of local manu-
facture up to a limit of Rs. 2,000 without calling for tenders. Imported 
stores were purchased with the sanction of the Superintending Engineer . 
.All the irregularities brought to notice are in connection with articles of 
local manufacture ordered by the St.ores and Tratlic OtBcer and no irregu-
larities are alleged in the case of imported stores purchased by the 
Superintending Engineer. The system of pre-audit was in force and all 
contract documents were required to be sent to the Deputy Acc~UDtant 
General, Central Revenues, for check' of bills agaiDSt contracts. Copies of 
orders placed by the Stores and Traffic OfIicer do not seem to have been 
regarded as coming in the category of contract documents, up to 1924 
the.y were never sent to Audit nor apparently were they ever asked for. 
Departmental control was secured by fixing a limit to the Stores and 
Traffic Officer'8 powers of purehase but this control was evaded by splitting 
up the orders into ones within his powers. This is clearly shown by the 
quantities of the following stores actually ordered :-

Shellac 
Hides 
Leather laces 

B.s. 
10,000 
12,000 
13.000 

Rivets 3,300 
Bad copies of the orders been submitted to Audit it must have been 
apparent that the .Stores and Purchase OfIicer was . evading the li.Jni.tl 
placed on his powers by splitting up orders, and it appears to me "tranp 
that this defect in the system of check was not brought to light at Audit 
Inspections during the previous twelve years. Orders within the powers 
of tile Stores and Traffic Officer never came before the Superintending 
~ngineer nor had he any means of knowing that the limit of powers of 
purchase of that ofticer was being abused. The Superintending Engineer 
had a right to expect that the Audit Ofticer, who was the only pel"l«)n in 
a .position to check. would see that the limits of the Stores and Trdle 
Officers' powers were observed. Had this been done these exceAAive pur-
chases could not have occurred but in the absence of copies of the orden; 
placed the Audit Ofticer could not exercise the necessary control. It bas 
been suggested that under Article 6';, Public Works Department Code, the 
Superintending Engineer was respom;ible that no accumulation of CJtoek 
occurred in any division beyond its requirements. The' position at 
'Barakhamba was in practice a "ery di1ferent· one from that visualized in 
th~ ~ode. The stores were not divisional 88 all other ,ili1risiODS were sup-
pbed therefrom. There we.s no divisional limit of reserve stock 88 eon-
templated in Article 360, Public Works Department Code. A limit of 
&. 50 .Iubs for reserve stock for the whole Province WM laid down, this 
w~ not exceeded and had the limit of RH. 2,000 placed on the Storefl aDd 
T.raflic <?mcer's powers of purchase been effective no undue accumulation 
o~ stores could have oecurred • 

. ':l'he .Storekeeper was obviously unfit for the responsibility which JUs 
p8Sltion mvolved. As regards the . Stores and Purchase Oftleer be was 

• t~·ebarge of a v~ eomplieatedJD881 of stores aad had to supply the m1a-
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eellaneous requirements of many divisions, he was also ·in charge of the 
laying and maintenance of some 5D miles of line and the traffic thereon. 
His Railway duties involved considerable periods of absence from the 
.stores and I consider that it was most difficul~ if not impossible for him 
to have exercised the supervision and control which the stores demanded. 
I am convinced that an experienced EngiDeer Officer with no other duty 
than the purchase and supervision of stores was necessary to secure etli.citftlt 
control. There are, I consider, reasonable grounds to suspect that 
in the cases of excessive purchase items were added to orders after 
Mr. Posth had signed them, but the fact remains that the orders are 'Jigned 
by Mr. Posth. Loath as I am to condemn anyone unheard, I must hold 
that Mr. Posth failed in.his duty in respect to the purchase of stores and that 
his action in splitting up orders to evade the limits imposed OR him was 
1110st reprehensible. • 

As regards the Superintending Engineer I can find no indication that 
he in any way failed to exercise the supervision which was to be expected 
from him.· The failure to enforce the limit of the Stores and Traffic 
Officer '8 powers of purchase was in no way due to any lack of care on his 
part and for this system of accounts and audit in force must bear the 
full responsibilities. 

(34) Paragraph 196-II, page 148.-From an examination of the 
correspondence regarding the coal contract, it is apparent that the Chief 
Engineer took all possible steps to obtain approval to the cancellation of the 
arrears and the reduction in the rate for coal. In fact from 1923 onward!'! 
the Chief }1bgineer was striving in vain to get the whole contract cancelled. 
!'he Chief Mining Engineer refused til allow the same revision of the 
contract to the Public Works Department, Delhi, as was secured by the 
Railway Board, and in his letter No. 688 of 16th January 1925 ordered 
that coal should be paid for at each year's rate and that any arrears 
renuujul on 31st March 1925 were to be paid for at the 1924-25 rate. This 
JNIHRI'&ph appears to have been introduced into the Audit and Appro-
priation Report without examining the full correspondence on the subject,~ 

(35) Paragraph 197 (a), page 149.-Under paragraph 203 (a) 
Public Works Account Code, the market rates of stock should be filled in 
under the orders of the Divisional Officer by a person other than a ministerial 
subordinate. while in the Audit and Appropriation Accounts it is sug-
gested that the works be done by an officer unconnected with the Stores 
Division. rrhe representatives of Audit were unable to suggest any officer 
other than the Divisional Officer who. could do the 'vork. I can find Dn 
valid reason why the proyision of th~ Public Works AccolJ-nts Code should 
be. departed· from. 

The remarks that heavy losses would probably be disclosed by re"\iitllua. 
tion of stock in accordance with market rate appear to be based on a report 
dated 28th April 1926, by the Central Accounts Officer on the stock 
accounts for the year ending 31st March 1925. There would obviou~lv be 
little use in fixing market rates more than twelve months after the p;riod 
to which they referred. N.o action was taken pending receipt of the 
report for the year ending 31st March 1926. In my opinion this -report 
is based on a misconception of the meaning of " Market Rate" as detine~: 
in paragraph 45 of Public Works Accounts Code. The porcelain conduit" 
referred to in p~ragraph (20? of this report are quoted as a typical 
cue. ~hese condUIts, were specIally moufactured Ul~ there is Mthing • 
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to show, nor does the Central Accounts Officer suggest, that it- manu~ 
hued to-day they could be procured at a cheaper rate. As the wastage 
which has occurred through breakage "must, under the rules, be included 
in fixing the " Market Rate ", it is obvious that such an item would show 
no loss on revaluation at "'Market Rates. as defined in the Publib Worb 
Accounts Code. \ 

.. (36) Paragraph 18'1 (b), parell'8-11O.-The figures quoted in this 
par8graph purport to show the loss to Government owing to the " I'i.11le 
Rate " of stores in lIarch 1925 being less than their " Book Value " (i.6., 
purchase price plv.s all overhead charges). . The figures are taken from a 
report by the Central Accounts Officer but losses only are quoted, corl·. 
ponding gains under other heads 8l'e disregarded. In the actual report 
from ·which the figures are taken the nett result is a loss of Rs. 5,722 which 
Jlleans that the total value of all materials a~ issue rate is for all practical 
purposeS identical with the book value. I enquired from the representatives 
of audit why' the losses only were referred to aBd was referred to para-
graph 104 of the Manual of Instructions for the preparation of .Audit and 
Appropriation Reports under which losses in excess of Ra. 5,000 should be 
brought to notice. I am, however, of opinion that the figures given in thls 
paragraph of the Audit and Appropriation Report are most misleading 
and that if it was necessary to refer to the 10StleS some reference should also 
have been made to gains and the nett result, i.e., the 1088 of Ra. 5,722 
referred to. . 

It is suggested that the stores in hand should be valued by an expert 
UDconneeted with the Delhi Public Worb Department. The representatives 
of Audit were, however, UDable to JJUggeSt who that expert might be. I call 
Bee nothing in the state of the accounts to warrant a departure from the 
ordinary mea for lxing the " lIarket Value " of stock. . 

. (37) PanpapIa 118, ..... J.IO.1I1.-The fraud referred to was dia-
covered by the Ledpr Verifier aDd the whole ease wu in.mpted· b.r the 
Superintending Engineer. It was Dot possible to identify the partieuJar 
person responsible for the fraud and the 10. to Govermnent was reeG\wed 
hom the storekeeper as he was responsible for the stores in his eharp. 
The representatives of Audit requested me to enquire into the followiDg 
points in connection with this fraud :-

(a) Why the tally cards for the period were not available' 
(b) Cause of delay in reporting the fraud. 
(c) If there were any defects in supervision or system which made 

such fraud possible. . 
As regards (a), the re"jsed system of accounts under which tally eatds 

were. used was introduced with effect from April 1922 but the rules did not 
£opeclfy what should be done with completed tally cards., and old tally cards 
"'"ere destroyed as soon as completed on transfer of the balance to a Dew 
tIlll~ card. As a result of the discovery of this fraud taUy cards OD eom-
plebon are now sent to the Central Accounts Officer. 
'. . As regards (b), the matter was first brought to light by the Ledger 

'erifier and report~ to the Superintending Engineer by the Storet and 
Tra~c O1Ii~r but neIther officer was in a position to report the matt~r to 
AudIt. until. the ma~r bad been investigated and fraud proved. The 
8u~nntendlng Engmeer submitted a report of his enquiry to Chief 

. ~Deer 011 29th November but through an ovenirht a eoP1 ".. not 
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forwarded .to Audit. A copy of Superintending Engineet's report with 

• Chief Engine~r's orders thereon was, however, forwarded to Audit on 
18th December. A delay of 19 days occurred in reporting the fraud to 
Audit. • 

As regards (c), it appears tliat the fraud could not be readily detected 
by the Public Works Department Officers or at the Audit Inspection of the 
office as under the system of accounts then in forc~ the Stock Ledger CQ11'ld 
not be checked with any other account as the Register of Stock showed 
only closing balances and no opening balances. In 1924 the Chief Engineer 
drew attention to the error of this syStem and as a result the Stores and 
Traffic Officer now maintains a register in form No. 11 (in addition to the 
Stock Ledgers) and reports daily particulars of receipts and issues to the 
Central Accounts Officer who maintains a Stock Register in form No. 12. 

I oonsider that the system of accounts in force was such as to render 
detection of this particular fraud most difficult while under the revised 
system now in force immediate detection would result. 

(38) Paragraph 199 (a), pages 151-152.-The material in question 
was stored outside the godown while the tally card was kept in the godown. 
On the completion of a tally card no printed form happened to be available 
so the issue clerk omitted to maintain any tally card. He could ~aSily 
have ke.pt a tally card on ordinary paper until printed forms. were available 
but did not do so. The mistake arose from the carelessness of the issue 
clerk (Mr. Mohomed Asan) who was dismissed. 

The iack of safeguards referred to at the end of this paragraph of the 
Audit and Appropriation Report is that Giseussed under (c) of paragraph 
(37) of this report. As will be seen the:re the neeessary steps have been 
taken to put the matter right. 

(39) Paragraph 199 (b), pagea 11St-1K-This paragraph refers to 
the Stoneyard which is I understand the biggest of its kind in the world. 
The stores (oil etc.), intended for use in. the stoneyard were charged direct 
to the work and treated as materials at site,. a mateJrials at site account 
bfdng kept in the central oftice. Under paragraph 322 Public Works 
Accounts Code, no further accounts of these stores were necessary and it 
was only necessary to verify the unused balances annually. The registers 
in which alterations have been made were, therefore, registers which were 
not prescrib('d by the rules in force and which need 110t have been kept up'.· • 
In the stoneyard itself the system of controlliD'g the issue of stores and of 
accounting therefor was as follows :--The stores were ill the charge of a 
stores clerk (work charge) who had under him two stQres munshis and 
t1\"o chowlddars. Stores were issued on the written indent of the particular 
foreman who required them' and a manuscript register was maintained in 
which was entered. the quantity of each· article and the name 01 the 
indenting foreman. The total of daily issues were transferred to a register 
in Fonn No. 11. The more importallt stores were checked monthly 
by the stores clerk with the balances in the register maintained by him 
and the Officer in charge .of the Stone Yard (Mr. Cairns) examined the 
stores and store account occasionally. There was thus in practice' a 
monthly verification of stores and a record of the daily receipts and issues 
was maintained while under the Public Works Accounts Code no register 
or daily receipts and issues was necessary and verification was only neces-
aary once a year. Mr. Cairns infolm.'ed me thai from 1iis pre.iea mo .... 
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ledge of workshoPs he was adverse to having sueb stores . as oil, pe~l 
etc., lying round in the diiferent branches of the stone yald and that he 
dcvised the system in force including the manuseript register to eD8Ul'8 
that stores were only drawn to meet immediate requirements and under 
the authority of a foreman. The system appears one which was well 
calculated to obtain efficient control of the stores but it broke down in 
t'ltQ respects. Firstly, only one stores clerk was employed and he C?uld 
net be present at night when stores were issued and secondly the register 
of issues maintained in the stone yard was never checked with the 
materials at site account maintained by Audit. This system of accounts 
was in force from 1915 to 1924 and no objection was raised to it even at 
the Audit Inspection of the Stone yard in 1923. . 

tn the months in which the figures in the register were altered some 
Dew maehinetl had been installed and night work was in progress. The 
consumption of oils and petrol was heavier than usual and issues made at 
night were not entered in the manuscript register as the store clerk was 
not present. The night indents appear to have been mislaid or overlooked 
and as a result the daily totals brought forward into t~e register of issues 
were incorrect. At the end of the month on checking his balances the store 
clerk found his book balances wrong as compared with liis actual balances 
and very foolishly altered the figures in his register to make the balances 
agree. There does not appear to have been any intention of actual fraud. 

In the ~ase of such a large concem as the Stone Yard, I consider, 
that a special system of stores accounts should have been laid down as is 
oontempJated in paragraph 431 Public Works Accounts ~e for large 
workshops. The following action has been taken to rectify matters :-

A pennanent overaeer has been put in eharge of the stores at the 
stone yard, a reviaed form of register baa been introduced, which 
is now eheeked with the materials at Site Aeeount in the 
Celltral Aeeounta 0fBee. This .. ahould eD81lI'e the stores being 
properly accounted for. 

(40) Palap'aph 100 (I), ,... IN.-In paragraph ~73 Public Works 
Department Code it is laid down that a storekeeper will have nothiDg to do 
with the disb1ll'Hement of cash, the supply of materials, or the preparation 
of Bills, but this rule seems to be to a certain extent contradicted by para-
~ph 10 (4) of the Rules relating to revised system of Stock Account. 

. for the Publi~ Worb Department, DeIhl Province, under which the store--
keeper is required to submit monthly to the Divisional Oftiee a statement 
of stock received. in the godown but not paid for. It had always been the 
eustom that the storekeeper filled in the orders for the Stores and Traftie 
Ofticer's signature and the practice does not seem to have been previouslY' 
objee\ed to. It was difficult to avoid this when urgent orders were placed 
by telephone by the storekeeper with previous approval and these orders 
had to be confirmed in writing by the Stores and Trame Officer. The fact 
that the storekeeper wrote out the orders certainly facilitated the inter-
polation of items in orders which is suspected to have occurred. In my 
opinion the more important point is that copies of orders when Signed 
should be sent to the Central Accounts Ofticer as is now done. As long as 
proper steps are taken to ensure that the copies sent to Audit cannot be 
tampered with any danger of fraud should be eliminated. If however it 
• still considered desirable that th~ 1tA)1"e~eeper should not write the onh,rs 

• t1rere should be DO di8leaIty in entrusting the work to another clerk. , 
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- I have exam·ined the thirty instances referred to of t~ iSsue of orders 
after receipt of- goods. The expla.Illltions inmost l!ases were that goods 
were ordered to be sent for inspection before acceptance, or delay in receipt 
of formal. sanction after acceptance of tender, ~ urgent telephone orders 
confirmed in writing. The explanations show that the irregularity was in 
most cases unavoidable. . 

(41) Paragraph 200 (ii), (iii) and (iv), pages 154-156.-,These relat.e 
to the same case ao;; is discussed in paragraph (32) of this report. As 
already stated the matter was fully investigated by the Superintending 
Engineer and the storekeeper was dismissed. The alteration in rate refer-
red to in (iii) (a) arose through the difficulty in settling the suppliers; 
claims. The Government Pleader rec()mmended an amicable settlement if 
possible. A supplier claimed rates of Rs. 56 and Rs. 35 peL' cwt: for. two 
different classes of bolts and puts. It was overlooked that two different 
classes had been supplied and an offer of Rs. 25 all round was mMe and 
an order was prepared accordingly. The supplier refus~d to accept these 

. rates and Mr. Posth arranged a settlement at Rs. 40 and Rs. 25. The 
Superintending Engineer refused to accept the proposed settlement and 
eventually settled for Rs . ..30 and Rs. 25. The rate in the order was altered 
in accordance with each settlement proposed. 

(42) In the preceding paragraphs I have had occasion to observe at 
times that the system of accounts made irregularities in some cases possi:-
ble. I now propose to give a brief summary of the various systems of 
accounts which have been in force in the Delhi Province. The, system of 
accounts for New Delhi was from the start one of pre-audit. ,In the 
instructions issued in 1913 regarding the system of pre-audit, stores were· 
not specially dealt with except tha't it was laid down generally that the 
usual initial accounts and monthly returns of the Public' Works Depart-
ment will be maintained as far as necessary. 

In 1915 instructions for a system of Stock Accoun~s were issued by· 
the Audit Officer, Delhi Province. These came into force. from 1st April 
1916. The principal points of interests of these rules 'as regards stores 
are :- " " 

(a) Bills for stores had to be endorsed by the storekeeper before 
payment. This appears opposed to the spirit of Article 
373 Public. Works Department Code. ". 

(b ) The amounts only and not the quantities w:ere to be posted intO 
forms Nos. 11 and 12. 

( c) The extract from Stock Abstract Book showing receipts, issues 
. and balances submitted to Audit was posted in lump sums. 

In 1918 the Audit Offi~er introduced a new form fM " Accounts of 
monthly receipts ang daily issues and balances of stock for the half-y.ear ". 
This form took the·place of forms Nos. 9, (for iSsues only) 12, 13 and 42-A. 
In this new form quantities only were shown" and money values were only 
shown half-yearly. " 

In 1922 " Rules relating to Revised'- System of Stock Accounts for 
the Public Works Department, Delhi Province " were issued. This revised 
system introduced ledgers for each article of stock and "dispensed with 
the n~essity. of striking monthly totals of receipts and issues and posting 
them In ordInary half-yearly forms; stock verIfiers and ledger verifiers 
were "also introduced. . 

H172Fin 
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• In Septem1ier 19~4 Audit and accountS were separated ahd a Central 

Accounts Officer was created.· • 
In November 1924 ~e Chief Engineer addressed the Deputx_Aooount-

ant General, Central &venues, and stated that he was dissatisfied with 
the system of accounts and suggested inter alia that accounts of the 
9uantities and monetary values for detailed items of stock be kept. As a 
fE6ult of the discussion following this letter a new system of stock accounts 
was introduced with effect from March 1926. Under this system the 
provisions of the Public. Works Accounts. Code are fully adhered to and 
some extra accounts kept, such as store ledger~ and tally cards. The 
Central Accounts Officer maintains. details of the. quantity and monetary 
values of all stock by sub-heads. All orders for stores go to the Central 
AccOunts Officer for scrutiny before the order is issued. 

It will be seen that various systems of accounting for stores have been 
introduced during the progress of the work. This, I consider, was only 
to be expected in the case of a work of the magnitude of the New Capital. 
The pro\isions of the Public Works Department Code and Public Works 
Accounts Code have been framed for normal conditions and it is obviously 
unreasonable to expect that such rules could cover all the abnormal COD-
ditions which must arise in such a large work. Revised rules are neees-
SLry in such cases if the time of the Engineer staff is to be fully con~ntrated 
on their legitimate duties of getting the work done. Such revised rules 
ean only be based on experience and as will be seen from the num6rOUS 
.changes made the rules were revised when experience showed· the neees-
.sity for revision. 

( 43) In like manner the Chief Engineer has taken steps to control 
-purehases as expeJ:ience has indicated the necessity therefor. UDder the 
present orders of the Chief Engineer the Stores and TrafBe Officer. is only 
.authorized to enter into running contracts for the followimg articles :-
-cotton waste, kerosine oil, lime, sand, ashes and petrol. He is not allowed 
to enter into petty contracts for these items nor to purchase other stores 
-except with the previous sanction of the Superintending Engineer. All 
eontracts are sent through the Superintending Engineer to the Central 
ACiCOunts Officer for scrutiny before the order is placed. Important items 
of stores such as cement, coal, etc., are purchased through the central oftlce. 
A list of stores on hand in the Delhi Provinee is circulated to all Divisional 
OIieers and no purchase is permitted of articles on this list. For articles 
hot on stock Divisional Oftieers have full Code powers of purehaae but 
aU orders are sent to the Central Aecowrts Oftleer for pr&olCl"1ltiny. The 
Stores Verifying Oftieer now maintains an up-to-date register of market 
. prices. . 

~44) My general eonclusiODS regarding storee at Ne .... Delhi may be 
8U1DID8.l'ized &8 follows. In the ftrst plaee I am of opinion that the qUe&-
.nOll of eeoJlO1Ily played toO important a part as regarda tile Ita« entrusted 
with the C1I8tody and purchase of stores at Barakhamba. I eonsider that it 
was impoaaible to obtain at the IIlar7 paid a storekeeper eapable of 
sercisiBg efBeient control over the valuable aDd ooaplieated IlUI88 of 
dltores dealt with, assisted, as he wu, by a week and inezperieaced ltd. 
A much more high17 paid storekeeper W88 DeC4aU"y. 

Por 'fJeOIlOII1ieal parehaae or atorea, I ooDlicler tUt, a whole-time otIleer 
• of the status of an Executive Engineer was neceB8aI7. .1fM ~OD 
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~f Railway wor, with the duties of .purchase and sorutiny of stores made . 
it impossible for the Stores and Traffic Officer to exercise the n.ecess&1'1 
control over stores or to be in proper touch with the market. Were it' 
not that work at New Delhi is neaJ.ling completion and' work on 'he Railway 
diminishing, I would strongly recommend that the Barakhamba stores 
should form a separate Division in charge of a really experienced Execu-
tive Engineer. As matters stand it is I fear too late to lock the stahle 
door. The ledger verifiers and stock verifiers now employed should 
provide sufficient check over stores. In the case of the Barakhamba 
storeyard itself, I oonsider that undue economy was exercised in its con· 
struction. The full ar~ necessary fOl" heavy stores was not properly 
enclosed. Had this been done and a reliable gatekeeper employed the 
irregularities referred to in paragraph 200 (~"i) to (iv) of the Audit' and 
Appropriation Report could n6t well have occurred. If the a-voidable 
losses on stores could be balanced against the saving in construction of 
the storeyard and in establishment for the past thirteen years I have little 
doubt that' a substantial saving to Government would be shown. I have 
examined the Barakhamba Storeyard and am satisfied that on the whole 
the stores are well looked after~ I was particularly struck with the 
absence of " Junk " after so many years of a big construction project. 

I 8JP. of opinion that with the exoeption noted below the irregularities 
referred to in the Audit and Appropriation Report disclose no serious 
losses to Government. The exceptions are the exc~sive purchase at exces-
sive rates 9f shellac, hides and leather laces. In the case of these articles 
a substantial loss was sustained. The Stores and Traffic Officer 
(Mr .. Posth) is primarily responsible for these losses. Had, however, the 
system been such as to render effective the restrictions placed on this 
officer's powers of purooase by the Delhi Administration these losses could 
not have occurred. The system of accounts and audit then in force must, 
therefore, bear an equal share of the responsibility for these losses. 

I am of opinion that the system of accounts and audit recently intra. 
duced together with the Chief Engineer's orders regarding purchase of 
stores are well calculated to prevent a repetition of the irregularities 
mentioned in the Audit and Appropriation Report. 

( 45) In conclusion, I desire to place on record my sincere thanks to 
all officers concerned with the enquiry for the frank and ready assistance 
given to me. · 

~'IA 8eptember 1926. 

W. ROCHE, 
Oliur on 8peoia1, Dtd". 

• 
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APPENDIX xv . 

• emoraudllDl f1ll'lli8hed by tile Deputy 8ecreW'y (08Dtral Bevenu.), 
with NfereDce to p&n,raph 16 of..the :Report of the Public AccolUdl 
Committee OD the A~a of 19H-26, and paragraph 14: of the 

e PiDance Department :Resolution Bo. 'D.-1183-A., da~ the 6th lI&y 
1927. 

After careful consideration the Government of India have come to 
the conclusion that it is unnecessary to frame any special rules in respect 
of the Northern India Salt Revenue Department for the fol1owin~ 
reasons :-

Ji) There are no places in the Department which are so remote or 
in which conditions of labour and transport are so abnormal 
that the ordinary rules cannot be observed, 

. (ii) the powers of the officers of the Department are already suffi-
ciently well-defined, 

(iii) adequate audit arrangements (including local audit) have now 
been introduced in the Department which will render such 
irregularities as those connected with the Sambhar ,Improve-
ment Scheme impossible in future, and 

(iv) there are no big projects in the Department at present and 
it is unlikely that there will be any in the Dear future. 
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• APPENDIX XVI •• 

'tatements and accounts furnished b, ~ Accountant GeDeraI, Central ReftDaeI, 
with reference tojparllf&ph 86 01 the Auditor General'. letter Ko. T.-6'11-

. Admn.fK.W. 84-27, dated the 14th lulr 1927. • 
• • 

Oentral 8tationery OJli,a, Oalcutta. 
Statement showing progress of realization of value of stationery stores sold during the 

year 1925-26. • • 

1. Unrealised balance on 1st April 1925 .. ' 
2. Issues during the year 

Total 

Recoveries made during the year. 
3. Cash recoveries 
4. Book adjustments " 
5. Unrealised~balance on 31st March 1926 

Total .. 

Sale ofsta-
tionery stores. 

Re. 
86,469 (a) 

42,92,9aI 

43,7J},450 

6,21,413 
35,28,101 
2,29,938 (a) 

43,79,450 

(a) Re. 6,681 and Rs. 11,170 have been deducted as credit balances of 1924-25 and 
1925-26, respectively. 

Oheclced witA recortls and found correct. 
, D. N. BANERJI, G. W. COSTER, T. S. IYER, 

Head Aoooumam. Deputy Ocmtrolltr, EmmifW'. 

C.u.ouTTA: 
'l'1te 21. Jw,1927. 

OeUul ~ and 8Iamp8. Gowmment Pn8&, 
Afccoialll. 
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CJ!:ln'B,&.L STA'l'10lQlBY 0nr0I:, CALCUTTA. 

8Iore ACCOtt"e for 1926-26. 

Receipts. 
J. Balance on-1st April 1925 
2. Pnrchases during the year-

• (a) Paper " 
(b) Binding mat.erials 
(e) Drawing materials 
(d) Typewriters, calculating 

and other Machines and Ac-
oeesories. 

(e) Stationerv articles . . 
(j) Other pett~- stores 
(g) Freight and Packing 

charges on imported stores. 
(A) Landing charged on im-

ported stores and Indian 
Stores. 

(i) Home and InsuranCE' charges 
on imported stores. 

<j) Customs duty &8 adjusted 
by Pay and Accounts Officer. 

(~) Receipt from other 80urces 

B.s. Issues. .Ra. 
63,198 32 "7 61" (.a) Government of India Press: ,., . 

Simla. 

37,20.826 
1,59.724 
1.08,628 
1,81,103 

5,67.734 
2.90,874 
1.00,815 

91.166 

32.247 

2.19,798 

]4,069 

(b) Government of India Press, 
Delhi. 

72,384 

(el Government of India Press, 5,59,184 
Calcutta. 

Cd) ('IOvernment of India Press, 3,83,103 
Aligarh. 

(e) Forrnlil PJot,ss. Calcutta 
(I) Contractors for printing 

forms. 

2,27,550 
7,89,080 

(g) Departments under the Gm"· 3.97,389 
ernment of India. Free. 

(II) Departments under the Gov. j ,08,020 
ernment of India Book adjuBt-
mente 

(i) Departments under th£' Gov- 6,84,161 
emmen: of India. Pa~'ment 

(j) Provincia) Governments .. .18,57.600 
(k) Public Bodiefl 44.296 
(1) Other i8tm8l< (value of stOref! 2,23,992 

issued for manufacture 'of 
Stationery articles.) 

(m) Rebate allowed on paper 
by local )of ills and others. 

7,039 

(71) Losses and writ.ct.l off 
(0) Closing balance on 

·34,678 
31st 26.82,927 

March 1926. 
(p) For balancing the account -3 

Total .. 87,34,598 Total 87,34,598 

&marb.-Stock W&8 verified by an Accounts Officer deputed by the Auditor General 
as per Government of India, Finance Department Memorandum No. 621-F.E., dated the 
18th March 1926. The result W88 net exce&8 of Ra. 2,659. Ra. 

-Made up of (1 ) Value of 1Ul88I'Yiceable stores written off 23,409 
(2) Deficiency in Stock.talring 11,269 

D. N. BANERJI, 
Bead A«mlwItItIL 

• CALCU'l'TA: 

!'Ie ". Jwlr 1927. 

Total 34,678 

C1w.d:t.tl tDiIA ~ tJ1Itl Jt1tI/ItIl correct. 
O. W. COSTER, T. B. IYER. 



.. 

• 

• • 
183 / 

• 
CENTRAL STATIONBY OI'J'IOB. 

ePro-lormtL Trail'fIg Accmmt lur the year 1920-26 • • 
. . 

No. DetAils. Debits. -No. Details. Credits. 

• Re. 
1 Stock on 1st April 1925 32,47,614 

(Cost price). • 
2 Purchase-

(a) Paper .. 37,20,826 
(b) Binding materials. . 1,59,724 
(c) Drawing materials 1,08,628 
(d) Typewriters, calcu- 1,8'1,103 

lating and other Ma-
chines and accessories. 

(e) Stationery articles . 
<I) Other petty stores 

3 Freight and packing paid 
in England for stores. 

4 2 per cent Home charges. 
5 1 per cent. Insurance 

charges. 

5,67,734 
2,90,874 
1,00,815 

21,498 
10,749 

6 Customs duty as adjusted 2,19,798 
by Pay and Accounts 
Officer. 

7 Purchases for the labora-
·tory .. 

8 (a) Share of Controller's 
pay 20 per cent. 

(b) Share of Deputy Con-
troller's pay 75 per cent. 

(c) Share of Assistant Con-
troller's pay 25 per cent. 

9 Share of pension contri-
. bution (Officer'S). 

1,557 

5,732 

·9,376 

2,296 

4,349 

10 Share of Establishment 1,65,597 
pay. 

11 Share of pension contri-
bution. 

12 Contingent expenditure 
13 Cost of forms and sta-

tionerv. 

41,399 

1,28,200 
31,975 

14 Upkeep olthe Office build- 10,8tli 
ing. 

15 Share of travelling allow-
ance 20 per cent. 

16 i per cent. cost of audit 
on English and Indian 
stores. 

2,274 

23,690 

17 51 per cent. as interest on .1,94,008 
capital outlay. 

18 Value of deficieneies in 
stock-taking. 

Total 

11,832 

92,62,513 

• • 
1 By issues (at the prices • 

fixed for the year). 
(a) Government of India 

Press, Simla. 

Re. 

66,358 • 

(b) Government of India 76,003 
Press, Delhi. 

(c) Government of Indfa 5,87,143 
Press, Calcutta. 

(d) Government of India 4,02,258 
Press, Aligarh. 

(e) Issues to Forms Press, 2,38,928 
Calcutta. • 

(j) Issues to contractors 8,28,534 
for printing forms (for 
Posts and Telegraphs) 

(g) Issues to Departments 4,17,258 
under the Government 
of India, Free. 

(h) Issues to Departments 7,49,087 
under the Government 
of India. Book adjust-
ment. 

(i) Issues to Departments 7, 18r369 
under the Government 
of India, Payment. 

(j) Issues to Provincial 19,50,480 
Governments. 

(Ie) Issues to Public bodies. 46,511 
(l) Other issues (value of 2,35,1.9i 

stores issued for manu-
facture). 

2 Sale proceeds of conde!1l-
ned stores. 

3 Sale proceeds of Tender 
forms and receipts 
·from test fees. 

4 Recovery of cost of arti-
cles lost or destroyed. 

5 Value of excess in stock-
taking. 

.6 Rebate allowed by the 
local mills and Co. 

6,094 

2,116 

269 

14,491 

7,039 

7 Stock on 31st Marcli. 1926 26,82,927 
(Cost price). 

8 Writes-off Stores lost in 
transit and daniaged. 

17,CM6 

9 Losses dn the year's work- 2,16,4:11 
ing. 

Total 92,62,513 

BmMiwd tDiIA recordB atad lmutd «WNCL • 
G. VV.~~, T.S.~ D. N. BANERJI, 

BIltMl ACCOWIIa"'. ~ OOJllroUer. Oetlhl BtaItoMry Bm ..... 
C~A: 

0_ 8.MPI. ~ p,.,. 

f'le 1811 J-'fI 191'1. Aceo ...... • 
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• 8tMement ahowiDg propeu of..u.tion of value of prlDtiDa work dOne in the Go.,...,,-
ment of India PraIa, Calcutt&, duriDg the year 1925-26 • • 

Umealil8d balanne on 1st Aprill9J5-
, 

Cash 
Book adjustment 

• 
Iasuea during the year--

Cash 1. •• 
Book acljustment 

• 
Becoveries made during the year-

Cash 
Book adjustment. • . ... 

Unrealised balance on 31st ltfarch I~ 
Cash •• 
Book adjustment 

Total 

Ba. A. P. 
· . J,921:11 6 
.. 13,702) 3 0 

· . 18,795 5 0 
· . 31,911 0 0 

.. 

.. 14:.077 8 6 

.. 45,234 14 0 

Ra. A.. P: 

i15,623 14 6 

50,706 5 0 

66,330 3 6 

---:----- 59,312' 6 6 

.. 6,6M 15 0 
352 14 0 

F.HALL, 
7,017 13 0 

AI intIJger t 
~ oj IfIIlill PNM, CalcuIIa. 

VerijiMl tNA lie boob GIld f'eCOI'fU of lie Pre. _1 __ 
~ 

T. S. IYER, 
._...... ao-w.. Pru. ~cr.v"'. 
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• " . PRo FoBJU. TBA.DING Acooun. • • 
• 

Goomtment of India Pre88, Oalcutta, for the year ending 31. March, 1926 • 

Dr. 

Cash cha.rges 

AdjU8tment. 
Mechanical .. 
Stores' 
.Depreciation 
Interest on .Capital expenditure 
Upkeep of Buildings .. 

Interest on Buildings .. 
Pension 
Leave allowance out of India 

Stationery, proof paper, etc. 
Audit charges 
Foundry ." I. 
Work done at private presses 
Supplies to outside offices 
Freight 
Cost of paper and binding mate-
~. 

Total 

NANILAL RUDRA, 
10-7. 

.A~ 

• • 

Rs. 
7,27,213 Cost of printing done (incluting 

stationery and binding dmte-
rials) for {A,ntral Depart-
ments-Free. 

• 32,909 
36,518 

1,15,142 
71,414 
12,986 

34,028 
70,208 
9,408 

8,969 
8,452 

12,679 
35,857 
24,822 

8,871 
7,28,711 

Posts and Telegraphs .. 
Railways 
Military Departments 
Other Cen~l Departments on 

payments. 
Provincial Govemments 
Outside bodiE--s and private work 
Error in accounting under paper 
and binding materials. 

• 

Cr . 

• 

Re. 
12,60,578 

2,30,895 
26,621 

3,70,539 
687 

25,205 
25,054 

-1,392 

19,38,187 Total •• 19,38,187 

F HAJJ .. 

JI GfUI4IJr, 
Qowmtnall oJ latli4 Pru., 0"1IcJ. 

Veri8ed with the boob and recorda of the Preea and found oorreot. A 81IDl of Be. 
1,392 ..... debited in exaeu under "StaQoDery and Proof paper, etc." This Us been 
ded uoted to make up the lIOOOunt. 

T. 8. IYBR, 
.... UNJ~.l'l'1. . . 
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8kn .ACCOIUIC of .. Gowrtt ... .., oJ IMiG IOI'fItI Pratt 00lcuII0, lor 1928·26. . . 
Co 

1 ....... Ra • .Receipe. 

lhlaDoe on 1st -4prill926 
Petty Stio1'8B 

• 1,63,881 :rasue. to the difterent branches 
7,038 Issues of paper and binding ma-

terials. 

• 7,036 
2,,,,707 

ReOaipt.s from Stationery 0fIi0e 
paper and binding materials. 

2,38,aM Depreciation 11,139 

Total •• 3,99,281 

Verification of stock of paper and valuaiion 
done by Fanindra K. Ghosh. Figures 
compiled by Bholanath Daa. 

U>eeee of deadstook and stores 168 
(inoluding unserviceable 
artiolee). 

Excess in value in stock of paper -201 
Balanoe on 31st March 1926 1,38,-"2 

Total •. 3,99,281 

G. W. WEAKFORD, 
Deputy 001Ur0ller, Fom&IJ, OGlcu#a. 

Checked with records and found oormot. 

T. 8. IUR, 
E.miMl', ~".., Pre. .Accou .. 
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• • PBo FoBJU. TBADma Aocourr. • • 
~ 0/ India PM'm8 PrtM,.(Jalcutta,/or tM yea; ending 31st MarrA 1926 • 

• 
Dr. Or. 

» 

RB. RB . 

Cash oharges . 33,893 Cost of Printing done (inclJiuur 1,53,.233 
stationery and binding~-

AdjU8lment. 
Mechanical .. 
Stores 
Depreciation 
Interest on Capital expenditure 

567 
7,036 

11,139 
7,746 

rials for Central Departments), 
Free. 

• 
Posts and Telegraphs.. 4,.215 
Railways 
Military De~ents, 1,48,620-
Other Central Departments on 

payments. 
Upkeep of Buildings •. 
Interest on Buildings .. 
Pension 

2,680 Provincial Govemments 
5,375 Outside bodies and private work 

Leave allowanoo out of India 

Stationery, Proof paper, etc. 25 
Audit.Charges 100 
Foundry 
Work done at private Presses 
Supply to outside offices 
Fleight 
Cost of paper and Binding mate- 2,44,707 

rials. 

Total 3,13,.268 

Verification of stook paper and valuation 
done by Fanindra Kumar Bose. 

Figures oompiled by Bholanath Du. 

lJrJIId 8W Jfilgl92'!. 

Add on account of Audit objec-
tions in Depreciation, Interest 
on Capital expenditure. Inte-
rest on Buildings and papers. 

7,200 

Total .. •• 3,13,.268 

G. W. WEAKFORD, 

DepuJy Oomrolkr, Formtl. 
21-7-27. 

Checked with records. and found oorrect. 
There was a. short debit of Re. 7,200 in calou-
la.ting amounts of depreciation; InteNBt on 
Capital and Interest on BuildiDga. 'Dis baa 
been added tQ make up the aooount.s. 

T. S. lYE&, 
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1. Opening balaDoe •. 
r 

188 

. . . 
Ra. 

N" . 
S. Amount omdiW on aooount of the actuJ. coat of depreciation for 1924-26, 1,16,656 

C.caloulated on the value of Plant, Vaobinery and Furniture in 1188 in -the 
P!aaa. 
This sum agrees with the Press reoo. 

3. OIediWon JJOunt of book value of Plant, Ma.ohiDery and Furniture dis- 46,615 
poeed of during 1920-26. 
rn. figures shown in the Capital Aooount of Plant of Pro l'tWf1t4 aooount 77,718 

of Press is 
Ded1ld.-Amount traDsferred from the Fund to meet the coat of renewals 15,944 

, and replacements during 1925·26 is shown 88 

The Prats has inouued the following expenditure from the Fond during the .year :-
By Foundry • . tI),3d 
By replacement of Dead Stock • • 15,Mi 

76,286 
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• • 
• ~ccou'" oj iM &preciation FUM oj tie Got1emment oj lUia Prua, Ddli, 1M 1M ,.. 

• 2926·26. 

• 1. Opening balance· •.•. ~ 
Credited on account of actua.l cost of depreciation for 1924·25 cal· 

cula.ted on the value of the Plant, Machinery and furniture 
in use in the Press 

The actual depreciation for the year 1924-25 as per Press Records 
. is B.s. 59,307, but as ~he budget Provision for the year "f8 

B.s. 50,950 only the latter amount appears to have been ct'-
dited to the Depreciation Fulld by the Accounts Office. 

2. Credited on account of book value of plant, machinery and furniture 
disposed of during 1925·26 .. 

but it appears from the Statement No. ill of the Delhi Press that Rs. 
37,184 was the book value of plant, etc., disposed of during the year. 

3. Amount transferred from the Fund to meet the cost of Jtenewals 
and Replacements d~ 1925-26 •• 

The Press has incurred the following expenditure from the Fund :-

. By Mechanical Branch 
By Foundry 
By replacements •. 

Total 

• 

Bs . 
Nil 

• 
50,950 

. 
7,356 

26,111 

B.s. 
8 

4,182 
46,071 

50,261 
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• 
A ..",.., oJ lie ~.h.ttd oJ" ~ olltttlto Prea, AIiQarA.lor 1916·16. .• 

Re . 
• 1. Openhlg'baJanoe _ :. " •• •• 

Ctedited on acoountof the aqtual ooet of d.epeoiation for 19M-26 
calculated on the l'alue of Plant, Machinery and Furnit1U'8 in 
use in the Preas 14,716 

This figure agrees with the Preas records. 

2. C!edited lm account of book value of Plant, Kaobjnery and Furni· 
ture dispoeed of duriDg 1925-26. 1.297 

This figure taIliea with the Pren records. 
DetlucL-Amount transferred from the Fund to meet the ooet of 

• I8newals aDd I8p1aoements during 1925-26 1,704 
This figure agrees with the Preas books, the oloei.Dg ba1anoe,., Re. 14',309 is 

therefore correct. 
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ACCOHI 0/ 1M [Jeprect,a,litm Jlmd 0/ 1M ~ o/l714ia Prua, Simla, lor 1926.26 • . 
The following figures appear in the Press books :-

• • , Re • • 
1. Opening ba1a.noe •• ~, Nil. 
2. Credits on account of the actual cost of depreciation for 1924-25 

calculated on the value of Plant, Machinery and Furniture in use 
in the Press 

3. ~it on accoun~ of book value of Plant, Machinery and Furniturel 
disposed of dunng 1925-26 . . . . . . . • 

35,544 

11,616 

Total • . 47,160 
DedfUt.-Amount transfermd from the 'Fund to meet the cost of 

renewals and 'replacements during 1925-26 ~,623 

Closing balance 43,537 

• 

It is not known what amounts have been adjusted. by the Accounts Office and they 
will, therefore, have to be verified and certified to by the Accountant General, u,ntral 
.Revenues. 



, 
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NfAe .,. 23nl Jwlt/ 1921 ", ,. ...... , Qow.na..e p,.,. A ... .,., NWi., to, 0.".., 
~ ..8nJttQ, OtJlcufla. <, 

The following defects were, noticed in oheoking the stated ants showing progress of 
realisation and dae sinre aeoount of the Publicatbt Branoh for the year 1925·26. 

(1) The follo~ cannot tJe verified from the books as the oompilation sheets 
sh~wing the details of working of the figmta.s have not been pre881Ved for audit :-

. (i) Unrealised ba.lanoes on 1st April 1925. 
(ii) Issues during the year. 

(iii) Reooleries made during the year. 
(iv) Amoimt of Book adjustments. 

It is not possible to verify the correctness of the figures \1l1leaa separate compilations 
of fig1irN are made from the different books and registers. As it is not possible for audit 
to und.erta.ke this work and it will take i long time tD do this, the statement is 1'8tumed 
unaudited. Besides, 88 explained below, the figures shown are quite unreliable and no 
1l88ful purpose will be served by trying to verify incorrect figures. To facilitate audit 
chta.ck where figures are not readily available in the books, the oompilation sheets from 
which the figures are obtained should be Pl'888rved for audit. '. 

81Dru ACOOII'" oj 1M Ceatral ~ Bt'a'IICh. 
2 • .Rempll.-Tbe value of books in stock on 1st April 1925 was arrived at by working 

backwards from April 1926, i.e., by taking inro account the receipts and issues during the 
period from 1st April 1925 to 31st March 1926 and taking the value of the arock found 
OD 1st April 1926. This stock figure W88. however, sta~ in be incorrect in preparing the 
balance sheet for the year 1926-26, as it was Aid that they were taken by ilT88pODBible 
day extra men &lid duftriee. The t.Janoe on !at A~ 1926 ~ therefore, ~oorreot, and 
GOD88quently the opening balance worked out fJ:om this figure oannot be correct. The 
fipnIs should have been arrived at by an indepeadeDt valuation of the stock found in 
ltook-taking. As this was not done, the whole ItateDl8llt i8 wrong and it is 1188_ ro audit 
lOCh a ~meDt. 

V tJltre of boo_ ret'J8if1fJtl iR atoci dwit&g ....... 
This figure ... compiJedfrom the day book of reoeipte. ID 6ecoone of teet auditi~ 

.... noticed that the coet of all tbe pablicaaon. which were retamed by the partieI w whom 
tlM:y were 8UpIItied during the -,.r was not tabD into aooount. Be.idM, there are numero_ 
el'IOn in the calaulation of the pnc. of pubJioaUoDa aad tile ooet of lD&Dy publioatiou 
received during the year was not inoIuded in the above aam.. A few of doh enon are ahowD 
instatement A. 

A p., __ Leclpr ia maint.iDed for the complNion of 8gal'8I of the value of boob 
ieIued free. AooorcIiDg to thi81ec1aw the total vahle of fNe ilIuM at oo.t price co ... to 
Ra. 80.98'-13-6 bat Ba. 1,.'1,786 .... abown in the ........ t. A t.t audit .... app&d 
to the fipnIs abown in tile 1' .. &neB LecI.r by a com,.... with the GeDeral Ledaer .d 
the JDiat.IIkee notioed are aowa in ataWllenf, B. Aa tile m'stM. are n""'. the ....: ...... ;. ume1iabIe. ...,.--

Tbe amount abown under the ta.d Ie Value of Booa IIIUId on Beok Debita It ".. .. 
!ttve~ amount baaed on the .... DI8de clariDa two iDoDth. of tl1e 1'Al. It ia inoorreot 
to tab a.ere. fipree in compIIiDg tWa.tatemnt. Aotaal 8gal'8I for the whole year 
.bould have been taken, .. othenrile dw7 do DOt ...... t aotuaI .... lMtiona. The ..... 
ment iIIl8tumed 1IDMIdi~ .. it ill DOt ..... Wr tl' audit the 8gal'8I. . 
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STORE ACCOUNT OF THE GOVERNMENT OF INDIA PRESS, S~A, FOR 1925-1& . • • • :&oeipta. Issues . 

• .. • 
Re: • 

Balance on 1st April 1925 

Purchase during the year .. -

Plant and Machinery 

.. 7,11,857 Issues to the different branches .. 

Issues of paper and binding ma-

Re. 
4:9,669 

• 
I terials . . . . . . 96,806 

2~, 799 I Depreciation for the year , . . 38,252 

Type ISO Losses of deadstock and stAres 
tincluding unserviceable articles 

Pettystol'e 8,583 written off) 8;558 

Receipts from Stationery Office 

Freight charges on stores received 
from Engbmd 

53,673 Balance on 31st March 1926 8,U,753 

Miscellaneous 

Total 

7,607 1 
338 

.• 8,05,037 Total •• 8,05,037 

Certified that the figures in the statement agree with the books of the Press. 
R. W .. BRUCE, JitJfI4gtr, T. S. IYER, 

Oowmmmt 0/ I_ill Pru8, Simla. Em".'fW', Government Pt'ua A ccovnl.t. 

ANNEXURE TO APPENDIX XV. 
Copy of letter No. N.G.-2137, dated 4th August 1927, from the Pay and 

Accounts Officer, New Delhi, to this office. 
With reference to your letter No. Rep.-141, dated the 1st August 1927, 

I ha,re the honour to state that the closing balance of the " Depreciation 
Fund " of the Government of India Press, Simla, at the end of the year 
1925-26, as per register of this office, stands at Rs. 32,435-14-0 as shown 
below:-

Actual amount of depreciation during 1924-25 (in-
cluding the book value of plant, machinery 
and furniture is disposed of during 1924-25) ° 

. to be credited to the " Depreciation Fund " 
as reported by the Manager, Government of 
India l?ress, Simla .. 

.Amount transferred from the fund to meet the cost 
of renewals and replacement during 1925-26 

OR ·s. A. P. 

• 36,059 0 0 
deduct . 

3,623 2 0 ----_. 
Closing balall~ 32,435 14 0 

------ -
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This 1igu1le )las ooen accepted by the- Manapr, Goverimtetit of India 
Press, Simla. It has plso been shown as the opening balance' for 1926-'27: 
in the statement of expenditure of the Government of India Press, Simla, 
d~rjng 1926-27, which has been received in this office, for verification, with 
letter No. ?Q1144, dated the 3rd 1(ay 192.7, from the Manager, Government 
of lndia Press, Simla. 
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• APPENDIX XVII • • 
• • 

Memorandum submitted b, the FiDanciai Secretar, on the Q1l8ltion of the Ifanito" 
the A1Iditor General of faciIitieI ~ direct. comm1lDication with th, Seoret&r,ot 
state (referred to in the Proceeding. of the first Meeting) • . 

• 
In paragraph 33 of their report on the accounts for 1924-25 the Public Account. 

Committee, after di.scWIBing a case in which there had been a difterence of ~inion between 
the Auditor General and the Government of India, stated 88 their conclusion that there 
would appear to be 80me prima facie arguments in favour of the grant to the Auditor 
General of additional facilitietS for communication with the Secretary of State and that the 
matter W88 one which should be carefully and sympathetically examined by the Govern-
ment of India. . 

• 
2. The position of the Auditor General is governed by the Government of India Act 

Se.ction 96-D., of which provides that " an Auditor General shall be appointed by the Sec-
retary of State in Council and shall hold office during His Majesty'li pleasure. The Secretary 
of State in Council shall, by rules, make provision for his pay, powers and duties and condi-
tion of employment." These powers and duties are laid down in the Auditor General's 
Rules framed under that Section and the rules relevant to the present issue, which bear 
upon the relations between the Government of India and the Auditor General, are attached 
to this memorandum. 

3. The rules and the discussions preceding the rules give no indication that it was 
ever contemplated that the Auditor General's independence should be such that he should 
be entitled to address the Secretary of State direct. He has at present, under those rules, 
full power to make such comments 88 he desUes either to the Public Accounts Com-
;mittee8 or to the Secretary of State by means of his annual reports, which are trans-
mitted to the Secretary of State and laid before the Public Accounts Committees. He i8 
em~ not only to make detailed comments on matters arising out of the account. 
but aJao to offer such further comments of a general nature 88 he may think fit. Hia 
independence is thus fully safeguarded and there can be no necessity for the further 
concession of direct access to the Secretary of State on particular occasions. 

4. The position of the Government of India and of Local Governments 88 the h:igheaf; 
authorities within their respective spheres of influence in India would become exceedingly 
difficult if there oo-existed in India some other authority with the power of criticism of 
their actions in direct reports to the Secretary of State. The latter authority has already 
recognised ~his point for when a question arose of direct transmission to the Auditor General 
from the India Office of despatches from the Secretary of State to the Government 0 JIndia, 
he was not prepared to depart from the usual rule that these documents are forwarded 
to the Auditor General by the Government of India. There is another aspect of the case 
wherein the power of direct access might give rise to particular difficulties. The Auditor 
General has no· powers of expenditure without sanction except such as may be delegated 
to him by the Governor General in Cbuncil. In respect of expenditure on his establishment 
he is under the administrative control of the Finance Department and has to go througfl the 
same procedure as any other head of a Department. Con~rol over the Auditor. General'8 
expenditure as at present exercised would be seriously weakened if the Auditor General were 
in a position to refer direct to the Secretary of State when the Government of India 
found themselves unable, for financial reasons, to accede to his requests. 

5. From the const.itutional point of view also it would be a retrograde Btep to permi. 
the Auditor General to address the Secretary of State direct from time to time on mattAn of 

Ll'7'. inD 
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adminiatratiw audit. Undtr the OODBtitution the Public Aooounte CommitfM ie invested 
with the duty of examining the reports of the.Auditor General upon the actions of e:nou.' 
.. " authoritiee. It would not be in OOII8ODanoe with this power that the Auditor a...a 
ahould be enabled to repoJt ODduoh matters direot to the Secretary of State ~fore they 
had been OODIldered by the Public ACOOUDte Committee. . 

, 6. The Statutory roIee provide tat the Auditor General may req~ a reference to the 
&aretary of State for his eanction if the Auditor General considers thie oeceaaary. If; 
would rarely happen that &BY authority would decliBe to tab this action but if for good 
re.m, it did ." the refuBaI would ewDtually oome to the notice of the Public Aooounf;1 
()qnmittee aDd the Becntary of State. Ewn in the cue which baa giwn ri8e to the 
pre antt qUMti&n, the Gownmaent of India did not oategorioally refuse to refer the point 
at iaBae to • Seotetary of State. They objeoted only to the form of reference in 
pneru terms and ubd for a particular iDBtanoe on which to make the reference. This 
supplied, they refened the question for the Becntary of State '8 orders, which baa now been 
obtained and which support the view taken by the Government in this cue. The Gowrn-
ment of India, haw, therefore, after fulleIIt oonsideration, come to the conclusion that it is 
gnnece ery aud undeeirable to grant additicmalfacilitiea to the Auditor General for ~ 
eommuDication with the Becntary of State. 
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• APPENDIX XVIII . • 
• • 
MemoraDda by· the Treasury regarctiug the PlaciDg aDd OODtrol of CoD-

tracts jn England referred to in the Proce~ of the ftrst meeting 
of tJie Oommittee. ••. 
Under the general system for supply of .stores required by Government 

Departments two General Service Departments have been set up, namJiy 
the Office of Works and the Stationery Office. The Office of Works makes 
contracts for the provisions of buildings required for all Govfrnment pur-
poses except (i) docks, barracks, etc., for the Fighting Services, (ii) some 
prison buildings, and (iii) buildings rented by the General P~st Office and , 
sites required for General Post Oftice' buildings, and in addition, supplies., 
cleaning materials and fuel and light, except to naval establishments; bar-
racks, etc. The Stationery Office makes' contracts for the suppl1 of all 
types of office requisires, including office machinery, printing, paper, pe~· 
penc=ils ink, etc., for all Government Departments, including the Fighting 
Services. trhe Stationery Office is also generally responsible for Govern-
ml'nt advertising contracts and receipt of advertisements in Government 
pu blications. Subject to these overriding general services, Departments 
mak{' contracts for supplies which they require to use. 

As regards the general system of making contracts complete responsibi-
lity must neeessarily be thrown on Government Departments concerned " 
for ealling for tenders, for deciding as to the acceptance of tenders, and 
generally for securing the proRer operation of the contracts subject always , 
to the observance of certain general principles which have been laid down 
from time to time by the Treasury, often at the instance of the Committee· 

. of Public Accounts. 

The most important of these are the following :-

(1) There should be enquiry into the financial status of firms before 
contracts are given to them ; 

(2) Orders must not be given without agreement as to price; save 
where this is unavoidable and exceptional ; 

(3) All prices quoted by contractors must be net ; . 
( 4) The conditions of contracts must be clear and definite and there 

(5) 

(6) 

(7) 

must be no informal waiv:er of formal contract conditions ; 

Competitive tenders must be invited whenever that course is 
possible; there lire exceptions to this rule notably in the case 
of experimental work ; • . 

Large extensions of contracts without competition· must be 
avoided; 

Uncovenanted advances may not as a rule be made ,vit.hc)ut 
Treasury authority but general authority has been given for 
the inclusion in certain classes of contracts of provision for 
instalment payments ; or for payment of advances subject to 
discount and to the money having been earned; 
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(8) Contracts should provide in certain casea for deduction -of 
liquidatea damages in the event of delay in delivery by the' 
contractor or for the recovery of excess eost incurred by ob-
taining alternative supplies in contractor's default ;. . 

(9) hovision must be made in c~ntracts for safeguarding Govern-
ment property entrusted to a contractor ; 

(10) Contractors must observe the resolution passed by the HOQe 
of Commons on the 10th March, 1909, in regard to fair wages ; 

(11) Provision must be made for inspection of wages books, etc., 
• in order that Departments may satisfy themselves that the 
conditions of contracts nave been properly observed in regard 
to fair wages ; 

(J2) A elause setting out the penalties for· bribery of Government 
servants must be included ; 

(13) Members of Parliament, in their individual capacity, must be 
excluded from share in Government contracts ; 

(14) Treasury authority must be obtained for any variation of con· 
tracts in favour of the contractor or for any ez-gratia 1)87-
ment made to a contractor ; in this conneetion some delega-
tion of authority has been given to the larger contracting 
De~ents; . 

(15) The Comptroller and Auditor General has power to examine 
contracts and to bring before the Committee of Public Account.a 
any eases in which competitive teDders have not been sought, 
where high tenders have been accepted, or where other· irre- . 
gularities in procedure occur. 

There are a few other general conditions, perhaps of not so gi-eat im-
portance, but for the reasons that the Treasury has from time to time laid 
down general contract conditions, and that the Fighting Sen"ices are 
continually conferring together, there is a great measure of similarity 
between the contract forms of all Departments ; and from the fact that in 
1l0tifying requirements to Departments, the Treasury has consulted the 
Treasury Solicitor in regard to the wording of suitable clauses, and that 
Departments in all ~ of contract procedure~ and in the preparation 
of forms of' contraet. freely consult the Solicitor as to the wording, the 
Bimi1arity of wording is more marked than might otherwise be the case 
(certain Departments have their own Solicitors but the Departmental 
Solicitors are constantly in touch with the Treasury Solicitor). Specimens 
are attached of Contract forms for general stores in use by the Admiralty, 
:Army Council and the Post Office respectively, and it will be seen that, 
in the conditions of tender, proli8ioD is made for the general obRervance 
of thE' conditions stated above. . 

As concerns procedure in di1ferent Departments, there are a number 
(If stages in the requisition and provision of stores or supplies, which it 
Jpay be desirable to set out in some detail. 

In the majority of cases seales of consumption of supplies are laid 
GOwn, for e.g. a ship in the case of the Navy, a Battalion or a Battery in the 
ease o.f the Army, for a Department in the case of Stationery 8uppliea, for 
~UPled rooms of 01Bees in the case of fuel and light supplies, etc., an:! it 

. it tht duty of SUp'vly Oftieers to see tha+ these scales are adhered to. In 
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• addition mi~ stocks are laid dqwn (with Trealiury concurrence in the 
case of the more unportant) and Supply Officers have the further duty of 
JDaintaining the minimum stocks, and requisitioning pn a central authoritY 
for additional stocks required to l>rovide supplies on the scalEil laid down. 
Headquarters Supply Departments, on the bllSis of these demands, make up 
estimates of the total requirements of the year, and, with the concurrenee 
of the Finance Departments, provision is made in estimates for the pUr-
pose of supplies in the quantities required to make issues aeeording'-to 
aeales and to maintain minimum stocks., • 

When estimates have been approved survey is made of' the require-
Dll'.nt to be met and, taking the ease of rifles, shell, ammunition, etc., for 
the Fighting Services as typical for the reason that functions are more 
clearly defined in their organisation than" in smaller Departments, decision 
is taken by Supply, Finance and Contracts Divisions in conferenCe as tq 
the made of supply, 

( a) 'by manufacture in Government establishIQ.ents, 
(b) by purchasing on headqua~er contracts, 
( c) by purchase on contracts to be made by local officers. 

This allocation having been decided, necessary instructions are given to 
manufacturing establishments and local officers and the Supply Depart-
ments concerned requisition on the Contract Department for the purchase 
of quantities needed under allocation (b) and (c) ; the requisitions as a 
ru1e pass through Finance Departments for their concurrence before an 
order for purchase is given. 

The Contract Departments of the larger offices are sections working 
.under "Directors of Contracts. They have the duty of preparing tender 
forms, considering tenders made, and accepting tenders {or supply ; ten4e1"l 
have to "be delivered at a specified time, and steps are taken to see that no 
collusion occurs either between contractors, or between contractors and 
dcpartments officers, at any stage in the consideration of tenders. or the 
carrying out contracts. 

The Head of the Contract· branch has full responsibility in ordinary 
cases, but in the following circumstances he is usually required, after con-
sclting the Finance branch, to refer to higher authority, i.e., the Parlia-
mentary Heads of his Department or the Treasury in important cases 
(a) whel"e it is proposed to make purchase without resorting to tender, 
(b) where it is proposed to accept a single tender, (c) where it is necessary, 
in order to secure supplies, to place contracts which contain unusual con-
tract conditions whether they are unusual from the point of view of material 
to be used, ()r method of payment to be adopted, including cases in which 
it i8 proposed (i) to place ct>ntracts on a cost plus percentage basiR, or 
.( ii \ to pay instalmepts, (except of course in cases in which manufac\ure 
is spread over a long period before completion Qf deliveries, when instal-
ment payments are the rule) '. 

In addition. to this procedure at headquarters, it is necessary, parti-
culaloly in the case of the War Office, to allow the local purchase of con~ 
siderable quantities of various kinds of stores, notably fuel and light 
supplies, provisions for troops and for hospitals ; and the local Supply 
Oflicers, in co-operation with the local Finance Officers, have authority 
dele~ated to them to the degree necessary to enable them to make contracts 
for local supplies to local units, whether at home or abroad. The condi- • 
tions under which these local officers work are in all essentials the same u 
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these ,operating in the. Contracts Division at headquarters. 'Thel"e' is 0iQ. 
some cases a fixed limit as to v~ue of Contracts which may be. placed 1?¥ 
100&1 officers and they are reqwred to refer to headquarters, cases of wi~ 
usW&1 cont!,\cts, or of 'depdrture frOOt contract conditions. . 

Contracts having been p~, it is the duty of Supply Offioers tp' 
sqpervise the delivery of goods and of Inspection Departments to secure 
tJaat the quality of goods delivered is satisfactory; and the Contract De-
partments of the larger Departments at least, are not as a rule called into 
oonsultation bn matters a.riJJing during the carrying out of contracts, unl_ 
!~ is ~ecessary foJ1ll&lly to call on contractors for the proper implementation 
f4 their contracts, or unless cases 6f departure from' contract conditions 
.. rile. In the smaller contracting Departments, it may happen that the 
",ell defined Supply, Contracts, Finance and Inspection Branches existinr 
in the larger Departments are to some enent coalesced. 

A:.~ regards the Fighting Services a Contracts Co-ordinating Commit-
tee exists of which the members are the three Directors of Contract'J, with 
a Post Office representative co-opted in appropriate cases, and the Com-
mittee arranges 80 far as possible to assimilate methods of contract pro-
cedure to avoid competitive buying as between the services, ( to make 
suggtStions for standardising patterns) and arrange programmes of pur-
chase for materials common to two or more services. The CommIttee is 
also available t.o advise the smaller contracting Departments on contract 
prccedme. Lists of contractors who have proved unsatisfactory are main-
tained and amendments to the list are ndtified to all contracting Depart. 
ments. 

It will be seen that the Treasury, while responsible for the prineiples, 
18 regards conditions of contracts, and fw regulating procedure, does no&' 
4!M)utrol contract administration in detail. But the Treasury has the. furthel' 
iuty of dealing with any unusual conditions which arise. 

SubmiBBions have to be made to the Treasury in any ease of departure 
frOm the terms of the contract which involves additional eXlJauditure 
"'~etQer dUe. 

• 

. , 

.. 

(a) to proposals by Departments that accrued liquidated dam ... 
should be waived in cases where Departments have incurred 
expense. 

(b) to eases in which contractors claim additional payments, either 
owing to departure from contract conditions, or to excep-
tional cireumstanees or losaes, which have arisen in earryiq 
otn those eontraeta. 

(c) to advances of payments not provided for in terms ~f contract. 
(4) to compensation for cancellation of contracts. In the ease of 

some Departments a measure of delegated power baH been 
given. Decisions taken, whether under delegated authority b, 
the Department concemed, or 6y the Treasury, are reviewed 
by the Comptroller and Auditor General, who may refer to 
them in his reports to Parliament on accounts of Depart. 
ments. Unleu or the amounts involved are exceptional the 
Committee of Public Accounts is content 8.8 a rule to accept 
Treasury decision without further investigation. Moat of 
these cues result in technical misappropriation of funds pr0-
vided by Parliament. 
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• • APPENDIX XIX . • 

• • 
Memorandum dated 9th August 19t7, furnished by the Director-General, 

Posts and Telegraphs. • • 
At their meeting on the 6th· instalit the Public Accounts Commitfee 

asked for information regarding the system. of providing in the Telegraph 
Budget for Railway w()rks. • . 

2. The practice hitherto has been for individual railways to intimate 
T.heir probable requirements in the coming >:ear to the lotal telegraph 
officials. The Head of each Telegraph Engine~ring circle then makes out 
a consolidated list of Railway requirements as far as his Circl~ is concerned 
and submits it to the' Director-General, Posts and Telegraphs. From 
these lists a statement showing requirements of all Railways is prepared 
l'nd furnished to the RailwaJ Board for approval and modification (if 
necessary). On receipt of the approved statement from the ltailway 
Board extracts are furnished to different Telegraph officials who are 
required to calculate and report the estimated cost .for each work to the 
Direct()r-General tQ allow of provision in the Budget. In addition to 
provision for works thus specifically indicated by railways, provis.ion 

, was also made for a reserve, this being based not on any intimation from 
l'ajlways, but on the various engineers' own estimates of probabilities. 
It has also been the practice to reproduce in the budget of a year demands 
for works which were previously wanted by railways and provided for 
accordingly in an earlier year but not actually carried out in that year. 

3. In the course of the year also changes in the railway programme 
are :pot uncommon, works provided f()r being abandoned and others being 

. demanded (the anticipation of which latter renders it unsafe to surrender 
funds even when they appear to be surplus). . 

4 .. These conditions have made for the occurrence of large lapses on the 
telegraph grant. These tendencies have been specially discounted in the 
hudget for the current year by the complete exclusion of the proposed 
provision for reserve, by a large " lump deduction" for probable savings, 
and by discontinuing the practice referred to at the end of paragraph 2-
above. 

5. It is understood that the Public Accounts Committee propose to 
8peak on this subject to the Railway representative when he appears before 
them. ·It is suggested that there may be room for more accurate estimates 
by railways of their probable demands upon the Telegraph Department 
which are the basis of an important portion of the Telegraph Budget. (In 
1927 -28 more than half of the whole telegraph construction programme is-
for railways). . 

6, In view of the improvements already introduced in the budgetting 
b'Ystem as indicateg above and of a possible more accurate forecastmg by 
railways of their probable requirements it is· not desired at present to 
press the suggestion for a. special, convention as suggested by the Ac-
countant-General, Posts and Telegraphs in paragraph 45 on page 42 of 
tIle Report on the account .for 1925-26. 

7. It is understood that in view of the particulars given at page 100 
of the Audit and Appropriation Report on the accounts of the Posts and 
Telegraphs Department for 1925-26, the Public Accounts Committee will 
not require any further statistical information as to actual expenditure 
against Railway demands in 1925-26. 
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:APPENDIX XX. 

Prooeedhap of the 1m Jdeetmr ot \he Qommtttee &ppoiDMcl to· .... amtDt 
Ihe Aictit anel Appropriation ACOOUDta of ~. Army, !WariDe and 1Iili-
t&r7 BqiDeeriDg 8erricea for 1811-18 he1cI on the 'ftb July 1817 at 

". 10-80 &.JL 

I PusENT : 
, 

(1) 'llle Hon 'hIe Sir Basil P. Blaekett, K.C.B., K.C.S.I. Chairman. 

t2) The Hon'ble Mr. A. P •. L. B!'ayne, C.I.E., } 
• Financial Secretary. . 1tlemhcrs. 

(3) Mr. G. )I. Young, Army Secretary. 
(4) Sir' Frederic. Gauntlett, Auditor General. 
(5) J'J r. A. Macleod, Financial Adviser, Military 

Finanee. 
(6) Colonel G. W. Boas, D.8.0., Military Were a1ao 'preI8Jlt. 

ACC01lIltant-General. 
(1) Mr. Ebden, Director of Army Audit. 
(8) Lieut.-Colonel A. G. )lurray, . Deputy 

1rIilitary Accountant General. 

The ("ommittee first took up paragraphs 3-9 of th~ letter of the 
Auditor General ·to the Financial Secretal"Y, dated the 18th 
lun~ 1927 dealing with action taken on the report of the Special Committ.ee 
on the 8(,COunts for 1924-25 and the corresponding p&rag1'&phs 3-21 of the 
Audit Report. 

2. Paragraph J of the Auditor General', leUer.-It was eXl,lllined that 
all the points mentioned in the Audit and Appropriation Accounts were 
brought to the notice of the departmental officers and thiR was considt'red 
to be a more e1rective way of dealing with the subject than the propoRllI to 
issue a ~ial resolution on the subject by the Financial Adviser .. It was, 
however, considered that it would be tJery convenient if a fall statement 
.could be prepared for the use of the nen ad hoc Committee of the "arious 
points raised by the three previoU8 COmmittees and the action taken thereon 
in order that the· work of each Committee may be linked up with that of 
the prcyjous Committees and there may be a continuous reeord of activities 
of t1w.se ~ommittees. The Financial Adviser agreed to prepare such a 
statp.ment for the ad hoc Committee of Den year. Tire qUCRtiOD wbrther 
these statements should be' printed up with the proceedinVS of the Com-
mittee was left for future consideration. • 

. 3: Paragraph 2 of the ProceetWng' of the CommiHee 111ft "r.M.-It was 
-explaIned that the local audit ltd (clerical portion) had been doubled 
and the cost met from 88,·inga due to the abolition of cost 8COOllnting 8ud 
~t t~e ]oca1 audit work was now practically current. The question of 
mcre88IDg the numbers of ofBeers for loeal audit work ""88 under eona.. 

. deration. 
t'1OiuD 
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• • 4. Paragral!h 4 ibid.-The preparation of the office mdnual could not hi 
undertakP'D. until t~e new form of .accounts has been finally settled, and 
some experience gamed of these new accounts. 

5. Paragl·aphs 4·17 ibid.-No remarks. • . 
" 6. l!aragraplt, 18 ibid.-It w~s und~rstood that the questilm of requir-
l~g Indian Sta~ to deposit in advance the approximate cost of contribu-
tIOn works earned uut on their behalf was still under consideration. nte 
Financial Adviser was requested to submit a note showing the present 
state of the case. • . 

7. Paragraphs 1.9-41 ibid.-· No remarks. ' 
8. Paragraph 42 ib.id.-It was explained that the .requi;ed form had 

been introduced. The new system appears to be· working satisfactorily 
as there have been no recent complaints~ 

9. Paragraphs 43-45 and 47 ibid.-No remarks. • 
10. Paragra.ph 46 ibid.-It was ascertained that there was little dial-

culty as regards recoveries from Local Governments and Indian States but 
municipalities and local bodies were apt to cause delay. Th~ question of 
pre-payment is being pressed to a decision. 

11. Paragraph is ibid.-Colonel Ross explained that the process of con-
centration in the commands had very satisfactory results particularly 88 
regards. transfer of officers in the Military Accounts Department. The 
Auditor General raiseq. in this connection the question of transferring the 
Military Accounts Office from Peshawar to Rawalpindi with a view to 
providing ·accommodation for .the contemplated Civil Accounts Office for 
thf! North-Vlest Frontier at Peshawar. This question was aifet'ted by 
t'ertaip. proposals un!ierstood to be under consideration for the erection of 
new otlices for the military department in Rawalpin4i. The uommittee 
decided to request the Quartermaster General to explain th(\ position ~nd 
to enlist hi~ assistance towards an early settlement of the question. 

12. Paragraph 49 ibid.-No remarks. 
13. Audit Report for 1925-26, Part Ill, paragraph 4 .• -The report of 

the Second Innes Committee has been received. The Committee was 
informed that (·ertain recommendations have been given effect to while 
others are still under consideration. 

14. Paragraph 7, Audit Report.-In reply to a question hy the Auditor 
General wheth<.·r the items tabulated in this paragraph repres.ented a final 
settlement of outstanding items, it was explained that the information 
givell in the paragraph was nearly complete. Only il few unimportant 
items a!"e still outstanding and under c!onsideration . 

• 15. Parag'l·aph 14, Audit Report.-The Committee decided to embod.v 
in their Heport a "hort summary· of the recommendations made by the 
Ordnance Supply Committee and the action taken thereon. • . 

16. Paragt"aph 17, Audit Report.-The Committee noted witJr satisfac-
tion the success of the opel"ations for central purchase of ghee. \Vith 
reference to the Auditor General's query whether the system of central 
purchase might po~ibly be extended to other commodities, it was explain~ 
that all purchases in the Department were nOw made centrally except in a 
very few instance~ where local purchase was essential, as for example pur-
chase of vegetables, etc. 

-Annexure A.. 
• 
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17.PfWt IV c()f theAvdN Report a.Sutio", 1:.4 olille ApprtJpriat~ 
ACC9vj,ts-Paragraph 6 oj AppropriatioR Accout"B.-The Committee' 
noted with satisfaction that there was evidence of a muc.h stricter ana 
prompter control over miVtary expenditure and a much closer approxima-
tion of (-stn,ates to aetual expendi~ure. They further observed that many 
of the yariatiODS under particular heads of accounts wp.re due to adjuft. 
ments necessitated by a complicated system of cost accounting whieh haJ 
been aboli.~ed with effect from the current year. With regard to th_ 
and other similar criticisms on the Audit Report, the Committee were 
aMured that such compli~tions would not arise in future under the 
simplified sy~em which waS now in force. 

18. Par6f/f'aplt 10 01 tAe ApprDpf'iatwfI AccotJflt,.-The presumption 
of the Auditor General that the larger outlay on stores is due not to larger 
C<lDmmpliou hut to the fact that in preceding years the .Army had been 
living on surplus &tores was stated to be correct. 

19. Pat"ag'·aplt. 23, AppropriatwfI Accottfltl.-Tbe Auditor General 
raised the question" whether it would be desirable to give in the· accounts a 
statement of tile pro-!Of"'ma account of sale of surplus lands. It 'vas pointed 
out t.hat in "iew of the annual provision of Rs. 20 lakhs for expenditnre 
on essent!al works, it had been decided to abolish the SnspeDS~ Acconnt 
with effect from the 1st April 1928 crediting receipts direct to revenue. 
The lJ)att~!" had been reported to the Secretary of' State and in 'view of 
the introduction of the ordinary accounting procedure, i~ \vould not be 
necessary to have a separate statement of the land sales appended to the 
Appl·opria1 ion Accounts. 

20. Paragraph 33, Appropriatwft Accovwt,.-The Committee a~ 
that it was nooessary that the Financial Adyiser, 88 Chief Accounting 
Ofticer of the .Army and thus responsible for the accuracy of the Aceoun. 
should fumish an 8udit certificate. The Financial Adviser agreed .to giye 
a eertitie."lte in the case of future Appropriation Accounts under the new 
system. 

21. Paragraph 36, Appropriatiott Accm..tlt.t.-The Committee observed 
that the Military Budget 88 approved by the Govemor General in Council 
was in essence a net grant. The tendency was therefore to work to the net 
grant and to allow the utilisation of funds ayailable from 8&,""iogs or other-
wise for the improvement of the eftleiency of the Army provided that the 
net grallt was not thereby exceeded. This had one real advantage in that 
it encouraged economy and kept the net Budget grant from year to year 
for the present at a steady level 88 the re-appropriation from H8vinp to 
new and optional expenditure tended to obviate any increatre in the net 
grant of the following year. This arrangement was intended, however, 
to be only temporary. The Auditor General agreed that it would be 
satisfaetory from his point of view if the arrangements which implied 
complete powen of re-appropriation within the net grant were approved 
by the ~retary of State' who appeared to have impobed reNtrietiona on 
re-artpropriations for new and optional expenditure. 

22. P'arayt·ap'h3 47-50, ApPropriation Ac,couftl, aM paragrflph 16 0/ tit. 
Auditor General', letter.-The Committee endorsed the view of the Auditor 
General that it is undesirable to change the form of thc.' a~ol1nta in any 
year unJP.M it has also been found poMible to alter the form of estimate. 
for that year. The Committee however ¥I"eed that p.ircuJDHtant'P.fI were 
8petoial in 1925-26. The departure from sound prineiplea wu justiflecl 
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b)I tIle IlccetJSity for separating cash heads and' cost" .he~ds 'mder the cost 
• acc,-ounting 6ys~m in order to facilitate the prepa:ration of the estimates 
of 1927-28 on the new basis and afford a means of comparison with earlier 
,stimates. and accounts. • 23. Pa,oagraphs 49.53, .ApprbpriatiQ~ Accounts 'and parOQraplt 17 of 
the Auditor General's letter.-The Commi~tee accepted as a general rule 
that provision 8hould be made "in the estimates under the hcad under whiJ!h 
the expenditure would eventually be recorded in the accounts but l'ccogniW 
that ~er~ were certain instances where lump sum provisi«flS could not 
be aVOIded. . "0 

24. Paragraph 58, Appropriation Accounts and para!1ra;ph. 18 of th.e 
AvditfJ'f (}eneral's lette,..-It was ex~lained that the Controller, lliJitary 
Accounts had made a mistake and that this mistake was due to the late 
receipt of information. 0 

25. Paragraph 26 of the Audit Report.-The Committee decided to 
request the Adjutant General to explain the case referred to in this parlr 
graph particularly the reasons for not enforcing »ecuniary rcsponsibility. 
The Adjutant General should also be requested to explam the general 
question of pecuniary ,responsibility of officers commanding in regard to 
losses of the kind mentioned in this paragraph. 

26. Paragraph 27 of the Audit Reporl.-It was explained that the 
victualling l\gents had been abolished and a system of vietualling e~;tab
lishrnents in' Government employ under the Officers Commanding had been 
inltitutet1. 

27. Paragraph 29 of the Audit Reporl.-It was agreed that this was a 
war ca.~ whicll the Committee decided not to pursue further. They em-
phaSised the. comment of the Auditor General as to the danger of loss to 
Government if orde1'8 authorising payments are not scrutinised with the 
utmost care and if delay occurs in carrying through reeogni«red nccount 
pt-ocePRes. 

28. Parag,.aph 30 of the Audit Reporl.-It was explained that the irre-
gularity was due to a defect in system and that t,he change in system, 
whieb. has been introduced, provides sufficient safeguards against the 
recurrenf~e of such losses. 

29. Paragraph 68 of the Appropriation Accounts.-'rhe Committee 
considered the comments of the Auditor General and recognised that the 
variations were largely due to unforeseen causes and to the exereise of 
stricter economy. It was explained that under the new system of account-
ing, purchase of tJ:ores and value of o:uttum transferred to head" Stock" 
~o,ald' be r~eorded separately as suggested by the Auditor General. 

30. Paragraph. 48 of the Audit Beporl.-The Committee considered 
that the Keparatc exhibition of the accounts of factories which,· it was 
explained, would be given effect to from 1927-28, would mean a consicferable 
improvement.. . 

31. Paragra.ph 37 of tle Audit Report-The Committee endorse the 
comment of the Auditor General as to the necessity for prompt and 
thorough local inspections.. . 

32. Pa,.agraph 39 of the Aud4t Report.-The Committee note wit.h 
satisfaction that steps have been taken to devise a system which will s~cure 
,larger returns to Government and refer to their. remarh 'on paragraph 14 
of the A udit ~port. 
. 38.ParagrapA 40 of fAe Audit ·Report.-The· ComlO.itti!e- .decided to" 
inlite t.he l\laster General of Supply to make' a statement 'on the steps taken 

• 
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t~ revise the forti) &f contracts with Government auctioneers,' and to elucidate 
the point raised in the~last sub-paragraph. t" 

f 

34. Paragraph 41 of the AutMt' Report.-The Military Accountant 
General raised the general question that he should first becommUed· when-
ever the Di~tor of Almy Audit ha.d occa1Uon to comment on iln of8eer of the 
Military ..Aecounts Departmen~. In this ease it was aseertained that DO 
suchmcssage had been sent by the Controller. The Auditor General agreed to -the suggestion that in such cases there should he closer eonsultation 
between the fudit Department and the Military Accountant General. The 
COD1mitt~ agreed that in the case reported jn this paragraph, the COD-
troller of ltjlitary Accounts should have aclvi8ed the immediate refund 
of the amount into the bank as soon·as he W~ eonsultetl . . 

35. PQf'ag1oaph 43 of tlte Audit Reporl.-The Committee was of opinion 
that a short statement of the main features of this case in 2 clearer and 
simpler !orrn should be prepared for the Public Accounts Committee. The 
case had bt>en exhaustively examined by a Special Committee under a 
Major General on special duty with the assistance of thc Financial Adviser 
and two other officers" of experience. The Committee desired that a sum-
mary of t ~e recommendations made by that Committee and the action taken 
thereon ~honl<l be supplied to them for their report. 'rhe FjJlan(~ial Adviser 
agreed to prepl're and submit a statement. 

36. Paragraph. 46 of the Audit .Report.-The Committee. desired that 
the Kaster General of Supply should be invited to at!ord them a fullel' 
statement of the details of this case. 

37. Paragraph 47 of the Atul4t .Report-The Committee wislled to 
record their appreciation of the sueeessful results achieved by the aucU.t and 
administrative 2UthOrities. • 

·38. Paragraph 54 of tle AtIdit Report.-It was explained that 00DBider-
able difticulties had arisen owiDg to the ambiguity of the rules for the 
depreciation fund and that reviled rules had now been sanctioned by the 
Secretary {'f State. These rules are now in force subject to the examination or certain points whiebhad been raised by the Auditor General. 

39. Paragrapil 64 of the Audit Report atad paragraph 83 of tlte Appro-
priation AccOtlJltB.-The faulty estimating commented on in this paragraph 
arose trOD! tilC difficulty of computing the numher;; Hkely to p88H through 
rest C8D1;')S. ·Th~~ organisations are however b('ing abolished. 

40. Paragraph 6.5 of the Audit Report.-The Committee noted that 
there had been a ~oJ1~jderable loss in'this ease but such ~~ij are not likely 
to recnr undt'r the present system. 

41. Para{lraph 66 0/ the Audit Report.-Tbe Committ.~e observed that 
th~items Wtare In themselves unimportant but t.hf~Y inwlvP.d aD important 
question of printiple. Thsy desired to record their opinion that Aceollnt-
iug OffieeN sboold always account in accord811c:e with facts and that the 
1l8C of the Suqpense Accounts in the particular cases mentioned in thia 
paragraph was entirely wrong, as it had th~. ellect of hiding tho true 
facts that exeet18 ex~nditure had occurred in the year. 

42. Paragraplu 68-71 of tke Atcdat Report aM paragrapli. 89-104 01. 
flu Appropriaf;Oft Beporl.-The Committee eoD8idered the variationa 

. between estimata and actuals. Here again they are lal'Jely due to adjust-
• .menu under the COlt aceountiq system which will disappear under the new. 
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af)"steru. If was' noted that thel"e' had been considerable. aQditional .pur'" 
chase of 8tO~ owing to t.he policy of utilising savi~ to cOmplete defective 
-equipment and Also to take advantage of favoutable prices-a policy which 
it is proposed to report to the Secretary of State for approval. It walt 
l)oted that adjustments such. as those provided- for. losses, variations in 
pricing of store&, etc., are only ·partially provided for in the original 
estimates atf it is not possible to foresee the. COlU-se of adjustments during 
the yeur.. As )·t'gards the remarks in paragraph 72 of t11:e Audit RepQri, 
it was explaint~u that the balance was mainly due lo credits in the stock 
aecount at tiL1C of receipt in India of stores p'lid for in EIfgland in the 
prev~om, -year. The Auditor General suggested. and the Committee agreed 
with him that when explanations are given a~ jn paragraph 90 of the 
.J\ppropriation Accounts for the incr~ases, it woulq be convenient if the 
exact extent to which each of the causes contrilnncd to the excess, is' also 
indicated. . • 43. Parllgraph 91 of the Appropriation Accounts.---The incorrect 
accounting was du(, to differences between the accounting and administra-
tive authoFities which have now been settled by re,:ised instructions. 

44. PlIrayrtlph -!-13 of the Appropriation Accounts and pa.ragraplt 77 
of tlte _4.udit Report.-The Committee agreed that the charge should have 

-been brought to &("count properly in the accounts of 192fl-26 and not in 
those of 1924-25. 1.'he Committee was informed that the proper procedure 
is now being .. followed. 

45. Paragraph 115 of the Appropriation Accounts and paragraph 78. 
of the Audit Reporl.-It was e~plained that the appreciat.ion of the yalue of 
stores was mainly due to re-pricing and the addition of the customs duty 
to previous stO<"h book rates. It was explained that a speeial expert sta1f 

. was iiow enga,ed in revising prices at Army lIeadq\larters taking into 
aCCoUllt the latest factors such as the new statutO!,) ratc (If exchange. The 
Auditor Oenp.ral suggested that as under the a'"e\·isrd system of accountwg 
various adjustiUfnts had been done away with, the budget estimates should 
conform more closely to actuals in respeet of nny adjustments which 
remained. ')the Committee desired the FInancial Ad,·iser to consider 
carefully this FJug~ttStion of the Auditor General. 

46. Pa"'agf'aph 133 of the Appropriation Accounts and paragraph 46 
of the Audttor Glmef'al's letter.-The Committee were infol'med that the six 
lorries pnrt'b8Qt>n on the 31st March 1926 were really required and had 
been prmnised. if money was found to be available. 

47. Pm'agt'aph 142 of the Appropriation Accounts.-The Committee 
was of' opiuion that vocabulary prices should be based up'on the exchange 
rate of Is. ·6d. pel' lupee except in cases where meticulous accuracy was 
necessary. • 

48. Paragro1ih -170 of the Appropriation A.ccounts 41'.4 paraoraph 8U 
01 the Audit Rep6ri .-It was explained that the comparatively larger losses 
in the Lahore District were due to the existence of the Engineering Depot 
at Lahore where ~urplus stores were kept. 

49. l'aragraph 94 of tlie Audit Report.-The Committee concurred br 
the view that it was most undesirable to attempt to rush 'Wo ... h~ through 
at the close of the year simply in order. to utilise a~.ra'lahle fnnfl~ ~uch 
a procedure alntost inevitably results in bad work and waste ef money. 
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. 50. Parag¥a1!/t 96 (v) 01 t1t.e Au$t Beport.-The question of drafting 
of contracts and of rules to provide for various matter., connt-rted with 
60ntracts has been fully ekamined ~y the Public AccoUnts 'Vommjttee 
and their· latest recommendations are contained in paragtoaph 18 of their 
report on the accounts for 1924-25. It is understood that the- Fin'lnce 
Department' are drafting the nec6ssary rules, but the C')mmittee desired 
that the question how far the Army authorities as a whole would auto-
una,tically act upon any general orders or a resolution issued by the }4'inance 
Department and whether it was neces.CJary that Pouch general orders 
should be rt-aftirJned by the Financial Adviser, should be considpred. 
It was explained that fresh contracts and variations in existing contract~ 
were now always considered by the Financial authoriti~a Ilt lIehdquar-
ters and in lower forJllations. . . 

51. Paragraph !l9 of the AtUlit Reporto-It was explained that the 
faulty l'eappropriations of the class mentioned in paragraph 99 (i) (3) 
would not recur under the new system. The Committee then discussed 
at length the theory and practice of reappropriations. It was pointed 
out that while reappropriations for meeting new expenditur~ not pro-
vided in the Budget should be made before such expJ.mtliture is actl1811y 
~curred, there were also other cases where ex post facto raappropria-
sons were necessary in order to cover excess expenditu~ under one head 
by savings under other heads. Such excesses and Ilavings arf' generally 
only known towards the close of the year when seyeral mO!lths aceounts 
are ayailable. The Military Accountant General pointed out at this star. that there were certain heads such as purehasp; of sto.res under 
which it was poBSible to control expenditure and ct!rtain other heads 
such as pay and allowances under which it was not possillle and that 
where expenditure is controllable excess over p-ants would not be per- . 
mitted until funds- are made available. In this connection the import-
ance of grouping grants under minor heads controlled by a,Jministrative 
authorities was emphasised. It was stated that this was part of the 
intention of the new system of accounts. The ComJnittee after full dis-
eu.ssion desired that the Financial Adviser should dra,,, up in consulta. 
tion with the Auditor General a mem01"andum bringing forth all the 
points discus.~d for approval b;r the Committee ,and for inclusion in the 
report to the Public Accounts Committee. 

As regards the class of reappropriation mentioned in 99 (i) (4), it wu 
explained by the lfilitnry Accountant General that such· simultaneous 
operations arose out of the fact thRt It grant was distributfid among "ari-
ous officers and was o}V'rated on by them. The Committee also desired 
that the Financial Adviser Khould examine the 8ugge!ttion in 99 (iii) of 
the Audit RepOrt. . 

~2. ,Be.pOri of t~f. Auditor v~ the tJC~~, of tlte Secreta,.y of Slate 
for [Mia 1ft. CouftCil. and tke Htgl ComMUltOtler.-The Committee con-
Sidered that no special comment was necessary on these reports and de-
8ir~d that t~e Military A~countant General should runue all minor 
pOInts on whIch further acttOn was necessary. The Committee observed 
tpat full details had not been aiven in se,'eral case ... where defects had 
been pointed out by. the auditor, and suggested tnat the auditor 
~~y be requested to gIve full references in all cues 80 that Indian autho-
ritIes may ~e in a position to identify the transaetion and take aD1 
farther action neceasary, 
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ProceecUnp of the IICOnd meeting of the OomrAtttee appointed to enm;ne 

the ~udit and Appropriation Accounts of the Army, Marine and 
IIW.t&ry BDgineering 8ervicea for 1915-26, -held on the 11th JuI,. 
191'1 at 8 p.m. • • 

• PRESENT. • 

(1) The Hon'ble Sir Basil P. Blackett, K:.C.B., K.C.S.I.' Chairman. 
(2) The Hon 'hIe Mr. A. F. L. ~rayne, C.I.E., FlllancialJ 

Secret~. . . 
(3) Mr. G. R. F. Tottenham, I.C.S., Repre~nting Members. 

Secretary, Army Department. • 
(4) Sir Frederic Gauntlett, Auditor GeneraL 
(5) ~r. A. Macleod, Financial Adviser, Military 

Finance .. 
(6) Colonel G. W. Ross, D.S.O., Military Ac.,ount-

ant-General. 
(7·) Mr. Ebden, Director of Army Audit. , 
(8) Lieut.-Colonel A. G. Murray, Deputy MIiit,ary 

. Accountant-Generv.l. 

Were also 
present. 

53. The Committee examined General Sir J. S. Shea, Adjutant General 
.in India with reference to certain cases brought to notice in the Audit 
R~~. . . 

54. Paraaraph 26 of the Audit Report.-The Adjutant General ex-
plained the principles on which cases of losses to Govprnment were dealt 
with by the Army Authorities. A distinction was at the outest made 
between cases of actual fraud and those disclosing culpable negligence 01' 
the part of responsible officers. In the former case, legal advice was 
always taken as to whether there was a reasonable pruspect of convic-
tion It· was only in such cases that the matter was taken ,to a court 
martial. Where there was no prospect of the case beiTl~ fully establish-
ed befo~ a court martial, it would be inadvisable to pl"oeeed with the 
case in that manner. As regards the effect of t;he deeisions of court 
martials On the recovery of money, it was pointed out tllat the recovery 
of the whole amount was not always possible as the efIecL.of the sentence 
on "the delinquent's ability ~o repay the amount lost had to be taken 
into account. As regards the second kind of cases, namely, those .dis-
closing culpable negligence, it was usual to investigate each individual 
case as soon as possible after inviting the otli~er's deftmce in the tirst 
inRtIlIlce. The form of punishment was discretionary, ·the main rrjnei~ 
pIe kept in mind being that it should act as a deterrent. The amount 
recovered from the officers depended on the circumstances of each-
individual case. It was recognised in dealing with cases of this category 
tLat if any effect was to be produced by the disciplinary action taken, it 
was necessary that such action should be taken while thp. case was fresh 
in the memory of the oftlcers concerned and a limit of time was generally 
'fixed within which the investigation should be coneluded . . 
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As regards the pa~ticular eases referred to in this par.agraph of the' 

Audit Report, the Adjutant General explained that tile ~ase had not been 
fully. establiShed against the officers concerned. 'l'he frauds were so 
cleverly pl~.nned that they had baffiedo even expert auditors. Moreover 
three years had elapsed between the perpetration of the fraud and the 
iuvestigation of t.he pecuniary responsibility of the orlicers concerned. 
It was, therefore, not considered advisable to inflict &ny punishment 
other than ~evere censure. It was also explained that of the 15 months 
that elapsed between the' report to Army Headquarte1·s and the issue 
of the final" orders, 11 months were taken up by anoth(~!" Department to 
whom the case had to be referred: The Committee while accepting the 
explanation, wished \0 place on record their opinion that eases where 
disciplinary aetion has to be taken agai.J?,st officers should be specially 
expedited in all Departments.of Government. So .far as the Army 
Department was concerned, the Adjutant General pointt".d out that they 
had taken special steps towards this end. InstructioDri :lavt' lleen issued 
similar to those isstted at home providing for a mon1 hly check on all 
officers with cash in their possession. Instances of. types of fraud and 
'he measures to be taken on discovery, and for the prc":ention of fraud 
had been collected and published in a book for the guidance of junior 
officers who were also instructed on their general finau('ial responsibili-
ties. T.hns very complete measures had been taken to n!inimise the risks 
of kss in the Anny. 

;'5. Paragraph 43 of the Audit Repiwt.-The Adjutant Heneral ex-
plained that so far ~s he remembered, all the officers concerned in the case 
had been asked for an explanation and certain disciplinary a~tion had been 
taken. The Financial Adviscr, Military Finance, pointed f)ut that the ease 
of" three officers was still open on the comments of the prescnt Atldit Re-
pJft. The Adjutant General promised to look into the (}uestion. It was 
explained in this connection that it was entirely withIn the province of 
audit to comment upon the adequacy of disciplinary action taken by the 
Military authorities in any particular case. 

56. The Quartennar,1er Generat :Major General Sir C .• J. Dt'vercll, was 
then examined with reference to the question of accommodation for the 
Civil Audit.Office at Peshawar. It was explained that tite office)" on spe-
cial duty in the Finance Department had recently obtained information 
from the administration of the North West Frontier Province that they 
had found a suitable si~e in Peshawar for the building c:f the Peshawar 
Civil Audit Office and that both the proposal for building -8 new Civil 
Audit . ~ce on ~his site and the altematj.ve proposal for transferring 
t~e6Mj~tary Audit Office from Peshawar to Rawalpindi were under COD-
~derati~m. Be had asked for the plans and estimates for the construc-
tu:m of a new office 8:t Rawalpindi for accommodating the Military Dis-
trict Offices and ·had Just been informed that the cost would be about Rs. 
Ii lakhs while the book value of the Peshawar Office 'was about Rs. 1 
.~kh. The Committee observed that each authority appeared to be look-
mg ~t the question from the point of view of his own Department and 
that 1!1 the Interests of financial administration it WIlS d~8jrable that the 
question of. aecomm.odation of the Civil Audit <>mce Rl-ould be presseo 
!o an ea:lr conclwuon The Quartermaster General promised his help 
m expeditmg the 0I.Ie. 
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57. The Committee then examined the :Master General of Supply, 

Lieut.-G~lleral Sir Edwin H. De V. Atkillson,. on par~crraph 40 of the 
Audit lteport. It was explained that a .conference had been cenvened. and 
steps have been taken to restrict the wide powers hitherto given to Gov-' 
ernment auctioneers in arsenals. It was further explained that irre~
larities of the kind mentioned in this paragraph would n01 recur in 
future. . 

58. He WaH also examined on paragraph 46 of the Audit Report on the 
case of bag-cleamng machinery, whicp related to a time before the crea-
tion of his office. He pointed out that there had 'Practically been very 
little loss as all parts of the machinery. had been utiL~ed for new pur-
poses except the engine which had been sold. It was clear that there 
had been some avoidable wastc owing to the pUl'Chase of machinery be-
fore the building was ready, but this was a mistake which now. would 
not occur~· 

59. The Commi~tee next ~uestioned the Master-General on the subject 
of the sYstem of central purchase, which had been so successful in the 
case of ghee, and enquired whether there was scope for at>hieving further 
economy by extension of the system to other articles. H~ explained that 
the economy and convenience of the new system was constantly borne 
in mind. Practically aU· articles of general consumption were so pur-
chased and the Department was doing its best in conSlJ ltation with the 
Stores Department to extend ·the system of central pu"chase wherever 
possible. 

69. The }'il1uncial Adviser, :Military Finance, after examining the ques-
. tion regarding the prepayment by Indian States of contribution to wOFks 
carried· out on their behalf, reported that the Foreign and Political 
Department in consultation with the Army Department had decided to 
make no change in the existing pr~cedm·e. The Committee left the ques-
tion to be reopened jf a concrete cr;f.e of default occllrl..·ed in future. 

61. With t'cference to their comments on the" subject of reappropria-
th)DS in regard to paragraph 36 of the appropriation report made at the 

i first meeting tht' t~ommittee were now informed thatsubseqnent enquiry by 
~" the Auditor General indicated that the Secretary of S~nte 'so restrictions 
~" were actually only to the effect that savings should nd be applied to 

new purposes without the prior sanction of the Finance !>epartment. It 
was ~ not necessary to refer again for the Secretary 0~ ~tate's orders. 
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ANNEXURE A. 
. . 

c· 

t 

8tatement oj iM tneGlUf'U adopted, Oft iIae reeommendGt ORB oj tie OrtlfflSftCe 8u1lfJlg 
... OOfllfAittee • • 

L ~ given eftect. to :-

(tI) New method of provision by means of a continuous review. 
. (6) Placing of tire Indian Army Ordnance Corps School on a permanent 

basis • .. 
(e) The organization of all anenals into identical stock groups. 

(d) Clearance o~ old pattem armaments from anenals to Ap Depot. 
(e) Clearance of old pattern small arms from Arsenals to Fort William 

Depot. 
IJ) Special arrangements for 1927-28 for repair in Factories of the pre-

88D.\ accumulation of repairable rifles, machine guns, and· vehicles 
in Arsenals. · 

(g) Increase of D. A. D. O. S. and I. 0 .. O. S. 
(1&) Increase of Q. M. E. S. 
(i) The determination of Working Balances for every item of&tock 

for the purpose of baaing the normal budget figure in futme. 
n. Measures in process of being given eftect to :-

(tI) Trial in selected arsenals of delegating store-holders' responsibility 
to Godown keepers. 

(b) Formation of the I. A. O. C. Accounts Committee to formulate a 
system of accounts for future introduction in &r88nal~. 

(e) Clearance of &l'I8naJa, by despatch of surplus atncb 1:0 Dia~ 
. Dump at Dum Dum. . 

(el) &-examination of War ~tenaDce Reeervee, lIobiliaatiOll Be-
aeryes, and Special Beeerves. 

m. Measures only lately commenced:- . 
• (tI) Proposals for the permanent eatabJiabment',of the India Army 

. Ordnance Corps. 
(b) Beduction of a.nenal working etocb of macbiM pna, riSes, guns, 

and gun carriage parts, by tr&DIIference of certain quaDtities to 
Factories for central storap. . 

IV. 1rIe&81U'81 not yet commenced :-
• (tI) PropoaaJa for the futme permanent repair organization in AnenaJe. 

(b) J'orma.tion of a touring Committee on AnenaJ. accommodation. 

r' 

, 
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APPENDIX XXI. • . . 

.em0raa4am fumilheel by the Director GeDeraI of Posts lDdeTel8l!&pha with 
I nIareDce to Jt&l'III'&ph 10 of the Pmoeedinll 01 the I800Dd meeting 01 

the Public Acoounts Committee: 

• TELEPHONE POLIcY. 
The Public Accounts Committee in the course of their exanilitation of the 

Audit and Appropriation Report on the accounts of the Posts tJ. TelegrMlhs 
Department for 1925-26, on the 13th August, desired the Dire r-Generil to 
put in a statement 0: the policy of the departm~nt in regard to lephone deve-
lopment. . 

• 2. So far as local systems and telephone exchanges are concerned the de--
partment of its own initiative instals new systems wnerever there is a .publie 
demand for such, provided that on a study of the capital expenditure involved, 
the probable number of subscribers, and other factors, there is a reasonable 
certainty of the new system's paying its way either immediately or in the near 
future. Every endeavour is also made to foster the growth of the telephone 
habit especially am.ongst the business community so as not only to stimulate 
demands for new systems but also to expand existing ones. 

3. "There new systems and exchanges are demanded purely or largely to 
meet tlhe requirements of the military, political, or local authorities (including 
public bodies and Indian States) compliance with the demands is made condi-
tional upon the acceptance by the demanding authority of suitable guarantees 
designed' to secure the departmen~ against possible loss on the installation and 
running of the new systems. 

4. Similar principles are observed in connexion with the opening of n;w 
trunk. circuits whether required for the improvement of communications 
between business centres or for military or political reasons. The forecasts 
of the revenue likely to accrue from such new circuits must obviously be of a 
more or less speculative nature but experience has shown that on the whole th~ 
department's anticipations in this respect are more than realised, and the ra-
ceipts from telephone trunk circuits show a very satisfactory and continuous 
growth during the past' few years. 

5 .. .As was explained verbally to the Committee it is frequently pOSSible 
to make existing telegraph wires, which the improved mo:iern methods of hancll-
ing ~c have rendered surplus, ava~ble for telephone trllnk circuits, at small 
additional cost. In other cases telephone cUcuits may be superimposed on 
existing telegraph lines. Although in cases of this natm6 the department is 
saved additional capital expenditure to a large extent, the Telephone Branch 
of the department. has to pay a rental for the ~ of the existing wire -80 that 
the cost of afiording new telephonic facilities by these means is unafiected by 
the resultant economies so. far as that branch is concerned. The rentals 
charged for the use of existing wires for telephonic purpses do, however, go 
to reduce the working expenses of the telegraphs as a whol. 
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6. It is true -ipat the opening of the trunk circuits between Delhi and 

paIcutta and Delhi and Bombay represented to a certain extent i. departure 
from the policy· outlined above as not being justified solely.on finanbial consid!r- , 
ationa. It was considm-ed kowever that tne achievement of long distance' 
telephony on this scale in India was worth_ SOJ' e additional expense not merely 
from the advertisement point of vi~w but .also.by virtue of the opportunities 
for research which such a circuit affbrds. For the reasons indicated in para-
graph 5 Of~. memorandum the' additional capital cost to the department as a 
w~le invol in the inauguration of these two circuits was comparatively 
tri1ling and re is reason to believe that these circuitB will eventually pay 
their way. . . 

• APPE!\TJ)IX XXII . . .e ....... m OD ze.apJropriltioDs in the Army Department, fumisbed b, the 
l'iuaneial Adt", IlilitarJ I'humce with ~. to paragraph 6 01 the 
PmeeediacB 01 the 8th IIJ88tiD' 01 the PuhIic Acoo1mtB Commi*,. 
In November of each year the various Military authorities at ~y Head-

quarters furnish the Military Finance Department with their detailed estimates 
of requirements and receipts under the heads for which .each is responsible, 
distinguishing between pay and other recurring normal established charges, 
fluctuating expenditure, such &8 travelling and rail transportation, pmchase of 
stores, etc., and abnormal or non-recurring items, such &8 payments to,surplus 
oftioom and credits by disposal of surplus stores. At the same time, the Secre-
tary of State and the High Commissioner for India send the Military Finance 
Department their estimates of expenditure and receipts for heads concerning 
~. ' 

2. In addition, the Chief of the General Staft forwards to the Military 
Finance Department' a consolidated list of new measures for improving the 
efIi~ncy and equipment of the Army, which H. E. the Commander-in-Chief 
has decided may be included in the Budget, if funds are available. The pro-
posals comiected with all or most of these measures will have already undergone 
the usual financial scm tiny in the Military Finance Department in other res-
pectB. 

S. The estimates are checked and scmtin.ised by the Military Finance De-
partment at various stages in their preparation, and the Military authorities 
ale advised to accept such modifications &8 may be suggested by P.ast ex-
perience and known circumstances, or by an examination of the relative impor-
tance and urgency of the varioug items.. The total of the Military estimates, 
as thus modified, is then considered, with reference to the general financial 
position, by the Govemor General in C<»uncil who sanctions a figure'as the Net 
,lIilitary Grant. . 

• • 
4. The figure sanctioned by the Govemor General in Ctmncil is almost in-

. variably well below the tota1 of requirements as. estimated by the military . 
authorities. The result is that in recent times it bas been necessary each year 

; to ~xclude from the Budget many JJle881lres which H. E. the Commander-in-
Ch1f:f and his military advisers had considered essential in the interests of the 
Al~y, and for which provision could properly have been made if it had been 
posauble to do 80 without exceed~ the total grant. So long &8 this state of 
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affairs c.ontinues, it is. ~nside~ed legit~te an.d .d~sira~le io allow the Army, 
80. long as they keep ~thi-? theIr authonsed actIVitIes and th~ tatal sanction~ . 

-.MIlitary grant, ~ utihse, In the course of the year, any' savings in the Budget 
wwards expendIture on some of the measures omitted from the original Budget 
or on othe! new measures which they consider essential. As a safeguard, the 
rules on tlie Military side provide that. rcappropriati~ns <1f savings to meet new 
expenditure should in every case have the prior concurrence of the Military 
Finance Department. . h .-

5. When agreeing to reappropriations, the Military Finance epartment 
see that money is not diverted to new expenditure sjmply because i "is available, 
that windfalls are not utilised except for meeting pressing military needs e.g., 
making good deficiencies in equipment, and that unauthorised actinties are not 
permitted. This detailed· procedure is in accordance with the orders of the 
Secretary of State for India received in 1920 which are as follows :- . 

• 

" . 
"I accept your (Governor General in Council's) proposals re~arding 

the reappropriation of grants from "Home " to "India" and 
. from "normal " purposes to new expenditure. I do so, largely 
" because I think that for some years to come there will be nume-
rous miscellaneous measures of military improvement for which 
it will be hard to find sufficient room at the time the annual 
Budget is prepared, and if unexpected opportunities occur it may 
be best that they should be fully utilised. I desire, however, to 
remind you that the diversion of funds on a large scale from some 

. head of established c:Q,argcs (such as "food and forage ") to the 
furtherance of adniinistratively new schemes implies some in-
vasion of the rights of other departments and of the Legislature, 
and I think it should be laid down that the practice should not 
be carried beyond some suitable and moderate limit, except ~th 
the express sanction of the Finance Department". 

6. As a further safeguard, it has now been decided that in the 2.nnual ap-
propriation accounts prepared by the Financial Adviser (Military Finance) 
a distinction should be made between reappropriations of savings to meet the 
cost of new measures which have not been provided for in the original sanc-
tioned Bu?get Estimates and those to cover excesses in normal expenditure 
elsewhere. 
- 7. As'regards reappropriations of savings to meet excesses in" normal ex-
penditure eijlewhere, it is only necessary to mention that they also require the 
concurrelice or sanction of the Military Finance Department and that with the 
development pf the system of Budget and accounts introduced from 1st. April 
1927 and with few~r lump provisions under particular heads, the number 
will automatically decI'ease.· • . . 

8. The total Military grant, which is placed at-the disposal of H. E. the 
Commander-in-Chief, the Secretltry of State for Iv ua, and the High Com mis-
c5ioner for India combined, by the Governor General in Council is divided 
between the three Major Heads Army, Marine and M. E. S. and between. 
India and England. The total under each of the Major heads is again classi-
fied under main heads; sub-heads, ininor heads 'and detailed heads. The 
grant for expenditure in India under each Major head is distributed . amongSt . 

• 
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the variouaeontrolling o1Iicers at Army Head-quarters who are the Chief of the 
. ~eraI Staft, t\l~ Adjutant General, the Quartermaster G.!neraI: the J4aater 

General of Supply, t~e Air Officer Commanding, Royal Air :toroo or othet 
equivalent authorities. These officers-control, , 

(i) in the ~ of Army, ordinary the grant under each of the minor 
• heads; and '. A • I 

e. (Ii) ~. the case of Marine and Military Engineer ServiC&l the total of 
the Major head. 

9. Sub. to the direction of the controlling authorities at Army Head-
quarters, the control of sonie of the detailed heads of some of the minor heads 
of Army ha, been delegated to the,control of General Officers Commanding-in-
Chief, Commands, ~e General Officer Commanding, Burma Independent 
District and other subordinate authorities. The decentralisation under the 
Major head Military Engineer' services extends somewhat further. The 
princip1e on which these delegations are made is that any expenditure which 
can be effectively controlled by the local officers in the first instance should 
be 80 controlled. &penditure debitable to any of the detailed heads of Part 
A Standing Army and Part B Auxiliary and Territorial Forces 'of the Major 
Head Army, and to any of the detailed heads of the Major head Military 
Engineer services may be sanctioned by H. E. the Commander-in-Chief, the 
General Officers Commanding-in-Chief of Commands and the General Officers 
Commanding Districts from the special grants provided in the. Budget under 
Sub-heads A, B and C respectively of Main head IV of the Major head Army. 
The control of the Major head Marine is ceo~lised wholly at Headquarters. 

10. The various classes of reappropriations are:-
(1) &appropriations between detailed heads of the same minor' head in 

Indi&. 
(2) &appropriations between minor heads of the same sub-head and 

between sub-heads of the same Main head in India. 
(3) &appropriations between Main heads of the same Major head in'" 

Iudi&. 
(4:) Reappropriations between Major heads in India. 
(5) Reappropriations within the Kajor heads in the estimates of the 

Secretary of State for India and the High Commisaionel for 
, India. 

(6) &appropriations between the three Major heads in the estimates 
of the Secretary of State for India and in the estimates of the 
High Commissioner for India. 

(7) Reappropriations between the estimates of .the Secretary of State 
and those of the High ColJ'mjuioner. • 

(8) ReappropriatiodS between the Indian Estimates and those of the 
Secretary of State for India and between the Indian Estimates 
and those of the High Commiuioner for India. 

. 11. For (1) in paragraph 10, the sanctioning authority is the Chief of the 
General Staff, Adjutant General, Quartermuter General, Kuter General of 
Supply, the Air Officer Commanding, Royal Air:Force or one of the other 
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equivalen~ authorities at Army Headquarters, except to 'he extent to which 
~wer hai peen delegated to local military authorities as indicated in pam_ 
graph 9. • '0. 

• • 
12. For (2) and (3) in paragraph 10, the sanctioning authority is ordi-

. narily the Government of India in the Army (or Mirine) Department. 
13. For (4) in paragraph II; the Et8.nctioning authority i& the Military 

Finance Department. . ~ 
14. As regards (5) in paragraph 10, no rules of general ap lication iave 

yet been framed by the Governor General in Council; but the F nee Depart-
ment has in the past given the Secretary of State and High Commissioner full 
powers specifically every year. • . 

15. As regards (6) and (7) in paragraph 10, here again no general rules 
have been framed by the Governor General in Council; but the FinanCe De-
partment has sanctioned in the past transfers when necessary. • 

16. As regards (8) in paragraph 10, the sanctioning authority is the 
Military Finance Department. The circumstances in which' such rea ppro-
priations are made are fully stated in paragraph 35 o~ the Appropriation ac--
counts for 1925-26: These reappropriations haye necessarily to be made in 
the last month of the year, by which time the etlect of all anticipated varia-
tions in the total of the Indian grant, the Secretary of State's grant and the 
High ComIQissioner's giant will be known. 

17. In all cases, sanction to the expenditure itself is accorded by the com-
petent authority, after the necessary funds are known to be available from the 
grant or grants at its cOlitrol, or are placed at its disposal by a higher authority, 
formally or informally, by reappropriation or otherwise. This procedure 
does not apply to reappropriations of the nature referred to in paragraph 7, 
the need for which will in most cases become fully apparent only in the last 
month of the year; but, as already pointed out, the number of suoh reappro-
priations is expected to become smaller with the development of the new 
system of Army accounts. 
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APPENDIX ~crm. . . 
.......... lbraisheci hy the Director General, Posts aDd Nlgraphs' with _ 

rele!euee to ~ph9 01 the ProceediDI8 01 the third tmeetiDI 01 the f" 
PnbHc Aceoants Committee. 

SURPLUS sToRES-TELEGRAPH DEPARTMENT. . ' 
During~e COU1'8e of their examination of the Audit and Appropriation 

~rt on e Accounts of the Posts and Telegraphs Department for the year 
1~26 the nblic Accounts Committee desired to be furnished with a state-
ment regarding the origin and extent of the surplus stocks of telegraph stores 
and the steps being taken to dispose of these' mrpluses. 

2. .The eitent of the existing surpluses was very, carefully" examined last 
year lVIth the result that their approximate book value so far as known was 
fo~d to aggregate roughly Rs. 25i lakhs divided into the following cate-
gones :-' 

Telephone apparatuS 

Wheatstone apparatus 

Engines and dynamos 

Miscellaneous stDres 

. . 

.. 

.. , 

•• 

•• --
Total 

Rs. 
-in lakhs. 

15 
6 

•• S 

•• ~t 

-
•• 251 

There are probably nater mrpluses of various kinds that will be revealed 
:88 a result of further in"estigations but these are not likely to be of any con-
-siderable magnitude. 

S. The manner in which each of these classes of surplus stores has accrued 
may be briefly explained as follows :-

• 

Telep1wrte appamtus.-Very large orders were placed imm~ia~ly ,-
after the war for telephone apparatus because a great expansion 
of trade and industry was then anticipated. These antici1?'-tions 
not having been realised' the Department found itself with a 
stock of these articles considerably in excess of its immediate 
requirements. ' 

Wkeat&tmae apparatus. --This represents the vallie of Wheatstone 
, apparatus which accumulated in India during the period when 

the Wheatstone method was the nohnal method for the disposal 
of high speed traffic between main centres. Dater on it was 
found that the Baudot system was more efficient and economic-
aJ for general use and the Department finally decided w 
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ab~ndon the system ~f Wheatstone WOikit!g. It is proP<;seti 
• , • to und~rtake. an ~xperiment with WheatsUp1~ apparatus ,. ur 

coq.nectlon WIth Wll'eless communicatio51 between Madras and 
Burma, b~t. only. a compkratively s~all part of the surplus stock 

I 

• can be utilIZed ill connection with \his scheme. 
Eftgines and dynamo8.-The surplus'of these is du~ to overpurchase just 

after the war when the installation of power Plai in a large 
number of outlying telegraph offices was conte lated, bat 
owing to the rapid development of public sourc of electric 
supply it was subsequently found. not to be economical to 
install departmental power stations. 

Miscellaneous storea.-This surplus represents stores (inci1lding Tele-
graph instruments and Radio apparatUs) which have been 
superseded by superior and more economical types. . .... 

• 
4. In order to ensure that these surpluses should be disposed of in the 

most econo~C81 and satisfactory manner a standing committee was formed 
in July last.year which was authqrised to deal with the various categories 
of surpluses referred io above on the following lines :-

• 

(1) .. AJl stores that are entirely useless to the department should be 
disposed of to the best advantage !it the discretion of the com-

• 

• 

I¢ttee. Saleable stores should be advertised in suitable quar-
ters and in regard to Wheatstone apparatus and any other 

. articles likely to find a sale in Europe samples of the various 
articles should be Bent to the Director General of Stores, London, 
with a view to obtaining tenders for the purchase ot the stocks 
in India. On receipt of such tenders, if any,. it would be neces-
sary to consider whether they were sufficiently attractive .to 
make it worth while going to the expense of sending the stores 
to England or elsewhere for disposal. A list of the principal 
classes and items of saleable surpluses should be sent to the Chief 
Controller of Stores, Indian Stores Department, who may be 
able to find a market for them. 

(2) .The disposal of servic.eable stores held in abnormally large quanti-
tie8 should be determined with reference to the following con-
siderations :-

(a) Their liability to damage or .deterioration. 
(b) The probable prices that would be obtained fro~ their sale. 
(c) The extent to which their retention causes congestion, or other-

wise interferes with the efficient and economic administra-
tion ot the Store Yard. • 

(3) In the case of stores-of obsolete patterns that could be converted 
at small cost into those of current patterns, orders for conver-
sion should only ·be given to the extent to which the converted· 
articles could be utilised t.o meet immediate requirements. 
"llere 9 surplus of the articlea to which such stores might be 

• 
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convltrtAKl already eDsts, the obsolete pattern storee ahall be 
retained or disposed of according to the decision applied to the 
correct aattem stores towh~ch they correspo"d.' • 

(4) Proposals for writing down ·the current book values of any claufs 
of stores shquld be submitted by the committee to the Director 

• Genera! for considerajiion, giving full details and reasons in sup.. 
\ 

port of such re~aluation. The orders of the Government of 
India in these cases should be obtained. 

5. Cp 0 date the committee have disposed of the surplus stocks to 
the extent of Ra. 4,36,143 book value. With the steady increase of telephone 
development it is ant.icipated that the bulk of the surplus of telephone appara-
tus will be' absorbed by the department within the. next two or three years. 

A' • 6. Action has aheady been taken to prevent any future accumulation 
of sWqks. In place of the previous system- of indenting for stores based on 
averages of the three years previous, and holding large balances at the end of 
each year, arrangements have now been made only to purchase and manufac-
ture stores against fQreC&8ts for the definite requirements of the· Budget year 
plus only a small margin for contingencies. It is fn:rther proposed to ask 
Government to authorise the Department to place orders for special kind of 
material, which are usually not readily available in the market, in anticipatio~· 
of the Budget, 88 is done in. the case of the Ordnance Factories. This wiD 
save the Department from having to carry large stocks at the end of the year. 
The improvements already effected will be seen from the statement attacheu 
which gives (1) value of purchases in India,. (2) value of purchases in England, 
(3) Balance of stock, (4) value of st()res issued year by year from 1917-18 to 
date. It will.be observed that the decrease in the balance has been steady 
since 1924-25 and it is hoped that this considerable decrease win continue. 
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ANNEXURE. 
, .1 

. , , • . 
Purchaae of stores. Balance of ) .. stores in the ~lasues to Department 

~ks Appaii&. on 1st April 
Year. (including tus Plant 

In India. In England. Mobilization and Working 
Reserve Expenses. 

RB. ~,51,199) • . 
• 

. , 
RB. RB. • Ba. RB. 

1917·18 · " · . 9,45,277 27,92,4:76 61,38,217 33,93,64:1 . 
1918·19 · . · . 22,07~5 21,78,711 67,98,834: 40,22,136 

1919·~ · . · . 18,00,621 86,06,918 77,00,536 92,61,~ 

\900.21 · . · . 27,31,782 93,22,371 92,39,869 92,98,521 . • 1921·22 · . · . 27,59,968 98,65,571 1,58,70,529 77,57,4:21 . . 
1922·23 · . · . 19,21,6i8 38,14:,852 2,57,73,406 86,39,517 • 
1923·2+ · . · . 8,67,772 12,11,959 2,57,01,4:36 72;97,255 

.26. · . · . 17,59,394: 10,4:4:,713 2,10,66,952 85,83,235 

1925-26 · . · . 22~,754: 9,93,192 1,60,82,239 62,29,814: . +2,60,679 

1926·27 · . · . 24:,78,000 8,36,059 1,4:1,76,088 73,27,100 
+1,49,000 

1927-28 · . · . 29,65,000 7,50,000 1,09,81,588 69,01,800 
+6,01,700 . 
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• emon.n.dQ1 RQ. O.~ lfo . .2.881-8alt/2'1 J claW.tIl Aupat 1&:ri, fUnYabe4 
. by the Deputy 8eaf8tarJ (Cent.ral Bev8Dues). Sa;' l.~ ~SufAfMfY of tile ortUr8 of Governmena 

..... The Au . t Report charged the officers who were responsi ble fo~ carrying 
out the Sam har Improvem4Plt Scheme with i~guIarities which fall broadly 
into the following classes :- . 

(a) Ddective estimating (which resulted in pa~cu1ar in the provision of 
excessive-funds) ; 

(b) Unauthorised deviations, on ,a large scale, from the sanctioned 
l estimates ; 

(e) Manipulation of accounts so &8 to conceal the deviations ; 
(d) Miseellaneou irregularities not falling under the above.· 

2. The detailed figures that form the basis of eac1l charge are still the 
subject of investigation, and finally revised estimates have yet to be sanctioned. ,.,.0'1. 

But this detailed investigation need not, in the opinion of the Government. 
delay their coming to a conclwion &8 to the general correctness of.thecritiei~. 
made by the Auditor and as to the responsibility of the various officers cOncem- . 
ed. 

3. The explanations furnished by the Executive Engineer, the Commission-
er and other officers have been carefully considered by the Govemment~ In. 
their opinion, the e~la~tions practically admit the substantial correctness of. ..;' 
the.Auditor's criticism although the Auditor's detailed figure are oolled hi 
question at a very great length. So far as the Executive Englneer Mr. Bunting is 
concerned, the Government adtrut freely that much of his work was necessarIly 
experimental, that the experience ga~ned in execution constantly demon~t.rated. 
the need for modifications of the original scheme, that he was workilljl apinst 
time and hampered by ill-health, that the nece88ity for simultaneously re-
m~lling the factory and operating it created peculiar problems, whIch were 
aggravated by the failure of the monsoon, and that Mr. Bunting was handi-
capped by the quality of his staff and by labour difficulties. The GovemmeDI-
also recognise the energy, initiative and resourcefulness that he displayed and the 
manner in which he met emergencies and tackled novel situations. There is no 
suggestion of malpractices and the Government see no reason lVhatever flO 
suppose that Mr. Bunting has wasted public mon~y or that his schemes have not 
proved beneficial. Figures have been furnished which show.that they have 
stabilized the production of salt at Ban. bhar formerly 80 precarious and iluctuat-
ing, and the Commissioner'A claim that they have helped to solve the labour 
problem there would appear to be well founded. They have rendered work-
ing ~ore econ~mical in some respects, and have obviated the neceuityfor 
pursumg the bnne all over the lake area by means' of hastily constrated tem-
porary canals in the old manner. It is important to remember that it is the 
stabilisation of output and simplification of manufacture that they weI\! 
deaigned to sec11l'e rather than any direct financial vield. 
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.... "'tVerthele8s, the Government have been-oblig:d to record their entire 
disapp v!ll?f Mr. Bunting's habitual disregard of rules and principles, the 
neglect hlch must reduce the execution C?f public lvork-s, and the expenditure 
of public funds thereon, 1i? a state of chaos-and deprive the Government of any 
shadow of control over elther. The Governmtmt of India are collvinced that 
Mr. Bunting's motives wete excellent, but they are surprised that Mr. Buntittg 
should not have recognised that the laxity of his methods deprived not only the 
Government but himself of the protection that the orthodox procedure would 
~ave afiorded against possible irregularities on the part of his subordinates. 
These conclusions have been conveyed to Mr. Bunting, who is no longer in 
Government service. '. 

5. The Government also hoid that the' Commissioner as head o\the De-
partment is responsible for not having detected and checked the glaring 
irregulariti~ that Mr. Bunting was commiiting. The sweeping changes that 
Mr. Bunting was introducing into the estima1Jes should. not have and indeed 
cannot have escaped the Commissioner's attention, much less the execution of 
extensive works without authority. The Government consider that res-

~nsibility must attach to the Commissioner for not realising and discharging 
. ore adequately his functions as the Head of the Department and studying 

. JWiting'fJactivities more closely and critically. It appears to them that he 
should have discovered some at least of the financial irregularities that were 
being committed and have taken steps to have them regularized. He should 
formally and explicitly ha\"'e brought to the notice of the Government from 
time ·to time the necessity for the large modifications tha.t the scheme was 

. undergoing in the course of execution, and their financial implications. The 
-~rk OIl the Samhhar Improvement Scheme commenced in May 1920 and 

finished in March 1924. During this period of 47 month!-l Mr. Fergusson, the 
• p.e~nent Commis.~ioner, was absent for 20 months, i.e., from April 1921 to 

November 1922. Mr. Strickland, the acting Commissioner, who had no previous 
experience of the Northern India Salt Revenue Department, was handicapped 
by his inexperience. l\:lr. Fergusson, on the other hand, was handicapped by the 
fact that by the time he returned from leave, a good part of the work had heen 
done. induding many of the important deviations from the origiIk~ est~ates. 
~t allowing for these facts the Government of India, after cOllSldermg the 

personal explanations of these two officers have been obliged to inform them 
that in.the Government of India's opinion both officers must he held to have 
failed in the disch3rge of et-rtain important responsibilities which, as stated 
alKtve, rest' upon the Head of the Department, although' Mr. Strickland's 
failure in this respeM must be regarded less seriously than Mr. Fergus§on's. 

6. Of the other -departmental officers concerD¢ the o~y .office! ~ho re-
mains in service came to Sambhar towards the end of the perlod In questIon and 
merely continued a practice that he found in vogue. The Government do not 
propose to take any action a~inst him. . 

7. While the Government are aware that formerly there were no arrang~ 
ments for local audit, they are still not satisfied in regard to the ~aiJure. of ~he 
Auditor to notice any of the inegularities committed and they are mvestIgating 
this matter separately in consultation with the Auditor General. 

• 
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